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LOK SABRA DEBATES 

1 

LO'{ SABHA 

Monday, May 13, 1985 
Vaisakha 23,1907 (Saka) 

The Lok Sab ha met at 
Eleven of the Clock. 

[MR. SPEAKER in the Chair] 

LOSS OF LIVES IN BOMB 
BLASTS 

[English] 
PROF. MADHU DANDAVATE 

(Rajapur) : Mr. Speaker, Sir, I have 
sought your consent under Rule 388 to 
suspend the question hour today and 
straightaway proceed to the adjourn-
ment motion. 

SHRI C. MADHAV REDDI 
(Adilahad) : In view of the situauon 
created bacause of the blast of bombs 
in which several people have lost their 
lives and a scare bas been created in 
the whole of north, we have given a 
notice for adjournment motion and 1 
request that the question hcur be 
dispensed with today.-. (Interruption.\). 

PROF. MADHU DANDAVATE: 
Let us have an agreement; we do not 
want to divide the House ... (Interrup-
tions). 

MR. SPEAKER : That is what 1 am 
trying to do. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS \SHRI H. K. L 
BHAGAT) : I wish to make a submi~sion 
that though &ormally the question bcur 
is never suspended except unanimously, 
yet keeping in wiew the situation~ we 
can attaigbtaway go to the discuss\on. 

2 

I have no objection to the suspension 
of the question bour •.• (interruptions). 

PROF. K. K. TEWAR Y (Buxar) : I 
have givc.n notice under Rue 193. 
Why can't the discussion be taken up 
under Rule 19 3 1 (Interruptions). 

MR. SPEAKER : Please sit Pown 
Do not poJitica lise it. 

PROF.MADHU DANDAVATE 
I would 1 ike to argue on this poir ~ In 
fact, tt is immaterial whether we diseuse: 
it under RuJe 193, 194 or ... (lnterrup 
tions). 

PROF. P. J. KURIEN : If we all 
agree, why not discuss it under Rule 
193 ? ... (Interruptions). 

MR.SPEAKER : I do not want any 
argumen1s. I want the rn otton to be 
moved by you for the · uspension of 
RuJe 388, so that the House can 
arprove it. 

Before we proceed, I would like you 
to share with me the grief which has 
beset many innocent people. Many of 
them have lost their lives, their fami-
lies and children. This House strongly 
condemns the sense less and dastardly 
KiiJiog of a large number of innocent 
persons including women and children 
and injuries to many others in the bomb 
blasts by the terrorists in Delhi and 
various other places in the country and 
conveys its deep condolences to the 
bereaved families. 

The House may now stand in silence 
for a short while to express its sorrow 
for the deceased. 

(The Members Th1n Stood In 
Silence for a Seort While) 
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MOTION RE : SUSPENSION 
OF QUESTION HOUR · 

MR. SPEAKER : Prof. Dand::.vate 
may please move h is motion for suspen-
sion of question hour under Rule 388 . 

.. 
PROF. MADHU DANDAVATE : 

(Rajapur) Under Rule 388, I beg to 
move : 

"That this House do suspend the 
Rule 32, !Ques tion Hour) of the 
Rules of Procedure and Conduct of 
Business in the Lok Subha." 

MR . SPEAKER : The question is : 

"Thrrt tb is House do suspend the 
Rule 32, (Question Hour) of the 
Rules of procedure and ~onduct of 
Business in the Lok Sabha" 

The motion was adopted. 

MR. SPEAKER :The motion is 
adopted unanimously. Hence the ques-
tion hour is suspended to take up the 
adjournmen t mot ion. 

SHRI KAMAL NATH: Why not 
have a discussion under Rule 19 3 ? 

MR. SPEAKER : I have decided it 
It is not a qu•;stion of failure of 
G overnment. If you re:td the book, 
there is no questi on of censure 011 any-
thing ; it is not a questi r. n of failure of 

·Government, it is a question of a 
matter of urgent public importance. 
So sin·, ple it is. 

RE :MOTION FOR ADJOURNMENT 

[£,.g li h] 

MR. SPEAKER : I have to inform 
the House that I have received not ices 
of Adjournment Motion regarding Bomb 
explosions which took a heavy toll of 
human life in Delhi, Haryana, Uttar 
Pradesh, Punjab and Rajasthan on the 

lOth and lith May, 1985. Notices of 
Adjournment Motions on this subject 
have been received from the following 
Members : 

l. Shri C. M ad h av Reddi 

2. Sbri Indrajit Gupta 

Shri N arayan Choubey 

Shri Vijoy Kumar Yadav 

Shri Ramashray Prased Singh 

Shr imnt i Geet a Mukherjee 

3 . Shri Amal D atta 

4 . Sbri Saifuddin Chowdhury 

5. Shri Smesb Kurup 

6. Shri V. Sobh:madreeswara Rao 

7 . P rof. Mad hu Dandavate 

8. Shri M. Mahfooz Ali Khan 

9. Shn M. Raghuma Reddy 

].). Shri Basud.:v Acharia 

The no1 ice given by Shri C . Madhav 
Red di has secured th e first place in the 
ballot. h r e:~ds as · under : 

"Fa ilure of the Government and 
int~l\i gtnce Agency to prevent Ierro· 
rist activities which took a heavy 
to ll of human life ll1 Delhi, Haryana, 
Utt ar P ; adesh , Punjab and R aj asthan 
in a wa ve of bomb explos ions on the 
lOth and li th of May, 19 85 which 
creat ed panic and a sense of 
insecurity among the people paralys-
;ng the normal life." 

I give my consent to the moving of 
the motion. Shri M ;, dhav Reddi may 
ask for h:ave of tne House. 

SHRI C. MADHA V REDDI (Adila· 
bad) : I ~eck leave of the House to move 
my Adjournment Motion. 
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Adjournment 

MR. SPEAKER: Those in favour 
of leave beiog granted lDay rise in their 
places. 

(Interruptions) 

PROF. K. K. TEWAR Y (Buxar) 
They are not enough ... (lntt'rruptlons) 

MR. SPEAKER: Why don't you 
let me handle it Prof. Tewary? I am 
handling it in my own way. Tbere is 
no questson ... Please let me b .odle it. 
I know what is ha,peni.. Let.e 
hAndle it. I know what I dill doia. 
, .. (Interruptions), 

Please sit down. I know what is 
happening. Th:!re is no qustion of 
divIding tbe fiJuse. T:le House i.., 
unanimously of th~ opinio;J tbat it 
should be discussed. You ba ve asked 
for ao Adjournment MotlOo for which 
50 members have not riseo in support. 
I will have to do it under Rule 193. 

PROF. MADHU DANDAVATB . 
Through you I "poeal to the members 
of tbe Ruling Pany that SlOC;! fln 
Adjournment Motion only means an 
urgent matter of importance, let us not 
divide tbe House on the ad imssibii ity of 
this Motion. 

MR. SPEAKER: There is no ques· 
tion of dividing. (Interruptions) Please, 
for Ood's sake SIt duwn. Why are you 
trying to interr upt me Ullm cessarily '1 
Tbere is no question. Sit down. 

(Interruptions) 

PROF. MADHU DANDAVATE 
I"" give a precedent SIr. In 1977 on 
tbe very second day of tbe House, on 
Kashmir when Dr. Karan Singh wanted 
to move an Adjournment Motion J the 
leader of the House Shri Morarjl Desai 
got up and said: "We nave no objec-
tion at alL" And both the sides 
agreed. Therefore, 1 app~al to the 
House and I appeal to the Leader of 
tbo House oot to allow the admissibi-
lity of tbe Motion to be dofeated by 
majority ••• (IntemqltJons) 

SHRI KAMAL NATH : We cannot 
do away with the rules. 

(Interruptions) 

MR. SPEAKER: Please sit 
dOWL. I do not know wby you are 
doing this. What are you trying to 
prove by tbis ? I know that tbe House 
is unanim':>Ds in their approacb to dis-
cuss this. It is only a question of form. 
I am on1y allowing you to discuss. ( 
have dispensed with tbe Question Hour. 
Isn't it ? As desired by the House with 
complete unanimity that it should be 
discussed, it is going to be discJssed. It 
is the whole opinion of the House that 
it should be discussed. Now it is going 
to b., discUllsed uader some other 
mOl iO:1. That is all. Tnere is no diffe-
rence about it. I am helpless in that. 

(Interrupt ions) 

PROF. MADHU DANDAVATE: 
I am only appealing to tbe leader of 
the House nor to divide the House on 
the admissibility of tbe Adjouromt"nt 
Mo~ ion .. • (Interruptions) 

MR. SPEAKER: As tbe mamber 
of members who have risen in their 
seats is less than SO, leaves is not 
granted. N ow under 193. we have to 
discuss this. 

PROF. MADHU DANDAVATE: 
Sir, will the Minister make a statemant 
and then we will discuss. 

MR. SPEAKER: I can ask him. 
Mr. Minister, will you )ike to make a 
statemeot and then we can have a dis'" 
cussion or what? 

THE MINISTER OF HOME 
AFPAIRS (SHRI S. B. CHAVAN) ': 
Notices under 193 has already been 
given by Hon- Member Sbri Tewary. 

PROF. 
Make a 
harm? 

MADHU DANDAVATE: 
statemant. What is the 
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MR. SPEAKER: Okay; Let it be 
witbout it. Now it i~ decided that way. 
It does not matter; let us do it that 
way. 

PROF. MADHU DANDAVATE : 
Is tbe Minister makins a statement in 
tbe House '1 

MR. SPEAKER: No, he is not. 
We are going straightway inFO the dis-
cussion. We have to find out who is 
tbe first under rule 193. 

PROF. K. K. TEWARY; I have 
given notice under rule 193. I submit 
tbat we straightway take up the 
discussion. 

MR. SPEAKER: If the House 
has no objection, Sbri Madhav Reddy 
can start with it. Okay, Mr. Madhav 
Re(..dy. 

PROF. K. K. TEWARY: But I 
bave given notice. 

MR. SPEAKER: It is alJ right. 
If the House has no objection ••• 

PROF. K. K. TEW AR Y: He has 
not given any notice. (Interruptions) 
It i~ a matter of rolcs. 1 have given 
notice The Han. Member has not given 
notice. (Interruption,) 

MR. SP~ER: Don't sbout. I 
am doing it perfectly correctly. I am 
Dot doinl anytbing which is against the 
rulel. I am not dOIDg anything agalOst 
Jour wilhes. I am going to do it as per 
wisbes of tbo entire House. So, please 
tate ,oar leatl. I am following the 
rules. I know. I am asking for permis-
sion. Without your permission, I am 
DOt ,oing to proceed witb it. Sit 
down. 

SHRI KAMAL NATH: But he has 
Dot liVeD not icc. 

MR. SPEAKER: Mr. Madbav 
Redd,. the on)y question is that it is 

the balJot which decides it. For dis-
cussion under rule 193, in the ballot 
whosoever gets the priority, be will 
speak. Otherwise. all of you win get a 
chance. No problem about it. I Will 
find au t, and go according to the Rules 
book. Don"t worry about it. No pro. 
bJem. Let us find out who is the first 
one. (/nterrDprions) 

We will take a few minutes. Till 
that time, what do we do? we will 
have the Papers Laid. By the time we 
get the ballot done, we wilJ have the 
Papers L? id. 

SHRI DINESH SINGH (Pratap-
garb): At tbis late stage, perhaps 
tbe best way of dIscussing the matter 
\\ould be to have a one-lme Motion 
that the SItuatIOn may be taken inlo 
consideration. It will not be a censure 
motion. It WIll be an ordinary motion. 
(Interruption) Let us discuss It that way. 
(Interruptions) 

MR. SPEAKER: I think notices 
have alreadY been received. We are 
just going lbrongb tbe ballot. 

SHRI DINESH SINGH: I am not 
talking of rute 193. (lnterrfllptions) 

MR. SPEAKER: Mr. Minister, if 
you can say that tbe sHuat ion be taken 
into consideration, it wlll have prec.!-
dence. 

SHRI KAMAL NATH: Under rula 
184 .• · (lnt~rruptions) 

PROF. K. K. TEWARY: It is a 
serious matter. Notices bave been 
given onder rule 193. (Interruptions) 
We aU agree that IS a very serious 
matter. Notices have been received. 

MR. SPEAKER: Let us get over 
with Papers Laid. 

PROF. K. K. TEWARY: Only 
under a re)avant rale. 
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SHRI O. O. SWELL (Shilloog): 
May I draw tho attention of the Hon. 
Speaker '1 The only Motion bt. fore tbe 

, House, when we started, was the 
adjourment motion. 

PROF~ K. K. TEWARY: No. 
(Inte"uptlons) 

PROF. G. G. SWELL: Tbat was 
what the Speaker has admitted. That 
we are through. That fell. But every-
body is unanimous tbat we must discuss 
tbis serious matter. Motion under rule 
; 93 is not before the House, because 
you have not admitted it. Therefore. I 
support what Mr. Dinesb Singh has 
said. 

MR. SPEAKER: I have admitted 
It., You see. 

SHR[ G. G. SWELL: The most 
proper thing to do now is for the Home 
Minister himself to come forward and 
to say that tbe matter be taken into 
consideration (lnterruptlous) in keeping 
with the seriousness of tbe subject. 

MR. SPEAKER: No. I have 
admitted it. Mr. Buta Singh" what do 
you have to say '1 

SHRl KAMAL NATH: Under rule 
193 it wilJ be a discussion. Under rule 
184, there will be a Motion. Wby don·t 
they underst and it ? 

PROF. N. G. RANOA (Guntur): 
What I cannot understand is tbis, Mr. 
Speaker: A motion has already been 
gi ven notice of. Are you goiog to 
dismiss it? llnterrllpllons) 

MR. SPEAKER: What do you 
want to be dismissed 'I 

PR.OF. N. O. RANOA: It is 
there before you. It is for you to 
consider. I do not under.tand the 
procedure at all that is beinl followed. 

MR. SPEAKER: I do not under-
8tand what )'08 want me to do. 

SHRI MOOL CHAND DAGA 
(Pali): Four motions have been given, 
Sir. You can see it from your office 
records tbat four motions bave been 
given under rule 193. 

MR. SPEAKER: We .are already 
doing it. 

SHRI MOOL CHANDA DAGA: 
Congress Members have given notice. 

MR, SPEAKER: Mr. Daga, we 
are already doing it. 

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT 
(SHRI BUT A SINGH): As per the 
Rules of Business of the House, the 
deci3ion at the moment is that Hon. 
Members who gave notice of an adjourn-
ment motion have failed, to carry the 
appropriate number of members to stand 
up at the time when you put the 
motion before the House; and under 
the same rule 62 the leave could not be 
obtained from tbe House, which means 
that thing has fallen through. Now, 
another notice which has been accepted 
by you is under rule 193. 

SHRI G. G. SWELL: They have 
not ac·epted it; they will consider 
it. 

SHlU BUT A SINGH: Tbe notice 
before you under consideration is 193. 
In that there are sufficient powers with 
tbe Chair. It is not only the signatories 
of 193 who will participate, you, in 
your own wisdom, can aHow any mem-
ber of this House to speak on that. 
(Interruptions) 

MR. SPEAKER: We will allow. 

SHRl DUTA SINOH: Let the 
discussion under rule 193 be initiated 
by Mr. Tewary and you can allow ••• 
(Interruptions) 

MR. SPEAKER: The only dis. 
crepancy between you and me is I say 
tbat WbOSOCV(;I come first iQ tbe ballot 
will start it. 

(.,.,.,."tt.) 
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SHRI MOOL CHAND DAGA: 
Onl, tho member who save the motion 
CaD move it and nobody else. 

MR. SPEAKER: Mr. Daga, sit 
down: don't get agitated. Evorything 
is in order. 

WRITTEN ANSWERS TO QUESTIONS 

[Engllsh1 
Per Capita A "sUability of 

Foodstuffs 

*81 f. SHRI ZAINAL ABBDIN : 
Will the MlDi~ter of AGRICULTURE 
AND RURAL DEVELOPMENT b\. 
pleased to state: 

(a) whether per capita availabiity of 
major foodstuff's such as edible oil, 
pulses. rice" sugar und coarse grains did 
not increase during tbe Sixth Five 
Years P Jan per iod ; 

(b \ whether import prices of most 
of these foodstuft's are lower than thrir 
retail prices in India; if Dot. details 
thereof; aDd 

(c) corrective mea ures proposed to 
be taken in Ibe matter 7 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU. 
LAL CHANDRAKAR): (a) No, Sir. 
The per capita availability of major 
foodstuffs such as edJbJe oil, pulses, 
rice, sugar and coarse cereals bas regis-
tered increase during tbe first four years 
of the Sixth Plan. Complete data for 
tbe terminal year of the Sjxth Plan are 
not yet available. 

(b) A statement IS placed on tbe 
Table of tbe Sabba. 

(c) The main thrust of the Govelo-
menes policy is to increase production 
and productiv ity of various crops to 
improve domestic availability. When-
ever neeessar y" imports are made to 
augment domestic supplies. 
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Tran"latlon] 

Supply of Wheat to U. P. Under 
NREP 

*812. SHRI HARISH RA W AT' 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state 

(a) the quantity of wheat likeJy to 
be Supplied to Uttar Pradesh during 
1985-86 for distribution under the 
NREP. 

(b) whether Uttar Pradesh bas 
been suppplied less wheat than the 
prescribed quantity during 1984-85 
under the said pr ogramme ; and 

(c) if so, the details of necessary 
arrangements proposed to be m~de by 
Government to avoid such situation 
during the current year? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) A total 
quantity of 42700 MTs. of wheat has 
been allocated to the Government of 
Uttar Pradesh during 1985-86~ fer 
distribution to workers under Natiotl .. l1 
Rural Employment Programme. Out of 
this, a quantity of 21,350 MTs. has 
already been released (or the first two 
quarters of 198.5·86. 

(b) and (c): According to the NREP 
guidelines, the distribution of food-
grains should be at the rate of 1 Kg 
per capita per day. Accordiusly, for a 
target of employment generation of 
495.36 lakh mandays for Utter Pradesh 
for 1984-8~, the requirement of wheat 
came to 40,.536 MTs. and tbis quantity 
of wheat W:.lS released to the State 
during 1984-8 S. The reports received 
so far, reJatio& to the period ending 
Marcb, 198.5 from the State Govern-
ment, sbow tbat a quantity of 361 17 J 
MTs t of wheat had been lifted by tbe 
State Government and 24,761.98 MTs. 
of wheat bad been distributed. In 
addition, the Department of Food on a 

request (rom Government of Uttar 
Pradesh had released a quant ity of 
SO,OOO MTs. for distribution as additio-
nal foodarains under NREP /RLEOP by 
the State GoverDment as incEntive to 
t.h~ worke~s. Information regarding 
hftJ.ng agamst this quantity is not 
avaIlable. 

No problem is \lisualised in supply 
of the quantity of foodgrain required 
by ~be Stale Government under NREP 
dUring th~ year 1985.86. 

[English] 

Facility for Crushing and Refining 
Palm-Nuts 

*813. DR. K. O. ADIYODI: 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the facility now available for 
crushing and refining t he palm-nuts, 
State-wise; 

(b) the quality of oil refined during 
the Jast three years; 

(c) whether there are any by-pro-
ducts during the process of crushing and 
refining palm-nuts ; and 

(d) if so, what are they and the 
mode of utilising them? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b): A present two 
projects on Red palm plantations have 
been undertaken in India, one in Kerala 
by Oil Palm India, a Government of 
Kerala undertaking and the other in 
Andamao and Nicobar Islaods by ForCit 
and Plantations Development Corpo-
ration, Port Blair. However, so far 
only crude palm oil in small quantities 
has been produced br them, as \be 
plantations are st ill in their infancy. 
The crude palm oil is sold (or industri.lJ 
purposes. since no facmty for refining 
is available. Presently, no facility is 
av~i1able for croshin8 of palm DUtS. 
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(c) and (d): Thae are a number of 
by-products which can be produced 
from p~lm fruits although these are Dot 
being fractionated in India as explained 
in pdrts (a) and (b) above of the ques-
tion. Tilt by·products "rc : 

(i) Palmolein-Used as cocking aod 
salad oil. 

(ii) Palm Oil-A semi soUd product 
akin to vanaspati used 
for cooking, bakery 
~horteDiDg, margarine 
etc. 

(iii) Palm -A saturated fat used 
Stearin for industrial purposes. 

(iv) Palm -Used for edible as well 
Kernel Oil as induslrtal purposes. 

(v) Palm Fatty-Used for industrial 
acids purposes. 

Con~truction or Fishing Harbour in 
Orissa 

*814. SHRIMATI JAY ANTI PAT-
NAIK : Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(a) ",hether Government have taken 
steps for the construction of a fhhmg 
barbour at Ast<lr(ln~ and some other 
places in 0 rissa ; 

tb) if !=o, the prog:-css made in the 
construction of fishing harbuur at 
Astarang and ot her places; 

(C) the Dumber of fishing harbours 
expected to be completed by the end of 
of the Seventh Plan; and 

(d) (he sfeps taken (0 expedIte the 
construction of fi::-hing harbuurs in 
Orissa? 

THE MINISTER OF STATE IN 
DEPARTMENT OF RURAL DEVE. 
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) to (d) : Undor 

a Centrally Sponsored Scheme for 
development of minor fish iog harbours 
2nd landing centres io the country, the 
Union Government have sanctioned 
construction of minor fishing harbours 
in Orissa at Dharma and Astarang, 
and landing centres at Cbandipur, 
Sabeilia, Cbudamani and Pathara. 

Minor fish iog barbour at Dharma 
and tbe landing centre at Chandipur 
have been completed. Construction of 
fish lauding centres at Sabelia and 
Cbudam~ni are reported to be nearing 
completion. The work at Patbara is 
in progress. At Astarang, the work 
on the approach road is in progress 
and tenders for marine work have been 
invited by the State Government. 

The on-going construction at one 
minor fishing harbour and three fish 
landing centres is expected to be 
completed by the end of Seventh Plan. 

Construction of fishing harbours is 
undertak':·fi by the State Government. 
How.::;vc r

, I h:! Central Institute of 
Coastal Engineering for Fishery under 
th~ \1 I nis+r) of Agncultur e and Rural 
Dev~I,'p l1f'Pt rnonitcrs the progress 
and r OVId ~ technical guidance during 
the per i:.>d of construct ion to expedite 
the con~t ruc tion of fishing harbours on 
behalf of the Central Government. 

Rrquest from Government of Orissa 
for Construction of Fishing Jetty 

*8 J S. SHRI SOMEATH RATH 
\ViII the MlDister of AGRICULTURE 
AND RUR<\L DEVELOPMEN r be 
pleased to 5tate . 

(3) whelher Orissa Guvernment 
bad requested Unwn Government to 
sanction funds for the construction of 
sorn"} Fishing Jetty dur ing Sixth Plan; 

(b) if 80, the amoLlnt provided by 
Centre to the State of Orissa during 
that plan period for the above 
purpose; 

(c) tbe progress made in the cons-
truction of FisbiDg Jetty in tbe above 
plan period; and 
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(d) the detail" thereof 1 

THE MINISTER OF STATE IN 
THE DEVELOPMENT OF RURAL 
DEVELOPMENT tSHRI CHANDULAL 
CHANDRAKAR) ; (a) Yes, Sir. 

(b) Rs. 6.71 lakbs. 

(c) &nd (d) : Under the Centraily 
Sponsored Scheme, Gc>vernn:n:;t have 
sanctioned small landing cerltres nlainly 
for the benefit of traditional fi~hcrmen 

at the following places' during the 
Sixth Plan :-

1. Sabelia 

2. Cbujamani 

3. Pathc.;ra 

Est imated cost 
(Rs. in lakhs) 

~.42 

14.07 

2.50 

Construction of fi.)hing jetties at 
Sabdiq alld Cbudam[,ni is nenring 
completion. Pre1JmlDary wmk for the 
construction of fishing jetty at Pathara 
is in progress. 

Production of Bajra per Hectare 

*816. DR. G. VIJAYA RAMA 
RAO : Wi11 the Minister of AGRI--
CULTURE AND RURAL DEVELOP. 
MENT be pleased to state: 

(a) whether per hectare yield of 
Bajra was 632 Kg. in 1970-71, 
544 kg, in 1975·76 and 472 kg. in 
1983·84; if so. reasons for this 
decline in performance; 

(b) the highest yield obtained in 
the country; 

(c) the per hectare yield of Bajrd 
in 1984· 85 ; and 

(c) whether Government will 
revamp.its Research rnd Development 
Wing '1 

THB MINISTER OF STATE IN 
THB DEPARTMENT OF RURAL 

DEVELOPMENT (SHRI CftANDU-
LAL CHANDRAKAR): (a) The per 
hectare yield of bajra was 622 Kgs in 
] 970-71, 496 Kgs in 1975-76 and 

.646 Kgs in 1983-84. Thus, the 
prJductivity in 1983·84 has been 
higher than that in tbe earlier years. 

(b) The highest yield obtained in 
the country so far is 646 Kgs. per 
hectare in 1983·84. 

(c) Final estimates of area aDd 
product ion of bajra for 1984 85 have 
not yet been received from all the 
States. As such, it is not possible to 
indicate the productivity of Bajra in 
1984·85. 

(d) Research and Development 
Wing of the Government is continually 
geared to increase the productivity of 
alJ agricultural crops including bajra. 

Techniques to Reduce Cost of 
Pepper Production 

817. PROF. P. J. KURIEN : WiJI 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
to state: • 

(a) whether Government have under 
their consideration proposals for under-
taking a research project to envolve 
preservation and processing tecbniques 
and finding out new uses of pepper, 
for envclving methods and techniques 
to reduce cost of pepper cultivation and 
for financing pepper productlon and 
trade; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) Yes, Sir. 
The Indian Council of Agricultural 
Research has under consideratioa a 
proposal to set· up a National Research 
Centre for Spices in the vn Five Year 
Plan. Pepper would.. be the major 
crop. The work relating to preservation 
and technological aspects pertains to 
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tbe Council of Scientific and Industrial 
Research. Tbe Ministry of Commerce 
who is concerned wi tb trade in pepper 
have taken .. decision to set·up a Spices 
Board, in wbich tbe existilll Cardamom 
Board and the Spices Export Promotion 
Council wiJJ be merged. rbis wouJd 
take care of international trade. 

(b) Tbe Planning Commission have 
yet to consider and convey their appro-
val for settiDI up the proposed National 
Research Centre for Spices as sub-
mitted by the Indian Council of Agri-
cu1tural Research. Tbereafter, the 
details will be finalised. 

Per Hectare Yield of Linslld 

*a 18. SHRI SRIHARI RAO : Will 
tbe Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
to state: 

<.) whether yield per hectare for 
linseed dropped to 167 Kg. in 1979-80 
from 275 kg/hectare in 1949-50 and 
if so, reasons for decline in perfor-
mance ; 

(b) the number of new and high 
yielding varieties of linseed released so 
far and the claims of expected yields 
tberefrom ; and 

(c) whetber Government have any 
plana to revamp the Agrieu} tural 
Research and Development Wing ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OJ?' RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) All India 
per hectare Yield of linseed during the 
year 1949-50 was 275 KII. which 
went down to 167 Kgs. during 1979-80, 
wbicb was a drought ycar. During 
1983.84, tbe All India per hectare 
yield of linseed reached to a level of 
300 Kss. 

(b) 21 improved varieties of linseed 
bave been recommended by the Indian 
Council of Alricultural Iletcarch for 

different regions and agro-clima tic 
conditions of the country with yield 
potential ranging from 500 to 1500 
KgB. per hectare. 

(c) Yes., Sir. The research on linseed 
is beiDg intensified to evolve high 
yielding, short duration, rust and wilt 
resistant varieties. Improved package 
of practices is popularised tbrough tbe 
State Departments of Agriculture. It 
is proposed to take up development 
proaramme on linseed crop under tbe 
National Oilseeds Development Project 
during 1985-86. 

[Translation] 

Raok LOBn Given to Youths Under 
TRYSEM 

*819. SHRI SHANTI DHARIWAL : 
Will the Minister of AGRICUL lURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) tbe number of youths in Rajas-
than who have been given bank loans 
for setting up their business after their 
training under the TRYSEM (Training 
of Rural Youth for Self-Employment) 
programme during the last tbree years. 
and 

(b) the target fixed in this regard 
for the whole country for Seventy Five 
Year Plan and for Rajasthan during 
1985·86 '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHA~DU
LAL CHANDRAKAR): (a) a nd (b) : 
Under tbe scheme of Training of Rural 
Youth for Self.Employment (TRYSEM), 
the youth undergoing training may be 
given a tool kit costing upta Rs. sao. 
The trained youth are eligible for 
subsidy and bank loans, as per the 
Dorms under the Integratod Rural 
Development Programme, depending 
upon tbe economically viable schemes 
taken up by the trained youth for self. 
emplo)'IDent. Therefore, tbe self-em-
ployed youth includes tbose wbo have 
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been given too) Kits costing up to 
Rs. SOO and lor tbose wbo bave been 
given subsidy and loan. 

Year 

1982·83 

1983·84 

1984·85 (upto Fl bruary. 1985) 

TOTAL: 

As the Seventh Plan has not been 
finalised so far, tbe targets for Seventh 
Pbn for the country cannot be indi-
cated now. For 1985-86 Government 
of Rajasthan baR fixed a target of 
20,000 youths for traming under 
TRYSEM 

[English] 
Prices of Fer til izers 

*820. PROF. BIMAL KANTI 
GHOSH: Will thJ Minister of AGRI. 
CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(a) whether the retail price of 
fertilizers that tbe farmer in India has 
to pay, is the highe~t as compared to 
the price paid by the farmers in other 
countries; 

(b) to what extent the prices of 
fertilizers ba ve been iucredsed during 
tbe past t'trec years; 

(c) the reasons for keeping tbe 
price of fertilizers so higb ; and 

(d) whether Government have any 
proposals to bring, down the prices of 
fertilizers to a level which tbe farmer 
can atJord 'I 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMBNT (SHRJ CHANDU· 
LAL CHANDRAKAR) : (a) The retail 
prices of fortilaicra which tbo lndiao 

Tho number of such youth duriog 
tbe last three years in Rajasthan is 

giveD below : 

Number of self-employed youth 

18,818 

12,477 

7.779 

36,074 

farmer has to pay are not the highest 
ID the world. They are at reasonable 
levels, which allow a reasonabJe returD 
to the farmer taking into account the 
market conditions. The Government 
of India sub~tantlally subsidised fertiIi. 
Str use to the extent of over Rs 1900 
crores 10 198"·85, so that fertiHser 
pr ices could be held at such reasonable 
levels. 

(b) Fertiliser prices have not been 
increased durmg the last three years. 
In fact, the prices were reduced by 
71 % with effect from 29.6.83. 

(c) The prIces of fertilisers are not 
considered to be so high. 

(d) There is no proposal at present 
to further bring down the prices of 
fertihsers, as t.hey are already heavily 
subsidised. 

Transport Problem iu Metropolitan 
Cities 

*S20-A. SHRI YASHWANT RAO 
GADAKH PATIL : Will tbe Minister 
of WORKS AND HOUSING be pleased 
to state: 

(a) whether with the ever .. growiDI 
population and increasing traffic on 
roads, Government have made any 
assessment with regard to the require-
ments to tackle the growing transport 
problem in tho mDtropolit8n citioa; 
aDd 
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(b) if so, the details thereof '1 

THE MINISl ER OF WORKS AND 
J.IOUSING (SHRI AB DUL GHAFOOR): 
(a) Yes, Sir. 

(b) A Committee was wet up by 
the Planning Commission in August, 
1984 to assess the transport requ:re-
ments of these cities in totality so as 
to have ~n integrated view of transport 
problems specially keeping in mind the 
ever growing popu lat ion and the 
vehicular traffic vis-a. vis their effects 
nn the urban transport system. The 
Committee recommended a multi model 
public tranl;port system. On tbe basis 
of recommendations of f he NTPC, a 
wOlking group was set up in the 
Milislry of WOlks and Housing-nodJI 
Ministry for Urban Tran~port-who have 
taken up examination of the matter. 

T. V . Studios in India 

*821. SHRI K. P. UNNIKRISH-
NAN Will the Minister of INFOR· 
MATION AND BROADCASTING be 
pleased to state: 

(al tbe number of T.V. studios in 

India tbe date of installation and leve 
of the equipment? 

(b) whether the equipments in m\)st 
of the studios are ou 1d1ted ; and 

(c) if !:oJ. the steps being taken to 
re-equip the Studios with modern 
equipment? 

THE MINISTER OF ST-\TE OF 
THE MINISTRY OF INPORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) The requisite details of 
TV studios are given in the attached 
statement. Equipment used in the TV 
studios is of professional standards. 

(b) and (c) Subject to availabiltty 
of resources, equip'11f'nt in th~ TV 
SI udios is being replaced in a phased 
m~tr:Der. Some of the equipment has 
already been repLlced a::ld orders have 
already been placed for replacement of 
equipment for 3 more studios. Imple-
mentation of proposals for replacement 
of balance equipment ~ wbich arc due 
for replacement, will depend on the 
availability of resources during the VII 
Plan period. The VII Plan is yet to 
be approved. 

Statement 

Sr. No. Location of 
TV Studios 

1 2 

I. Delhi 

2. Bombay 

3. Srinagar 

4. Calcutta 

s. Madras 

6. Luckoow 

De/ails of Existing TV Stud/oil:." 

Date of 
Commissioning 

3 

September, 1959 

October I 1972 

January, 1973 

Auaust, 1975 

August, 1975 

November, 1975 

Level of 
Equipment 

4 

Black aod White (B&W) 
equipment and colour 08 
Van. 

-do-

B&W equipment 

B&W equipment and 
colour OB van 

B& W equipmeat 

B& W equipmcDt 
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1 2 3 4 

--
7. Jalandhar April" 1979 B&W equipment and 

colour OB Van. 

8. Hyderabad December, 1974 B&W equipment 
(Upgraha Kendra) 

9. Gauhati March, 1985 -do-

JO. Trivandrnm January. 1985 -do-

ll. Bangalore November, 1983 -do-

12. Delhi 
(Upgraha Kendra) June, 1974 

13. Cut tack 
(Upgraba Kendra) May,1974 

In addition, Doordarshan uses a 
TV studio of Space Applications Centre 
at Ahmedabad. Limited facilit i\!s (ENG 
equipment J for production of field-
ba~ed programmed have been provided 
at the INSAT TV Centres located at 
Nagpur (August, 19821, Ranchi (Ju1y. 
1984), Gorr!khrur (JUly, Iq·'4) and 
Rajkot (July, 1984). 

Coverage of Radio Station at 
Gangtok 

*822. SHRIMATI DIL KUMARI 
BHANDARI: Will the Minister of 
INFORMATION AND BROAD-
CASTING be pleased to state: 

(a) ",hether he is aware that the 
Radio Station at Gangtok. Sikk im, does 
not cover beyond the radius of twenty 
kilometer ; and 

(b) the steps Government propose 
to take to strengthen the transmitter so 
as to cover the entire State? 

THE ~nNISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADOIL) : (a) Yes J Sir. 

-~o-

-do-

(b) Approved 6th plan envisaged 
the installation of a permanent ~tation 
with a 20 KW MW transmitter on 
regular mast at Gangtok, Action is on 
band to implement the scheme. 

Finalisation of Scheme for Housing 
Construction 

*823. SHRI MURLIDHAR MANE: 
Will tbe Minister of WORKS AND 
HOUSING be pJeased to state: 

(a) whether a scheme for hcusing 
construction has recently been finalised 
by Government whb somo foreign 
countlY; 

(b) if so, the details of the scheme 
and when it is expected to be 
completed; 

(c) whether rural people of tbe 
country are also to be benefitted from 
tbe scbeme; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL 
GHAFOOR) : (a) Yes, Sir. 

(b) The arrangement entered into 
with Kreditaostalt Fur Wiederanfbao 
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(KFW), a techno-financial agency of 
Federal Republic of Germany, provides 
for schema for Site aod Services/Corel 
Skcletal housing etc. meant for the 
Economically. Weaker Sections of 
Society in urban areas. 

The offcr of loan for DM 20 
million (equipment to Rs. 8.00 crores) 
will be open upto 3 L st December, 
1987. 

(c) and (d): As per the terms of 
the present agreement, the loan is con-
fined to urban areas only. 

Production of Ragi 

*824 SHRI K. RAMACHANDRA 
REDDY: Will tbe Minister of AGRI-
CULTURE AND RURAL DEVELOP. 
MENT be pleased to state : 

(a> whether production of Ragi 
per hectare was IIH3 kgs. in 1978-79 
which has dropped to 1105 kgs. in 
1982-83 and if so, reasons for this 
dec JiDe in performance; 

(b) what was the yield in J 983·84 
and 1984-85; and 

(c) wbe\her Government will 
revamp its· Agriculture Research and 
Development Wing at the earlist ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU· 
LAL CHANDRAKAR): (a) aod (b) : 
The production of Ragi per hectare was 
1183 Kgs in 1978·79. 922 Kgs 1982-83 
and 11 SO Kgs in 1983-84. The 
decline in productivity during 1982-83 
was due to sevre drought condit ions 
faced by the principal producing States 
in tbe couotry. Final estimates of are a 
and production fot the yeat \~&4-&5 
na.ve not yet been received from aU the 
States. However, on current assess .. 
ment the productivity is likely to be 
lower al compared to tbe previous year 
due to drought conditions faced in the 
main producing States of Kilfnataka 
and Andbra Pradesh. 

(c) Research and Development 
Wing of the Goveroment is continually 
geared to increase the productivity of 
a 11 agricu Hural crops ioclud iog rali. 

Production of Edible Mushroomt 

*82S. SHRI VIJAY N. PATIL: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to sta to : 

(a) the est imated production of 
edible mushrooms in the country last 
year; and 

(b) the schemes to promote the 
cultivation of mu~hrooms in a big 
way? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU· 
lAL CHANDRAKAR) ~ (a) There is 00 
offitcial data available on the production 
of edible lPushroom in the country. 
However, it is roughly estimated at 
about] 000 tonnes per year. 

(b) A project for the development 
of mushroom cultivation in Himachal 
Pradesh was implemented with UNDP 
assbtance from November, 1977 to 
October, 1982. 

A new project on mushroom pro· 
duction in India is proposed with 
assistance from Netherlands from impJe. 
mentation io (he States of Jammu and 
Kashmir, Himacha1 Pr.tdesh, Uttar 
Pra('esh and Karoataka. 

Region/Project Oftkes or National 
Cooperative Devf'lopment 

Corporation 

*826. SHR( S. KRISHNA 
KUMAR'!. Win tbe Minister of AGRI-
CULTURE AND RURAL DEVELOP .. 
MENT be pleased to state: 

(a) names of State where National 
Cooperative Development Corpo-
ration bas its Relional or Project 
Offices ; 
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(b) whether tbere is -Regional or 
-Project Ofttce of National Cooperative 
Development CorpC'ration in Kerata; 
aDd 

(c) wIlether Government propose to 
opeD an office of the National Coope-
rative Development Corporation in 
Kerata fer implementation of the 
Corporation's scheme in that State? 

THB MINISTER OF STATE IN 
THE DEPARTMENT OF IlURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) The 
HeadQUarters of the seven Regional 
Offtce b, tbe National Cooperative 
Development Corporation are located 
in the States of Assam, Karnataka, 
Maharashtra, Rajasthan, Uttar Pradetb 
aDd West Bengal and the Unoin Terri-
tor, of Chandigarb ; and those of the 
leftD Project Offices, in Andhra Pradesh, 
Bihar. Qujarat, Himacbal Pradesh, 
Madhya Pradesh, Orissa and T~mi1 

Nadu. 

(b) and (c): The Regional Office at 
Baallore. whose jurisdiction extends 10 
Kerala} looks after formulation of and 
monitors tbe implementation of, the 
Corporation's scheme in Kerala. 

FarmiDg Matbods 

·827. SHRI MAHENDRA 
SINGH: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be plea sed to state : 

<a) whether most or the farmers in 
Madbya. Pradesh are unable to adopt 
developed methods of farming; 

(b) if so, the reasons thereof; 
.ad 

(c) the steps taken or proposed to 
'be taken by Government in t hi.s 
resard 'I 

, THB MINISTER OP STATE IN 
11m DePARTMENT OF RURAL 
OBVBLOPMENT (SHill CHANDU· 
ltL ·,CIIANDRAKAR): (a) and (b) : 
reo, "Jr. 

Cc) Steps taken by Government to 
increase awarness and adoption or 
modern farm methods include tbe 
following: (i) Farmers are made <aware 
of improved farming mathodl throUlb 
systematic transfer of technoiogy UDder 
Training and Visit SYlt em of farm 
extension. (ii) Farmers are also made 
aware of improved methods through farm 
fairs, organised study toors, and field 
trmonstrations with a view to increasing 
their adoption of modern technology i:l 
crop production. (iii) Research-exten-
sion linkage is strengthened so as to 
generate appropriate farm technologies 
for varying agroclimatic conditions, and 
according to resourCe capabilities pf 
farmers, and (iv) Farm io1ormadon 
support is alJo extended through maSl-
med ia etc. for making the farmers 
aware improved (arming methods. 

Floor Price of Cotton Fixed by APC 

*828. SHRI DIGVUAY SINGH: 
WilJ the Minister of AGRICULTURE 
AND RURAL DEVELOPMBNT be 
pleased to state: 

(a) whether the Agriculture Prices 
CommisioD has fixed the floor price of 
cottOD and if so, what is the price; 

(b) how does tbis price compare with 
tbe near average market price of the 
different types of cottOll during tbe ,ear 
1984; and 

(c) what is beiDl planned to bflol 
floor pice nearer to the market pc ice ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SMRI CHANDU-
LAL CHANDRAKAR): (a) The 
Government filled the support prices 01 
cotton (or 1984-8 5 season at Rs. 410 
per Quintal for F-414/H 777 variety 
and Rs. S3S per quintal for H·4 varicty 
as recommended by tbe Aarieultural 
Prices Commisaion~ rceamcd u Commis-
sIon for Agricu1tural Costs and Prices. 

(b) Till October, 19~4, the average 
market prices of <1ifl'eront vdtieties of 
cotton were much atiOve tbo IUpport 



35 Written Alllwers MAY 13, 1985 

prices. bot with the arrival of tbe new 
crop the market prices declined from 
the uDu~a1Jy high levels. While tbese 
ger.o aHy ruled above the support levels, 
in some centru t hey tended to come 
close to or even II} below the support 
levels, particularly in tbe case of long 
stable varieties. 

(c) The support price is in the 
nature of a long term guarantee to 
assure the farmers that in the event of 
a glut, the produce will be purcbased 
by public agencies at support prices to 
prevent prices going below tbe support 
revel. 

Cotton, Jawar, Bajra not Covered 
Under Crop Insul'IUICe Scheme 

*829. SHRI BANW ARI LAL 
PUROHIT: Will the Minister of 
AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state : 

(a) whetber Cotton, Jwar, and 
Bajra are tbe items which are not 
covered under the Crop Insurance 
Scheme; 

(b) if 80, tbe reasons therefore; 

(c) whether Government have recei. 
ved representation from the Maharashtra 
Government to include the said three 
items in tbe Crop Insurance Scheme; 
and 

(d) if so" tbe reaction of the Central 
Government thereto and by when a 
final decision is likely to be taken to 
include the said items in tbe scbeme ? 

THB MINISTER OF STATB IN 
THB DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU· 
LAL CHANDRAKAR): (a) and (b): 
No, Sir. Onl, Cotton crop haa been 
acloded for tbe time beinl a~ it is 
proposed to cover the casb crops at a 
later stalC' after asSCllio. tbe proare.1 
of the scheme in respect of cereals, 
paISe! and oilaeeda. 

(c) l\nd (d) : YeI, Sir. On repreeea· 
tation from tbe Government or 

Maharashtra, it bas been decided to 
include millets (which include Jawar aDd 
Bajra) in addition to Paddy, Wheat. 
Pulses and Oilseeds under the New 
Scheme. Cash Crops like Cotton, 
would be covered under crop insurance 
subsequently. 

Setting up of Air Station at 
Ayodbya 

*830. SHRI NIRMAL KHATRI: 
Will the Miuister of INFORMATION 
AND BROADCASTING be pleascd to 
state . whether keeping in view tbe 
importancc of Ayodbya and also to 
promote Awadhi langulge Govornmcot 
propose to set up an All India Radio 
Station there and if so, by what ti~ ? 

THE MINISTER OF STATB OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHU V. N. 
GADGIL) : Ayodbya is well served by 
the AIR Stations at Locknow and 
Gorakhpur. There is, thus, no felt 
need at present, to set up a radio 
station there. 

Moratorium on Strikes and Loek. 
Outs 

*83 J. SHRI EDUARDO: 
FALEIRO Will the Minister of LAB. 
LABOUR b~pleased tostate : 

(a) whether Government have 
initiated aoy move With managemcnts 
aod labour unions to bring about a 
mor.!torium on strikes, lock-outs aDd 
closures for two years to increase 
industrial output ; and 

(b) if so. details of the lame "I 

THE MINISTER OF Sl'ATE OF 
THE MINISTRY OF LABOUR <SHRI 
T. ANJlAH) : (a) and (b): In bis 
Jetter dated the J 4tb January, 1985 to 
the State Chief MinisteR, the Labour 
Minister had suggested tbat tbe State 
Governments, in order to increaao 
production aDd productly it,. mipl 
call representatives of botb tbe trade 
unions and employers and d ileUl' tho 
stops necellary to ensure tbat thore are 
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nolther Itrikes nor loe-kouts for the next 
four to five years. A number of state 
Governments have informed that tbe 
matter is receiving tbeir attention. 

T.V. EspusioD Programme 

·832 SHRI B. L. SHAILBSH : Will 
tbe Minister of INFORMATION AND 
BROADCASTING be pleu.sed to state 
whether Government have formulated a 
p rogr ammo to provide television sets in 
tbe rural areas for community uee for 
the e.pansion of television programme 
and if 10, the number of tele'\'ision sets 
proposed to be provided during the nellt 
two ,ears "1 

THE MINISTER OF STATE OF 
THB MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADOIL) : Deployment of 2000 VHF 
TV sets and 2000 direct reception sets 
for community viewing in· selected 
villaaes of three district clusters 
in tbe six States of Andhra Pradesh, 
Orilsa, Bihar, Uttar Pradesh, Gujarat 
and Maharasbtra was approved during 
VI Plan under the INSAT utilisation. 
scheme. 883 direct reception sets and 
358 VHF sots have been installed under 
this scheme and iostallation of the 
remaininB sets is on band. There is DO 
approved scheme for deployment of 
additional community viewing sets 
during tbe neltt two years. State 
Governments have, however, been 
requested to provide additional commu-
n it, viewing TV sets. 

Sealer.tJ Lilts or Work-cbarged Staff 

6133. SHRIMATI GEETA MUK· 
HERJEE : Will the Minister of WORKS 
AND HOUSING be pleased to state : 

(a) whether Zonal Officers (W.C.) of 
C.P.W.D. have been assigned duty to 
prepare reBional seniorJty lists of work w 

char,ed staff' for purposes of confirma-
t iOn al permanent ; 

(b) if so, whetber seniority lists 
propared by Zonal officer ( W.C.)Bombay 
do not coatain tbe date of birtb of tbe 
workon • 

(c) whether seniority list. prep&r-
l d by Zonal Officer (W.C.) Calcutta do 
not contain the date of joining the 
Department of the workers : 

(d) whether seniority lists prepared 
by Zonal Officer (W.C.) New Delhi 
do not contain tbe Macbine No. of the 
service book of the workers ; 

(e) whether the seniority lists 
prepared by all Zonal Officers do Dot 
state whether the workers are confirmed 
in the same posts or lower posts ; 

(f) if so, whether any step is beina 
taken to rectify these irregularities; 
and 

(g) if not, the reasons tberefor ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAPOOR): 
(a) Yes, Sir. 

(b) The seniority lists issued by 
Zonal Officer (WC), Bombay do Dot 
contain the date of birth of tbe Work-
cbarged staff of tbe Givil categories 

(c) This is not true. 

(d) The seniority issued by the 
Zonal Officer (W.C.) New Delhi as on 
1/1/83 .0 not contain tbe Machine No. 
of tbe Service book of the worters. 

(e) The seniority lists prepared by 
tbe Zonal Officers. Calcutta aDd Now 
Delhi contain the column of confir-
mation in the post in which tbe namo of 
tbe worker appears. Tbe seniority 
lists issued by Zonal Officer Bombay 
docs not give indication of Confir. 
mation. 

(f) Column for Machine No. is 
being provided in the seniority lists by 
the Zonal Offiieer New Delhi. Corri-
sendum iudicating date of birth and 
Brade in wbicb confirmed is beinl issued 
by Zonal Officer, Bomba!. 

<I) Does not arise. 



39 Wrlltell An.twefS MAY l~t 1985 

[TralUlGtion] 

Per_issloa for Construction of 
HOI8eI to the Resicleals of Sadb 

Nagar-J aad II P alam Colony 

6134. SHRI BHARAT SINGH: 
WJll the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether Sadb Nagar·I, Sadh 
Nagar-II. Fulam Colony, New Ddhi 
declaHd as regululed as regularised on 
12 April, 1980 ; 

(b) if so, whether people living in 
Sadb Nagar-I. Sadh Nagar-II and Pal am 
Colony, New Delhi are not given per-
mission for construction of houses; 

(c) jf so" tbe reasons therefor; and 

(d) tbe time by which Government 
will Ifant such premission to tbem ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRf ABDUL GHAFOOR) 
<a) TIle Palam Group of unauthorised 
colonies including Sadh Nagar-I and II 
and Palam CoJony were approved on 
S-6-1910. 

(b) to (d): The policy regarding 
grant of Petmission for construction o( 
houses in the regularised colonies has 
not yet been finalised. Efforts are 
beiDg made LO sort out the iSfJue ear y, 
but it is not feasible to Jay down any 
t irno limit. 

[&wI's"1 
Problems of Urdu Presl 

6135 SHRI ABDUL HA~NAN 
ANSARI: Witt tbe Minister of INFOR-
MATION AND BROADCASTING be 
pIc alC'd to state : 

(a) whetber president" All India 
Un" Press Correspondents Association 
Dlraapur Caott, Patna bas submitted 
a memorandum OD 13-1-8' aDd 20-3-8' 
rtgardiDI problems of Urdu Preas ; 

(c) the actiOD taken by Govoro-
rnent in the matter? 

THE MINISTER OF STATB OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHBJ V.N. 
G ADGIL) : (a) and (b) : 001, one letter 
dated March :'0. 19,-,5 has been receiv-
ed from Shri Mohd. Moin Ansari, 
President All India Urdu Preis Corres" 
p{.)ndents' Association J Danapur Caou., 
Patna regarding posting a press pboto-
grapb er and making available Urdu 
Typewriter etc. at PIB's Office, PatD •• 

(c) The matter is receivial atten-
tion of the Government. 

Threat of Strike by Indian Federa-
tion of Working Journalists 

6 J 36. SHSI BHOLA NATH SEN: 
WIll tbe Minister of LABOUR be plea-
sed to state : 

(a) 'whetber the Indian Federation 
of WorklDg Journalists and some other 
trade unions have threatened to Jauuch 
strike in national newspapers if an 
interim relief of Rs.300 is not aonounb· 
ed within 101 days of tbe constitution 
of wage board; 

(b) Jf so, the details of .any such 
ultimatum recesved by Govl.rnment 
frC'ID the representatives of working 
Journalists; 

(c) the steps taken/proposed to be 
taken; and 

(d) the present position 1 

THE MINISTER OF STATE OF, 
THE MINISTRY OF LABOUR (SHaI 
T. ANJlAH) : (a) to (b): The lodian 
Federation of Workinl Journalists bas 
given a representation OD 11th Ap~il .. 
1985, wherein tbey bave demaBded 
that an jnterim relief of as. 300 per 
month, irrespective of existinl pay-
sc,llel and the class of ncnwpapcrs and 
news-agcocies, be paid to workiol 
journalists and Doa-journalists from a 
dale witJlin lq} da~s after tbo coostltu-
tion of tbe Wale Boards. 



Tbp OOVcrDlIlfJnt, has decided to 
coqJ\itUA,~ .. two Wag~ Boards-one for 
wQ.lkh.~ufpaliats and the other for non 
j~al~t newspaper employees. Tho 
Government shall examine the question 
of granting interim relief, If any. in 
conMltatioo v. itb tbe Wale Doards" as 
per provisions laid jown in Working 
JoufQaliJts and Other Newspaper 
Employees (Cond'tions of Service) and 
MiB9~llaneous Pr "visions Act" 195 S. 

Money Earmarked for Kharif Crop 
losuraDce 10 Mabarallbtra 

6 J 37. SHRI R M. BHOYE: Will 
1he Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
to atate : 

<.) tbe details of the amc.unt of 
money earmarked for Kbarif Insurance 
In the State of M.lbarashta ; 

(b) whether aoy ~um is likely to 
be cootributed by tbe Central Govern-
ntent ; and 

(c) if so, tho amouot of monoy to 
be contribated ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
OEVELOrMENT(SHRICHANDULAL 
CHt\NDRAKAR) : (a) to (c) : A new 
comprehensive crop insu:-snce scheme 
bas been introduced in tbe country. The 
scheme will be extended to States and 
Union Territories, who signify tbeir con-
currence to participate. The General 
In5urance Croporation of India would be 
tbe leading ih5urer with tbe States as 
Co .. io5urerl. The premium and )01 .. win 
be abared by tbe General Insurance 
Corporatien of India aDd tbe State 
Governments ,in the ratio of 2: 1. It is 
proposed to set up a State Crop In-
surance Fuod io..-cb State. The Cent .. 
raJ Oovel1lJllOJlt would contribute to 
t be initia1 c~rpos of the fund 00 
a matcbiMA b¥if.... In r_peet of 
small and marlinal farmers, 50 % of 
the prelliAMa :.,.,.. ." ... -farmers 
would be sublidised equal I)' b, 
tbe Central' .. ·M State Governments. 
No Stato-wi'~l allOCftifap of fupds is 
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~ib)C in advance as actual expenditure 
incurred by the S'4' e Governmcols 
weuld be reimbursed to tbe extent of 
Central Governments share. 

Seminar OD Higb Rise Development 
PoUcy in Delhi 

6138. SHRI MOHJ. MAHFOOJ 
ALI KHAN: Wi 1 the Minister of 
WORKS AND HOUSING be pleased to 
state: 

(a) wbetber at a Seminar on High 
Rise Development Policy recently beld 
in Delhi and Delhi Master Plan, Zonal 
Plans and the New Delhi Redevelop. 
ment Advisory Council recommendations 
were severely criticised; and 

(b) if SOt what are the salient 
features of the observations made at the 
seminar and what is the re~ction of 
Government with regard thereto? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL 
GHAFOOR): (aJ and (b): In this 
Seminar organised by the Deihl Urban 
Arts Commission in March. 19S', th&'= 
partiCipants made observa';on on the 
hlgb-rise development inciuding plan-
ning aspects of Master PlanJZonal Plan 
Regulations, density J site coverage, 
FAR, etc. Tbe Delhi Urban Arts 
Commission arc processing the SUlles-
tiona made in the seminar. The recom-
mendations of Delhi Urban Arts 
Commission will be examined OD their 
receipt. 

Fall,in Production of Milk in Tamil 
Nadu 

6139. SHRI N. DENNIS: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
to state: 

(a) whether the milk production 
has stagnated or fallen in Tamil Nadu 
doapito maximum financial assistance 
being given to producers under Opera· 
tion Flood I and D; and 

(b) if 80, steps beiDa taken to 
imwovo lh. production of milk in tbo 
Stat .. of l'amil Nadu ? 
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THE MINISTBR OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b) : 
No, Sir. The milk production is 
anticipated to have increased from 18.6 
lath tonnes in 1979-80 (base year or 
the 6th Five Year Plan) to 26.0 lakh 
toones in 1984-85. Tbere is, therefore. 
no stagnat ion or fall in milk production 
in Tamil Nadu. 

Allocation of Fund to States by 
HUOCO for HousiDg 

6140. SHRI PRIYA RANJAN 
DAS MUNSI: Win the Minister of 
WORK SAND HOUSING be pleased to 
state : 

(a) the total funds allocated for 
housing (Rural) for West Bengal during 
Sixth Plan Period and how much bave 
been spent ou t of it; 

(b) the total amount sanctioned for 
West Bengal, Orissa, Kerala nnd Andhra 
by HUDCO for housing and tbe pro-
gress made in these States; and 

(c) reasons for poor perfomance by 
tboae States in this regard 1 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL 
GHAFOOR): (a) Au out la, of Rs. 
12.00 crores was provided for Rural 
Housc-sites-cum-Conltruction Assistance 
Scbcme for landless workers in tbe 
Sistb Plan (1980·8S) for Welt Bengal. 
As per tbe information contained in the 
draft ADnDal Plan 1985·86 of the Slate 
Government the amount spent is 81 
under :-

Actual expfnditure-Rs. '99.76 lakhs. 
(1980.84) 

A.aicipatod 
expenditure· 
(1'84-85) 

-Rs. 145.00 Jathl. 

(b) and (c): The total amooDt of 
loan 8aactioned to those States for 
boas.. scbeme durio, tbe dtb Plan 

period was Rs.230 .34 crores aaaiDit 
whicb an amout of Rs. 153.'9 cronela •• 
already been released based upoa the 
performance both io pb,sical aad 
financial terms. 

Rreoaslilution uf Film CeRlor Bo .. 

614 J. SHRI LAKSHMAN 
MALLICK: Will tbe Minister or 
INFORMATION AND BROADCAST. 
ING be plcasf'd to state : 

(a) whether GovernmeDt hava 
reconstituted tbe Film Censor Board; 

(b) if so, the details in thi. (qard ; 
and 

(c) tbe guidelines with regard to 
censoring of feature films? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) and (b) : In May, 1984 
the Board of Film Certification bad' 
members apatt from '" tbc Cbairman. 
Later in 1984 the Central 00 YUIlIDOn t 
appointed 15 more persons al memben 
or the Board. Three of them did not 
accept tbe appointment· doc to pCrloncl 
reasons. One member hiS .inee rClip-
ed tbe membership. Thos tbe Board 
bas DOW a Chairman aod 17 other 
members as shown bclow :--

Chalrtnlln 

1. . Shri Bikram Singh 

2. Kumari A. M. Nandkarni 

3. Sbri L. V. Pralad 

4. Sm'. M. Naanallab 
5. !Cumari Sbaota GaDdlai 

6. Smt. Sar.,.. V. Doahi 

7. SIari. Bt..,. Baa .... 

8. Prof. V. B. V...al ,. SJjrj D. RaOMOIQam 
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10. M •• Aparna Sen 

II. Sbri Samil Banerjee 

12. Dr. B. K. Chandra Shekal 

13. Sbri T. S. Narasimhan 

14. Sbrl P. Bbutaran 

15. Shri K. Ravindranathan Nair 

16. Sbri C. V. Sreedhar 

17 Sbri C. P. S,ppy 

18. Sbri T. Subbarami Roddy 

(c) A copy of tbe guidelines isaued 
by the Central Government to tbe 
BC"ard of Film Certification is laid on tbe 
Table of tbe House. [Placed in Library. 
See No. LT-l112/85]. 

Setting ap of a National Rpst"arcb 
and DerelopmeDt Centres tD tbe 

Country 

'142. SHRI SANAT KUMAR 
MA NDAL: Will tbe Minaster of 
AGRICULTURE AND RURAL 
DEVELOPMENT bt pleased to state: 

(a) wbother Government are lett ing 
.p leveral national re,earch and 
deyolopment centres in the country with 
a view to initiating a "fruit, vegetables, 
horticultural products like bananas and 
flowera" revolut ion; 

(b) if so, the broad ourlines of the 
project in tbe offering; 

(c\ wbether an, such ceetre will be 
let up in West Bengal also; and 

(d) if not, the reasons tbereof ? 

THB MINISTER OF STATE IN 
THE DEPAR.TMBNT OF RURAL 
DEVELOPMENT <SHRt CHANDU-
LAL CHANDRAKAR): (a) Yea, Sir. 
,.... ladian CouacH of Aaricultural 
a.earoh baa proposed to the PI_Diol 
Conuainion lor the OItablishment or 
Natloaal lleIoarc:h CeDtr" ror selected 

fruits, vegetables and floricultural crops 
etc. in the 7th Five Year Plan. 

(b) A proposal to set up eight 
national research centres for banana, 
citrU'J arid horticulture, medicinal and 
aromatic plants, casbew, spicoa, onion 
and orcbids il under consideration. 
Tb esc centres are expected to deal with 
the basic and applied research problems 
of these crops. 

(c) and (d) : The VII Plan proposals 
are still under consideration of the 
Planning Commission The actual 
location of tbe above centres has not 
yet been decided. Tbe~e two questions 
do not therefore arIse at this stage. 

Films Certified for Commercial 
Screening 

6143. SHRt JAGANNATH 
PATTNAIK: Will the Minister of 
INFORMATION AND BROAD. 
CASTING be pleased to state: 

(a) tbe number of films whicb have 
been certIfied for commercial screeing 
during 1983 and 1984, languagowiscj 

(b) tbe number of films for adults 
and others separately; 

(c) the validations of right for such 
commercial exploitation; 

(d) the number of films out of them 
not certified so far ; and 

(e) the reasons therefor ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GAD GIL) : (a) The number of reature 
films certified for public exhibition by 
(he Central Board of Film Certification 
durhg 1983 Bnd 1984 is as follows :-

1983 1984 

Indian feature films 741 833 

Foreiln feature films 124 57 
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The language. wise break· up of 
Indian feature films and the break-up 
based on country of 01 igin in respect of 
imported feature films are given in tbe 
attacbrd Sa atement I and II. 

U 

4' ~ --.. .; 

(b) The categorywise break-up of 
the feature films certified ~, the CentraJ 
Board of film Certification is 81 

follows :-

Category of certificate 

UA A s Total 
- ------------------------.-....-.------.-.-

1983-Indian feature 
films 

Foreign feature 
films 

1984 - Indian featu,e 
films 

Foreign feature 

490 

6 ... 

465 

films 23 

(c) Before 25 9.8:i all certificates 
issued by the Central Board of Film 
Certification were valid for a period of 
teo years at the end of which fresh 
certificates had to be obtained. The 
Centra 1 Oonveoment bas removed this 
restrietion rrom 2S-8·84. 

(d) and (e) : Nil. The films are 
not required to be certified again now. 
by the Board in ~irw of the ezemption 
order issued by Central Government. 

Statement-J 

Statement Jhowing the number 0/ 
Indian feature films certified b}1 

the Central Board of Film Certi-
fication, Languogewise 

CaJender year 

Langoage 1983 1984 

1 2 3 

Telugu 134 170 

Hindi 132 16S 

Tamil 128 .48 
Mala,alam 112 J2J 

33 

6 

'67 

7 

218 

5-1 

301 

27 

I 

Kannada 
Bengali 
Oujarati 
Marathi 
Panjabi 
Oriya 
Bbojpuri 
Urdu 
Assamese 
Raj.lsthani 
Maaipuri 

Nepali 
EogHsh 
Silent 
Khaci 
Haryani 
Oarhwali 
Tulu 
S"nskrit 
Kalbmiri 
Brijbasha 
3iDdh 

'Toti} 

2 

72 
49 

27 
20 
19 

12 
11 
4 

4 

4 

J 

2 
1 
1 
1 
1 
1 
I 
1 
I 

1"1 

121 

57 

3 

81 
35 
JO 
2S 
]0 
J4 
9 
I 

S 
2 
2 
4 
2 

J 
4 
1 
1 

~I 

1 

l/lff 
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Statemer,t-II 

No. of Impotted feature films certified b.v 
the Cent,.al Boa,.d 0/ Film Cet tijiCQf;arz 

-T-----------------------------
Country of origin Calender year 

1983 

U.S.A. 73 

U.K 12 

U.S.S.R 18 

Japan 5 

France 10 

Australia 1 

Italy 2 

West Indies 1 

China 1 

Canada 

Saudhl Arabia 

Hong Kong 

Total 124 

Protection to Tribal Labour in 
Mining Industry in Orissa 

1984 

29 

9 

7 

2 

4 

3 

57 

6144. SHRI SIDHA LAL 
MURMU Will the Mii\lS\Cr of 
LABOUR be pleased to state: 

(a) what are the protections gr Jnted 
to the tribal labour employed 1D the 
mining industry in Ori!:>sa specially In 
Mayurbhanj dIstrict; and 

(b) steps taken by Goverllmet to 
ensure the implementation of lh\! 

safety regulations in tbese mlDes so dS 

to protect tbe life of tbe labourers ? 

THE MINISTER OF STATE OF 
TRE MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (a) and (b): The safety, 
health and welfare of workers employed 
in mines is regulated under the pro-
visions of the Mines Act, 1952. and 
the rules and regulations framed 
thereunder and app! ies to all worken 
employed in the mine whether tbey are 
tribe labour or others. The act is 
enforced by the Directorate General 
of Mines Safety The officers of the 
Dlrectoratt Inspect mines periodically 
ensure compliance with the provisions 
of the Act. 

CODstroctioD of Rural GocIoWIIS 

6145. SHRI CHINTAMANI JENA: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) the number of rural godowns 
constructed so far in Orissa; 

(b) whether the Central Ware-
housing Corporation has given special 
emphasis on the construct ion of rural 
godownc:; and 

(c) if so, the number of rural 
godowns likely to be constructed in the 
country aDd particularly in Orissa during 
the year 1985-86 ? 

THE MINISTER OE STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU· 
LAL CHANDRAKf\R) : (a) Under the 
scheme of Estr.blishment of a Nattonal 
Grid of Rural God~)wns being executed 
by the Department of Rural Develop-
ment from 1979, the number of rural 
godowns reported complete by the 
Orissa State Government IS 20. with a 
capacity of 15,500 Melr c tonnes, as on 
31.12.1984 Specific IDformation about 
the total number of rural godowQS 
constructed by variou'i other public and 
private agencle'l is Dot maintained. 

(b) No, Sir. 

(c) Does not arise. 
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5earcitJ of Drinking Water in 
Government Quarters of Kali-

bari Marg, New Delbi 

6146. SHRI RAM BHAGAT 
PASWAN: Will the Minister of 
WORKS AND HOUSING be pleased to 

state: 

(a) whether Central P.W.D. is 
nware about the scarcity of drinking 
water in the Government Quarters in 
H.Block, at Kalibari Marg" New Delhi; 

(b) whether the Ministry of Works 
and Housing will give the necessary 
instructions to C. P. W. D. for taking 
appropriate action to solve the 
water scarcity problem, especially for 
tbe ansuiog summer season; 

(c) whether the Ministry of Works 
and Housing will take necessary steps 
for streamlining tbe water supp]y system 
and ensuring regular uninterrupted 
supply of water between 5 A.M. and 
]0 A.M. in the morning and between 
S P.M., and 10 P.M. in tbe evening in 
tbe cbove said area; and 

(d) if not" the reasons tbereof? 

THE MINISTBR OF WORKS AND 
HOUSING (SHRI ABDUL 
GHAFOOR): (a) to (d) : The infor-
mation is being collected and will be 
laid on the Table of the Sabba. 

Opening of State Emporium of 
Pufliications Division at 

Bbubane5war 

6147. SHRI ANADI CHARAN 
DAS: Win the Minister of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) wbether tbe Sales Emporium of 
Publications Division is scheduled to be 
opened at Bhubaneswar during 1985·86; 
aDd 

(b) if 80. how 10Dg it would take to 
OpeD the Emporium aDd from wbich 

date it would be possible- to start sale 
of NCER T text boots at Bbubaoewar? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCI\.STING (SHRl V. N. 
GADGIL): (a) There is no proposal to 
opeil a sales Emporium of Publications 
Division at Bbubaneswar during 
1985·86. 

(b) Does not arise. 

Implementation of Tribal Sub-Plan 
and Component Plan 

6: 48. SHRI OIRDHAR 
GOMANGO: Will the Minister of 
AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state: 

(a) whether his Ministry has pre-
pared Tribal Sub·plan and component 
plan for Schedul ed Castes by indenti-
fying the schemes and programmes and 
earmarking the fuods for tbe same 
during VIth Plan period; 

(b) if so, the details thereof, 
Oc;.lftrnent-vvise and division·wise of 
hi .. Mmistry; 

(c) wbether similar approach bas 
been adopted and allocations made for 
Seventh Plan also; and 

(d) if so, the progress made so far 
in this regard for annual plan of 
1985-86 ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) Yes .. Sir. 

(b) Statements I and II are placed 
OD the Table of the Hpuse. 

(c) Tb~ Seventh Plan is yet to be 
finalised. 

(d) It is too early to assess tbe 
progress during 1985-86. 
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Statement-II 

Integroted ROUrd/ 
De,eloement Programme 

Nationol Rural 
Employment Programme 

[Trans/atlon] 

Supply of Electricity to Farmers 
during Harvesting Season 

6149. SHRI DHARAMVIR 
SINGH; Will the Minister of AGRI· 
CULTURE AND RURAL DEVELOP. 
MENT be pleased to state: 

(a) whether Government are aware 
that Uttar Pradesh bas been in the grip 
of drought for a long time as a result 
of which rabl crop has been <ldversely 
affected and sugar-cane and wheat 
production bave also declined due to 
erratic electricity suppJy in Western 
Uttar Pradesh; 

(b) whetber foodgrains lying in the 
open get damaged due to natural cala-
mities such as hail-storms, rain and 
storms; aod 

(c) whether with a view to ensure 
that work of harvesting and thrashing 
of rabi crops and stocking of foodgrains 
in Wefltern Uttar Pradesh is completed 
early, Centra) Government have issued 
any directive (or the supply of electri-
city to this erea in Uttar Pradesh and 
aDd if 80, when ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 

1. 30 % of the beneficiaries to belong 
to schodliled castes and scheduled 
tribes. 

2. AtJeast 30 % of the benefits in 
terms of subsidy and institutional 
finance to go to scbeduled cast es 
and scheduled tribes. 

I. Individual beneficiary-oriented 
Vtorks permitted in the case of 
scheduled castes, scheduled tribes 
and bonded labour as an exception. 

2. 10% of the allocations earmarked 
for utilisation on works exclusively 
benefiting scheduled castes and 
scheduled tribes. 

DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) Out "Of 
57 dislricts in Uttar Pradesh 22 districts 
are in t be grip of drought. The esti-
mates of product ion of rabi crops and 
sugnrcane have not yet become available 
from the U .P. State. 

(b) Yes, Sir. 

(c) The supply of power to agri-
culture sector is the responsibility of 
TI'e State Government ~f U. P. The 
Central Government bas been writmg to 
the State Governments to accord prio-
r ity to agricuiture sector in supply of 
electricity. 

[English] 

Cyclone Relief Sbeds in Coastal 
Andbra Pradesb 

61S0 SHRI C. SAMBU : Wi)J tbe 
MioiCJter of AGR ICULTURE AND 
RURAL DEVELOPMENT be pleLJscd 
to state: 

(a) wbetb er there are any proposals 
to construct cyclone-relief sheds in cons· 
tal Andbra Pradesb ; 

(b) if so, the details thereol ; ~110 
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(c) the total investment made in 
Sixth Plan and that proposed for the 
Seventh Plan in this regard ? 

THE MINISTER. OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a) to (c) : 100 Cy-
clone Relief Sheds ha ve bLen construct-
(d in Andbra Pradc~h under European 
Economic Community assistance during 
Sixth Plan period. The proposals for 
construction of addit ional cyclone relief 
sheds during VIIlh Five Year Plan have 
not yet been fin-alised. 

[Translation] 
Registration of Plots under Robini 

Scbeme 

6151. SHRI VISHNU MODI WIll 
the Mini:.ter of WORKS AND HOUS-
ING be pleased to stete : 

(a) whether the regls'rallon uu .. ds 
of p lo's uDd t r RohlDl HOU5IDg Scheme, 
allotcd in the first draw by the D.D.A., 
have not been issued 50 far; 

(b) If so, the tIme by which it IS 

proposed to issue reglstr cltlOn deeds f0r 
Jdnta, L.I G. and M.I.G. plots whose 
physical possession has already been 
gIven by the DDA ; and 

(c) if it is not proposed to register 
them, tbe rea~ons therefor? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) Yes, Su. 

(bJ and (c) : Tbe work relating to 
the preparation of dt:eds III (elatIOn to 
the cases of of the allolbet> the first draw 
who have been 81\ en phYS1CJ.' possession 
of the plots bas beeD taken UP by DDA 
and they are taklDg all steps to complete 
tbe same at their earliest. 

[English] 
Newsftlms Used In Doordarsban 

News Bulletins 

6152. PROF. RAMAKRISHNA 
MORE: Will the Minister of INFOR-

MATION AND BROADCASTING be 
pleased to state: 

(a) whether News films used in 
Doordarshan News bulJet'Ds are edited 
ooly once for all the news bulletins; 

(b) .f so, the rationale of having 
separate product.rs fer each bUlletin; 
aod 

(c) if not, duration of films used in 
various news bulletins durmg the period 
from J st April. 1 ')85 to 15th April 
1985 ? ' 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) No, SIr. 

tb) Does not arise. 

(c) The total duration of news films 
used during the period from lst April 
to 15th April, 1985 for Hindi aod 
Enghsb news bulletins was 2 hours 45 
minutes 28 second and 3 bours 10 
minutes 22 second respectively. 

Sbartage of Doctors and MediCines 
in ESI Hospital 

6153. SHRI HAR[HAR SOREN : 
Will the Mmister of LABOUR be pleas-
ed to state : 

(a) whether Government are aware 
of the shortage of doctors, medIcines, 
beds and other necessary amenities in 
B.S.!' Hospital at Joda in Keonjbar 
district, Orissa ; ... 

(b) if so, tbe steps taken or pro-
posed to be taken to appoint more 
doctors, supply medicines etc., in the 
above ESI hospital; and 

(c) the details thereof? 

THE MJNISTER OF STA TE IN 
THE MINISTRY OF LABOUR (SURI 
T. ANJlAH) : (a) to (c): No ESI 
Hospital has been established at 
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Joda in Keonjbar district, Orissa. 
However, a :'0 bedded hospital under 
Iron Ore, Magancse Ore and Chrome 
Ore Labour Welfare Fund has been 
eSlhblished at ~oda. This }.ospital was 
commissioned in JU:-ie J 1978. One post 
of Speciali:-.t Surgl'on clOd four posts of 
Medical Officer~ have been sallctioned. 
The post of Specialist SUrgeon is vacant 
at pre~ent. No report has been received 
for shortage of medici nes and other 
amenities. 

Impo!t of Dr~' Ftuits by NCCF 

6]54. SHRI BALASAHEB VIKHE 
PATIL: Will the r..,1inister.ofFOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether Natioaal Co-operative 
Consumer's Feder.ltion of India, Panch~l
sbila Marg, New Delhi was permitted 
to import dry fruils worth Rs. 100 
lakhs on the condition tbat tiley wi 11 
distribute in C'.iD.mmer p..icks to Super 
Bazar, Delhi at a profit margin of 5 
per cent; 

(b) if so, whether NCCF did abide 
by both the conditions ; and 

(c) if not J details of action taken in 
the matter? 

THE MINI-'TER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) to (c): The National 
Cooperative Consumer's Federation of 

India Ltd., (NCCFJ New Delhi, was 
granted an ad-hoc licence worth 
Rs. 100/- lakhs CIF for import of 
dry fruits on the condition that it 
should distribute the imported dry 
fruits at a profit margin of 5 per cent 
in consumer packs to Super Bazars, 
and not to Super Bazar, Delhi alone as 
mentioned 10 the Question. The Deputy 
Chief Controller of Imports & Exports 
in his order dt. 24.1.85 debarred NCCF 
from receiving Impol t licence, CCPs, 
Importation under OGL and allotment 
of imported goods, througb tbe canalis-
in! agencies for ~ (five) licensing periods 
Damel, AM 84 to 88. It is reported by 

the NCCF that it has preferred an 
appeal against the said order. 

Allotment of LIG Flats Under 
HUnCO Scheme to Handicapped 

Persolls 

6155. PROF. NIRMALA KUMARI 
SHAKTAWAT: Wilt the Minister of 
WORKS AND HOUSING be pleased 
to state ": 

(a) whether DDA announced on 
February J:, 1983 the lists of fiats 
of DDA under the RUDCO sc'heme of 
variou s places includio2 Pascbimpuri; 

(b) whether the persons who were 
registered under the above mentioned 
scheme have not been alloted flats S(l 
far; 

(c) if so, the reasons tbe-reof; 

(d) tbe price of the LIG flats un(jer 
the Scheme; 

(e) whether allotmem will be done 
00 imtalment hasls to people of weaker 
sections of society especial Jy to physi-
cally handicapped persons; and 

(0 if not, tbe reasons thereof? 

THE MINISTER Or WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR); 
(a) and (b) : Yes, Sir. 

(c) 300 LIG fi~ts were allocated 
in Pascbimpuri. Draw for specific 
Dumber of flats could not be held 80 far 
due to non-completion of fiats. The Bats 
have now been completed and the draw 
wjll be held soon. 

(d) Disposal cost of LlG fiat" 
con'itructed uod..;r HUDCa Scbeme at 
Pascbimpuri, Pkt. A· J /8., Block·A is as 
under :-

Ground F!oor 

First Floor 

SecoDd Floor 

Rs. 67,200/-

Rs. 64,900/-

Rs. 63,100/-
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(e) and (f) : According to the policy 
of DDA, 7~ % flats arc alloled on hire· 
purchase basis and 25 % on ca~b down 
basis to tbe LIG and )",lnla Category 
registrants including peop e of weaker 
sectioDs of socit:ty on tbe basis of draw 
of lot. Reque~ts for change of Mode 
of payment from Ca..,h Down to Hire-
Purchase are also allowed in cases 
involving h:udship. 

Import of Rice and Wheat 

61S6. SHRI M. MAHALINGAM : 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be plea~ed to state: 

(a) tbe quantity of nce ,1Dd wbeat 
imported from abrl)ad from ) 981 to 
1984 year·wlse and <.ilstribulcd to States 
with deta ils 'itate' wise : 

(b) yearly con'Sumption in India; 

(c) the quant ity I('quireJ to achieve 
the target of sc:f-rcll"nce ; and 

(d) action taken to acbi~ve the 
target of sclf-relianclj ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BJRENDRA 
~INGH) : (a) The quantity of rice nn ... 1 
wheat imported from 198) to J984 I~ 

til) follows: 

Year 
--..-- -

1981 
]982 

1983 
1984 

(Quantity in bkh ilmncs) 

Wheat 

7.77 
20.91 
38 07 
18.19 

H. ce 

:.°1 
4.: 0 

A statement indic~ting dit;;lribution 
of rice and whc..l t Sta tc:wise from 1981 
to 19d4 is attc.:cbed. 

(b) As the demlnd for foodgrains 
in the country deperlds on various 
factors such as population growth .. 

extent of uubdnisation, levels of Income J 

prices of ~ubqitut;:; t\ .. fooograins, etc., 
precise Lstim}tes CJf total consumption 
of foodgrains in the country are not 
available. 

(c) and (d) : The Seventh Five Year 
Plan, which inter alia al31S <1t achieving 
self-sufficIency in foodgrains production, 
eDvisag{'~ a production target of 18 S 
million tonnes of foodgrains, and the 
following strategy j, proposed to achieve 
the same: 

(i) Maximisation of productivity 
in irrigated areas. 

(ij) Timely, easy and adequate 
supply of agricultural inputs. 

(Iii) Increac;e in are:! under High-
Yielding V"rielies. 

(iv) Production of cert:fied foonda-
t ions and breeders seed in suffi-
cient am )unt 

(v) Adoption of integra:ed plant 
protection me1SUfes. 

(vi) 1 ncre~sij)g the inten<::ity of 
cropping througb double, multi-
ple crL'pping and adoption of 
inter-cropping. 

(vii) Intensification cf research 
dTons so as to extend the 
benefits of new tccb~.::,Jogy to 
more farmers. 

~viti) Improving the efficiency of 
agrlcuJtul~.ll 0: eralion through 
pr('mC'tion of commonlty 
~pproach. 

(ix) L'md development and water 
harvesting mt.inly through a 
water~hcd aprroach. 

(x) Development and d ~semmn· 
tion of drylaDd farming techno-
logy. 

(xi) Adequate ris\ cover tbrou~b 
crop insuranco. 



63 Written Answefs 

I ~ 
I.e 

~I~ 
001 
"'I 

N 
00 
0\ 

I .~ 
I~ 

..... 
v .c a: 

MAY 13, 1985 Written Answers 64 

00 C? 
\0 N o 00 
N 

0\ 0\ t"'- 00 
00 0\ 0 ~ V) 
~ Vi ~ ~ 0 

M N N 

00 "? 
o 

v ~ co t-- v 
vlOV')\OO 

NNO", 
N 

00 
\0 
N 

V') N V') -.:to ~ 
v r-- ...,. ~ V') 

-NNO\NO 
N 0 

~ \0 N t-: 00 ~ 
....... ,..... NN\O 
N t- ~ \0 0\ 

N 

x: 0 N 00 
V\ ....... \0 r-
~ ~ 0 r-

~ ~ ~ II"') ~ ~ 00 ~ 0 
- NNM\OOONN 

\0 \0 N N ~ ~ t- 00 
""'" N N N ~ 

00 ~OO~\C\I"Io; 
.iN otn~O\ 

O\IIr)~O\O-O\ 
N N N 

N 
Vi 
00 

-CIS ... 
co:: 
._ 
:t o 

00 

o o 

V 
N 
o 
N 

\1"1 

o 
N 



65 Wrltl~n Amwers VAISAKHA 23, 1907 (SAKA) 

1n~0\0\ 0 cDoo~~"",,: 
~ ~ ~ ~ ~ ~ ~ N ~ ~ 
o 00 0 Z ~ Z 
M \0 

~ In N ~ ~ 0\ ~ 0\ \0 0 ~ M 
Ir) ..... N ~ In N rr) o ~ ~ 00 .,.; 

N 00 M \0 tf'j '" 
M N 0\ 

tf'j In 

rr) l1l"i ..,. M 0 0\ 
V) r-: N ~ t"-- tf'j 

tf'j N 
\0 N 

oD 00 
q" 

Z M 

\0 \0 

o "':t 0 

~tf'jNO:~~O\ 
\0 0 \C' 00 ~ 
N M r". 

I 
..: 

c 

W,ltten An.S'wers ~ 

<r 
V 
C 
o o 



" Written Answ~"J MAY 13. 1985 Written Amwers 68 

Fall in Food Production 

(·IS8. SHRI ANAND SINGH: 
Will tbe MlDister ()f AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the food product;on 
during 1984-85 is like1y to fall consi-
derab1y short of target of 153.6 Million· 
loones ; 

(b) if so, the estimated production 
of different items during 1984-85 and 
the comparat ive figures for t 982·83 
aDd J 983 84 ; and 

(c) the reasons (or the shnrtfaJl ? 

Crop 

Rice 

Wbeat 

Coarse grains 

Pulses 

Total foodgrains 

1982-83 

47.12 

42.79 

27.75 

11.86 

129.52 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOP\-1ENT (SHRI CHANDULAL 
CHANDRAKAR). (a) and (b): The 
final estim:ltes of production of Kharif 
(oodgrain crops for 1914-85 have not 
yet been received from all the States. 
1 hose for rabi crops hJve not even fallen 
due yet. Howevt!r, on the basis of 
preliminary reports rtceived from states 
etc., it is currently assessed tba t tbe 
foodgrains production during 1984·85 
may range between 148.~ and 150 S 
miJlion tonnes The commodity-wise 
break·up during 1 Y84·85 together with 
comparatIve figures for 1982·83 and 
1983·84 is as follows: 

Production (Mi II Tonnes) 

1983-84 

59.77 

45.15 

33.97 

12.65 

151.54 

1984-85 
(anti.) 

59.5 
60.5 

46.0 

30.5 
3 I.S 

12.5 

148.5 
150.5 

Figures for 1984·85 are provisional and subject to rcvi;;ion on receipt of final 
estimates. 

(c) The main reason for shortfall 
in production during 1984·85, vis-a-vis 
target is tbe inadequate rainfall and 
prolonled dry spell experienced in 
some parts of the country during the 
mODsoon season (June to September) 
and subsequent failure of post-mortloon 
and wiater rains. 

Production of Sugar 

6159. SHRI MANIK REDDY: 
Will tbe Minister of AGRICULTURE 

AND RURAL DEVELOPMENT be 
pleased to state : 

(u) the steps taken to augment 
production of sugarcane in tbe country; 
and 

(b) th~ precise plans drawn up for 
each of t he ~ugarcane growing States 
and Andhaa Pradesh in particular? 

THE MINISTER OF STATE IN 
THE DEPAR1MENT OF RURAL 
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LEVELOPMEOT (SHRI CHANDU-
LAL CHANDRAKAR): (a) In order 
to augment productIon of sugarcane in 
tbe country, the following strategy bas 
been adopted ; 

(i) productIOn and dlstnbution 
of quality seed cane; 

(h) expansIon of area under 
irrigation; 

(Iii) Jarger apphc.1llon of ferti-
lIzers; 

(iv) efficient m oagement of ratoon 
crop; 

(v) adoption of mtenslVC plant 
protection measures; 

(vi) transfer of technology; and 

(vii) training of personnel. 

(b) Each State Government draws 
Its own sngarcane development plan 
accordlDg to Its requirements. The pro· 
grammes Include productIon and dlstfl-
but ion of quality seed cane, 
domonstratioD of Improved practices of 
cane cult ivation both for plant and 
ratoon cane, p1.mt pro.ectlOD measures, 
subsidy of inputs, traiOlng of cane 
development workers etc. 10 ca~e of 
Andbra Pradesh In particular, sugarcane 
development plan includes a scheme to 
cODtrol red-rot dlsedse and scale 
insects. In 1:lddition subsidies on inputs, 
plant protectIon equlpments and 
demonstratIons are also being provided. 

[TTanslation] 
Maintenance of Government Quarfers 

in Aram 8agh 

(160. SHRI LALA RAM KEN: 
SHRI MANVENDRA 

SINGH: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

<.) the Pool-wise number of 
Central Gevernment quarters in Aram 

Bagb, New Delhi at present; 

(b) the total number of employees 
posted in the inquiry office for the 
maintenance of tbese quarters; aod 

(c) whether complaints are not 
bemg attended to even after making 
repeated complaints at this enquiry 
office ? 

THB MINISTBR OF IWORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR): (a) Information is being 
collected and will be IJ.id on the T dble 
of the House. 

(b) Forty-one. 

(c) This is not correct. ComplalDts 
:HC being attended to properly. 

[English] 
Upgradatian of PIB Office at 

Vijayawada 

6161. SHRI V. SOBHANADRBBS· 
W ARA RAO: Will the Minister of 
INFORMATION AND BROAD· 
CASTING be pleased to state: 

(a) whether Government have 
recieved representation requesting for 
upgradat ion of the Press InformatioD 
Bureau office at Vijayawada in Andbra 
Pradesh from which 10 daily News. 
papers are published; 

(b) if so, the details thereof; and 

(c) if Dot, the reasons therefor '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BRODCASTING (SHRI V. N. 
GADGIL): (a) to (c): A communi· 
cation has been received from tbe 
HOD'ble Member of Parliament on 
the subject. There is no proposal 
to upgrade the Press Information 
Bureau's office at Vijayawada (Andbra 
Pradesh) at pres~ .. nt. 
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Permanent Number of Provident Fund 
Accounts 

~I .6162. SHRI NARAYAN 
CHOUBEY Will tbe MlUisler of 
WORKS AND HOUSING be pleased 
to state: 

"0 fa} wbetber a Zona) Officer (W. C.), 
New Delhi of CPWD is allottmg penna-
nent number for Provident Fund 
account_s to each subscriber J which do 
nQt cbange Wilh tbe transfer of the 
workers from one Divi.;ion to another; 

(b) if so, whether the same pro-
cedur& is being followed by Zonal 
Officers (W. C.) Calcutta and Bombay; 
and 

(c) if not, tbe reasons therefor? 

THE MINISTER OF 
AND HOUSING (SHRI 
GHAFOOR) : (a) Yes., SIr. 

WORKS 
ABDUL 

(I) Tbis procedure is being followed 
by Zonal O~cer Bombay. The Zonal 
Offier Calcutta allots new number when 
~,worker is transferred to anothu 
Division. 

ic) No instruct ions have betn 
issued by Director General of Works, 
CeD'r~l Pubhc Works Department, for 
allotting permanent account number. 

[Trans/otion] 
Repairs of Aram 8agh Quarters 

6163. SHRI MANVENDRA 
SINGH: Will tbe Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether the constructlOn work 
is stili goini on in the Quarters at Aram 
BaSD, New DeJhj. Although tbeir 
allotments had been made one year 
ago and if so" tbe reasons therefor; 

~b) whether the condition of quarters 
al tot ted one ycar ago is very bad and 
they need immediate repairs; 

(c) whether necessary electricity 
and water fittings have not been pro-
vil1ed in the~e q11arters and the fittings 
Pi ov ided are fa lling; and 

(d) the action being taken by 
Government to so)ve sucb difficulties of 
the alJottel's ? 

THE MINISTER OF 
AND HOUSING (SHRI 
GHAlOOR): (a) No, Sir. 

WORKS 
ABDUL 

(b) No, Sir. It is Dot a fact. The 
condition of the quarters alreadY 
al lot ted is sal i~factory. However, 
rcutine annual repairs/maintenance is 
carried out as usual. 

(c) It i~ Dot currect. Electric and 
\\ a teT snpply fit t iogs have been provided 
in these quarters and these are intact. 

(d) Complaints are attended to 
properlY· 

Pro'fisiun at Balconies etc. in Aram 
8agb Area 

6164. SHRI SATY ANARA Y AN 
PA\VAR Will the Minister of 
WORKS AND HOUSING be pl( ased 
to state: 

(a) whether balcony which was not 
provided earlier in type 'A', ~B~ and 
'CJ quarters allotted to Central Govern-
ment employees by the Estates Office in 
DIZ area and Aram Bagb, New Delhi 
is being provided DOW; 

(b) whether type A and B quarters 
in Aram Bdgh were allotted more than 
a year ago but have not yet been 
banded over to CPWD eDquiry office 
and complaints regarding their repair 
and c1eanljness are not attended to and 
rubbi~h dumps aronnd these quarters 
have also not yet been 1 emoved; and 

I c) If so, the action being taken by 
Government to solve the problems of 
the employees residing in tbls area 1 
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THE MINISTER. OF WORKS 
ABDUL 

except JO 
AND HOUSING (SHRI 
GHAFOOR): (a~ Yes, Sir, 
double store~ quarters. 

{b~ Type A and B quarters in Aram 
Bagh have not bren handed over to the 
Maintenance Division, but complaints 
regarding mlintco:lOce are being 
attended to pi omptly by the Construc-
tinD Division. Some works al e in 
progress in neighbourhood of tbe 
quarters and surplu,> rna ba/uarlh is to 
be removed soon after the wOlks are 
completed. 

(c) Cofttplaints rc!-,arding InalOte-
nance are regularly attended to. 

[English] 
Land AC(juircd by DDA in Vilbge Garonda 

6165 SHIH V. SRlLNIVASA 
PRASAD Will the Mml~ler (If 
WORKS AND HOUSING be piCLlscd 

38S 

385 
387 
388/1 

3HS/2 
3~8/3 

38'8/4 
388/5 
388/6 
388/7 
38'6/8 
388/9 

38~/2/2 

389/3/2 

Alcuofland 
Bigha Bbwas 

2 

4-1l1 

o 08 
(rhO 

0-04 

0·13 
0-16 
0-16 

0·0 I 
0-09 
l) -11 

0-05 
0·06 

0-01 

0-02 

to refer to tbe reply given to Unstarred 
Question No. 4642 on 29th April, 
1985 regarding the land acquired by 
DDA in village Garonda and state: 

(a) when the order of acquisition 
as is:,ued for the given ar;;a of land 
mentioned by each Khasra number; 

(b) the exact amount and rate of 
compensation paid to cdch sucb owner 
of those lands includlDg their nalnes 
and addresses alongwith dates of pay· 
ments fO made thereunder; and 

(c) the details of persons who wore 
given put compensat ion and when 
the balance payment is likely to be 
made? 

THE MINISTER OF WORKS AND 
HOUSiNG (SHRI ABDULGHl\fOOR) : 
(a) The det.uls of the la'lJ acquIred 
by (hI.! Delhi AdrnlDlstrJ.tiun are as 
under :-

Date of notification NUllibcr and date 
U/s 4 6 of Award 

3 4 _-
1 J.l i .:9/20 6.66 6-C/71.72 

dt. 31.1.79 
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-
-do- -do-

13.11.59/20.6.66 6·C/71-72 
dt. 31.1. 79 

-do- -do-
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1 2 3 4 
------- --------

----~----

389/4/2 0~02 -do- -<10-
389/5 0·08 -do- -"0-
389/6/2 0·03 -do- -do-
389/7/2 O·OS -do- -do-
478/390 to 392/5 0·09 -do- 6-A!71.71 

dt. 4 3.72 
478/390 to 392/8 0-09 -do- -do-
478/390 to 392{6 0·09 -do- -do-
478/390 to 392/9 0·09 -do- ---do-
478/090 to 392/10 1·06 -do- -do-

min 
478/390 to 392/1 0-03 -do- -do-
478/390 to 392/2 O-OS -do- ·'-00-
478/390 to 392/1 0-09 -do- -do-
393 min 0-02 -do- 6-C/7.-7? 

dt.31.J 79 

393 min 2·07 -do- -do-
394 3-03 -do- -do-
395 2-02 -do- -Jo-
402 6-00 -do- -do-
403 min 0·06 -do- -do-
403 min 3·12 -do- -do-
404 4·16 -do--- -do--
405 4 .. 13 -do- -do-
406 5-17 -do- -do-
407 3-09 -do- -do-

478/390 to 392/10 min 1·04 -do- 6·A/7J-71 
dt. 4.3.72 

478/390 to 392/4 0-01 -do- -do-
478/390 to 392(7 0-01 -do- -do-

(b) and (c) : More than 400 claiments have been paid part/full comp~D-
sahon. The rate of cOlI\pensation is given below: 

No. of Award 

6-A,71-72 
6-C/71.72 
(6-C/71.72) 

Rate of compeDsation 

Rs. 142S per Bilba 
Rs. 1500/· and Rs.1000/. 

per Bigba 

Rate of solatium 

15% 
15% 

Rate of 
Interest 

16 
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Shortage of Water Supply in 
Sarojini Nagar 

6166. SHRI NIHAL SINGH 
JAIN: Will the Minister of WORKS 

, AND HOUSING be pleased to state: 

(a) whether he is aware that the 
re~idents of first floor of Blocks E, F, 
G, H and I in Sarojini Nagar, New 
Delhi are suffering great hardship on 
account of acute shortage of water 
supply in the tanks, flush and taps in 
the latrine for the last six months; and 

(b) if so, the action taken in the 
matter? 

THE MINISTER OF 
AND HOUSING (SHRT 
GHAFOOR): (a) Yes, Sir. 
of water is experienced by tht' 
especially in Summer season. 

WORKS 
ABDUL 
Shortage 
r~lidents 

(b) NOMe has already taken 
action to improve filtered water supply 
in the eara inclusive of these blocks by 
way of Construction of Underground 
tank with boosting arrdngements. 

Translation 

nevelopment of Garden Lake Near 
Tihar Village 

6167 SHRI LALIT MAKEN 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) item-wise amount of expen-
diture incurred on gal den lake bdng 
developed by De Ihi Development 
Authority between Tihar village and 
Harinagar in West Delhi during 1980 10 
March, 1985, year-wise; 

(b) whether the earth, which was 
dug for developing the lake, has again 
come in the lake and the lake has not 
be!n developed during the last three 
years; and 

(c) the time by which the garden-
lake will be developed fully indicating 
the details of the time bound pro-
sramm..: in this regard? 

THE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR) : (a) The item-wIse amount 
of expenditure incurred on garden lake 
being developed by Delhi Development 
Authority between Tihar Village and 
Harinagar in West Delhi during 1980 
to March, 1985 year-wise is as 
follows :-

Rs. 
1980-81 Buldozing 34980.00 

Grassing 26847.00 
Muster Roll S2188.74 

-----
1,14,015.74 
-----

1981-82 Good Earth 37693.00 
Edging Path 13200.00 
Digging of Pits 48420.00 
Water supply 73834.00 
Muster Roll 17499.78 

-----
2,10,646.78 
-----

1982-83 Edging of path 20105.00 
Toe & wall 
fencing 75517.00 
Digging of Pits 44950,00 
Edging of path 31410.00 
Grassing 2 t 227.00 
Muster RolJ 118612.20 

-----
3, 11,821.20 
-----

)983-84 .Muster Roll 63173.00 
1984-85 NlL 

-----
Grand Total: 6,99,656.72 

-----
(b) No, Sir. However due to soil 

erosion of the banks during rainy season 
and deposits of sewer water, some earth 
has accomulated in the lake. At pr.!-
sent the banks are stabilized and dis-
posal of sewer water in the lake of the 
village has also been stopped. No 
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excavation of lake has, however, been 
done during the last three yoo.rs. 

(c) The develol>m~nt work of the 
lake campus in Tihar village is complet e 
as per landscape plan from the Horticul-
ture point of view. 24 acres of land 
have been developed as lawn and 
11,000 trees have been planted. DDA 
propose to provjde two more lube wells 
to make lhis lake perennial and to k..!cp 
the surrounding area green. 

[English] 

T.V. Station in Satna 

6168. SHRI AZIZ QURESHI: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) whether there was a proposal 
to start a T.V. Station at Satna in 
Madhya Pradc"h; 

(b) if so, th~ progress made so far; 

(c) The time by which Satna 
shall be having a T.V. Station; and 

(d) if no PI ogress in the matt..:r 
has been m0.dc, the reasons for the 
delay? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORM ATION 
AND BROADCASTING (SHRI V N. 
GADGIL) : (a) No, Sir. 

(b) Does not arise. 

(c) and (dJ : Settmg up of a TV 
Centre at Satna would dcpt!nd on the 
availability of resourc~s for TV expan-
sion during the future Plan period. 

Creation of Pest!! in Delhi Doordarshau 
Kendra 

. 6169. SHRI UTTAMRAO 
PATIL : Will the Mini:;ter of INFOR-
MATION AND BROADCASTING be 
pleased to state : 

(a) whether Directorate-General 
of Delhi Doordanhan Kendra pas 
sought permission from the Ministry of 
Home Affairs/Deprt. of Personnel and 
Administrat ive Reforms for creation of 
various posts; if so, the break-up of 
posts Deputy Directors, S. Os, Assis-
tants, U P.Cs, L.D.Cs, and Class IV for 
which permission has been sought; 

(b) whether there is no bal' on the 
recruitment of employees on daily 
wages and on promotion of dai I y wage 
workers as L.D.C .• md peons; 

(c) whether with the expansion of 
TV c,"'ntres and jncrea~e in work-load 
the number of posts in the said calO-
gories has not been increased accor-
dingly; .jf so, the reasons th?refor; and 

(d) whether some daily wage 
workers regularised in service on ad-hoc 
basis in the month of February, 1984 
have not been given increment this 
year; if so, the reasons therefor ? 

THE MINISTER OF STATE OF 
THE MIl\ISTR Y OF INFORMATION 
AND BROADCASTING (SHR[ V. N. 
GADGIL) : (a) D~p.;nding upon needs 
of Doordarshan, posts in v.trious cate-
gories are created/continu-.'d from time 
to time. Permission of DepartMent of 
Personnel is not required to be taken 
under th~ Rules. 

(b) There i-; no ban on the 
recruitment of C1SlIal workers for seaso-
nal work. Posts of L.D C. and Peon 
are not pro mot ional posts for daily-
w.lge workers. 

(c) Increase in the work'load is 
given due consideration whil~ creating 
posts in various categories including the 
categories mentioned above. 

(d) 8 daily wdge workers were 
appointed as Peons on ad-hoc basis in 
the Directorate-General, Doordarshan 
in February, 1984. All of them were 
grantt'd annual increments on the d"c 
date. 
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Allotment of Aceommoda tion to tbe 
Fmployees of National Book Trust 

6170. SHRIMATJ BIBHA 
GHOSH GOSWAMI : '''Ill the Minister 
of WORKS AND HOUSING be pleased, 
to state : 

(a) whether employees workmg in 
National Book Trust, New Delhi are 
entitied to Government ac~ommodation, 
if not the reasons thereof; 

(b) whetber persons on doputation 
to N.B.T. are provided with accom-
modation by NBT in S~ far as the NBT 
reimburses the house rent paid by them 
in full; and 

(c) if so, the reasons for this 
discrimination? 

THE MINISTER OF WORKS 
AND HOUSING (~HRI ABDUL 
GHAFOOR) : (a) No, Sir. As a matter 
of policy the employees of autonomous 
bodies are not elIgible for allotment of 
general pool accommodatiOn. However, 
Chairman of the Trust has been allowed 
to retain the Government accommoda-
t ion with thl;! approval of competent 
authority. 

(b) No, Sir. 

(c) Does not arise. 

DMS/Mother Dairy Milk BO(lth and 
Vegetable Depot in Manr"a Enclave, 

Pitampura 

6171. SHRI RAM BAHADUR 
SINGH : Will the MInIster of 
AGRICULTURE AND RURAL 
;DEVELOPMENT be pleased to state: 

(a) wh ether there IS a great 
demand for the D M.S. MiJk Booth, 
Mo( her Dairy Milk Boot h and the 
Mother Dairy Fruit and Vegetable 
Depot in Maurya Enclave (Pitampura), 
D-=lhi; 

(b) if SOJ the decision taken by 
Government keepiing in view the 
incrcasins population of the area; aDd 

(c) the time by which these facili-
ties are likely to be provided ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT(SHRICHANDULAL 
CHANDRAKAR) : (a) Requests have 
been received for opening of D.M~S. 
and Mother Dairy milk booth'i. No 
request for setting up of Mother Dairy's 
fruit and vegetable 'ihop has been 
rec~iv ... d from Maurya Enclave. 

(b) and (c) : Two insulated con-
tainers hC!ve been installed at Maurya 
Enclave for selling toned milk of 
Mother Dairy. 

Delhi Development Authority has 
allotted a site in Maurya Enclave for 
construction of a DMS booth. Con-
structIOn of the booth will be taken up 
after the approval of Delhi Urban Arts 
Commission is obtained through De hi 
Development Authority. 

Amendment in Famine Code 

6172. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of AGRICUL-
TURE AND RURAL DEVELOPMENT 
be pleased to state: 

(a) whether Famine Code is about 
forty years old in which no amendments 
chan ge or improvement has been made 
since then; 

(b) whether Government are 
con~idering amending this code or 
formUlating a new code; and 

(e) jf so, the time by which the 
code is Hkely to be overhauled? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) Famine COdes/ 
reller manuals, which were framed by 
the rnp:ctive State Governments, hav: 
be~n ill operations since long. 

(b) In order to revise and update 
the various relief manuals, the Central 
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Government issued guidelines for pre-
-paration of new relief manuals as well 
as for revisinl/updating of existing relief 
manuals for dealing with natural 
calamities in February, 1980. 

(c) The following State Govern-
mtnts have intimated that they are in 
the process of up-dating their existing 
Manuals: Assam, Bihar, Gujarat, 
Haryana, Himachal Pradesh) Kerala, 
Madhya Pradesh, Maharashtra, Manipur, 
Nagaland, Orissa, Punjab, Rajasthan, 
Tamil Nadu, Tripura, Uttar Pradesh and 
West Bengal. 

Tht:: States of Meghalaya and 
Sikkim have prepared a draft m:tnual 
and are in the process of finalisation. 

The Government or Karnataka are 
bringing out regularly a publication 
covering all orders of State Government 
on drought situation and action has 
bem taken to bring out Revenue 
Manual, which wilJ cover natural 
calamities. 

The State of Andhra Pradesh has 
brought out a Book for Management of 
Drought. The Government of Jammu 
and Kashmir has informed that they do 
not have any famine code. 

TraDsfer of ResideDtial Plots !Houses 
iD N irman Vibar 

6173. SHRI KAMAL NATH : 
Wi II the MiniSter of WORKS AND 
HOUSING be pleased to state: 

(a) whether the Lessor, has 
sHowed trar.sfer of residential plots/ 
bouse. in Nirman Vihar, an East Delhi 
Colony, without consulting the Ministry 
of Works, Housing and Supply Co-
operative House Building Society Ltd. 
which il the lessee of the land, to a 
non-member of the Society; pnd 

(b) if 10, whether such transfers 
do not constitute violation of the terms 
of the lease and the action taken by 
Govemment to stop such mal-practices 1 

THE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR) : (a) and (b) : The infor-
mation is beina collected and will be 
placed on the Table of the Sabha. 

[ Translation] 

Replacement of Pipes of Sub-Soli 
Water in Lodbl ColoDy . 

6114 SllRI V lLAS MUTTBM-
WAR: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether Government are aware 
that some pipes of sub-soil water passing 
through blocks 15, 18 etc. of Lodhi 
Colony hud got dam1ged at the time of 
construction of Jawaharlal Nehru 
Stadium as a result of which ground 
water is Dot available there; 

(b) whether funds for their replace-
ment have been lanctioned and if so, 
the details thereof; and 

(c..) the reasons for delay in their 
replacement and the time by which 
the()e will be replaced? 

THE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR) : (a) to (c) : No damage 
was C2.uscd to any water pipes by the 
construction of Jawaharlal Nehru 
Stadium. However, a portioD of unfilter-
ed water CI pipeline m.:asuring about 
30 metres, feeding Block No. 18, 19 
and 20 in Lodhi Colony, was removed 
while laying storm water drain by 
N.D.M C. The said portion was 
replaced d!partmentally and no 
expenditure was incurred. 

[English] 

Al1ocatioD of Flats UDder SFS in Vija, 
Mandai Enclave and in East Kailasb 

617S. SHRI ZAINUL BASHER: 
Will th~ Minister of WORKS AND 
HOUSING be pleased to refer to the 
reply given to Unstarred Question NO. 
3131 on 13 August, 1984 regardiol 
Allocation of flats und~r SFS in Vijay 
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Mandai Enclave and in East Kailash 
and state: 

(a) whether the fiats of cat egory 
H in Vijay MandaI Enclave under the 
Self-financing Scheme of DDA are not 
yet ready for handi!1g over to the 
allottees; 

(b) if so, the relsons for the delay; 
and 

(c) the action taken by Govern-
ment to complete the constructi")n of 
these flats at early date? 

THE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR) : (a) Ye" Sir. 

(b) The Construction of these 
house has been delayed on account of 
the following reasons :-

1. Full site "'Vas not available. 

2. Shortage of stip1Jlated mate-
rials. 

3. Stay Order from the High 
Court. 

(c) The Vvork is in progress and 
shall be completed by 20th June, 1985. 

[ Trans Lat ion] 
Collapse of Cause Way of Multi-
Storey Du ilding under Construction 

by Delhi Development Authority 

6176. SHRI HARISH RAWAT : 
Will the Minister of WORKS AND 
HOUSING be pleased to slate: 

(a) whether any incident involving 
collapse of cause way of the multi-
storey building under construction by 
D D A has occurr ed; 

(b) if so. the number of such 
incidents involving collapse of such 
works under construction occurred 
during th! las.t one year and the loss of 
life and propert)' suffered as a result 
thereof; and 

(c) the steps proposed to be taken 
by Government to check recurrence of 
such incidents in future 7 

THE MINISTER OF WORKS 
AND HOUSING (SHRJ ABDUL 
GHAFOOR) : (a) Yes, Sir. 

(b) No other incident of collapses 
of works of the type mentioned in part 
(a) of the question h:u; b~en reported 
during the last one year. However, a 
portion of a retaining wall of Nehru 
Camp, Kalkaji Extension, collapsed on 
21-3-85 in which one woman and 3 
children who were residing by the site 
of th e wall died. 

(c) Strict quality control measur'J 
are being taken to execut: the works as 
per specifications. In addition. an 
enquiry into each of the two incidents 
referred above, had been made fOl' 
fixing responsibility as well as suggest-
ing remedial measures to avoid recur-
rence of such incidents. Follow-up 
action is being taken by DDA. 

[English] 
Scbemes for Produetion of High Milk 

Breed Animals 

6177. SURI . LALITESHW AR 
SHAHl : Will the Minister of 
AGRICULTURB AND RURAL 
DEVELOPMENT be pleased to state : 

(a) whether there is any scheme 
for production of high milt breed 
animals in low milk field areas of the 
coountry to bring real breakthrough in 
the 20-Point Programme; and 

(b) what steps, if dny, have been 
taken or are contemplated in thiJ 
direction? 

THE MINISTER OF STATE 1M 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHADRAKAR) : (a) and (b): Yes, Sir. 
For increasing milk productioQ poten-
tial, some of the s.;hemes/prolrammes 
"are Opc=ration Flood, Cattle and Buffalo 
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Development using frozen semen out-
side Operation Flood, Intensive Cattle 
Development Projects and Key Village 
Blocks. A number of Cattle Breeding 
Farms have been set up in Central and 
State Sectors to produce hJgh quality 
indigenous bulls for use in cattle 
development projects in the field. 
Progeny te,sting programm ~ of cross-
bred bulls is also underway. 

Amendment of Child Lobour Ad 

6178. DR. KRUPASINDHU 
BHOI : Will the Minister of LABOUR 
be pleased to state: 

(a) whether Government proposed 
to amend the Child Labour Act to 
provide deterrent punishment for viola-
tion of the Act; 

(b) if so, the details thereof; and 

(c) the time by which legislation 
wi11 be brought forward 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR 
(SHRI T. ANJIAH) : (a) to (c). It is 
proposed to amend the Employml:nt of 
Children Act, 1938, to enhance the 
penalties for the violation of the PH)-
visions relatiug to the employment of 
children. It is proposed to soon intro-
duce in Parliament an amendment Bill 
in tbis behalf. 

He,)' of F;x~rt Ag('nry in Workinl 
of DDA 

6119. DR. CHANDRA 
SHfiKHAR TRIPATHI Will the 
Minister of WORKS AND HOUSiNG 
be- pleased to Itate : 

(a) whQther with a view to bring 
about basic changes in the working of 
the Delhi Development Authority, 
Government propose to seek help of an 
apert agency; 

(b) if so, the reasons therefor and 
tbe time by which tbis agency is gain. 
to commeDCe it. work; 

(c) whether this alency would also 
revie~ the works completed by D.D.A~ 
lo'fa¥"; apd. 

(d) if not, tbe jurisdiction thereof; 

THB MINlSTER Of WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR) : (a) No proposal of this 
kind is being considered by the Govern-
ment at present. 

(b) to (d) : The question do not 
arise. 

Opening or more Coal Depots for 
Supply of Coal at Fair Prices 

6180. SHRI l"vIOOL CHAND 
DAGA : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleasee to 
state : 

(a) The comparative number of 
coal depots and fair price shops opened 
in the country for the benefit of the 
people; 

(b) th~ criteria laid down for 
opening such depots and the number of 
coal depots open.!d State-wise for supply 
of coal to the people at fair prices; and 

(c) if such depots have not been 
opened wh~ther Governm~nt propose to 
make arrangements for opening the 
same? 

THE MINISTER OF FOOD AND 
CIVIL SUP PLIES (RAO BIRENDRA 
SINGH) : (a) to (c) : Information is 

. bdng collected and will be laid an the 
Table of the House. 

Basic Services for Urban Poor 
in the Country 

6181. SHRI B. V. DESAI 
SHRIMATI KISHORI 
SINHA: 

Will the Minister of WORKS 
AND HOUSING be pJeased to state : 

(a) whether a national conference 
to discuss the approach and strategy for 
extending basic service to the urban 
poor was held on April 10, 198' in New 
Delhi; 

(b) jf so, the main points of sub-
jects discussed; 
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(c) if so, the decisions arrived at; 

(d) whether the meeting was 
organised by the Ministry in collabora-
tion with UNICEF; and 

(e) to what extent UNICEF has 
agreed to help the basic services to ?e 
mad: available to the urb:l1l poor 1 n 
India during 1985·86 ? 

THE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GIIAFOOR) : (a) and (b): A con-
ference of State Secretaries in chJ.rge 
of urban development and the district 
collectors was held in New Delhi on 
10th April, 1985 to discuss th! vaiious 
aspects about the implementation of 
the new Urban B1Sic Services Pro-
gramme in the cou ltry during the next 
Master Plan of Operations 1985-89 
with UNICEF assistance. The 
Conference was held with a view to 
discuss t he main features, scope and 
stages of the proposed U. B.S. pro-
gramm~ for I!xtcnding the b...lsi .... services 
to the urb m poor in the selectecl 
districts all over the country. 

(c) The conference appreciated the 
idea of taking the district as a unit of 
planning with the district collector 
being responsible for the overall super-
vision of the U.B S. project in his 
district. A time bound programme 
was also agreed upon in the Conference 
for the various p:l!-project formalities 
namely: 

(i) The detailed operational 
guidelines are to be finalised 
by the Ministry in consulation 
with UNICEF. 

( ii) Confirmation by 15th May, 
1985 by the State Govern-
ments about the districts 
which have been tentatively 
identified for taking up 
project under the U.D.S. 
Ptogramme. 

(iii) >Selection ot U .D.S. Coordi-
nators of tb e concerned 

distr iets by the State Govern-
ments by 15th May, 1985. 

(iv) Th~ Urban Basic Services 
Coordinators would undergo 
a training programme in 
Hyderabad. 

(v) The U.B.S. Coordinators after 
their training should prepare 
the plan of action and send 
the same to this Ministry by 
15th July, J 985. 

(d) Yes, Sir. 

(e) UNICEF has committed an 
a~sis(aoce of $9.2 million during the 
Master Plan of Operations 1985-89. 
UNiCEF"s financial year is on the 
calendar year basis and the assistance to 
be made aV..1ilable in the financial year 
1985-86 have nut been earmarked 
specifically. 

[Trafl.flar ion] 
Reseaceh Centre for Fruits in Vidarbba 

6182. SHRIMATI USHA 
CHOUDHARI : WiH the Minister of 
AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state: 

(a) the .places selected in Vidarbha 
division of Maharashtra for setting up 
of a research centre for fruits like 
oranges and other Citrus fruits; 

(b) if so, details in this regard; 
and 

(c) the outline of the scheme 
formulated in this respect and the time 
by which the said centre will start 
functioning to acbi eve tbe purpose? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) Nagpur, 
Sir. 

(b) and (c) One Regional 
Research Station of the indIan Institute 
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of Horticultural Research, Bangalore 
was sanctioned to be set up at Nagpul 
during the Sixth Plan for research on 
tackling tb~ problems of orang~ culti-
vation. The Station would be set up 
as soon as the land selected for the 
purpose is transferred by the Govern-
ment of Maharashtra to the Indian 
Council of Agricultural Research. The 
Station will work primarily to tackle 
the serious production problems of 
Nagpur oranges and improve their 
quality with th e objective of making 
orange cultivation more remunerative. 
In view of the importance of the crop 
and the seriousness of the problem 
affecting oranges, It has been pronosed 
to COllVert this Station into nn indepen-
dent National Resea.rch Centre on 
Citrus during th~ Seventh Plan. The 
proposal is presently with the Planning 
Commission as a part of th e lCAR's 
Seventh Plan. 

[English] 
Points of Differrnce in V~lr;OUS Enactments 
Relating to Empl(;)ment of Child Labour 

6183. SHRI GADAOHAR 
SAHA : Will the Minister of LABOUR 
be pleased to state : 

(a) whether he is aware of the 
points of difference in various enact-
ments relating to employment of Child 
Labour and the resultant weakness in 
implementatlOn of the Labour Laws 
and defects in the object ives of such 
Acts; and 

(b) if so, the action taken on the 
recommendations of the Committee on 
Child Labour? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (a) and (b) : In order 
to look info the causes leading to and 
the problems arising out of emp10yment 
of children a Committee on Child 
Labour h.!aded by Shri M.S. Gurupada-
swamy was set up. The Committee 
after taking into account the existing 
law. relating to the employment of 
children, had inter-alia recommen'ded 

that to avoid any ambiguity in respect 
of the basic objt:ctives, the existing laws 
relating to prohibition and regulation 
of employment of children should be 
consolidated into a single comprehensive 
one. 

The recommendation was accepted 
with certain modifications. 

In pursuance of the decision of the 
last Labour Ministers' Confe:-ence, a 
Committee consisting of State Labour 
Ministers of Gujarat, Tamil Nadu, 
Uttar Pradesh, and West Bengal was set 
up to examine, inter-alia, the need for a 
comprehensive legislation on child 
labour. The Committee has now 
submitted its report to the Government 
which will be placed in the Labour 
Ministers' Conference on the 11th May, 
1985. 

Grant of Sampath Committee CODcessiops 
to New Sugar Units 

6184. SHRI BALASAHEB 
VIKHE PATIL : Will the Minister of 
FOOD AND CIVIL SUPPLIES be 
pleased to state : 

(a) how many I etters of intent 
were issued after June, 1983 for Sl!ttiDg 
up new sugar factories III Maharashtra; 

lb) wh~ther the National Co-
operative Development Corporation 
have declared their inability to finance 
units whose letter of intent were issued 
after June, 1983; 

(c) if so, whether the date of issue 
of such letters of intent wilJ be 
extended or made effective from the 
date loan was made available by public 
financial institutions; and 

(d) if so, Government's reaction in 
this regard ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BlRENDRA 
SINGH) : (a) Nin~ letters of intent 
were issued after January, 1983 1m 
setting up new sugar factories i 1 
Maharashtra. 
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(b) The proposal for sanction of 
Central Share of assi~taDce towards 
share capital by N .l.tional ':ooperative 
Development Corporation (N.C. D.C.) 
is considered after the eoncern~d 
Cooperative has fulfilled the following 
conditions : 

\i) The Cooperative should have 
placed orders for plant and 
machinery. 

(ii) The Cooperative should have 
made adequate arrangements 
to obtain term finance from 
the financing institutions for 
its block capital requirements. 
The term loan application to 
this effect should have at 
least b:en submitted to the 
Central financing instItutions. 

(iii) The State Government should 
have provided share capital 
more than Rs. 70 lakhs. 

(iv) The share capital from 
growers should have reached 
to a reusonable level. 

The State Government of 
Maharashtra indicated In December, 
1984 about I cquit ement of fmancial 
assistance in respect of 7 CooperatlV,! 
sugar factori~s which were issued letters 
of intent afler June, 1983. It was 
observed that those 7 units had not 
fulfilled variou~ conditions and as such, 
in February, 1985, the Governmtnt of 
Mahara,htra were informed accordmgly. 
Governm~nt of Maharashtra again 
approached National Cooper.ltive 
Development Corpo ation (N.C.D.C.) 
in FebiUary/March, )985 for financial 
assistance in respect of only 2 units. 
Tbt.se proposals were not complete an<', 
therefore, could not be co~sidered for 
sanction of assislance during 1984-85. 
The State GllvernmCl.t, however, h~s 

beeD requested to lend necessary 
infor"llation in tj, is regard. 

N.e.D.C. has planned to assist at 
lea~t ]0 new units under the Centrally 
Sponlored Scheme dunna 1965·86 

finar.cial year which may cover at least 
6 units in ~raharashtra which had been 
issued Jetter of intent In November! 
December, 1983. The propolal will, 
however, be considered on merits of 
each case subject to fulfilmt.nt of 
prescribed cenditions. 

(c) and (d) : Do not arise. 

Research Activities at ICRISAT 

6185. SHRI INDRAJIT GUPTA: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
plea~ed to state : 

(a) whether ICRISAT Research 
Centre at Hyderabad IS exempted from 
the application of some Indian laws, 
on the ground that it is US owned 
establishment; 

(b) if so, whether the research 
activities of ICRISAT are a closely 
granted secrets, even from the Union 
Government; 

(c) whether after the Bhopal 
dIsaster, it has been decIded by Govern-
ment to conduct a prob~ into the 
research work at ICRISAT; and 

(d) whether this responsibility has 
been given to the Chief of the Union 
Curbid.! Laboratory? 

THE MINISTER OF STATE IN 
THE DEPAR.TMENT OF RURAL 
DEVELOP'-AENT (SHRI CHANDU-
LA L CHANDRAKAR) : (a) No, Sir. 

(b) The research ac~ivities of 
ICRISAT are well known to Gov.:rn-
ment and in fact there is close 
interaction b..:tween the Indian Council 
of Agricultural Research/Departm{.nt of 
Agricultural Research aDd Education 
and ICRISAT. 

(c) and (d) : Government have 
not announced allY ex.lmination or any 
probe into the research activiti~s of 
ICRISAT nor tltere is nny connection 
betw( en ~he probe referred to and 
lCRlSAT. 
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Ban on Cultural Exchange with 
South Africa 

6186. SHRI SAIFUDDIN 
CHOWDHURY: W\ll the Minister of 
INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) whether there has been an 
International ban on Political, 
Economic and Cultural exchanges with 
South Africa and India is ~ party to 
tbese sanctions; 

(b) whether two films produced 
in South Africa are being shown in 
India currently; 

(c) if so, whether it has 
dishonoured the International sanction 
and if so, persons responsible for this 
violation; and 

(d) steps Government propose to 
take to rectify this serious omission? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V.N. 
GADGIL) : (a) According to United 
Nations Resolutions, there is a 
complete ban on political, economic, 
cultural, commercial. communications, 
transport and other forms of exchanges 
with South Africa. India has subscribed 
to these United Nations Resolutions 
and observe§ this total boycott. 

(b) to (d) : There are allegations 
that the films "OODS MUST BE 
CRAZY" and "BEAUTIFUL PEOPLE" 
which are being exhibited in India had 
been produced in South Africa. These 
films were certified by the Central 
Board of Film Certification in 1982 
and 1979 respectively. 

(i) GODS MUST BE CRAZY : 
The applicant of this film was 
Mis Sujalhas, Madras-B. 
According to the app{icant, 
the film was produced in 
Britisb WeBt Indies. Against 
coluIDo J J of the appHcatlOIl 

(ii) 

form asking for information 
whether the film was produced 
by or in collaboration with 
South African or Rhodesian 
nationals etc., the applicant 
had declared "Not Appli-
cable". According to the 
applicant, the film was 
imported under open General 
Licence. 

BEAUTIFUL PEOPLE : 
Application for certification 
was received on 23.10.79. 
The applicant had indicated' 
in the application form that 
the film was produced in 
U.S A. and was imported 
under licence No. 1841943 
dated 1 8.7,77. 

The questions whether these two 
films were in fact produced in South 
Africa and jf so, how the import of 
these films was allowed into India are 
being examined in consulation with 
concerned authorities. 

Produrts Provided with I.S.1. Mark 

6181. DR. G.S. RAJHANS 
Will the Minist er of FOOD AND 
CIVlL SUPPLIES be pleased to state 
the names of the complnies and the 
detait~ of their products on which the 
Indi.ln Standard Institution ([.S.I.) has 
provided with the lSI Trade Mark from 
June, 1984 to April, 1985? 

THE MINISTER OF FOOD AND 
C[VIL SUPPLIES (RAO BIRENDRA 
SINGH): The number of licences 
granted by the Indian Standards 
Institutjon (lSI) during June, 1984 to 
April, 22nd, 1985 is 1061. The nam!s 
of the licensees and the Indian 
Standards covering the products ror 
which licences have been granted are 
published in lSI Bulletin every month. 

Increase in Production of Pepper 

6188. SHRI K. MOHANDAS 
Will the Mini,ter of AGRICULTURE 
AND RURAL IDEVELOPMENT be 
pJeased to state; 
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(a) the production figures of 
pepper during the past .. three years, 
with year .. wise breakup; 

(b) wherher any effort is being 
made to increase the per hectare yield 
of pepper; and 

(c) if so, the details thereof? 

THB MINISTER OF STATE IN 
THE DEVELOPMENT OF RURAL 
DBVELOPMENT(SHRICHANDULAL 
CHANDRAKAR): (a) All India pro .. 
duction of black pepper during last 
three years is as follows: 

1981·82 

1982-83 
1983 .. 84 

29.2 thousand 
tonnes 

26.6 
23.0 

" 

(b) and (C): Research on several 
aspects of Pepper is in progress at 
Panniyur (Kerala), Chintapalli (Andhra 
Pradesh) and Sirsi (Karnataka) Centres 
under the All India Coordinated 
Research Improvement Project on 
Spices Rnd Cashew and also at the 
Calicut Regional Station of the Central 
Plantation Crops Research Institute. A 
research component of an IDA-aided 
project (Kerala Agricultural Develop-
ment Project) is also in progress at the 
Kerala Agricultural University, Vellani-
karat Trichur and at the Central 
Plantation Crops Research Institute, 
Kasaragod, Kerala. The achievements 
under these research programmes include 
standardisation of a rapid method of 
multiplying pepper, development of a 
systemic fungicide ·Metalaxyl' which is 
found effective agamst 'quick wilt' 
disease of pepper etc. 

Five Day W orldD II Week in Private 
Seetor 

6189. SHRI E.S.M. PAKEER 
MOHAMMED: Will the Minister of 
LABOUR be pseased to state : 

(a) whether Government prQpose 
to implement the "Fiv~ day method of "'0 rk in,u in Private $ector as heina 

introduced in the Government offices 
and if so, by what time it will be done; 
and 

(b) whethe Government will have 
any revenue Joss by this system and if 
so, the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T. ANJlAH): (a) No, Sir. 

(b) Does not arise. 

Vt'getable Project of Motber Dairy Delhi 

6190. SHRI B.B. RAMAIH : 
WiH the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to atate : 

(a) the total investment, including 
commercial value of land for the 
Mother Dairy's vegetable project for 
Delhi; 

(b) the monthly running expenses 
of staff and services for each vegetable 
booth, including commercial rental 
value; 

(c) the sales turnover for each 
vegatable booth; 

(d) whether vegetables are beinl 
collected and purchased directly fran) 
farmen and if so, difference between 
prices paid to farmers and consumer 
prices; 

(e) whether consumer prices of 
Mother Dairy's vegetable booth are at 
par with those of an average vegetable 
retailer in Delhi; and 

(f) if so" reasons for setting up 
these booths without a cooperative 
house? 

- THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
nBVBWPMENT (SHRI CHANDULAL 
CHANDRAKAR: (a) and (b)! The total 
investment in th~ Project Report for 
Fruit and Veaetablo difttribution in 



99 Written AlUwers MAY 13, 1985 Wr illln A"swera 100 

Delhi by National Dairy Development 
Board is envisaged at Rs. 2S.22 crores. 
The plots foe retail outlets have been 
aBotted on a monthly licence fee of 
Rs. 125/- per plot and hence the 
question of commercial rental value 
doe., not arise. The fruit and vegetable 
retail outlets are manned by concessio-
an ties who are paid 8 paise per ta. 
commission on the produce given to 
them. It is not possible to indicate the 
expenses incurred on services like wat er I 
electricity, etc. at the retail outlets, 
since no payment has been made so far. 

(C) The averagc sales turnover for 
th~ 10 retail outlets from 1st May to 
7th May, 1985 was about 95 Quintals 
per day roughly valued at Rs. 33,000/-. 

(d) Currently about SO percent of 
the vegetables 8re procured directly 
from the farmers. The price of v~ge
tables varies from day to day and it is 
not possible to give the details of con-
sumers and producers' price of the 
different vegetables being marketed. 

(e) From the sales turnover of the 
retail outI ets, it would appear that there 
is "3 price advantage in view of the 
quality of fruits and vegetables being 
supplied through Mother Dairy retail 
outlets as compared to average vege-
table retailer in Delhi. 

(f) The booths have been set up 
supplying good quality fruits and vege-
tables at reasonable prices to consumers 
of Delhi. This programme is proposed 
to be backed up by organising fruit and 
vegetable producers cooperative 
societies. 

SemInar OD Child Labour 

6191. SHRI VIJAY KUMAR 
MISHRA: 

SHRIMATl USHA 
CHOUDHARI: 

Win the Minister of LABOUR 
be pleased to state : 

(a) ",betber Government have 

taken a note of the recently held 
Seminar on Child Labour in New Delhi; 

(b) wh ether it is alao a fact that 
the Seminar attended by various Social 
action groups have demanded a pro-
tector general to oversee the impl~ 

mentation of the Child Labour Welfare 
and Labour Law~; 

(c) if so. whether Government 
propole to take any action in this 
regard; and 

(d) if so, the details thereto? 

THE MINISTI!R OF STATE of 
THB MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (a) to (d): The Govern-
ment has seen a news report regarding 
a Seminar organised in New Delhi by 
the Centre or Concern for Child Labour 
published in various news paper.s. 
According to the news report Prof. 
K.D. Gangrade had stated In the 
Seminar that Government should appoint 
a Protector General to oversee the 
implementation of child welfare and 
labour laws. At present no such pro-
posal is under consideration of the 
Government. 

Provision of Market Facility Near 
Vivek Vihar 

6192. SHRI 
AGARWAL: Will 
of WORKS AND 
pleased to state : 

JAI PARKASH 
the Minister 
HOUSING be 

(a) whether a large number of 
residents ha\'e started residing in Yojana 
Vihar, Manak Vihar" Shr~sbta Vihar 
and Vigyan Vihar colonies near Vivek 
Vihar : 

(b) if so" whether D.D.A. propose 
to _Provide market facility in these 
colonies, if so, when ; and 

(c) the reasons for the delay? 

mE MINISTER OF 
AND HOUSING (SHRI 
GIIAFOOIl) : (a) Veal Sir. 

WORKS 
ABDUL 
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(b) and (c): The Delhi Develop-
ment Authority have approved the lay· 
out plans of tW0 conveni~nt shopping 
centres in Yojana Vihar and one shop-
ping centra in Shreshta Vihar and the 
detailed estimates for the construction 
are being worked out by them .. DDA 
are also plannmg the lay-out of one 
convenient shopping centre in Vigyan 
Vibar. There is no site in Manak Vihar 
for shopping centre in its la}!out. The 
D.D.A. expect that these facilit ies 
would bec.;ome available by the time 
the colonies are fully populated. 

Action on Directives Issued by Supreme 
Court in its Judgement on Bandhua 

Mukti M~rcha 

. 6193. SHRI K. RAMA-
MURTHY Will the Minister 
of LABOUR be pleased to state: 

(a) the details of 21 directives 
that have been"! issued by the supreme 
Court of India in Its judgement on 
Bandhua Mukti V. Union of India to 
the Centre and the Haryana Government 
and the action taken thereon; and 

(b) whether the Central Board of 
Workers' Education has or~an;sed, in 
pursuance to Supreme Court's advice, 
periodic camps near the sites of stone 
quarries and stOGe crushers in Faridabad 
district to make ther workers aware of 
the rights and benefits they are entitled 
to under the social welfare and labour 
laws and if so the details thereof; 

THE MINISTER OF STATE OF 
'[HE MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (a) These direc tives 
relat~ to constitution of Vigilance 
Committees under the Bonded Labour 
System (Apolition) Act, 1976J identi-
fication of bonded labourers. payment 
of minimum wages to the workers of 
the stone quarries and crushers in 
Faridabad; payment of exact wages in 
case of payment on truck basis; direct 
payment of wages to the workmen with-
out tb~ involvement of any middleman 
or intermediary; ~anisatioD of 

periodic camps near the sites of stono 
quarries and crushers in Paridabad 
District for educating the workers about 
the rights and benefits available to them 
under various social welfare and labour 
la,,".; control of dust emitted by stone 
crushers; supply of pure drinking 
water, provision of conservancy facilities 
and adequate first-aid and med ical facili-
ties to the workers; training or 
workmen engaged in blasting operations; 
provision or mat ernity benefits and 
creche facilities to the women workers 
and expeditious settlement of cases of 
compensation in the event of injury to 
the workmen, etc. 

Necessary action was taken to 
comply with these directives and 
Counter-Affidavits explaining the upto-
date position of implementation thereof 
was filed in the Supreme Court bv the 
Central Governmen t as weB as the 
Government of Haryana. The Bandhua 
Mukti Morcha has recently filed a COD-

tempt petition in the Supreme Court in 
this case. In their order dated 
24.4.1985, the Suprem! Court has 
directed the Central Government and 
the Government of Haryana to flle the 
Counter-Affidavits explaining the latest 
paShIon of implementatioil of the 
directives. A counter-affidavit explain-
ing the latest position in respect of the 
directives with which the Central 
Government is concerned h:...s atreaby 
been filed in the Supreme Court on 7th 
May, 1985. The Government of 
Haryana are filing their Counter-
Affidavit separately. 

(b) Ye~, Sir. So far, 20 such 
education:ll camps have been org:lnised 
at different sites which were ai. .ended 
by 8 SO workers. 

Constroction of Primary School Buildings 
Under RLEGP 

6194. SHRI SOMNATH RATH : 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleasedto state : 

(a) whether some State Govern-
lQents have taken up the scheme of 
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constructing primary school bui Idings 
under Rural Landless Employment 
Guarantee Programme; 

(b) if so, the names of the States 
where primary school· buildings are 
under construction under the above 
programme; 

(c) whether primary school huild-
ings are under construction in Orissa 
under the above scheme; and 

(d) if so, the progress made so far 
in implementing such programme in 
Orissa and other States? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) to (d) : Some 
State Governments, including the 
Government of Orissa, have furnished 
projects for construction of primary 
school buildings under (he Rural Land-
less Employment Guarant ee Programme 
(RLEGP). These projects have been 
approved. The names of States where 
projects for construction of pri mary 
school building~ have been approved 
are given in the attached statement. 
These projects are in v.lfiou~ stages of 
construction. However, it :s expected 
that the illformltion regarding the 
progress made in implementing these 
projects will become availablt! after 
some time as the year 1984-8S has 
only recently ended. 

Losses Suffered by State Farms 
Corporation of India 

6195. DR. A.K. PATEL: 
SHRI C. JANGA REDDY: 

Will the Minister of 
AGRICULTURE AND RURAL 
DEVELOPMENT be pleased to state : 

(a) losses sufferdi by each unit of 
the State Farms Corporation of India 
in each of the last three years and the 
current year; . 

(b) the location, area and total 
investment till date in each unit; and 

(c) steps taken to eleminate the 
possibility of losses in each of the 
(arllJS? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVBLOPMENT(SHRICHANDULAL 
CHANDRAKAR): (a) and (b) : A 
Statement is enclosed. 

(c) Agriculture being mainly 
dependent on water, the major 
constraints of the Corporation is 
inadequate availability of irrigation 
water at the crucial time at some of. 
the farms i.e. Suratgarh and Sardargarhf 
To overcom e this, the construct ion or 
link channel from the Ohaggao 
Depressi on is in process.· Damage te 
crops due to forcible grazing by ths 
cattle belonging to the nearby village n 
and consequent losses had bery 
a menace. A Committee appointed be 
the Rajasthan Government, in consulta'" 
tion with the local villagers has decided 
to allow controlled authorised arazing. 
This is expected to improve the 
situation. To improve the irrigation 
efficiency and· minimise water )OS8 e s 
due to seepage, lining of water courses 
is going on speedily at Jetsar, Hissar 
and Bahraich Farms. Diversification 
activities have been taken up and it i. 
planned to set up Animal Husbandry 
Ulait at Jetsar and Cannanore Farms and 
Fisheries Unit at Bahraich and Kokila-
bari Farms. Corporation also proposes 
to set up forestry in SOme of the farms 
including field and fodder product ion. 
Besides, the following, various Important 
measures have been taken to reduce 
losses and improve performance : 

(a) Optimum utilisation of land 
and irrigation )water at each 
of the Unit; 

(b) Sowing of crops strictly 
according to optimum 
moisture cond ition and laid 
down timo schedule; 

(c) To ensure timely supply and 
application of various inputs 
like fertilisers and agro-
clle mica Is ; 

(d) To exercise strict budgetary 
contro); and 

(t!) To exercise strict discipJinary 
measurea for delinquent 
employees. 
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Appointment of Production Assistants 
In Deihl Doordarsban 

(1196. SHRIMATI KISHORI 
SINHA ~ Will the Minister of INFO~
MATION AND BROADCASTING be 
pleased to state : 

(a) whether a selection committee 
was constituted for appoint of pro-
duction assistants in Delhi Doordarshan 
in December, 1984 ; 

(b) whether this committee had 
completed selection; 

(c) whether the Diroctor-General 
of Doordarshan received repreo;;entat ion 
from some production staff about (he 
nature of these selections; and 

(d) if so. Governments reaction 
thereto 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) and (b) : Yes, Sir. 

(c) and (d) : Representations of Eome 
casual Production Assistants against 
the selection of candidates by Door-
darsban Kendra, Delhi for regular 
recruitment of Production Assistants are 
being examined. 

House Building Advance to Central 
Government Employees 

6197. SHRI BANWARI LAL 
BAIRWA Will the Minister of 
WORKS AND HOUSING be pleased 
to state tbe maximum limits and rules 
for giving house building advances to 
employees or Central Government. 

THB MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL 
OHAFOOR): The main provisions of 
Houlc Building Advance Rules in thesr. 
respects are as follows: 

(1) Eligibility: HOUle Building 
Adv.JM:e is Iranted to the following 

categories of Central Government 
servants :-

(0 Permanent Central Government 
servants. 

(ii) Central Govt. servants not 
falling in category (i) above 
wbo have rendered at loalt 10 
years continuous sePlice, pro-
vided that they do not bold a 
permanent appointment under 
a State Govt. and the sanction-
ing authority is satisfied that 
tbey are likely to continue jn 
the service 01 the Central 
Oovt. at least till tbe house for 
which the advance is sanction-
ed, is built and/or m~rtgaged 
to the Government. 

(iii) Members of All India S ... rvices 
deputed for services under tbe 
Central Govt. 

(2) Purpose: An advance is gran-
ted for: 

(0 Constructing a new house/ 
acquisition of a ready-built 
fiat on outright purchase 
basis. 

(ii) Purchase of a flat under the 
Self-Financing Housing Regis-
tration Scheme of DDA, 
NOIDA, etc. 

(iii) Enlarging Jiving accommo-
dation in an existing hO,Jse 
owned by the Govt. lervant. 

(3) QJa"tum of Advance: The 
quantum of advance for construction of 
a new house/acquiring a ready-built 
hoase/flat will be 

(i) 100 month's payor 

(ij) Rs. 1.25 laths (Rs. 40.000 in 
case of enlargement) or 

(iii) Repaying capacity or 
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(iv) Cost of construction/Price of 
the flat excluding the amount 
paid for initial registration, 
whichever is tbe least of tbe 
above. 

(if) Cost Ceiling Limits: The cost 
of the bouse to be built!purchasrd 
should not exceed : 

(a) Rs. 1.25 lakbs for employees 
wbose J 00 months' basic pay 
is upto Rs. 80,000. 

(b) Rs. 2 00 lakbs for employees 
whose 100 months basic pay 
exceeds R~. 80,000 but is 
upto Rs. 1,70,000. 

(c) Rs. 3.00 lakhs for employees 
whose 100 months' basic pay 
exceeds Rs. 1,70,000. 

{Translation] 
Medical Aid for Working Children 

under ESI Scheme 

6198. SHRI SURESH KURUP : 
Will the Minister of LABOUR be 
pleased to state ",bether Government 
propose to provide free madicaI aid 
for the working children bringing them 
witbin the purview of ESI Scheme? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH); The child labour em-
ployed in establishments covered under 
the Employees' 81 ate Insurance Act 
and drawing wages below Rs. 6 per 
day afe a1ready entitled to free medi-
cal care and cash benefits under the 
Employees' State Insurance Scheme. 
The question of further extension of 
the scheme to establishments which 
genera))y employ child labour is 
engaging the attention of the Govern-
ment. 

[&,lIsh] 
Non-A vallability of Food 

6199. SHRI RAMASHRAY 
PRASAD SINGH: Will tbe Minister 

of AGRICULTURE AND RURAL 
DBVELOPMENT be p leased to state: 

(a) whether Ind ia had achie¥ed a 
fair degree of self sufficiency on tbe 
food front and yet a sizeable number of 
its population still go to bed bungry 
each day; 

(b) if so, details thereof; and 

(c) if not, tbe reasons therefor '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (c) : 
The compound rate of growth of food. 
grains production between 1950.~1 to 
1983·84 at 2.61 per cent was signifi. 
cantly higber than the average 2.26 per 
cent annual growth rate of population 
during th~ same period. The growth 
rate of foodgrain production further 
accelerated to 4.3 per cent during the 
period 1979 80 to 1983·84 which was 
higher than the Sixth Plan tar~C't of 
3.9 per cent. Record production of 
foodgrains at 151.5 Million tonnes in 
1983-f.4 followed by another bumper 
hantst in 1984-85~ apart from easing 
d,)m{ sl ic avai;ability, helped in building 
up buffer stock Significantly and 
attaining self-sufficiency on food front. 
The imports of foodgrains have been 
entirely eliminated except to honour 
the commitments already contracted. 

Besides increasing food production, 
it has been the policy of the Govern-
ment to ensure adequacy of food 
stocks in all paris of the country for 
public distribut ion system so that all 
people, at all ti'lles have both physical 
and economic access to the food they 
need. Through a package of poverty 
al1eviatioD programmes, the Govern-
ment is improving the purchasing 
power of those who suffer from want 
of food because of poverty. 

[Translation] 
Companion Cropping 

6200. SHRI O. o. SWELL: 
Will the Minister of AGRICULTURB 
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AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether more and more farmers 
have takeo to companion Gropping ; 

(b) the states.wbere this cultivation 
is practised more than in other States 
and with that results: and 

(c) whether Government propose to 
popularise this form cultivation '! 

THE MINISTER OF ST ATE IN 
THE DEPARTMENT OF RVRAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) Yes Sir, 
companion cropping, with a Vlew to 
minimise the risk and ~ncrea"e returns 
per ha. is being practised in suitable 
combinations of crops in an the States 
of the country J appropriote to the agro-
climatic situation. 

(b) and (c): One of the strategies 
recommended for increasing production 
of oilseeds and pulses is inler-cropping 
\or companion cropping) with jowar, 
bajra, maize, SUgarcane, cotton, 
tobaccoo and wheat. This practice is 
gaining popularity in most of tbe States, 
particularly in Mabarasbtra, Karnataka, 
Orissa, West Bengal, M . P, U. P ., 
Oujarat, Punjab and Tamil Nadu It 
bas been seen that the production is 
generally increasing in areas where this 
practile bas been adopted by majority 
of tbe farmers. 

[Enlll,h] 
Production of Arbar Per Hectare 

6201. SHRI BEZHWADA PAPI 
READY: Will the Mmister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be please<) to state: 

<a) whether Government are aware 
tbat Arhar Yield per hectare was 8 9 
kl/bectare in ] 960·61 and this has 
dropped to 678 kg/por hectare in 
1982.83 aDd if 80, reasons thereof; 
aDd 

(b) steps proposed to be taken to 
reorganise Research and Developmeot 
Wing in the Ministry for itl useful 
contribution 7 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) The per 
hectare productivity of arhar was 849 
Kgsin 1960-6', Kgsin 1982-83aOO 
769 Kgs in 1983-84. Pulses iocludinl 
arhar are generally taken under rainfed 
conditions and by small an .. marginal 
farmers with Httle application of inputs 
such as HYV seeds, fc rtiBsers, plant 
p~otectlon etc. Further tbe crop is 
h~ghly susceptible to frest aod pest 
dIseases. As such, its productivity 
fluctuates with the seasonal conditioa. 
and rainfal1 behaviour io aoy year. 

. (b) Research aDd Development 
Wmg o( t~e Government is continually 
geared to IDcrease the production and 
productivity or agricultural crops includ-
ing arhar. 

Amount Spent on AdYertisements by 
DAVP 

6202. SHRI SRIBALLAV 
P ANIGRAHI: Wi]] the Minister of 
INFORMATION AND BROAD· 
CASTING be pleased to state : 

\ a) tbe total ammount speot by 
Directorate of Advertising and V.ual 
Publicity in 1981-82, 1982.83,1983-84 
and 1984·8!J on all advertisomoats 
issued by them, year·wise ; 

(b) the ratio/amount spent on 
advertisements isssued to various news-
papers State-wise during tbe above 
four years, year-wise ; 

(e) the ratio/amount spent OD 
advertisements lssued to big, m~dium 
and small newspapers during the abovo 
four years, year-wise aDd catCIPry-
wise; and 

(d) the ratio/amoaot spent on 
advertisomonts durinl the above four 
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years, year-wise issued to English and 
language newspapers, language-wise 'I 

Similar information for 1984-85 is 
under compilation and shall bo laid on 
the table of the House in due course. 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) The total expenditure 
incurred on release of advertisements 
througb Directorate of Advertising and 
Visual Publicity I excluding the amount 
spent on advertisements issued to 
officially-managed Employment News! 
Rozgar Samacbar during the period 
1981-82 to i983-84, year-wise is as 
under: 

(b) The Directorate of Advertising 
and Visual Publicity does Dot maintain 
these records state-wise. • 

(c) The reqoisite information for 
the period 1981-82 to 1983-84 .. year-
wise, is given in the attached S tate-
ment-I. Similar information for 
1984-8 5 is under compilation and 
shall be laid on the Table of the House 
in due course, 

Year 

1981-82 

1982-83 

1983·84 

Category 

--~--,----

Big 

Madium 

Small 

Big 

Medium 

Small 

B!g 

Medium 

Sroan 

Amount (In Rs.) 

3,92,39,879 

3,99,67,460 

3 l 90,,43,826 

(d) The requisite information for 
the period 1981-82 to 1983-84 year-
wise, is given in the attached State-
ment·lf. Similar information for 1984-
85 is being compiled and shall be laid 
on the Table of the House in due 
course. 

Statement-I 

Amount SPent (In ruppees) 
(Excluding the amount 
spent on adVertisements 
released to Rozgar Sama-
char/EmploYment News) 

1981·82 

1,96,36,913 

1,02,89,770 

93,13,196 

1982-83 

1,34,90,978 

1,28.26,730 

1,36,49,9 S2 
1983·84 

1,50,Sl,307 

1,26,82,362 

1,13,10,157 

Percentage 

50.04 

26.22 

23.74 

33.76 

32.09 

34.15 

38.55 

32.48 

28.97 
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Commission for Shortcomings in 
PDS 

6203. SHRI H. A. DORA: W i1l 
the MlOister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(8) wbether Government have set 
op any Commission to go into tbe 
defects in the Pub1ic Distribution 
System; 

(b) if so, detai1s thereof; and 

(c) if Dot, the reasous therefor '! 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) MOJ Sir. 

(b) Does not arise. 

(c) The working of tbe PublJC 
Distribution System is being reviewed 
constantly in consu1ta tion with the 
States/Union Territories and efforts to 
improve the system are a cont inuing 
process. In view of tbis. setting up of 
a Commission for the purpose is not 
considered necessary. 

Funds for Housing Scheme for West 
Bengal 

6204. SHRIMATI PHULRENU 
GUHA: Will tbe Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether demand of Government 
of West Benga I for fund for housing 
schemes have not been met for the 
years 1983·84 and 1984-85 : 

(b \ whetber because of sbort su ppJy 
of funds from Central Government the 
conditions in slums JD Greater Calcutta 
as weB as in interior villages of West 
Bengal are deterioratina ; and 

(c) if so" how Government propose 
to stop furtber deterioration of condi-
tioos in these 'J)lace ? 

THE MINISTER OF WOKS AND 
HOUSING (SHRI ABDUL 
GHAFOOR) : (a) The demand of the 
Government of West Ber.gal for funds 
for tousirlg during 1983-84 and 
1984·85 had been substantially met. 

(b) and (c): Both 'Housing' and 
'Urban Development' are State subjects. 
The State Governments/U. Ts. are free 
to formulate and implement housing 
and slums improvement schemes as per 
their needs and plan priorities. Central 
assistance is given in the shape of 
block loans and block grants without 
being tied to any particular bead of 
development or scheme. 

Amendments Made in the Central 
Information Service Rules, 1959 

6205. SHRI C. MADHAV 
REDDY: Will tbe Minister of INFOR· 
MATION AND BROADCASTING be 
pleased to state: 

(a) the Dumber of amendments 
made to dute in !he original Central 
Information Service Rules, 1959; and 

(b) the details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) Eighty four (84) 
amendments bave so far been carried 
out in the CIS Rules, 1959. 

(b) The requisite information is 
contained in the Statement laid on the 
Table of tbe House [Placed in 1ibrary 
See No. LT-1113/S5] 

Production of Coarse Cereals 

6206. SHRI G. BHOOPATHY: 
Wil1 the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether productivity of coarse 
cereale bas stagnated since 1975-76 
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and if so corrective steps taktn(proposed 
to be taken; 

b) whether it bas not been 'Possible 
to maintain productivity of 733 kg/ 
hectare reached in 1981-82 due to 
failure of Agricultural Reasearch and 
Development inrrastructure; and 

(c) if so, steps taken to revamp 
the Research and Development Wing? 

THE MINI~TER OF STATH IN 
THE DEPARTMENT OF RURAL 
DEVELOAMENT (SHRI CHANDU. 
LAL CHA~DRAKAR): (a) No, Sir. 
The pr0ductivity of couse cereals 
achieved in 1983-84 was much higher 
than tbose in precpeding years since 
1975-76. However, steps have been 
taken!proposed to be taken to improve 
it by ext>?Dsion of area under bigh 
yielding varieties programme; extension 
of new crop p·oduction technology; 
production of quality seeds of higb 
yielding bybirds/v'1rieties; time1y and 
adequate sup~ly of inputs viz., seeds, 
fertili'iers, plant protection cbrmicals, 
etc. 

(b) It h~s been poss ible to achieve 
the productivity (If 818 kilogram per 
hectare in 19(:3-84. 

(c) Activities to improve pro-
ductivity are being continued and 
strengtheocd bolh under research and 
development aspect s. 

Agricultural universities and Insti-
tuies nuda Jr.diun Council of Agri-
culture Research, etC; have developed 
a nUlLber of high yeildiog hybirds! 
varieties cap::! ble of yeild i~g from 2 to 
6 tonnes per bectar~ w ilh the hdoption 
of recommended pJck?.ge of practices. 
The extension system opera ted by State 
Agriculture Departments is engaged in 
transfer of t~chnology. 

A Central SectN Scheme of minikit 
demonstrations is also being imple. 
mented to popularies newly released 

varieties. 

Convening of Indiao Labours 
Conference 

6207. SHRI SATYENDRA 
NARAYAN SINHA Will the 
Minister of LABOUR bt pleased to 
state : 

(8) whether he jntends to convene 
an Indian Labour ConfertDCe shortly ; 

(b) if so, which are the trade 
unions that would be invited to this 
m<'cting 

(c) Whether there are differences 
Rmong the unions on their reprcsen-
ta tion at the Coofert"Dce ; aod 

(d) fr S0, the issues to be placed 
before the conference ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T. ANJlAH): (a) to (d): Yes, Sir, 
the time, composition and the agenda 
items have not beeD decided. 

World Bank's Finaocial Assistance 
for Water Scheme in Bombay 

6208. PROF. MADHU 
DANDAVATE: Will the Minister of 
WORKS' AND HOUSING be pleased 
to state: 

(n) whether there are some drinking 
Water Schemes for Bombay for wbich 
World Bank's financial assistance: has 
been sought ; 

(b) if so, the details thereof 

(d) whether these schemes are 
pending becc:use the World Bank's 
asc;i~taDce bas not been made aV~1.ilab· e 
for the concerned schlmls ; and 

Cd) if Sl), tbe time by which the 
assistanc . .! will b·' mnde available and 
scheme completed ? 

THE MIJ~ISTER OF WORKS 
AND HOUSING (SARI ABDUL 
GHAFOOR); (a) Yes, Sir. 



VAISAkltA 23, 190; (SAKA) Written Answers 126 

(b) and (c): The World Bank 
(International Development Associa-
tion) provided a credit of SS million 
US dolla\8 for the first Bombay water 
'supply and sewerage project. This 
project hal already been completed. 

Another credit of 196 miJUon US 
donars bas also been agreed to by the 
Bank for the second Bombay water 
supply and sewerage project which is 
currently under implementation. This 
project alms at augmenting city's water 
supply by 100 MOD. 

The Government of India has also 
posed to the Bank the third Bombay 
water supply and fiewerage project 
which aims at augmenting the city's 
water supply by another 100 MGD. 
Extension of credit for this project is 
presently under consideration of the 
Bank. 

(d) The second Bombay water 
supply and sewerage project is expected 
to be completed by March, 1987. 

[Trans/atlon] 
De'¥elopment of Natianal Desert 

Parks 

6209. SURI VIRDHI CHANDBR 
JAIN: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state : 

<a) the names of the places where 
National Parks have been developed in 
the country and how they have helped 
in the place of development of the 
country; 

(b) the special achievements of the 
National Desert Park at Jalsalmer so 
far; and 

(c) how far it has contributed to 
the desert development so far and the 
programme fermulated for the growth 
of the above National Park ? 

THE MINISTER OF STATE IN 
THE DEPATMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) Na tional 
Parks are set up for preserving ecolo-
gical processes and genetic diversity" 
through the conservation of the ecologi-
cal, faunal, floral, geomopboiogical and 
zoological characteristics of different 
ecosystems in the country. They I tbus 
contribute towards main~ainig the 
ecological security of the country. 54-
National Parks have so far been set up 
in the country. The name of places 
where they have been set up are given 
in the attached Statement. 

(b) and (c): The Desert National 
Parks established at laisalmer is intend-
ed to regenerate the natural desert 
ecosystem and conserve its floral and 
fauna over an area of about 3000 sq. 
kms. in the districts of Jai5almer and 
Darmer. The programme formulated 
for the growth of the Park includes 
protection of desert habitat, regene-
ration of desert plants, water conser-
vation, construction of nadies, guzzlers, 
establishment of wood fossil park etc. 

The work of fencing, reseeding, 
development of water holes and water 
conservation has been stated. An area 
of about 4.000 hectares hal boen 
fenced and brought under tho SD wan 
gr888 and other desert plants. Plan-
tations have been taken up over 240 
hectares and wood fossil park has been 
developed at Akal in Jaisalmer Cistrict. 
Six guzzlersJ 8 tanks, 2 tubewells and 5 
nadies have been constructed. The park 
is still under construction and hence, it 
is too early to assess its contribution to 
the development of the desert areas and 
the Conservation of its 80ra and fauna. 
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Statement 

List 01 NatioPIa/ Parks In India as on. 1·1-1985 

S1. No. Name of the National Park Location Dirtiet Aarea in Sq. Kms. 

1 2 3 4 

ASSAM 

1. Kaviranga National Park Sibsaaar & 430.00 
Naogaon 

GUJARAT 

l. Gir Natiaoal Park Junagadh 24.50 

2. Vansda National Park Valsad 24.50 

3. Marine National Park Jamnagar 110.00 

4. yelavadar Nationa] Park Bhavnagar 17.83 

JAMMU & KASHMIR 

1. Dachigam National Park Sri Nagar 141.00 

2. Kistwar National Park Sri Nagar 400.00 

3. Hemis Higb Altitude 
Na tional Park Sri Nagar 300.00 

KARNATARA 

1. Bandipur National Park Mysoro 874.20 

2. Nagarhole National Park Mysorc Coorg 571.55 

3. Bennergbatta National Park Baoplore (AoefGdl) 104.00 

MADHY A PRADESH 

1. Kaoba National Part Mandla, 940.00 
Balaahat 

2. Madhav National Park Shivpuri 156.15 

3. Bar.dbavaarb National Park SbJbdol 10S.00 

4. Sanjay National Park Sidhi / Surguja 1938.00 

5. Satpura National Park Hosbanlabad 524.00 

6. Panoa National Park Paona 543.00 

7. Indravati National P4rk Butar 1258.00 
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1 2 3 4 

8. Van Vihar Bhopal Zoo 
National Park Bhopal 4.41 

9. Fossil National Park Mandla 0.27 

10. Kanger Valley National Park Bastar 200.00 

11. Pench National Park Seoni 29300 

KERALA 

1. Eravikulam National Park Idukki 97.00 

2. Silent Valley National Park Palghat 135 00 

3. Periyar Tager Reserve 
National Park Idukki 350.00 

MAHARASHTRA 

1. Tadoba National Park Chandrapur.l 116.55 

2. Panch National Park Nagpur 257.26 

3. Nawegaon National Park Bhandara 133.83 

4. Borivili National Park Bombay 67.97 

ORISSA 

North Simlipal National Park Mayurbhan) 303.00 

MANIPUR 

1. Keibul Lam Jao National Park Manipur Centr31 40.00 

2. Sirobi Nat ional Park East Distt. 41.30 

RAJASTHAN 

1. Keoladeo Nat ion al Park Bharatpur 29.00 

2. Ranthambore National Park Swai Madhopur 392.00 

3. Desert National Park Jaiselmer 3162.00 

4. Sariska Tiger Reserve 
NatiCJnal Park Alwar 492.00 ,. Nahaqlarb National Park Jaipur NA 
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1 . 

1. 

2. 

1. 

2. 

3. 

4. 

1. 

1. 

2. 

3. 
4. 

s. 
6. 

J. 

1. 

2 

SlKKIM 

Khangchendzonga National 
Park 

3 

North 

TAMIL NADU 

Guindy National Park 

Marina Nat ional Park 

Madras 

Gulf of Manner 

UTTAR PRADESH 

Corbett National Park Garhwal 

Dudbwa National Park Lakhimpur Kheri 

Valley of Flowers National 
Park Cbamoli 

Nanda Devi National Park CbamoJi 

WEST BENGAL 

Sunderbao National Park 24·Parganas 

ANDAMAN & NICOBAR 

Saddle Peak National Park Andamnn 

North Button National Park Andaman 

Niddle Button National Park Andaman 

South Button National Park Andaman 

Mount Harriet National Park Andaman 

Marine National Park Andamao 

GOA, DAMAN AND 010 

Bhagv- an Mabavir Nationa' 
Park 

MoJlem 

ARUNACHAN PRADESU 

Namdapha National Park Tirap 

HIMACHAL PRADESH 

I. Great Himalayan National 
Park Siraj &. 

Tirtban 

4 

850.00 

2.71. 

525.00 

490.00 

89.50 

63000 

2585.00 

32.54 

0.44 

0.44 

0.03 

4.66 

2'.10 

107.03 

J 807.82 

~.A 
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(Elrllllh] 
AHoeations lII1Ide for Animal Hus-..... rr ... Dairy Development 

Sector 

62"0. KUMARI PUSHPA DEVI : 
Will tbe Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) tbe amoont earmaTked in 
1985.86 for the Animal Husbandry and 
Dairy Development Sector; 

(b) the amount allocated to diffe-
rent States for the above purpose in 
1985-86 ; 

(c) the amount allocated to Madhya 
Pradesh in 1983·84 and 1984·85 for 
t be a bove purpose ; and 

(d) tbe details thereof "1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDu-
LA L CAANDRAKAR): (a) and (b) : 
The amouot earmarked in 1985-86 for 
tbe Animal Husbandry and Dairy 
Development Sector have not been 
finalised. 

(c) and (d): The details of amouot 
allocated by the Planning COmmision to 
Madbya Pradesh flu animal busbam!ry 
and dairy deve)oplnent in 1983 .. 84 aDd 

I 1984-'5 arc as under :-

(Rs. in lakhs) 

J983-84 

AaitDal Hus-b"" SOS.OO 644.00 

94.00 11S.00 

-~._..------.-- ............ - ...... -------
Total 602.00 7S9.00 

---------..---------- ..... -

~iolation of Agreements Entered 
IOto between Indian Workers and 

Employers in Gulf Countries 

6211. PROF. P. J. KURIEN: 
Wi)) the Minister of LABOUR be 
pleased to sta te : 

(a) whetbe Government are aware 
of cases where tbe work agreements 
entered into betwees the Ind;an workers 
aod the employers in Gulf countries are 
not honoured ; 

(b) if so, the details thereof ; 

(c) steps taken in such cases; 
and 

(d) steps being taken by Govern· 
ment to ensure that the agreements are 
adhered to in letter and spirit ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (~) Yes, Sir. 

(b) Some cases have been reported 
about substiutioQ of work agreements. 
The complaints generally relatt to 
reduction in wages and downgradatioD 
of Skill. 

(c) On receipt of the complaints, 
the matter is promptly taken up with 
the concerned Indian MIssion abr('ad 
for taking up tbe matter with tbe 
foreign employer and if necessary with 
tbe Government there. The complaints 
are pursued until tbey are re801vod. 

(d) It is essentjal that the recruitment 
documents are authenticated by the 
Indian Missions abroad and attested by 
Protectorate of Emigrants in India. 

Pending Applications for Establishing 
New Cooperative Sugar Units 

6212. SHRI MOHANBHAI 
PATEL: Will the Minister of FOOD 
AND CIVIL SUPPLIBS be pleased to 
state : 
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(a) the number of cooperative 
sugar factories fUDctioning in India and 
their number State-wise ; 

(b) tbe number of applications 
pending before Government for 
clearance for establishing new sugar 
factory under coopera tive sector and 
their number State-wise ; 

(c) how long they are pending for 
c1earance; and the time limit for 
clearing them; and 

(d) whether Government propose to 
revise sugar policy; if so" details there-
of and by wheu ? 

THE MI'SISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) A Statement-I giving the 
State-wise number of Installed sugar 
factories in India in the Cooperative 
Sector is attached. 

(b) and (c) : Five applications-one 
each from Maharashtra, Haryana, 
Uttar Pradesh, Dadra & Nagar Haveli 
and Assam are under consideration of 
the Government. A Statement-II giving 
the State-wise details of pending 
applications is attached. 

(c) Since the, revised guidelines 
have already been notified through 
Press Note dated 24th September, 1984 
the question of revising guidelines at 
tbill juncture ~oes Dot arise as these 
guidelines wi)) remain inforce till 
30.9.1985. 

Statement-I 

SI. No. State Total Dumber 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

Uttar Pradesh 

Bihar 

Punjab 

Haryana 

West Bengal 

Assam 

Nagalaod 

Rajasthan 

of instaHed 
Cooper at ive 

sugar factorics 

26 

4 

7 

1 

9. Madhya Pradel-h 

1 

3 

2 10. Orissa 

11. Maharashtra 

12. Gujarat 

13. Goa 

J 4. Tamil Nadu 

1 S. Karnataka 

16. Pondicherry 

17. Andhra Pradesh 

18. Kerala 

19. Manipur 

20. Dadra & 
Nagar Haveli 

75 

IS 

I 

II 

16 

1 

18 

2 

--- ----...,_---_- ---_ 
TOTAL ALL-INDIA 183 

Statemen-II 

Stat~-wlse total number of applications p~nding before Government for establishing 
MW factories under Cooptratlve Sector. 

81. No. 

1 

Short Name of tbe factory 

2 

Teh. Silvasla, Distt. Dadra & 
Naaar Haveli (Dadra & 
Nagar Haveti) 

Date of Receipt of application in tbe 
Department of Industrial Development 

3 

8.10.1984 
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1 2 
--------

2. Teh. Pedhambe, Tal. Chip-
lum DisH. Ratnagiri 
(~aharashtra State) 

3. Fatehabad, Distt. Hissar, 
(Haryana) 

4. Teb. Pboolpur, Distt. 
AlIahabad, U.P. 

5. Teh. Doom-Doom, Distt. 
Dibrugarh (Assam) 

Proposal.o Inte~rated Agricultural 
Development Programme with 

Poverty ~ lIeviatioD 

621 \. SHRI K. PRADHANI : Will 
~he Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
to state: 

(a) whether there is a proposal 
before Government to integrate agricul-
tural development programme with tbe 
programme of poverty alleviation; 

(b) if so, what would be tbe opera-
tional implications of this approach; 

(c) the target set for the production 
of var ious crops in different States 
and Union territo~ies in Seventh Plan: 

(d) whether the strategy proposed 
to be avdopted in Seventh Plan will 
help in alleviation of poverty and in-
creasing production; and 

(e) if so, the details of the strategy 
proposed to be adopt ed and ass~ssment 
made iD this regard? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (e) : 
The Seventh Five Year Plan detailing 
tbe strategy. targets, etc., is under for-
mulation by the Planning Commission. 

3 

29.8.1983 

20.10.1984 

29.1.191 S 

6.4.1985 

Agricultural development program-
mes and poverty alleviation programmes 
are closely inter-linked. The compo-
nents of poverty alleviation programmes 
specially under the Rural Landless 
Employment Guarantee Programme 
(RLEGP) and the National Rural 
Employment Programme (NREP) in-
clude agricultural development works 
like land development, soil conser-
vation, land reclamation, construction 
of field channels including minor irriga-
tion works and other water beanng 
structures, etc. The Paper on 'The 
Approach to the Seventh Five Year Plan 
J 985·90' also emphasises the need for 
integrating the agricultural development 
programmes with the programmes for 
al1e,.iation of rural poverty. The broad 
framework of strategy proposed to be 
adopted for agricultural development 
during the Seventh Fi\'e Year Plan 
wouldput greater emphasis on economic 
development of poorer sections of tbe 
farming community, backward areas and 
lowproductivity crops with increasinl 
attention OD optimum utilisation of irri-
gation potential, extensive use of dry-
land farming practices, adequate aod 
timely availability of inputs of assured 
quality at stable prices, and remmunera-
tive prices of agricultural produce along 
with adequate marketing support. 

Agreement SIgned betwfen NFDC 
aDd MPEAA 

6214. SHRI BRAJAMOHAN 
MOHANTY : Will the Minister of IN .. 
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FORMATION AND BROADCASTING 
be pleased to state: 

(a) whether Government have ap-
proved the recent agreement signed 
between Nat ional Film Development 
Corpora tion and Motion Pictures Ex-
ports Association of America under 
which 100 films of American production 
arc to be imported to India; 

(b) whether last year negotiations 
for such a agreement failed and if so, 
tbe irritants there about and how they 
were sorted out ; 

(c) whether Government formulated 
any guideline for selection of films to 
be imported and if so, details thereof; 

(d) whether any restrict ion has been 
imposed to import the films whi-ch 
depicts glorificatIOn of violence and sex 
themes which undermine th e values; 
and 

(e) whether import of certain type 
of pictures from lJSA and other count-
ries directly in conflict with our way of 
life disturbs process of our cultural 
etbos and so, Government's reaction 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD-
GIL) : (a) In pursuance of the Policy 
for import of feature films and distri-
bution and pricing of imported feature 
films, the Government of India have 
approved of the National Film Develop-
m~t Corporation entering into an 
agreement with the MPEAA (Motion 
Pictures Exports Association of America) 
for import 7S·100 films per year for 
a period of three years from 1.2.1985. 

(b) There were prolonged negotia-
tioas between NFDC and MPEAA. 
Some of tbe points on which initially 
tbore was a difference of opinion bet-
ween tbe pert i' s included the amount of 
canalisation fee to be paid to NFDC 
by MPEAA and the remittances to 
be allowed to be made by the MPEAA 
OrCMIP of Companies. Ncgotiations were 

continued and ultimately common 
ground was found. 

(c) No guidelines have been framed 
by the Government. However, the 
Agreement has a clause wbich will en-
able NFDC to eosure quality of films 
to be imported. 

(d) and (e) : No spe~ial restrictions 
on import of films depicting glorifica-
tion of violence etc. have bc:eo imposed, 
but all films including those imported 
by MPERA are required to be certified 
by the Central Board of Film Certifica-
tion in accordance with the guiding 
principles issued by the Government 
under the Cinematograph Act, 1952. 
The pl'inciples, inler alia, provide tbat 
one of the objectives of the fi 1m certi-
fication IS to ensure that the medium of 
film remain:J responsible and sensitive to 
the values and standards of society. The 
principles also provided that while 
certifying films the Board of Film 
Certification would ensure, inter ai/a, 
that anti-social act ivities such as vio-
lence are not glorifi~d or JUS1 ifi..:d a hd 
human sensibilities are not offened by 
vulgarity, obscenity and depravity. 

[Tran5latlon] 
Urban Infrastruc(ure Financing 

Institution 

6215. SHRI AJOY BISWAS: Will 
the Minister of WORKS AND HOUS-
ING be pleased to state : 

(a) whether Government propose to 
set up an Urban Infrastructure Financ-
ing institution to help the (Luolcipal 
administrations of tbe country; aDd 

(b) if so, details of the proposal? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL OHAFOOR): 
(a) Yes, Sir. 

(b) The proposal is io its formula-
live stages. It will therefore not be 
possiblo to spell out tbe details unless 
a decision is taken to set up I his iOltl· 
tution by the Governmeat. 
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t{~I.rItl 
PropGltll to CODstruct a Fisb ing 

Harbour at Portonovo in Tamil Nadu 

6116. DR. P. VALLAL PERU-
MAN: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MlSN'T be pk:ased to state : 

(8) whether Government propose 
to coaat.1'Uct a Fishing Harbour at 
Pbt'lollOvo in South Areot district of 
Tamil Nadu ; 

(b) if so, the details thereof; and 

(c) if Dot, the reasons thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) (a) to (c) : Tbe 
Gavcrnmeot of Tamll Nadu have been 
...... sted to formulate proposals for 
COIlItruc:ting small landing centre at 
PortoDOVO. o;;urvey and investjgat ions 
of tbe site are required to be dODe in 
order to wnrk out the details of the 
facilitieft to be provided. 

Non-Payment of P.F. Amount to 
Bidi Workers 

6217. DR. K. G. ADIYODI: 
Will the Minister of LABOUR be 
pleased to state: 

(a) whether it is a f<lct that 50 
latb bidi workers are not getting their 
provident fund contribu~joD from their 
elllP10yees since 1980 onwards; and 

(b) if so, the steps taken by 
QQvornmcnt in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T, ANHAH): (a) and (b): The pro-
YieioDs of the Employee's Provident 
Feadw aad Miscellaneous Provisions 
Act, 1982 were extended to the Beedi 
workors with effect from 31st May, 
It17. Some beedi- manufacturers had 
suMe4I1C1DtJy cballeJ)ged the applicabi-
lit)' of the Act to beedl industry in tbQ 

Supreme Court and the Court I ad in 
1980 order ed the stay of operation of 
the notification extending tbe provisions 
of the Act to beedi industry, pending 
hearing of the case. As a result of the 
stay J bidi workers are not getting the 
benefit of provident fund under the 
Employees" Provident Fund Act. The 
beating in the case hus, however, since 
been concluded and the judgement is 
awaited. 

Production and Export of Cotton 

6218. SHRI RADHAKANTA 
DIGAL: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP. 
'MENT be pleased to state: 

(a) production of cotton in the 
country during the last 3 years; 

(b) whether there is any change in 
the strategy of purchasing cotton from 
the gro\\' ers thiS year ; and 

(c) tbe capacity and value of tbe 
cotton exported during 1984 ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDKAKAR) : (a) The pro-
duction of cotton during tbe last three 
years has been as under: 

--------------~-..-. 
Year Pro<!uctiOD 

Oakh bales 
of 170 kg. 

each) --------------...-._ 
1981-82 

1982-83 

] 983·84 

iO.84 

75.3-1 

65.82 
---...... ------------..-

For the yr-ar 1984-85 tbe final 
estimates of cotton production are yet 
to be received from such States. How-
ever, preliminary estimates indicate tbat 
the production ~uring 1984· 85 may be 
between 78 and 80 lakh bales. 

(b) No, Sir. 
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(c) As per the Cotton AdvisorY 
Board's estimates, the export of cotton 
during 1983-84 season stood at 3.57 
lakh bales. The value of this export is 
yet not known. For 1984-85 cotton 
season Government bas released an ex .. 
port quota of two lakh bales. 

Sugar Factories in Cooperative Sector 
in Maharashtra 

6219. SHRI HUSSAIN DALWAI : 
Will tbe Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the number of sugar factories 
presently working in co-operative sec-
tor and private sector respectively in 
Maharasbtra ; 

(b) tbe number of applications 
pending consideration of Union Govern-
ment for Hcences for new co-operative 
sugar factories ; 

(c) tbe particulars of proposed co-
operative sUlar faciories ; and 

(d) the time by which Union 
Government wi II take decision in these 
matters? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) There are 86 instrllled 
sugar factories in Maharashtra. Of 
tbese 11 are in tbe Private Sector and 
75 are in the Cooperative Sector. 

(b) to (d): There is only one appli. 
cation pending for setting up new sugar 
factory in cooperative Sector in Maha .. 
rashtra at Teb. Pedbambe, Taluka 
Cbiplun, Distt. Ratnagiri. This appli. 
cation was considered by the Screening 
Committee cf this Ministry at its meet-
iog held on 22nd October, 1984 wbere-
in it was decided to constitute a Sub-
Committee to go into an aspects of the 
techno-economic viability of tbe project 
through an on tbe spot inspection. The 
Sub-Committee has alreadY visited the 
area of the proposed sugar factory 
recent))' and the report of the Sub-

Committee is Jikely to be conlidond 
by the Screenioa Committee at its 
future meeting. 

Construction of Houses under S.F.S. 
In Saket 

6220. SHRI RAM PYARB 
PANIKA: Wi]] the Minister of 
WORKS AND HOUSING be pleased 
to refer to the reply given to Unstarred 
Question No. 2116 on 6 August, 1984 
regarding construction of houses under 
S F.S. in Saket and state: 

(a) whether the houses, which were 
to be completed by pbases till Novem-
ber, 1985 have been completed till 
DOW; 

(b) if not, the reasons tberefor ; 

(c) whether tho draw of lots bad 
taken place OD 31st December, 1984, 
if so, by what date these house. would 
be completed and handed over to the 
allottees ; and 

(d) steps taken to the effect that 
allottees are not burdened witb any 
escalation in price for the undue de'ay 
on the part of DDA ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
POOR): (a) and (b): The building 
work is nearly complete and defects, 
deficienci es and certain jobs left by the 
contractor are being attended to depart-
mentally. This is likely to be com-
pleted by the 30th M~y, 1985. The 
delay is on the part of the contractor, 
who also obtained a stay order from 
the court which resulted in the stoppage 
of work for tbree week.;. 

(c) The draw for 381 Cat. II and 
Caf. II I fl ats in Saket wa s beld on 31 st 
December, 1984. Demand·cum-allot-
ment letters are being issued. Action 
has been initiated to hand over the 
possession of the fiats at the earliest 
after obtaining due payment and requi-
site documents from the iodividul 
allottees, 
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(d) Tbe cost of tbe fiats bas been 
already finalised. 

Tele('ast of MalayaJam Pr~gramme 

6221. SHRI K. V. THOMAS: 
Will tbe Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) wbetber tbere is any complaint 
from Kerala people that Mabyalam 
programmes are rarely tel ~cast ; 

(b) whether there is any proposal 
to telecast Malayalam programmes 
once in a week ; and 

(c) if so, tbe steps taken in this 
regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) to (c): The "National 
Programme" aDd nationally networked 
programmes put out by Doordarsban 
Kendra, Delhi are relayed by all the 
transmitters in tbe network. Other 
programmes of Doordarsban Kendra, 
Delhi are relayed by all tee relay trans-
mitters linked to Delhi via INSAT-IB 
or microwave links. Suggestions are 
received from time to time from diffe-
rent linguistic groupS of viewers for 
more items in tbeir respective languages, 
including Mahyalam. in the pro· 
grammes put out by Doordarsh8n 
Kendra, Delhi. Attempts are made to 
accommodate these requests within the 
constraints of transmission time, pro-
duction facilities at the Kendra, etc., 
and programmec;: in regional languages 
are teleca"t by the Kendra on a rota-
tional basis to give as equitable a 
representation to various languages 8S 

possible. Interim programme produc-
tion facilities have beeD commissioned 
at Doordarshan Kendra, Trivandrum 
for telecast of MalayaJam programme 
within the coverage zone of that 
Kendra. 

[rranslatlon] 
Supply of TV Sets and Direct Tele-

phone ConnectioD! to New. 
Editors 

6222. SHRI KESHAORAO PAR-
DHI : Will the Minister of INFORMA-
TION AND BROADCASTING be 
pleased to state:· 

(a) whether T.V. sets and direct 
telephone connections have been pro-
vid.ed in the rooms of English News 
EdItors and Producers to view tbe 
news bulletins being telecast by Door-
darshan ; 

(b) if so, whetber similar arrange-
ments exist in tbe rooms of Hindi News 
Ed itors and Producers ; and 

(c) if not, the reasons therefor and 
the time by which these arrangements 
likely to be made "1 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) and (b): DoordJ.rsban 
Kendra, Delhi has a common news 
room for English and Hindi news bu Ile-
tins. The existing facilities of T.V. sets 
for monitoring and direct telephone 
connections are available to News 
Editors and Producers of bulletins in 
both languages. 

(0) Does not arise. 

[english] 
Allotment of 66 Houses under S F .S. 

In Saket 

6223. SHRI HAFIZ MOHD. 
SIDDIQ: Will the Minister of 
WORKS AND HOUSING be pleased 
to refer to the reply given to Unstarred 
Question No. 3149 on 13 August, 
1984 regarding allotment of 66 Houses 
under SFS in Saket and state : 

(a) whether the draw for specific 
lots was held on 31.12.84 and th\lse 
two hooles were also included in tho 
draw; 
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(b) if not, the reosons therefor; 
and 

Ic) whether any houses now lert for 
allotment including the two of the 66 
houses at Satet will be first offer ed to 
the existing allottees, who wjsh to 
chsnge the allotted houses due to per-
sonal problems, before aHoting to 
outsiders? 

THB MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA· 
FOOR) : (a' No, Sir. 

(b) As reported by DDA the two 
fiats were kept reserved for adjustmeut 
to the allottees of the Malviys Nagar 
(extension) where there was shortage of 
two fiats. Later on two :flats of the 
same scheme became available on 
account of cancellation, thus obvia)ing 
the need to add the earlier two fiats in 
the draw'. 

(c) No flat is now available for 
allotment. 

TV Coverage in Gnjarat 

6224. SHRI HARSINH MAK-
W AN A: Will toe Minister of INFOR. 
MATION AND BROADCASTING be 
pleased to state the name of the tele-
vision centre under whose range Dban-
dhuka, Botad, Gadbda and Amreli ex-
tension have been gi,en coverage and 
whether the television programmes arc 
visible in these -areas '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): Dhandbuta and Oodhra 
are expected to get TV coverage when 
the power of transmitter at Ahmodabad 
in augroented to 10 KW, shortly: Botad 
and Amreli lie within the frID80 of 
service area of transmitter at Rajkot. 

Broadcast/Telecast or Proll'amme. 
for FamUy Welfare 

6225. SHRI C. P. THAKUR: 
Will the Minister of INFORMATION 

AND BROADCASTING be pleased to 
state: 

(a) the number of hours per week 
on Radio or Television devoted to 
family welfare programme ; 

(b) whether any survey has been 
made to assess the rea) requirement for 
such programmes; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING <SHRI V. N. 
GADGIL): (a) On an, average. over 
100 hours programme on FamHy We)-
fare are broadcast in a week from All 
India Radio. 

Doordarshon is also telecasting pro-
grammes on Family Welfare. 

(b) Yes. Sir-l I surveys were con-
ducted by AIR during 1982-83. 

(c) Does Dot arise. 

Maintenance of Government Quarters 
in Dev Nagar 

6226. PROF. M. R. HALDER: 
Will the Minister of WORKS AN D 
HOUSING be pleased to state: 

(a) wbethe; Govcrnment Quarters 
in Dev Nagar are very poorly main-
tained ; 

(b) whether large repairs were 
carried out in these quarters and if so, 
the amount spent on each type-III 
quarter as well as type V single 
storeyed ; and 

(c) whether any inspection was 
carried out after these major repairs 
BDd if so, by whom? 

THE MINISTER OF WORKS AND 
\lOUSING (SHRI AIJDUL OHA· 
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(b) Yes. Sir. Some quarters were 
renovated a few years back and prop or-
tiooate expenditure on civil and electrical 
worts for each Type-Ill and Type-V 
quarter Was Rs. 12,000/- and Rs. 
23,500/. respectively, 

(c) Yes, Sir. Technical Examiner 
had inspected in April, 1981. 

Provision of HODses for Teacbers by 
HUDCO in Kerala 

6227. SHRI P. A. ANTONY: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether the Kerala Government 
have submitted any scheme for consi-
deration of RUDCO for providing 
houses to teachers in the State ; and 

(b) if 80, the details thereof and 
act ion taken in this regard ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR): (a) aod (b) : In May, 1984, 
the KeraJa School Teachers and Non-
teaching Staff Weifare Corporation 
Ltd., submitted to HUDCO 15 schemes 
for construction of 1000 houses in 15 
towns of the State, as per details given 
in the attached statement. 

Schemes for the construction of 80 
houses each at Tricbur and Neyyattio-
kara towns. were sanctioned in August, 
1984 with a loan assistance of Rs. 
46.24 lakhs. Other schemes would 
be considered, subject to the srtisfactory 
progress of the schemes already sanc-
tioned. 

Stotement 

S1. No. 

1. 

2. 

3. 

4. 
5. 

6. 
7. 

8. 

9. 
10. 

11. 

12. 

13. 

14. 

15. 

Name of the Housing 
schemes 

Tricbur 

Neyyattinkara 

Trivandrum 

Quilon 
Kottarakkara 

Nedumangad 

Kayamkulam 

Alwaye 

Tel1icherry 

Cannanore 

Attinga) 

Patbaoamtnitta 

Mavallkkara 

Tirur 

Kozhikode 
----

Total _ ..... - -

No. of dwelling 
units 

80 

80 

80 

80 

80 

VO 

fO 

VO 

70 

70 

50 

50 

50 

SO 

SO 

1000 

Amount of 
loao 

(Rs. in lakhs) 

23.12 

23.12 

23.12 

23.12 

23.12 

19.82 

19.82 

19.81 

19.82 

19.82 

14.46 

14.4' 

14.46 

14.46 

14.46 

287.00 
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Collection of Ollseeds of Tree 
Origin under 20"Poiot 

Programme 

6228. SHRI ANANATA PRASAD 
SETHI: Will the Minist er of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) the details regarding the efforts 
made in increasing collection of oil-
seeds of tree origin under the new 20 .. 
Point Programme ; 

(b) the names of the States which 
have formulated projects for collection 
and processing of oilseeds of tree 
origin 

(c) whether any seminer has taken 
places on the subject to sort out all 
problems relating to collection of oil. 
seeds of tree origin; and 

(d) if not, efforts being made in 
this regard? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b): A scheme 
formmlated by the Department of Civil 
Supplies for development programme of 
oilseeds! oils of tree and forest origin 
with focus on tribal areas was included 
in the Sixth Five Year PJan with a 
total outlay of Rs. 2 crores. The 
scheme is sought to be strengthened ao: 
intensified during the Seventh Five 
Year Plan period. The main objective 
of the scheme is to enabJe increased 
exploitation of oil-seeds of tree origin. 
Towards this end, the scheme se eks to 
provide a8lilltance for developmen t of 
infrastrucutural facilities like cons-
truction of storage god owns, transport 
facilities, road communication) etc. 

To beain with, three States namely 
Bihar, Oris!-a and Madhya Pradesh 
which have abundance of these oilseeds, 
were selected (or implementation of the 
scheme. Project details from these 
States have been received. All the pro-

jects have been cleared with the Central 
assistance of Rs. one croce each. 

(c) The subject relating to oilseeds 
of tr ee and forest origin figured in a 
number of seminars. name!y World 
Congress of the Iodernational Society 
for Fat Research organised in collabo-
ration with Oil Techuologists' Associa' 
tion of Ir:;dia in Delhi in February, 
1985, Seminar relating to Oilseed Pro-
duct ion; constraints and opportunities 
organised by Hindustan Lever Research 
Foundation in Delhi in September, 
1982, etc. 

(d) A High Level In~ er· Ministeria; 
Coordmation Committee on dcv~Jop
ment of oilsecds of tree and forest 
origin with rh~ Secretary, Department 
of Civil Supplies and representatives of 
all concerlJed Mmistries/Dcpartmeuts 
have been set up to look ir.to the: vari-
ous aspec: s of development of lhese 
oilseeds. Some Sub-Commmittees have 
ajso been constituted in this rgard. 

[Translation] 
Sale of Petroleum Products at Pre-

BuJget Rates 

6l29. SHRI MAHENDRA 
SlNGH: Will the Mmistu of FOOD 
AND ClVIL SUPPLIES be pleased to 
state : 

(u) whether pre· Budget stocks of 
essential goods like pt:troleum products 
are sold at old rates; and 

(b) if not, the reasons thereof? 

THE MINISTER OF FOOO AND 
CIVIL S UPPLIBS (RAO BIRENDRA 
SINGH): (a) apd (b): As regards 
petroleum products, the Budget pro-
posals are effective on pre·budget stocks 
as well. The Union Government drew 
the attenst ion of State Governments to 
tbe relev,lnt provisions of tbe Standards 
of Weights and Measures (Packaged 
Commodities) Rule, J 977 to the effect 
that the packages bearing mat king 
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indicating that they were packed before 
March, 1985, the month in which tbe 
budget proposals wer.e announced, are 
to be so1d at the original printed price 
as these were debonded after paying the 
pre-revised rates of excise duty. After 
the presentat ion of tbe General Budget 
t he Union Government also advised the 
State Governments to take strict action 
aga inst erring traders who were over-
charging. 

[Englbh] 
States C'overd under Intensive 
Agriculture District Programme 

6230. SiiRI N. DENNIS: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
to state: 

(a) tb..: name:. of districts alongwitb 
the nam;;,:; of {ht: States \Vhich have 
been covered under the Intensive Agri-
culture D.strict Programme in the 
country ; and 

(b) the nature of assistance given 
through these Programmes and their 
details? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : (a) The scheme of 
Iflstensive Agrjculture District Pro-
gramme is not in operation as a 
Centrally Sponsored Scheme. 

(b) Question does not arise. 

Provision of Shelter for Urban Slums 
in the COUDtry 

6231. SARI LAKSHMAN 
MALLICK Will the Minister of 
WORKS AND HOUSING be ph:ased 
to state: 

(a) whether Central Government 
have i~sued some directions tv the Stale 
Governments to forw.trd an accelerated 
plan for action with a view to cross the 
Sixth Five Year Plan targe' of providina 

shelter for a Lrge number of people 
living in urban slums; and 

(b) if so, the details tbereof ? 

THE MlNISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR) : (a) and (b) : The present 
policy of the Government Jays emphasis 
on environmental in.provement of urban 
slums rather tban massive clearance or 
relocation. In the Sixth Five Year 
Plan a target of covering 10.00 million 
slums dwellers under the Scheme of 
Environmental Improvl:m: ot of Urban 
Slums was fixed. The State-wise target 
W<..& however fixed <;.t 8.33 million only 
by the Pie-nri'1g C;::lmmission and the 
remaining target was left to be covered 
by th~ States according to their Plan 
out lays. Since the implementation of 
the Scheme by the States/'UTs was not 
considered satisfactory during tbe first 
three years of the Plan the Central 
G.)vernment introduced an incentive 
grant scheme to States for additional 
coverage under the over-all Scheme. 
The progress of impl~me::.tation in the 
States is closely monitored in the 
Ministry and the States are now showing 
considerable improvement. 

Publication of Biographies of Nat ional 
Leaders 

6232. SHRI ANANTA PRASAD 
SETHI: Will the Minister of INFOR. 
MATION AND BROADCATING be 
pleased to state: 

(a) the number of books published 
by the PublicatioD Division in English 
and different Indian lan.uages since 
1975 ; 

(b} whether Mahatma Gandbi's 
works h'lve been published in different 
Indian Jangu.lg~s by Government and if 
not, the reasons thereof; 

lc) whether Government propose to 
publish biographies of national leaders 
in different Indian languages for pro. 
moting national integration; aDd 
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(d) if so, whether anJ scheme has 
been adopted for this purpo~e and if 
so, the details thereof? 

THE MINISTER 'OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING tSHRI V. N. 
GADGIL) : (a) In all, 872 books, 354 
in English and 518 in different Indian 
languages have been published by the 
Publications Division since 1975. 

(b) Mahatma Gandhi's work have 
been published in English and Hindi by 
the Publications Division. 

(c) Yer, Sir. 

(d) The Publications Division have 
a regular scheme for publishing such 
biogr2phies under which it has so fat 
brought out 69 biographies in different 
Indian languages. It is a continuous 
process, and several more biographies 
will be brought out in future. 

Rigs for Tamil Nadu Water Bod 
Draioages Board 

6233. SHRI N. DENNIS: 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether Government of Tamil 
Nadu have approacbed Union Govern-
ment with the request to haVe! more 
rigs for Tamil Nadu Water and Drain-
ale Board ; and 

(b) if so, the details in this 
regard? 

THE MINISTER OF 
AND HOUSING (SHRI 
GHAFOOR) : \a) Yes, Sir. 

WORKS 
ABDUL 

(b) A proposal for procurement of 
10 Nos. of high capacity drilling rigs 
was received from tbe Government of 
Tamil Nadu and has been taken up for 
CODsideration with EEC. In addition, 
a request has been received from tbe 
Tamil Nadu Government for supply of 

12 rigs (10 Nos. of combination rigs 
and 2 Nos. of DTH rigs with Odex 
equipment). Assistance from UNICEF 
benig limited the request of Tamil 
Nadu Govt. w ill he kept in view by 
UNICEF. along with the require-
ments of other St;, teSt the suitability 
of the rigs for the geologica) forms in 
Tamil Nadu and the availability and 
effective utilisation Df existing rigs. 

Mechanism to Ackno" ledge Letters 
Address to Vice-Chairman of DDA 

6234. SHRI SANAT KUMAR 
MANDAL Will the Minister of 
WORKS AND HOUSING be pleased to 
state: 

(a) whether t bere exists any 
mach(!oism in th' Ddhl Development 
Authority to ::cknowledge receipt of 
letters/representations addressed to the 
Vice-Chairman, DDA and then to 
foHow it up by taking suitable action 
and inform the aggrieved party or 
person about it ; 

(b) whether letters are not even 
acknowledged, if so, the reasons there-
ror ; 

(c) the number of communications 
addrelsed to the Vice-Cbairmans by 
registered post during the Months of 
February and March, 1985, which stlJi 
remain unacknowledged and action 
taken thereon; and 

(d) the stepts being taken to 
expedite replies by Government ? 

THE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR): (a) and (b): It is a 
practice with the DDA to acknowledge 
all· the letters/representations. Impor-
tant communications including letters 
from Members of Legislaturel repre-
sentative bodies/associations and insti. 
tutions etc. are acknowledged by the 
V. C. himself. Otbtrs are acknowledged 
by tbe Heads of the Dopartment. It is 
not physically possible for tbe Vice-
Cbairman to inform each individual 
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party about the follow up action being 
taken on their representations. 

Cc) and (d): J 48 registered letters 
were received in the Vice-Chairman's 
Office from lst January. 1985 to 20th 
March, 1985. There are a'l uDder 
action. 

ProvIsion or Shelters for Visitors in 
Vikas Sadan, New Delhi 

6235. SHRI SANAT KUMAR 
MANDAL \Vill the Minister of 
WORKS AND HOUSING be pleased 
to state: 

(a) the total expenditure incurred 
on the DDA's new Vikas Sadan 
building in INA complex in New Delhi; 

(b) whether the Architects of this 
build iog were oblivious of the hazards 
of weather which the persons visiting 
this office have to underiro while deli-
vering letters m3king enquiries or pur-
chasing forms etc. at the countres put 
UP on the ground floor without any 
shelters particu 1arly in the blazing heat 
of May-June and rainy season; and 

(c) if so, steps proposed to be 
taken to prOVide SUH tblt: waiting sheds 
or shelters opposite the Dak and 
Enquiry Counters in this building? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) DDA have incurrej an expenditure 
of Rs. 688.86 lakhs upto March, 1985 
on their new building named Vikas 
Sadan in INA Complex. 

(b) and (c) : C<'unters for the sale 
of forms, delivery of letters and 
enquiries has been provided at the 
ground floor of the Block '"D' within 
the building itselt. 

Rates of Wheat Products Sold by 
Floor Mills 

6236. SHRI VIJAY N. PATIL : 
Will the Mini~ter of FOOD AND 
CIVIL SUPPLIES be pleased to 
lay a statement showing: 

(a) the rate at which the flour 
mills have to supply wheat p!"oducts to 
the Government for sale through Fair 
Price Depots and the rate at which 
wheat products are sold in the open 
market; and 

(b) tbe rate at which wheat is 
supplied to floor mills ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) State Government/Union 
Territories are exercising price and 
distribuion c .. mtrol on the wheat pro· 
ducts manufactured by the roller flour 
mills in theIr States. The prices of 
wheat products are fixed by them. The 
mills are required to sell their products 
at the price not exceeding the prices so 
fixed, to fair prices shops DC in the 
open market. A statem~nt showing the 
ex-mill prices of maid1 and suji, the 
main wheat products.1 fixed by various 
State Governments/UOlo, TerrItories ]8 

attached. However, at present, ther\;) 
is no price control on wheat products 
produced by roller flour mills out of 
wheat purchased by them from 0PlD 
market. 

(b) Wheat is being sU;lplJcd to the 
roller flour mills from stocks held by 
Food Corpor<ltion of India, at present, 
at a uniform price of Rs. 172 per 
quintal. However, during the current 
mat"keting SC380n the mil Is have the 
option to purch..lse wheat in the open 
market, at a price not lower than the 
support price fixed by Government for 
this seasoo. 
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Statement 

Ex-mill p"ice.r of maida and suli fixed by State Goveinment/Unlo/I 
TerriTories (Issue price 01 wheal R.). 172 per quintal 

w.e./. 108.1984) 

(Rs. per quintal) 
----------- ---- ------ -- --- -----

Sl. No. State/Union Territory Ex-mill price 

--------~-----
Maida Suji 

1. Andhra Prade~h 241.93 244.89 

2. Assam 238.71 233.60 

3. Gujarat 234.00 233.00 

4. Haryana 236.CO 236.00 

5. Himachal Prad esh 230.00 230.00 

6. J,ammu & Kashmir 226.00 (K) 22'.00 (K) 
230.00 (J) 230.00 (J) 

7. Karnataka 232.50 232.50 

8. Kerala 252.00 247.00 

9. Maharashtra 233.33 244.33 

10. M~ghalaya 242.CO 242.00 

11. NagaL:md 253.00 245.00 

J 2. Oris.sa 247.00 255.00 

13. Punjab 230.00 230.00 

14. R~ja~than 235.00 235.00 

15. Tamil Nadu 231.58 231.58 

16. Uttar Pradesh 233.00 233.00 

17. Delhi 237.00 233.00 

18. Pondicherry 236.67 236.67 

19. Manipur 237.00 235.00 

20. Madhya Pradej . 230.00 235.00 

21. West Bengal 234.00 240.00 

22. Chandigarb 236.00 236.00 

23. Bihar 242.00 242,00 

24. Tripura 242.00 242.00 

25. Goa 237.77 240.00 

26. Sikkim 252.00 300.00 
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Feature Films to be Screend on Delhi 
Doordarshan 

6237. SHRI R. M. BHOYE: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the names of regional feature 
films likely to be screened on Delhi 
Television during the next three 
months; 

(b) how many of such film'l will be 
with Hindi simultaneous translations; 
and 

(c) if not, the difficulties being 
experienced in translating them in Hindi 
simultnneously and thus depriving 
people from learning the culture of 
other sister language ? 

THE MINISTER OF STl\TE OF 
THE MINISTRY OF INFOR \tATIO~ 
AND BRO-\DCASTING (SHRI V. N. 
GADGIL): (a) Doordarshan Kendra. 
Delhi telecasts one National award 
winn;ng regitional language feature 
films on the nationlJ network on the 1 st 
Sunday of each month. On the second 
and third Sundays of each month, the 
regional language feature films put ("IU t " 

from Delhi are relayed by the trans-
mitters dependant on progamme feed 
Delhi. Titles of the feature films likely 
to be telecast as per the above schedule 
during the next thl ee months cannot be 
indicated -at this stage as this depelld'l 
on the avaiJabilabity of the feature 
films offered for tp.lecast. 

(b) and (c): A feature films can be 
dubbed or sub-titled in Hindi or any 
other language only by the party who 
has the sole right ~ over the negative and 
the script of the film. However, short 
synopsis in Hindi of the regional 
language films is given by the Door-
darsban before the telecast of each 
6lms. 

Land Belonging to Serving Military 
Personnel 

6238. PROF. NARAIN CHAND 
PARASAR: Will the Minister of 
AGRICULTURE AND RURr\L 
DEVELOPMENT be pleased to state: 

(a) whether Government propose 
to introduce a model hgisJation for the 
exemption of land belonging to the 
srrving military personnel from being 
taken over by the tenan1s under various 
State enactments; 

(b) if so, the likely date by which 
the legislation would be introduced in 
the Parliament; and 

(c) if not the reason therefor and 
the steps take[] by Government to en-
sure adequate protection to the ancest-
ral land of the serving military pt.!r~on. 
nel in the States where- no such exemp. 
t ion has been granted so far? 

rHE MINISTER" OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU. 
L~L CHANDRAKAR): (a) No, Sir. 

(b) Question does not arise. 

(c) In almost all the States, pro-
visions exists in the land reform laws 
to protect the interests of serving 
defence personnel in respect of land 
beionging to them. 

[ Translation] 
Facilities in New Ashok Nagar 

Colony (Village Chilla) 

6239. SHRI SATYANARAYAN 
PAWAR: Will the Minister of 
WORKS AND HOSUING be pleased 
to state: 

(a) the acreage of land of village 
Chilla (Sarcda) Delhi-95 acquired by 
the Delhi Development Authority and 
when it was acquired and the acreage of 
land which was left; 
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(b) whether the Delhi Development 
Authority dcmoHshed tbe houses cons-
tructed on the land sold by tbe farmers 
there during 1979·80 and 1981.82; and 

(c) whether Government have not 
provided any facilities such as electri· 
city, water, roads, schools etc., in the 
New Ashok Nagar Colony of the 
village Chilla where 80 per cent houses 

Village 

Chilla 
Sarod a 
Bangar 

-do-

-do-

-do-

-do-

-do-

-do-

CbilJa 
Saroda 
Kbadar 

-do-

Award No. 

39/82.83 

52/71-72 

S2A/71.72 

~2B/71-72 

82C/'11.72 

52D .. 7]·72 

52E!71.72 

17/83-84 

878/72.73 

TOTAL 

However, an area measuring 19.5 acres 
could not be taken possession of as it is 
occupied by built·up structures. 

(b) Some of tbe unauthorised cons-
tructions were removed on 1.10.1982 
aDd tt.l 1.1982. 

(c) The New Alhok Nagar rail I in 
Village Chilla Sarod a on the acquired 
land. Some persons have illegally pat 
up unauthorised structures after pos-
seslion of the land was taken over by 
the Government, fetin. advanta,e o( 

have already been constructed and if 80, 
the reasons therefor? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA.· 
FOOR): (a) Delhi Administration 
have informed that tbe land in Village 
Chilla (Saroda) was acquired and trans. 
ferred to DDA, as per the rol1owing 
details: 

Area 
acquired 

(in acres) 

185.32 

24 

SI 

30 

38 

5 

220.5 

11.8 

32.1 

597.72 

Date of announcement 
of award 

30.9.82 

6.3.72 

30.1.73 

10.5.74 

19.5-74 

7.2.77 

23.3.77 

30.6.83 

30.6.83 

the Stay Orders of the High Court. 
There is no proposal to regularise this 
Unauthorised CO'ony as it is Dot 
covered by the existing policy of the 
Government. The question of provid" 
ing different facilities to the colony 
does not arise. 

[english] 
Net Irrigated Area 

'240. SHRI K. P. UNNIKRISH. 
NAN; Will the Minister of AORI-
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CULTURE AND RURAL DEVELOP. 
MENT be pleased to state : 

(a) the net irrigated area io 1982-
83, 1983-84 and 1984·8S ~lind 

(b) the net irrigated areas as per-
centage of sown area in 1982·83, 1983· 
84 and 1984·85 ? 

THE MINISTER OF STATE IN 
THE DEVELOPMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) ; (a) and (b): . The 
land use statistics including data on 
net/gross irrigated arer become available 
from States with a timelag of about 3 
years. According to the latest available 
information for 1981-S 2, net irrigated 
area in the country was 39.73 million 
hectares. This constituted 28.0 per 
cent of the net sown area during the 
same ,ear. 

Drougbt Prone Area 

6241. 'SHRI BALASAHEB VIKHE 
PATrL: Wi1I the Minister of AGRI. 
CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(a) whether Goverument have identi-
fied the drought prone areas in the 
country, State-wise and if so, the details 
thereof with areas covered ; 

(b) the Central assistance given to 
each State since 1982 ; 

(c) the results achieved i.e. bow 
much area in each State could be 
permanently freed from drought; 

(d) whether any central agency is 
contemplated to tackle this problem 00 

a continuous basis; and 

(e) if so, the plans formu lated in 
tbis regard and jf not, the reasons 
tberefor? 

THE MINISTER OF STATE IN 
THB DEPARTMENT OF RUR.AL 

DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (e): 
The Drought Prone Areas Programme 
is being implemented since the Fourth 
Five Year Plan as a long term measure 
to "mitigate the ad verse effects of 
droughts by taking up Ichemes to im-
prove the productivity of land, water, 
human and livestock resources and to 
restore the ecological balance. Schemes 
under this programme include soi I and 
water conservation, dryland farming, 
afforestatioll and pasture development, 
horticulture, livestock development etc. 
The programme which is ooly of a 
supplemental nature to the normal 
State Plan schemes, aims at creating 
an infrastructure for productive agri-
culture and also for diversified activities 
to make tbe income of the farmer less 
dependent on the vagaries of rains. 

The programme is being implemen-
ed as a Centrally sponsored scheme and 
the expenditure is shared equally by 
the Centre and the State Governments 
concerned. Since the schemes taken up 
ullder the Programme are highly loca-
tion specific, the State and district-level 
agencies have to play a major role in 
the prepara tion and implementation of 
the schemes. Overall policy and guide-
lines are laid down by the Union 
Government. In view of this, the pre. 
sent arrangement is considered satis-
factory and no separate Central agency 
is contemplated for this purpose. 

The programme is now under opera-
tion in 615 blocks of SO districts in 13 
States. List of areas covered is giveo 
in the Statement laid on the Table of 
the House. (P1aced in Library. See 
No. LT-1114/SS]. Central assistance 
given to each State since 1982 is given 
in the Statement hid:>o the 1 able of 
the House. [Placed io Library. See 
No. LT-1114/SS]. 

The vagaries of monsoons being a 
recurrent natural phenomenon, it may 
not be altogether possible to prtvent 
occurrence of droughts. However, the 
various measures taken up under this 
programme are expected to mltigato the 
rigours of drought and reduce the 
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fluctuations in income caused by 
drought. The schemes by their very 
nature have long gestation periods and 
their impact" therefore, is not imme-
diately perceived. However, a fe\\-
studies undertaken to measure the 
efficacies of the various releases taken 
up so far have shown encouraging 
trends. The physical achievements of 
the pr\)gramme during the Sixth Five 
Year Plan are given in the Statement 
laid on the Table of the House. 
[Placed in Library. See No. LT-
1114(85). 

Installation of T.V. Trao~mitters in 
Bibar 

6242. DR. O. S. RAJHANS: 
Will the· :Mini~ter of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the number of TV transmitters 
presently functioned in Bihar State; 

(b) the locat ions where all such 
T. V. transmitters are functioning in 
Bihar ;' 

(c) whether there is a proposal under 
the consideration of Government to 
install more T. V. transmitters in Bihar 
State during the year 1985·86 and 
1986 .. 87 ; 

(d) the places where such trans-
mitters in Bihar State are likely to be 
installed during the above mentioned 
period; and 

(c) to what extent the rural and 
urban areas of Bihar State are covered? 

THE (MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GAD GIL) : (a) and (b): TV Trans-
mitters are functioning at the following 
9 places in Bihar : 

Rancbi, Patna, MuzaO'arpur, Gaya, 
Munger, Dhanbad, Jamshcdpur J 

Pornea and BhagaJpur. 

(c) nnd (d) j Esta blisbrnent of TV 
rel ... y transmitters at Darbhanga and 
Ben \ah and augmentation of the power 
of the transmitter at Pdtna to 10 KW 
are approved schemes, under imp) e-
mentation during 19155-86. Setting up 
of additional TV transmitters during 
1985·86- Setting up of additional TV 
transmitters during 1985-86 and 1986. 
87 would depend on the availability of 
resources for TV expansion during the 
VII Plan Period. 

(e) TV service is at present avail. 
able to about 37% of the Jural popu-
!:.Ilion and 6 J % of the urban popula-
tion of Bihar. This would go upto 
74% of tbe rural and 84~~ of the 
urb:in population when the ~schemes on 
hand are completed during 1985. 

[ Translation] 
Setting up of Cow Farm at Sitargaoj 

IT.P by NDDR 

6243. SHRI BARISH RA WAT : 
\VJll the Mini~ter of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether there is a iproPosal for 
setting up a cow farm at Siratganj 
in Uttar Pradtsb by National Dairy 
Dn cJopment Board ; 

(b) if so, by what time it wovld be 
set up and whethl.. r milch cows imported 
from foreign countries wouJd .dso be 
kept in this form; 

. (c) if so, the number and the 
breed thereof; and 

(d) whether cows suita bl~ fQr the 
hill areas would also be kept in this 
farm? 

THE MINISTER OF STATE IN 
THE DEPARTMENT (OF RURAL 
DEVELOPMENT (SHRI .CHA~DU. 
LAL CHANDRAKAR): (a) to (d) : 
National Dairy Development Board has 
identified Sitarganj as one of the possi-
ble locations for settina up of a farm 
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for the proposed gifted cows from 
Europe. However. the matter is at an 
exploratory stage. 

[Engli~h] 
Setting up of T.V. Relay Centre at 

AI:nora 

6L44. SHRT llARISH RAWAT: 
SHRI CHINTAMANI 

JENA = 

Will the Minister of INFORMA-
TION AND llROADCATING be pleas-
ed to state: 

(<1) whether there is proposal to sci 
up low po\\cr T.V. relay tr...msmitlers at 
1.t pJdCCS in the country dUrIng 1985-
86 

(b) jf so, the names of the places 
where these arc to be installed; 

(c) \\hethcr such :l T.V. relay 
trdn,mltter IS proposed to be srt up in 
distflct Almora also in Uttar Prade~h; 

and 

(d) if not, the steps proposed to be 
taken by Government to provide the 
benefits of the T V. relays to tbe majo-
Tl ty of the pl'Dulation of the district 
and ful1 details in this regard? 

THE MINISfER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V.N. 
GADGIL): (a) Yes, Sir. 

(b) Produttur, Nazira, Darbhanga, 
Bcttiah, Ehuj, Pooil..:h. Korba, Sing-
rauli, J.lgda1rur, Khandwa, Ukhrul, 
SJ.tara, Bbavanipalna and Neyvcli. 

(c) No, Sir. 

(p) Provision of TV servi~e to un-
covered arcas of U.P., Including Armonl 
district, w(1uld depend on the availa-
bility of reso Hces f\lr TV expansIOn 
during future Plan period. 

[Tram la flo/l] 
Regularisation of Class IV Employees 

in NOMe 

624.5. SHRI HARISH RAWAT: 
Will the Minister of WORKS AND 
HOUSING be pleased to state : 

(al lhe number of the Peons (Class 
IV) working in the New Delhi Munici-
pal Committee as dai ly wagers and 
ad·hoc employees and since wben they 
have been working there; 

(b) \\hetblr It is PTopost:d to regu-
laTlse th~se employees on seniority 
basis; 

(C) If so, the tIme by \\ hleh they 
are proposed t 0 b~ regularised ; and 

(d) if not, the reasons therefor? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR): {a) 26 PCl'IlS on Mus ter 
Roll and 24 peons on L1d-hoc b.1Sis have 
been working from different dates. 

(b) Yes, Sir. 

(c) They will be cI.1Osidercd for 
rcgulansJ.tion as <1nd when the baD OD 

creation and filling up of the vacant 
post::. is liftcd by the Government. 

(d) Does not arise. 

[English) 
Finarcial Assil!ltance to States for 

Construction of Houses under 
Social Housing Scheme 

6246. SHRIMATI JAYANTI PAT-
NAIK: WIll the Mmtster of WORKS 
AND HOUSING be pleased to state: 

(a) the number of houses construc-
ted in different States in 1984-85 for 
economically weaker sectIOns, middJe 
IOC,lmc group and low IOcome group 
under social housing scheme ; 
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(b) the extent of financial assistance 
given by the Centre, banks and other 
All India Financial Institutions for 
implementing social housing schemes in 
the above year; and 

(c) the details thereof? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) 'Housing' is a State sub-
ject. Within their approved plan out-
Jays, the State Governments/V.T. 
Admns. are free to formulate and 
implement various social housing 
schemes in accordance with their needs 
and plan priorities. However, 
the programme of the Housing Scheme 
for Economically Weaker Sections, 
which is covered by 20·Paint Pro-
gramme, is monitored by the Unioa 
Government and the number of bouses 
constructed und;;!r the scheme during 
1984-8~ was 1,83,656. 

(b) and (c) : Central financial assis-
tance for all State sector programmes 
including housing is given in the shape 
of '"bJock loans' and 'block grants' with-
out being tied to any bead of develop-
ment or scheme 'project Furds for hous-
ing are also given by HUDCO LIe an~ 
GIC. The loans given by these orgam-
sations during the year 1 '184·85 were 
as foHows : 

--------------- -
Name of the 
Institutions 

Amount 
of loans 

(Rs. in crores) 
------ -----

HUDCO 
LIe 

Ole 

239.61 

67.96 

19.50 

In aJdition, as per Reserve Band of 
India guidelines an amount of Rs. 150 
crores per annum has been earmarked 
for housing. 

Introduction of Scheme for Economic 
Rebabilitation of Artisans and 

Craftsmen 

6247. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of AGRI. 

CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(\1) whether Government have 
introduced any scheme for the economic 
rehabilitation and raise the status of 
rural artisan., and craftsmen; 

{b) if w, the names of schemes 
under wh ell ~!CPS h.tvo been taken for 
the upliftment of rural artisans and 
craftsmen; 

(c) the amount spent on imple-
menting 5"uch schemes in different States 
during the Sixth Plan period; and 

(d) the various measures proposed 
to be taken to provide basic amenities 
to the rural art isans and craft~men 

during 1°85-86? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (n) Under the 
Integrated Rural Development Pro-
gramme aSsistance to Artisans and 
craftsmen full ing below the poverty) ine 
is available. 

(b) Integrated Rural Development 
Programme. 

(c) The toted target ted alJocation 
under the scheme during the Sixth Plan 
period i.e. 1980·85 was Rs. I SOO 
crores. 

(d) Assistance under tbe IRO 
scheme is made avai lable. 

Crops Covered under Crop 
Insurance Scheme 

6248. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister uf AGRI. 
CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(a) the crops covered under crop 
insurance scheme ; 

(b) whether such scheme has beoD 
extended to 4i!ome commercial crops ; 
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(c) if so, the names of the commer-
cial crops covered under crop insurance 
scheme; ard 

(d) the details thereof? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) The 
new comprehensive crop insurance 
scheme. which is being implemented 
from kbariff 1985 season would initi-
ally cover key cereals namely paddy, 
wheat and millets and dry land crops 
like pulses and oilseeds. 

(b) to (d): There is no proposal 
to extend the scheme to commercial 
crops at present. However, other crops 
jncludin~ commercial crops would be 
covered in stages after reviewing the 
progress of the scheme in rel;pect of 
cereal crops, pulses and oil seeds. 

Fall in Production or Gram 

6249. DR. G. VIJAYA RAMA 
RAO: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(a) whether due to rai lure of Indian 
Council of Agricultural Research and 
Development set up, productivity of 
Gram dropped to 705 kg/hectare in 
1982-83 from 745 in 1978-79 and if 
so, corrective steps taken; 

(b) whether IndIan Agricul tural 
Research Ins! itute and Punjab Agricui-
ral University and ollkr units of 
I.e.A.R. bad been making taU claims 
of breakthroughs and new strains and 
high yields which h'ive been found to 
be baseless; and 

(c) if so, coraective steps proposed 
to be taken? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 

DEVELOPMENT (SHRI CHANDU-
LAL CHANDR-\KAR): (a) No, Sir. 
The lucian Council of Agricultural 
Research is concerned with the develop-
ment of high yielding varieties and 
technology. A number of higb yielding 
diseases resistant Gram varieties have 
been evolved which are capable of 
giving 25~.35 quintaJ!ha under good 
management as against the National 
average of only 7.5 quin>al/ha. Pro-
duction is a complex matter and is 
dependent upon a number of factors 
like quality of seed, use of adequate 
quantity of fertilizers especially phos-
phatic, timeJy irrigation, pe~t control 
measures etc. If a farmer raises the 
crop under proper management as re-
commended, he can certainly realise 
very high yields Producdvity of Gram 
during 1982 83 as per revised esti-
mates is reported to be 7 j 5 kg/ha as 
against 745 kgjha in 1978·79. The 
main reason for the stagnation of yield 
is due to shifting of gram cultivation 
to marginal rainfed lands with negligi. 
ble application of inputs. Efforts are 
being made to populari'e improved 
high yielding varieties \\ ith reccm-
mended culturJl practices, through 
distrihution of mioik;ts and luge s::,.:le 
demonstrations at farmer's fith' ~ 

(b) No, Sir. 

All the newly developed varIeties 
are tested under the All India Coordina-
ted V <lrieta1 Trials f 0r 3-4 years at a 
large number of locations befu~e a 
decision is taken for their identification! 
release. Their performance i~ C\ aluatcd 
in the Annual Workshops M.:dmgs for 
various p:uametl!rs and those f",'und 
superior in performance with respect to 
yield, disease/pest resistance etc. are 
recon,mended for release to the Central! 
State Varietal Release Committee. 
Some of the new high yielding varieties 
evolved include; Gaurav, HG 75-35, 
GNG J 46, BMG·408 resistant to Asco-
chyta blight; Pusa 212, P.3S, H(WR) .. 
355 resistaot to Wilt and Cbatfa, N-S9. 
C-214, C-23S, H-208 resistaGt to 
drought. Some of these varieties have 
aJready been released by the Central 
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Sub-Committee on crop standard4), 
notificat ion and release. 

(c) In view of the sy~tems of te~ting 
and release J.'H0ceduT("s, only proven 
varieties are rclt'~sed nnd hence no 
corrective strps are proposed. 

Production of Maize Per Hectare 

6250. DR. G. VB \Y\ R"-"fA 
RAO: Will th'~ 1\1inj"ter of A..GRI-
CULTURE AND RU:t \L DEVELnp-
MENT ce pleased to state: 

(a) whether maize productivity has 
fallen to 1102 kg per hectare in 1982-
83 from 1279 kg. per hectare in 1970-
71 and if so, ~ easons for such gross 
fai1ure ; <.nd 

(b) corrective steps taken/proposed 
to be taken in this regard ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRJ CHANDU-
LAL CHANOR C\K<\R I: (.1 Th.: p..'r 
hectare produ.:::t jvity of md ize W~1S 1279 
kgs in 1970-71 and had Lllen to 1145 
Kgs in 1982·82. COlrse grains, includ-
ing maize, are generally taken under 
rainfed co.,ditions and by srnall and 
marginal farmers with little applicat ion 
of inputs such as f~rti)lsers, plant pro-
tections etc. Productivity of maize, 
therefore, largely depends upon the 
seasonal conditions and behaviour of 
the monsoon. During 1982-83, the 
crop was severely hit by drought and 
unfavourable weather conditions pre-
vailing in main producmg States of 
Uttar Prade,b, Rajasthan, Karnataka, 
Gujarat and Himachal Pradesh. 

(b) In order to step up the produc-
tion and productivity of maize, the 
State Governments are advised to bring 
more area under high yielding varieties 
and also arrange for timely supply of 
inputs such as seeds of Improv ... d vari. 
ties, fertilisers, p1ant protection etc. 
BC!ides, a Central Sector Scbeme of 

minikit demonstrations of millets (in-
cluding maize) is being imp1emented in 
variou') Statrs/Uts for propogating new 
technol(lgy and training of extension 
workers. etc. ~ imed at improving the 
ploduction and productivity of the 
crop. 

[Tram lat ion] 
Soyabean Oil Extracting Plants al 

Kota 

625 J. SHRI SIT ANTI DHARI. 
WAL: Will the Mini<;ter of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether a plant for extracting 
oil (rom SC'yabean has been sanctioned 
for KOla (Raj<lsthan); ahd 

(b) if so, the progress made so for 
towards setting up the plant with detai1s 
thereof? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : Y,-Sf SIT. A Jet ter of mtent 
No. 822(82), dated the 9th November, 
1982 has been isc:;ued to R1j.I'\than 
State Coopcra! ive M.-ukcting Federat ion 
(RAJFED) for setting up of a plant at 
Kota (R aj.lsthan). for mnnufactur illg 
SOY<lbean l)il. 

(b) The progress made ~o far is as 
under: 

(i) RAJFED has taken possession 
of 39.4 hectares of land of 
Kota for the project. 

(ii) RAJFED is finalising the aaree-
ment with Turn-Key project 
conuH.tots for imp1ementatlon 
of the project. 

(jji) The civil construction work is 
being allotted to tbe Rajasthan 
State Bridges and Construction 
Corporation Ltd. 
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(iv) For implemeDtajion of the Co-
operative Development Services 
Scbeme onder the project, 16 
Oilseed Growers Cooperative 
Societies have been raised to 
help the farmers in arranging 
inputs and for procurement of 
Soyabean. 

Amount Allotted to Rajasthan for 
Rehabilitation of nonded Labour 

6252. SHRI SHANTI DHARI. 
WAL: Will the Minister of LABOUR 
be pleased to state : 

(a) the amount of money allotted 
for the rehabilitation of bonded labour 
in Rajasthan during the last 5 years; 

(b) whether tbe State Government 
have fully utilised the amoant or it was 
used for other purposes; and 

(c) the number of bounded labou-
rers rehabilitated in Rajasthan during 
the last five years? 

THE rvtINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH): ( a) A sum of Rs. 
17.64 lakhs has been released to the 
Government of Rajasthan as Central 
sbare of assistance under the Centra)]y 
Sponsored Schema for Rehabilitation 
of boaded labourers during the last five 
years i.e. from 1980·81 to 1984·85. 

(b) Govornment of Rajasthan has 
submitted utilisation certificates for a 
lum of Rs. 2.76 lakhs and the utilisa-
tion certificates for the balance amount 
of Rs. 14.78 lakhs are awaited. No 
instance bas come to notice regarding 
using the fuods meant for rehabilitation 
of bonded labourers for any other pur· 
pose of prolramme, etc. 

(c) 988 bonded labourers have been 
rehabilita ted during the last five years 
i.e. from 1.4.80 to 31.3.198S. 

[English} 
Ceiling for Irrigated and Dry Land 

onder Ceiling Laws 

6253. SHRI K. P. UNNIKRISH-
NAN: WiJJ the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(a) the existing ceiling for irrigat-
ed and dry land under ceilina laws in 
different States; 

(b) whether his Ministry is seeking 
changes of these provisions in some of 
these States; 

(c) whether ceiling laws have been 
fuJly implemented in different States; 
and 

(d) the net cultivable and non-
cultivable land made available after the 
ceiling and the area made available for 
redistribution and action taken for the 
redistribution in different States? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU. 
LAL CHANDRAKAR): (a) A State-
ment is enclosed at Statement-I. 

(b) No such proposal is currently 
under consideration. 

(c) and (d): Significant progress 
has been achieved in the implementa-
tion of the ceiling laws. Out of 
J 5,43,306 returns filed by surplus hol-
ders under the revised and the pre-
revised ceiling laws, 15,18,030 returns 
have been disposed of and only 2iJ276 
returns remain to be disposed of which 
represents a disposal of more than 98% 
returns. 

As a result of the implementation 
of ceiling laws. an area of 72.00 lakh 
acres were declared surplus. Of this, 
43.95 lakhs acres have been distributed 
to 32,56 lakh eligible families. There is 
a difference of ~ 8.05 lakh acres between 
the area doclared surplus and the area 
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dis~.ributed. Of this 16.19 lath acres 
is involved in litigation and 8.90 lakh 
acres IS unfit for agriculture or set a!,art 
for social forestry or other public pur. 
poses. There is thus only an area. of 

2.96 lakh acres which remains to be 
distributed. Statement giviDI tbe state-
wise position as available from tbe 
States is enclosed at Statement-II. 

Statement-I 

Land Ceiling LImits under the Revised Ceiling Laws 

Name of the State Irrigated 

Andhra Pradesh 10 to 27 acres 

Assam 50 bighas 
(16-2/3 acres) 

Bihar ] 5 to 25 acres 

Oujarat 10 to 27 acres 

Haryana 7.25 hectares to 
10.9 hectares 

Himachal Pradesh 10 to 1 S acres 

Jammu & KashmIr 8-13/14 to 12.S 
acres 

Karnataka 10 to 30 acres 

Kerala 1 2 to 15 acres 

Madhya Pradesh 18 to 27 acres 

Maharashtra 18 to 36 acres 

Manipur 5 hectares 

Ons:-.. JOt a ) 5 acres 

Punjab 7 to 11 hectares 

Rajasthan 18 to 27 acres 

Sikkim 12.5 to SO acres 

Taml~ Nadu 12 acres 

Tripura 4 to 12 hectares 

Uttar Pradesh 7.30 hectares 

West Bengal S bectares 

Non-irrigated 

3S to S4 acres 

SO highas (16-2/3 acres) 

30 to 45 acres 

20 to S4 acres 

21.8 hectares 

30 to '0 acres 

14-12/17 to 22-8/11 
acres 

12 to 1 5 acres 

54 acres 

54 acres 

6 hectares 

30 to 4S acres 

: 0 . S hectnres 

S4 to 175 acres 

12.5 to 50 acres 

60 acres 

4 to 12 bectares 

10.95 to 18.25 bectares 

7 bectares 
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Primary Cooperatlye Credit Soeletl. 

6234. SHal K. P. UNNIKRISH-
NAN: Will the Woistor of AGRI-
CULTURB AND RURAL DEVELOP" 
MENT be pleased to state: 

(a) number of primary cooperative 
credit societies, State-wise: as on lst 
laauary. 1985 ; 

(,,) membership of societies and 
borrowinl members with percentale; 
aDd 

(c) liabilities aDd overdues from 
members and loaDI advanced as on lit 
January, 1985 ? 

THE MINISTBR OF STATE IN 
THE DEPARTMENT OP RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (c): 
I>etaill or cooperative institutions are 
collectell rex CO<'porMi" Year eodiol 
on 30th JuDe. 1984 are I'Ivco in tho 
Statement attaobed. 
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Low Productivity of Sesamum and 
Mustard 

6255 . SHRI K. RAMACHAN DRA 
REDDY : Wiil the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased state : 

(a) whether productivity of s~sa
mum has dropped to 181 kg. per 
bectare i'l 1982-83 from 228 kg. per 
bectare in 1958·59 and if so, corrective 
$teps taken or proposed to be taken ; 

{b) whether productiviiy of musta rd 
fell fr om 612 kg. per h ect:ue in 197 4-
7Sto589kgperhec\a re in 198'·81; 
and 

(c) whether Government havo any 
plans to meet the above situation apart 
from re-organisation of R esearch an d 
Development set up in Agricul ture ? 

THE MINB TER OF STATE IN 
THE DEPARTMENT OF RU RA L 
DEVELOPMENT (SHIH CHANDU-
LAL CHANDRAKAR): (a) No, Sir. 
The productivi ty d ses~mum h~s in-
creased from 228 Kgs1hectare in 1958-
59 to 240 Kgs /hcctare in 1982-83 and 
further to 283 Kgs/hectare in 1983-84. 

{b) The per hectare productivity of 
rapseed and mustard wa ~ 612 kgs. in 
!974-75, 577 kgs . in19 2-83 an1 659 
kgs in !9R3-84. UnfC~vourabi'3 weather 
condit ions bad affected i he yield of the 
crop in 198 2-83. 

{c) With [l view to encourage the 
oilseeds production substrnt ia lly, a 
Centrally Sponsored Scheme, namely, 
National Oilseeds Development Project 
has been sanc tioned for th e year 1984-
85, reorienting and intcgrati n~ the Oil-
seeds Development Schemes and Special 
Projects in operation upto 1983 ·84. 
Under this projec t. intensive approa;:b 
has been extended to oilseeds crops, 
namely , sesamu n1, safflower and nig~r 

besides groundnut, rapeseed and mus-
tard , soyabean and sunflower. I t is 
proposed to continue the National Oil-

seeds D evelopment Project during tho 
Seventh Plan. 

Identification of Milk Shed Districts 
in the Country 

6 256. SHRI VIJA Y N . PATIL : 
Will th e Minis ter of AGRICULTURE 
AND RU R AL DEVELOPMENT be 
pleased to s tate : 

(a) the number of milk shed dis-
tricts so far identi fi ed in the country to 
adopt and implem.::nt t he Anand 
Pattem ; 

(b) the total outlay provided for 
increas ing milk production and its 
collection in these districts, .State-wise : 
and 

(c) how much of it has been spent 
so far and what are the results 
achieved? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) 15 5 Milk· 
sheds have been identified for imple-
mentation of D airy Devel0pment Pro-
gramme on ''Anand Patt ern" under 
Operation Flood-H. 

(b) and (c) : A Statement indicating 
the total allocation towards milk pro-
duction and collection u nder Action 
Item 2-Technical Inputs ; Action 
J ,em 4-Support to vill age coopera tives 
and Action Item 8-Infra-structural 
support for disease control and milk 
production enh ancemen t and the State· 
wise disr ursement of funds under 
O peration ; lood II is enclosed ( Annex.). 
Th '~ Government has approved it emwise 
allocation of fund~ under Opera tion 
Flood II . The allocation S £a te-wise 
are approved by the Boa rd of Indian 
Dairy Corpora tion which a lso includes 
government representatives. 

3 2,896 "A'l :md Pa tt em " Da iry Co-
opera! ive S::cieti~s hav:! b t>e n organised 
till Janu ary, 19 85. Milk p rocurement 
uuder Operation F lood II milk shed.> 
reached a level o f about 7 7 lakh kg. 
per d ay in January, 198 5. 
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Statemeat 

Th~ total ol/ocatloftJ oj /UlldJ towards milk production ~nhlJllc~nwnt lIIId 
coll!'ctlon and State~'ls~ funds dlsbur,em~nt und~r OIMration Flood-II 

1, TOTAL ALLOCATION AND DISBUR~EMENT : 

Action Items Allocation 

(1) (2) 

2.- Technical Inputs 10845.6 

4.- Support to village 65]4.9 
cooperatives 

8.- Infra-structur al 2580 0 
support for disease-
control and milk 
production enhancement 

(Rs. in lakhs) 

Disbursement since 
inception till Jan •• 

198 S (Provis ional) 

(3) 

3080.19 

1076.27 

2052.57 

11. STATEWISE DISBURSEMENT: Since inception till January, 85 

State Action Items 

t. 4. 

1 2 3 

Andaman & N icobB[ 7.87 2.55 
Andb ra Pradesh 128.36 86.57 
Assam 90.20 11 59 
Bihar 104.77 56.51 
Goa 12.51 S.32 

Gujarat 561.31 96.87 

Haryua 201.39 43.89 

Himachal Pradesh 8.68 '.32 
Karnataka 3283 18.22 
J&K 5.81 6.61 

Kuala 174.59 74.87 
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1 

Madhya Pradesh 

Maharashtra 

Nagaland 

Orissa 

Pondicberry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripara 

Uttar Pradesh 

West Bengal 

2 

319.96 

J.48.82 

1.00 

190.48 

10.57 

322.74 

21.96 

24.82 

328.88 

8.42 

92.18 

282.04 

3 

82.87 

70.79 

36.34 

3.CO 

262.21 

8.78 

79.11 

5.71 

68.73 

49.41 

NOTE: Expenditure on Action Item 8 is the direct expenditure of the 
Indian Dairy Corporation. 

Food Aid from World Food 
Programme 

6257. SHRI VlJAY N. PATIL: 
Will lhe Minisler of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether World Food Programme 
bas liven more food a id for sct tIers 
aDd workers in different parts of the 
oouotry j and 

(b) if so, aid provi _ ed, State-wise? 

THE MINISTER OF ST ATE !N 

THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) and '(b) : 
World Food Programme (WFP) has 
been providing commodity aid for 
labourers warklOg on variou~ develop-
mental projects J settlers in the Com-
mand Area of Indira Gandhi Nabar in 
Rajasthan and for Nutritional and feed· 
ing programmes. So far, WFP bas Dot 
committed any additional commoditJ 
aid durms the current ,ear. 

A Statement showing details of 
various on-going WFP assisted projects 
is enclosed. The WFP does not pro· 
vide aid on State-wise basis. 
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Corporation for Marketing Vege-
tables and Fruit 

6258. SHRI VIJAY N. PATIL : 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(8) whether Government have 
constituted 8 nationCiI corporation for 
marketing fresh vegetables ~nd fruits; 

(b) if so, the composition of the 
Corporation and the salient features 
thereof; 

(c) whether the governing body of 
the Corporation has been represented 
by progressive farmers and horti-
culturists from all the regbns of the 
country; and 

(d) if so, the details thereof? 

THE MINISTER OF FOOD AND 
elVID SUPPLIES (RAO BIRENDRA 
SINGH) : (a) to (d' : Tflis Minist ry has 
not set up any national corporation for 
marketing of fresh fruits and vege-
tables. 

Integrated Programmes for Extending 
Basic Service 

6259. SHRI MAHENDRA 
SINGH: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether Government have 
decided to t~ke up an integrated pro-
gramme for extending basic service to 
the urban poor ; and 

(b! jf so, the details thereof? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL 
GHAFOOR) : (a) An integrated Urban 
Basic Services Programme for extending 
basic services to the urban poor is 
proposed to be taken up by (be Govern-
ment with UNICEF assistance JD tbe 
7th five year plan. The proposal is 
UDder consideration of the Pla Dning 
Commission. A conference of State 
aeeretaries in charge of urban develop-

ment and district col1ectors was held in 
New Delhi on 10th April, 1985 to 
discuss the ma in features and stages of 
the proposed Urban Basic Sen ices pro. 
gramme in selected districts of 1 be 
country. 

(b) The conference of State secre-
taries decided to take up the district as 
a unit of planning and the district 
collector being rrsponsible for the 
overall supervision of U.B S. project 
in his district. UNICEE has committed 
assistance of $ 9 2 mill ion during the 
Master Plan of operations 1985·89. 
A time bound programme was also 
agreed upon in the Conference for the 
various pre-project formalities namely: 

(i) The deta iled operational 
guidelines .are to be finalised 
by the Ministry in consulta-
tion with UNICEF. 

(il) Confirmation by 15th May, 
1985 by the Slate Govern-
ments about the djstrj~ts 

which hove been tantatively 
identIfied for taking up pro-
ject under the U. B S. pro-
gramme. 

(iii) Selection of U.B.S. CooTdi-
nn.tors of the concerned 
districts by the State Govern-
ments by the 15th May. 
1985. 

(iv) The Urban Basic Services 
Coordinators would undergo 
a training programme in 
Hyden.~ad. 

(v) The U .B.S. Coordinators 
af(cr ~heir tr~ining should 
prep lre the plan of action 
l!n~' send the same to this 
l\iinistry by J 5th July, 
1985. 

Production of Prawn Culture 

6260. SHRI DIOVIJAY SINGH: 
Will tbe Minister or AGRICULTURB 
AND RURAL DEVELOPMENT bo 
pleased to state: 



(a) the Statewise product ion of 
prawn culture in captive conditions; 

(b) the potential estimates of this 
method of raising prawns ; 

(c) investments ma(;e for Researcb 
aDd Development and exte,lsion service 
in this field ; and 

(d) wbether in view of the rapid 
depletion of prawns in tbe natural stage, 
the raasons for little advancement made 
in this line? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) Infor-
mation is being collected from tbe 
states. 

(b) In field culture experiments 
using laboratory reared postlarvde for 
stocking. a production fute of upto 
602 kgl hal 54 days has been acbie,ved. 
However by selec~ive stocking of P 
monodon juveniles at 40,OQO/lla, it is 
now possible to raise 3 crops of table 
size prawns with a yield rate upto 
J2CO/kg,'hu/year. The experiments of 
polyculture of brackishw.1ler fishes and 
prawns conducted at Bakkhali Farm in 
Sunderbans have given production rate 
of about 2500 kg/ha/year. 

(c) and (d): A sum of Rs. 121 
lakhs was approved to the Maritime 
States during th~ Vth Five Year Plan 
under the Central Scheme of esta-
blishing pilot farms for popularising 
brackishwater fish and prawn cuI ture. 
In addition.. a Centrally Sponsored 
Scheme for the development of brackish. 
water fish/prawn farming with ArC"a 
Development concept was commenced 
in September, \982 with a total outlay 
of Rs. 996 lakhs during the VItb plan 
period. Under the scheme which 
envisaged development of 1500 ha of 
brackishwater area during the Vltb 
plao J sanctions covering a total area of 
about 800 ha have been issued by tbe 
OoverumcDt. Tbere bas been no 
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depletion in prawn production from 
na tural resources of tbe coastal waters. 

Additional Fonds by HUnCO for 
Housing Projects 

6261. SHRI B. V. DESAI: Will 
the Minister of WORKS AND 
HOUSING be pleased to state : 

(a) whether Karnalaka Government 
have sought assistance over Rs. 300 
crores from the Housing and Urban 
Deve lopment Corpora tion for the 
development of housing in Bangalorc 
and otber parts of the State; 

I b) if so, whether Dangalore 
Development Authority has proposed 
certain projects which wi)) take up tbe 
development of 35,000 p:ots at a cost 
of Rs. 237 crores ; 

(c) jf so, whether RUDCO bas 
sanctioned only 3.41 crores for 9 
housing schemes in tbe State during 
1985-86 ; and 

(d) to what extent HUDCO has 
agreed to provide additional funds to 
Government of Karnataka for meeting 
t be expenditure on housing projects 1 

THE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GRFOOR) : (a) and (b): During 
discussions with the officials of the 
GC"vernment of Karnataka, requirement 
for loan assistance of Rs. 645 crores 
from RUDCO was indicated for execu-
ting bou~ing and urb.lD development 
schemes including the development of 
35000 plots by Ba[lgalore Development 
Authority, during the Seventh Plan 
period. 

(c) During the first month of the 
current financial year, HUDCO sanc-
tioned 9 scheme of Karnataka Housina 
Board with a loan assistance of 
Rs. 3.41 crores. 

(d) RUDCO bas ear·marted a 
minimum allocastioD of Rs. 23.00 • 
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crores for the State of Karnataka for 
1985-86. 

Setting up of High Power Committee 
for Rural Development Programme 

6262. SHRI B. V. DESAI: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
to state: 

(a) whether his Ministry has placed 
certain facts before tbe Hig h Power 
COI.1l,mittee to review the existing 
administrative arrangement for rural 
development and poverty alleviation 
programme; 

(c) jf so, tbe details thereof; and 

(c) tbe measures Government pro-
pose to talk in regdrd to tbe imple-
mentation of the rural development 
during 1985-8<> ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVLOPMENT (SHRI CH~NDU
LAL CHANDRAKAR): (a) and (b) : 
The High Level C(,.lllmittee has started 
its work ooly recently and will be 

invltlOg facts and suggestions from 
Ministries and States shortly. 

(c) The major on-going programmes 
or rural development like IRDP t NREP I 
RLEGP. DPAP and DDP will be 
continued during 1985-86, 

Release of New'priat Quota to tbe 
Newspapers 

6263. SHRI 8. V. DESAI: Will 
the Minister of INFORMATION AND 
BR.OADCASTING be pleased to state: 

(a) whetber tbe newspapers which 
bave ,et to get their allocated quotas 
of newsprint for the first quarter of 
1985 have caU5c::<I a gaeat fear and 
eapressed that allocations would just be 
added to the backlog that has been 
buildiDa up for four years now; 

(b) if so, whether the publisbers of 
leading group have drawn the attentioa 
of the Union Governmsnt and also 
a lleged that the State Trading Corpo-
r:ition was withholding the releaso of 
quotas despite availability of sto cks : 
and 

(c) whether the Union Government 
have intervened In the matter and have 
taken up the matter with the State 
Trading Corporation for e<lrly release of 
newsprint quota to the newspapers 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. 1'. 
GADGIL) : (a) There was a gap bet-
ween the allocat ions and actual release 
of newsprint. 

(b) Yes, Sir. 

(c) Tbe State Tradlllg Corporation 
of India w\:!re not in a position to 
match the supply of newsprint with the 
actual allocations made by Registrar 
of Newspapers for India because of 
contraints on foreign exchange resources. 
The over-all avc.ila bility of newsprint 
during 1984-85 was, however, satis-
factory. 

A id from Germany for Housing 
Scheme 

6264. SHRI B. V. DESAI: 
SHRI SATYENDRA 

NARAIN SINOH : 

Will the Minister of WORKS AND 
HOUSING be pJeased to state : 

(a) whether the Federal Republic of 
Germany bas provided Rupees Seven 
crorcs aid to India for housing the poor 
as reported in Hindustan Times of 
April IS, 1985 ; 

(b) if so, whether West Germao, 
bas providfd this loan for promoting 
housing construction in cities with a 
population of less tban 10 laths ; 
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(c) if so, to what extent the loan 
wilt be utilised and how many cit ies 
will be covered for construction of 
houses uDder this Scheme; and 

(c) the time by which the amount 
is litely to be provided 1 

THE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR): (a) and (b): The 
Government of Federal Republic of 
Germany through Kreditanstalt Fur 
Wiederanfban (KEW) has sanctioned a 
loan of OM 20 million (equivalent to 
Rs. 8 00 crores) for schemes of site 
and serVIces, core, skeletal, housing 
meant for Economically Weaker 
Senctions families in towns with 
population upto 10 laths. 

(c) 44 projects, which fulfilled the 
criteria laid down in the agreement, 
have been posed to KFW authorit;es 
ror approval. Of these, 10 schtmes 
covering 6 towns have been accepted so 
far in principle by them. 

(d) As per the agreement, the offer 
of loan is open upto 31st December, 
1987 

Hoger Strike by the Provident Fund 
Staff 

62'S. SHRI BNNWARI LAL 
PUROHIT: Will the Minister of 
LABOUR be pleased to state: 

(a) whether Government are aware 
tha t the employees of Provident Fund 
Staff Union throughout the country 
have decided to observe hunger strike; 

(b) jf so" what are tbe demands of 
the employees of Provident Fund Staff 
UUiOD ~ 

(c) whether Government have exa-
mined the demands of the Union; and 

(d) if so. tho outcome thoreof and 
further steps taken by Government to 
streamline tho sitaatioa ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (a) The All India Emplo-
yees' PrOVident Fund Staff Federation 
(Bangalore) which is aD unrecognised 
body, and its affiliated Unions had 
given notice for relay bunger strike 
from 18.4.1985 to 23.4.1985 aod 
token strite on 2.5.1985. Relay hunger 
strike/dbarn 1 was observed by some 
employees from 18.4. J985 to 23.4.1985 
in certain Regional/Sub.Regio'lal Offices 
and the Central Office of the Employees' 
Provident Fund Organisatil.>D. 

(b) The major demands of the 
Federation relate to :-

(i) revision of pay scales; 

(ii) red'Jction of work load ; 

(iii) payment of bonus at 20 % 
Wii hout ceil ing limit; 

(iv) scrapping of machanlsatioa ; 

(V) enhancement of the fixed 
medical allowance; and 

(vi) recognition of the All Ialia 
Employees' Provident Fund 
Staff FederatIon (Bangalore) 
and its affiiJates. 

(c) and (d): The issues raised at 0) 
to (v) above receive due consideration 
whenever raised by any group of persons 
or by an individual. 

[Tr4IJslatlonl 
Setting up Krishi Vigyan Keodras in 

Faizabad 

6266. SHRI NIRMA.L KHATRI: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether Government propose to 
~et up "Krishi Vigyan Kendras" in 
M ... saudha Block of district Faiz ,bad 
aDd io Rudauli BJ ock of district Bara-
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banki under the aus-pices of Narendra 
Dev Krishi Viswavidyalya set up in 
Faizabad ; 

(b) if not. tbe reasons therefor; 
and 

(c) the yardst ick or ICAR in this 
connection ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b) : 
No, Sir. The question of establish-
ment of Krishi Vigyan Kendras in 
Masondha Block of district Faizabad 
aod in RuJaul i B lock of dis trict Bara-
banki under Narendra De-' Krisbi 
Visbwa Vidyalaya can be considered 
during the Seventh Plan depending 
upoo tbe availability of fnnds. 

(c) Before establishment of Krishi 
Vigyan Kendras tbe following consI-
derations are taktn into account :-

(i) The State Government should 
provide at least 50 acres of 
well-developed farm; 

(ii) The State Government! Agri-
culture University must agree 
to run the Krlshi Vigyan 
Kendra once it phased out by 
the Council ; 

(iii) There must be a research base 
in the district from where tbe 
iaformation in respect of a,ri-
cultural technologies will 
flow: 

(iv) The CommiUee constituted for 

t,U\\\\\\\\\, \\\t l\H)~''A\ mUll 

recommend the site keeping in 
view the requirement of train' 
iog in the area; and 

(v) There should not be any 
training institution in the field 
of agriculture in tbe district. 

(E1l6 11"h] 
St'tting up of Film CorporatioDS 

6267. SHRI NIRMAL KHATRI: 
Wi)) the Minister of INFORMATION 
AND BkOADCASTING be pleased to 
state : 

(a) whether Government propose to 
set up Film Corporations in all the 
States separately for promotmg regional 
language filmo ; 

(b) t be criteria bid u?wn by aDd 
the opinion of National Film Finance 
Corporation in this COOl ext; and 

(c) if the respective State Govern-
ments set up Film Finance Corporation 
for providing assistance for 1 he pro-
duction of regional language films, 
whether the Central Government would 
extend any assistance in this direction? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) to (c): The Govern-
ment of India do not have any proposal 
to set up film corporations in all the 
States. Setting up of the Film Finance 
Corporations in the States is left to the 
decision of the respective State Govern-
ments. The National Film Development 
Corporation is already havinl a scheme 
for collaboration with the State FUm 
Development Corporations io respect of 
tbeatre construction and film financing 
act IVllJes. l'he Directorate of Film 
Festival, whicb is a part of N.F.D.C. 
a'io helps the State Film Developmont 
Corporations io organising fest ivala in 
the ir respective states Tbis assIstance 
will contiDIJo 10 bo liVen to (be State 
Film Developaaeqt Corpo,.atlO8l. 
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BroadcastiDg of Questions Orally 
Answered in I.ok Sabbs 

6268. SHRI NIRMAL KHATRI: 
Will the minister of INFORMAfION 
AND BROADCASTING be pleased to 
state: 

(a) whether Govprnment wil1 make 
arrangements to ensure compulsory 
broadcast from All India Radio and 
Telecast from Doordarshan of all the 
oral questions asked and replies given 
by he Ministers conc~rncd during the 
QUestion Hour of Lok Sabha : and 

(b) whet her neWs agenci eS and 
daily newspapers will also be appro-
ached for the same purpose? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCA..STfNG (SHRI V. N. 
GADGIL) : (a) News items regarding 
the questiop hour in Pal}iament are 
included in the News bulletiLs of AIR 
and Doordarshan, based on their 
importance and news worth in (ss 

With 1he limitation of broadcasting/ 
tele:; asting time, it wou:d flot be 
advisabl c to accept the suggestion 
m~de. 

(b) The Press in Indi~ i3 free and 
it will not be possible to compel neWs 
agencies and daily newspaper.. to 
coinpulsorily publish p,uliam:."!ntary 
pro:eedings, specially the oral questions 
and replies gi Ven dur i11g the Question 
Hour In the Lok Sabha. Even at 
present, dailY newsPapels COVer a 
number. of qu ~stions and answel s 
which figure in the lok S3bha, 
dePending upon their neWS value, 
other neWS fall and the space available. 

[Translation] 
FCI Wheat Procurement Cen.res 

6169. SHRI NIRMAL KHATRI: 
Win the Minister of FOOD AND 
CIVIL SUPPLIES be pI eased to state: 

(a) whether whea t a~d paddy 
procurement centr es are opened in 
different areas in the country by the 
Food Corporation of India: 

(b) the criteria followed in openina 
these procurement centres; and 

(c) the number of wheat procure-
ment c~ntres b~ing open ed in Uttar 
Pradesh a t present? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) Yes, Sir. 

(b) Stat e Governments decide the 
number of purchase centres and the 
places where they are to be opened 
for the procurement of wheat and 
paddy by the different agencies, inclu-
ding' Food CorporatLn of India, on 
the b<ts is or ! he antic iP8t cd procure-
ment, ke eping in view that the farmers 
should not have to travel long distances 
for the s:tle of their produce. 

(c) During 1985-86 Rabi Market-
ing Se3son, 1he U.P. GOVerflment 
have decided to operate 4884 cefltres 
for purchase of wheat, out of which 
353 and 4531 centres have been 
aUotted to Food Corporat io;} 0: India 
and State Government/agencies 
resPectively. 

[English] 
Selfing up of Mini TV Cenfres at 
Mangalorf', Mercarara and Mysore 

6270 SHRI EDUARDO FALEIRO: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether there i~ any proposal 
under considerat ion of Government to 
set up mini television centres at 
Man,alore, Mercarara and Mysore; 
and 

(b) if so, the detai.\~ thereof; 
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THE MINISTER~ OF STATE'IoF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) Low power rela), 
transmitters are fun·:; tioning at Manga" 
lore and Mysore There is no app; oved 
scheme for settir g up a TV centre at 
Mercarara or for providing production 
facilities at any of these places. 

(b) Doeli not arise. 

Telecast of T::tgore and Nazrul 
Songs In National Programme 

6271 SHRI PRIYA RANJAN DAS 
MUNS! : Wil1the Minister of INFOR· 
MATION AND BROADCASTING lJe 
pleased to state: 

(a) the number of Tagore and 
Nazrul songs tel ~c~st in the National 
Programme by Dooidal shan during 
1983.84 and 1984-85 : and 

(b) whether Doordarshan will 
consider to edit and pr oduce a por· 
gr<>mme on Togore and Indian National 
Congress ar:d National struggle in this 
Centenal Y year of Cong;'ess to highlight 
those songs of Tagore which are 
related wilh Congress and Nati..)nal 
struggle for the benefit of present 
generation? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V.N. 
GADGIL) : (a) The flumber of Tagore 
and Naz:-ul songs telecast in the 
National P(ogramme by Doordarshan 
during 1983- 84 is as follows: 

Rablndra Sangeet 

1983.84 

1984.85 

Nazul Geet 

] 983.84 

1984.85 

9 songs 

1 ~ songs 

3 songs 

2 songs 

(b) '"'Doordarshan is already tele-
casting' every fortnight documentary 
films produced by the Pilms Division 
on IndiaJs Struggle for Freedom. 
These reflect the role of various 
national leaders, including Rabindra 
Nath Tagore, in the freedom move-
ment. A TV programme on Tagore 
and the national fr eedom struggle is 
also ,on temp la ted 

Creation of Posts of DiRctors 
(Coordination) 

6272. SHRI PRIY A RANJ AN DAS 
MUNSHI : Will the Minister of 
INFORMATION AND BROADCAST. 
ING be pleased to state: 

(a) whether it is necessary to 
create posB of Directors (Coordination) 
with a view to co-ordinat e the medias 
and AIR and Doordar shan so as to 
maintain effective standard of pro-
gramme ar.d us.!ful contribution, in 
each State capital of India ~ 

(h) if so, When such posts will be 
created : and 

(c) if not, the reasonS therefor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) No, Silo 

(b) and (c) : Do not arise. 

Survey of Cbild Labour Working in 
Agriculture Sector 

6273. SHRI LAKSHM -\N ~~L. 
LICK : Will the Minister of LABOUR 
be pleased to state: 

(a) whether GOve rnment have 
conducted an~ survey Te[tarding the 
children in the country working in the 
agricultural sector; 

(b, if so, the details in this regard, 
. Stat.;.wise and Whether only weaker 



ICQtion boys are in. 1 arle number 
there; 

(c) whether Government have 
louaht the opinion of Labour Com-
missioner in this regard ; and 

(<1) if so, details thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH): (a) No specific com-
prehensive survey to find out the 
number of children working in the 
aaricultural sector in the country has 
b~en conducted by the Ministry of 
Labour. 

(b) to (d) : Do not arise. 

Amoant Provlcled to West Bengal 
Uader DPAP 

6274. DR. PHULRENU GUHA: 
Will the Minister of AGRICUL. 
TURE AND RURAL DEVELOPMENT 
tie pleased to-state: 

(a) the drought prone a eas 
identified by Centre in West Bengal; 

(b) the amount of Central assistance 
provided to West Bensa1 ~ implement 
DIOUght Prone Areas 'Programme 
dur ing. the Sixth Plan period; and 

(c) the details of the ... Drought 
Prone Areas Programme launched in 

'West Benial dUring Six.th Plan 
pcriod'l 

THE MINISTER OF S'tA TB IN 
THE DEPARTMENT OF RURAL 
DEVELOl?MBNT (SHRI CBANDU-
t..AL CHANDRA KAR) : (a) 34 blocks 
of three districts name y Purulia, 
Midnapur and Bankura of West 
Bengal, as per stat ement enclosed, 
are covered under the Programme 
from 1985 .. 86. During the Sixth 
Plan the coverage was limited to 
29 blocks of the three district. 
mentioned •. 

(b) During the Six.th Plan, Central 
assistance of RI. 8.96 crares Was • 
pPOvided under the Drought Prone 
Areas Programme to West Bengal. 

(c) Against the total allocation of 
Rs. 24.00 crores for the prpgramme, 
during the Sbtth Plan, an eX.p enditure 
of Rs. 17.2 .!CrOres (upto JaoUa.l'1, 
1985) has been repotted. The major 
components of the programme weret 
afforestation, pasture development, 
creation of irrigation potential and 
agriculture including soil conservation. 
As reported for this period 4400 
hectareS of land have been brollllbt 
under soil cons.!fvatioo, 31000 hectares 
under afforestation and pasture deve. 
.lopment, and irrigation potential to 
the tune of 9900 hectares has allo 
been created. 67 \akh mandays of 
etnplo}ment was also generated, 40000 . 
families were estimated to have been 
benefited by the Drought Prone Areas 
Programme of which more than 17000 
belonged to the Scheduled 6.ste& and 
Scheduled Tribes. 

Statemeot 

£181./ DP9 Block, rel.mil 10 in reply to the Lot StJbhd Unstarnd QlI6stl_ 
No. fU74 to be tIIII""'~d Oil 13.5.1985 

St. Name of the 
No. district 

1 2 
. 

I. Pur\1Ua 

List of DPAP Bloeb 

No. of 
Blo .. ks 

3 

.20 

Name of the mocb 

4 

. Balrampur, Baraboar ~ Bardwan .. !fura, 
Jaipur ~ Jhalda.r. Kasrupur, Manbdar. 
t, Manba1'.ar-I1, Neturia~ 1ara,- PtlDcba, 
Pnrulia-I, Pu:rulia-n, RalhunatpJr-t,_ 



1 3 

2. MidnapQr 9 

3. Ban~a 9 

*Re-included from 198"5-86. 

. 'lime Spent for tbe Broadcast of 
Prop-amme for Women and CblWren 

6275 .. SHRIMATI PHULRENU 
GURA : Will the Minister of INFOR.-
MATION AND BROADCASTING be 
pleased to state: 

(a) the percentage of the total 
broadcast time of the various stations 
of All India Radio nOw set apart for 
sJ)ecial prOgIammes meant for women 
and cbidien ;. 

(b) the dUration of such program-
mes ; and .. 

(~) the stel'S taken!proposed to be 
taken to inciea$e tbe frequency and 
dnratiol1 of such prog rammes, 'I 

THE MINISTER Of STATE OF 
THE MINISTRY OF INFORMATION 
AND lJROADCASTIN'G (SHRI V. N. 
GAOOtL) : (a) 3.73% and 2.98% of 
the total time allocated for spoken 
w.ord pro&rammes in AIR are given 
to women's proarammOS and children's 
programmes respectively. Total 
Spokenword oroa ralllDles constitute 
39.07% of ~he total broadcast time .. 

(D) The duration of women's 
,rosra11UDe is ·20 . to 45 minutes for 
each programme; the fr eq1lency of· 
auch programmes from different Mation .. 
il ODe ·0 six· da)s in a week. The 

4 

R8Ihunatpura-D, Santuri, 1balda .. ~·., 
Arsha*, Bapmudi*. 

Jbaragram, Jamboni, Binpur-IJ, Gopi. 
b'all~vpur-II, Oopiballa pur- U, Sankri 1, 
Nayagram. 

Chbatna, Mejbia, Saltora, Indp\lt' , 
Ranibundh, Khatra..u· , Gangajal-
shati· ... 

children's programme duration is 20 
to 64 minutes for each programme, 
the fr equency of such programmes 
from different stations is one to seVen 
days in a week. 

(c) It is 'proposed to i'lcre;.. se the 
frequency and durat ion of such 
programmes-during the S"eventh Five 
Y ear Plan -per iod. 

Regularlsation of Production 
A.iltaat, 

6276. SHRI GADADHAR SA-HA : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the number of vacanciea lyinl' 
vacant for regular Production Assistantl 
in Doordarshan, New Delhi and the 
number of casual froduction Assistants 
duly qualified and applied for selection! 
rOCl uitment against those vacanciel 
and number actually sel ect ed ; 

(b) the number of casual Prod1Jc-
tion As&istants who appJied but were 
selected and remained casua{ for more 
than 4.years ; and 

(c) the criteria for rellllari88tion 
of casual Product ion Assistants '1 

11IE MINISTER OF STATE OF 
THE MINISTR.Y OF INFOllMA~ON · 



AND BROADCASTING (SHRI V .. N. 
GADGIL) : (a) At present there are no 
vacancie~ of Production Assistants at 
Delhi as all the 12 'V&Canciea were 
filled up wit1t the app_"intment 8f 
Persons selected by the Selection 
Board in Derember, 1984. Of the 
11 casual Production Assiat~nts 
work ng at Doordarshan Kendra, 
Delhi, 10 applied for regular selection 
and all of them Were called for inter-
view.. 8 of the 10 Casual Production 
Assistants were 8el~cted for appoin~. 
ment. 

(b) Information is being collected 
and will be laid on the Table of the 
Sabha. 

(c) Production Assistants are now 
engaged on assignment basis for a 
maximum period of 10 days in a 
month subject to a ce jling of 120 
days in a year. The criteria for r~8U
larisation casual artIsts is that such of 
those who bad worked for 365 days in 
three consecutive years or 200 days 
in one financial year between 1974-75 
to 1979-80 are eligIble for considera-
hon. The cut-off date for this purpose 
is 3 J st March, 1980. 

[Translation] 
Future Selteme. for Providing 

Housing Facilities 

. 
6277. PROF NIRMALA KUMARl 

SHAKTAWAT: Will the Minister o.f 
WORKS AND HOUSING be pleased 
to state: 

(a) the future schemes of Govern-
ment for providing housing facilities 
to all in urban and rural areas ; 

(b) whether Government bave any 
scheme to set up a "Rural Housin, 
Board" for COIJstIuction of houses and 
allottinll these to the villagers; and 

(c) the n~mes of tbe oTganisa~jo~~ 
which have allotted funds so far lndl-
eating the amount allotted by them,. 
State-wise for house l>u ildina in rural 
JrC&6 alODswitb detail, in this rerard 1 

w"*" --" 2~ 

TIlE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOORn 
(a) The schemes fOr meeting the 
homing DeeOs in the country are under 
formulation for incorporation in the 
7th Plan which is bei ng finalised. 

('(,) 'Housinr ¥ng a State subject, 
Sta te Govts./U.Ts are free to set up 
HOUSing Boards including Rural Hou,ina 
Boards as per their n eed4J: 

(c) Besides plan allocations, funds 
for Housing are ,iven by HUDCO and 
LIC/GIC. Two statements jDdicating 
the position regarding the grant of 
loans by these organisations for rural 
hOUSing are at Statements I and n. ~ 

Statement-I 

TM DmOU1lt of lotII sll1IetioMd by RUDeo 
for RMral HOIUIng Sd.me8 upta 3'. J .85 

S. No. Name of Loan sane-
State tioned 

(Rs. in crores) 

1. Andhra Pradesh 32.13 
2. Bihar 6.00 
3. Gujarat 37.13 
4. Haryana 0.63 

5. Karnataka 35.01 
6. Kerala 35.66 

7. Madhya Pradesh 4.04 

8. Maharashtra 4.49 
9. Orissa 1.49 

10. Punjab 5.2S 
11. Rajasthan 11.28 

12. Tamil Nadu 1'.9G 

203.01 

NOTE : The RUDeO bas started 
glVtnf loan assistance for 
Rural HOUSing from the year 
1977-18. The State. other 
than those mentioned above 
did no! come forward with 
any Rural H9using Scheme to 
be financed bf HUDCO. 

ul! 



.. 

Statem_·Q 

S,.,-..", Showl,., 'h AU".,lon 01 L1C/ GIC ,,_ /II, Rat.11 EWS 
-Bo",,,,. Seh.",., dllri. 1M -Si~" Plttn h,ltJ. (J98o.191'J 

Name of State LIC Gle 
Rs. in lakhs) lRs. in lakba> 

1. Andhra Pradesh 478.00 1018.40 

2. Assam 51.00 96,20 

3. Bihar 226.00 S20.80 

4. GujaJat 277.00 ~49.00 

S. Haryana S6.00 159.00 

«i. Himachal Pradesh S7.00 132.00 

,. Jammu & Kashmir 62.00 20700 

B. Karnataka 486.00 832.00 

9. Kerah 408.20 865.80 

10. Madhya Pradesh 194.00 441.00 

It. Mabarac;htra 172.00 269.80 

12. Manipur 28.80 56.40 

13. Megbalaya: 32.40 66;40 

14. Nagaland 4.00 27;00 

15. Orissa 223.60 323.00 

16. .Punjab 174.00 409.00 

17. Rajasthan 171.80 425.50 

18. Slkkitn 12.00 31.00 

19. Tamil Nadu 458.00 1034~OO 

20. Tripura 38.00 136.00 

21. Uttar Pradesh 719.00 1459.10 

21. West Bengal 399.20 1004.00 

4946.00 1 ,O16~.OO --- -.~ . __ ._-----------------_---
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(e.,II,II] 
Staatllll Co.lttee fo1' the Medical 

aDd S.'e. Represent"tlYH 

6278. SIIRIMATI GEBTA 
MUKHERJEE: Will the Minister of 
"LA.BOUR be pleased to ~tate : 

(a) whether Government announced 
the formation ot a Standing Committee 
under his Ministry for the Medi ... al and 
sales representatives following the all 
India strike by the Federation of 
Medical and Sales RepreSentatives of 
India (FMRAl) last year ~ 

(b) if so, whether tbe said Standing 
Committee has met any time during the 
last ODe year; and 

(c) if so, the details thareof ? 

THE MINISTER OF STATE OF 
TIlE MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (a) No, Sir. 

(b) and (c) : Do not arise. 

Ad,ertisl:ment on Channels A and B 
of Akasb,ani. Calcutta 

6279. SHRIMATI GESTA 
MUKHERJEE: Will the Minister of 

. INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) whether advertisemen 1s are 
being bro:!dcast in channel A and B 
of Akashvan i., Calcutt a ; 

(b) if so, the durations of such 
advdertisements in each dars pro-
gramme now; 

(e) Whether the rate cards have 
been sent to advertise's urying them 
to pre'\ent sponsored proarammes 
lattina for five, ten, fifteen and thirty 
minutes OVer Calcutta 'A' station; 
and 

(d) if so, whether advertisemc'1ta 
are not ~oing to seriously encroach 
upon tho! time now taken by local 
artists therebY discouraging the local 
talenta? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V N. 
GADGIL) : (a) Advertisements on 
Channel 'A' of Akashva--ni, Calcutta 
have started from 22.2.1985. These 
advertisements have not yet been 
started on 'B' channel of the Calcutta 
Station. 

(b) AIR, Calcutta has not so far 
eXceeded 2 minutes of advertisements 
per day on its primary channel. 

(c) A circular was sent by Direc-
torate General, ,AU India Radio to 
AIR, .Calcutta among orher concerned 
stations for publi....ity among Adver-
tisers. 

• (d) No, Sir. AdVertisements in 
any programme do not affect the other 
programmes as the time is a component 
of the actual duration of a particular 
programme. 

Production of Local Artists Through 
Akasbvani and DoordarsbaJI 

6280. SHRIMATI GEETA 
MUKHERJEE : Will the Minister of 
INFORMATION AND BROADCAST. 
ING be pleased-tO state: 

(a) whether Government desire to 
proJIl{)te the local artists through 
Akashvani and ·Doordarshan ; 

(b) if so, tb" measures taken for 
th!'t in the last feW years; 

(c) how many' new artists got 
chance in Akashvani aJ\\l Doordalshan 
Sta liOllS at Calcutta during the last 
three yeal'S ; and 
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(d) whether Akashvani Calcutta 
Station is not having any.audition for 
quite some time '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMAT[ON 
AND BROADCASlING (SHRI V. N. 
GADGJL) : (a) Local artiSis are already 
being encouraged through different 
programmes in AIR and Doordarshan. 

(b) In the case of .,poken word 
items like talks, discussion, short 
Itor'ies etc. mostly local talent is 
utilised depending upon the person's 
expertise and field of -sPecialisation: 
Auditions are held Periodically for 
artists in music, drama and Yuva Vani 
programmes and those who are duly 
approved by the Audit~on Committees 

.. are invited to participate depending 
upon the programme requirements. 
Apart from t his, music competItions 
are held once a year for scouting and-
encouraging young artists. 

(c) ar:d' (d) : The information •. 8 

being c::>llectcd 2nd will be 'aid on the 
Table of the Sabha in d..1e course. 

Broadcast anti Telecast of Hind! 
News Bulletins by AIR and Door-
darshan Under Nationrl Programme 

6281. SHRI R. M. BHOYE: Will 
tRe Mmister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) wnether Hindi news bulletins 
are broadcrst by All India Radio and 
telecast by the Doordarshan under the 
National Programme throughout the 
country; 

(b) if. so, whether some States have 
urged to stop this broadcaSt; and 

(c) if 4S0, the details in this 
regatd ? 

THE MIN~fER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRl V. N .. 

GADGIL): (a) Central Hindi 'N~s 
BulletiJls broa4cast trom D#hi at 
8.00 AM and 8.4S PM are compu}., 
sadly relayed by all the AIR Stations. 

A national bulletin in Hindi )' 
telecast b¥ Doordarshan at 9.00 PM 
eVery day and is car r' ed by all Door-
darshan Kendras except Doordarshan 
Kerdra, Madras. 

(b) No request bas been received 
"rom States urging to stop the broad-
cast of Central Hindi News bulletins. 

(c) D'Jes not arise. 

Implementatiqn of Supreme Court 
Judgement Regardiac BoDded aDd 

Migrant Labour 

6282. PROF. MADHU DANDA. 
VATE : Will the Minister or LABOUR 
be pleased to state: 

(a) whether it is a fact that the 
Supreme Court has given a judgement 
regarding the bonded and m~rant 
labourers working in the stone quarries 
at Faridabad; 

(b) if so, whether it a fact that 
the judgement has remained unimple. 
mented despite the efforts of the Union 
Labour Ministry to settle the matter 
throu~h tripartite meetings; and 

(c) if so, within what' t~ne will 
the matter be settled and Supreme 
Court's judgement implemented to 
avoid the contempt or the Supreme 
Court? 

THE MINIS1ER OF STATE OF 
THE MINISTRV OF LABOUR (SUitt 
T. ANJIAH): (a) The ~upreme Court 
had, in their Judgement dated 
16.12.1983, given 21 dir"ectives in 
respect of the workers of the stone 
quarries and crushers in Faridabad. 

(b) and (c) : Necessary action was 
taken to campI; with these dircctivos 
and Counter -Affidavits explainins tb~ 



upt<J..date position' of implementation 
thereof was' filed in the Supreme 
Court by the Central GoVernment as 
well as the Haryana Government. The 
Bandhua Mukti Morcba has rec ently 
filed a contempt' petition in the 
Supreme Court in this caSe and in 
their order dated 24.4.1985, the 
Supreme Court has directed the Central 
Government and the Government of 
Har) ana to file counter-Affidavits 
explaining the latest position of imple-
mentation of the directives. A Counter-
Affidavit explaining the latest position 
in respect of the directives with which 
tbe Central Government is concerned 
ha<; ~lreaQY been filed in the Supreme 
Court on 7th Ma), 1985. The GOVern-
ment of Haryana are filing their 
COUl1ter-Affid&vit separately. 

Retirement Age of Journalists 

6283. DR. KRUPASINDHU BHOI: 
WIll tne Ml111ster of LABOUR be 
ple(1sed to state: 

(a) whether Government have been 
urged upon to raise the retirement age 
of journahsts ; 

(b) if so, the reartIon of GOVern-
ment thereto; and 

(c) the steps prol'osed to be taken 
iR the matter? 

THE MINISTER OF STATE OF 
THB MINIS'fRY OF LABOUR 
(SI{RI T. ANJlAH) : (a) No, Sir. 

(b) and (c) : DOes not 'trise. 

Scbemes Submitted by COCODUt 
Development Board 

6284. PROF. P. J. l<.URlEN : Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be p"eased 
.to state: 

(a) whether Coconut Development 
Board bas submitted different '\chemes 

worth Rs. 20 crores for the develop-
ment of Coconut in Kerala ; 

(b) if so, the main features of the 
schemes; and 

(c) whether these schemes have 
been approved wi thout any change '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) The 
Coconut Develo,ment ' Board bas 
SUbmitted a proposal for development 
of coconut during the Seventh Five 
Year Plan at an estimated outlay 
of Rs. 20.77 crores. The schemes 
proposed for Kerala are estImated to 
cost Rs. 6 cror es. 

The mam features of the schemes 
proposed for Kerala are: planting and 
1 eplan tJng subsIdy, c: eatIon of lfnga-
tlOn faclltues ar,d financial &SSIstan Ce 
to growers cooPerd.tlVe SOcietIes for 
processing mdusay. 

(c) The Seventh Plan proposals 
are under conslderatIon. 

Filling up of Vacant Posts in 
Coconut De ielopment Broad 

6285. PROF. P. J. KURIEN: 
Will the Mmister of AGRICULTURE 
AND RURUAL DEVELOPMENT be 
pleased to state: 

(a) whether tt.e posts of numbers 
of \..he Coconut DeVelopment BoaId 
are lyina vacant; 

(b) if so, the reasons for not 
filling up the vacancies; and 

(c) the stePS beIng takeQ to 
appoint members OD this Board? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (0):' 
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The Coconut De"elopment -Board is 
being reconstituted. The State Govern-
ments and othe r concerned Depart-
ments and organisation s Were addressed 
requesting them to send their recom .. 
mendations regarding' nominations 
un"er different ca·egories of member-
ship. Their re.:ommendations have 
been received in many cases, Two 
Member of tbe reconstituted Lok 
Sabha have also be'-'n elected as 
required under Coconut Development 
Board Act, 1979 for being -included in 
the Board, The matter is being pursued 
vigorously and the Coconut Develop-
ment Board will be recanstitued 
shortly. 

Direet Recruitment of Indian in 
Gulf Countries by tbe 

Employees 

6286. PROF. P. J. KURTEN 
Win the Minist er of LABOUR be 
pleased to st2.te ' 

(a) whether recruitment of Indian 
la bour for the Gulf-countries is being 
made directly by emploYers: . 

(b) if so, the details of ~uch 
recruitments m8de during the p<,st tWO 
Years tOg'ether with the names of 
countries for which such recruitments 
were made; and 

(c) whether GO\lernment would 
encourage such direct re~ruitmcnt bY 
emploYers themselves? 

THE MINISiER OF STATE OF 
TIlE MINISTRY OF LABOUR (SHRI 
1'. ANnAl{): (a) Yes,- Sir. 

(b) Approxim1telY 63,000 and 
S4,000 workers Were recruited dires;tly 
by eml)loyers in 1983 and 1984 
respectivly for deployment in Kuwait, 
Bahrain, Qatar, U.A.B., Oman and 
Saudi Arabia. 

(c) Under the Emigtation Act, 
1983 employers can eit~er directly 

recruit or carry out recruitment 
through registered recruiting agents 
in India. 

Master Plans for Development of 
Tfnrns and Cities 

6287. SHRI BRAJAMOHAN 
MOHANTY . ~ Will the Minister of 
WORKS AND HOU~ING be plea:,ed to 
state : 

(a) the number of "Master Plans 
prepal"ed for a healthy and planned 
development of towns and cities and 
bow many of them are under imple-
mentetion ; 

(b) the details of towns and cities 
of which Master Plans are under 
implementation ; and 

(c) the principal reasons of non-
implementation of Mast er Plans with 
details? 

iHE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR): (a) and (b): About 700 
urban areas in India covered by 
statutory development plans prepared 
by different states for healthy and 
planned d evelopm ent. ihese p~ans 
have an inbuilt proceSS of imple--
mentation. 

(c) Several difficulties like non-
availability of land at the right time, 
shifting of non-conforming uses, lack 

• of finances for acquisition of land, 
inadequanci of infrastructure et~. are 
encountered by the implementing 
agencies resulting in some delays in 
impletnenta ion. 

Thorough Check of NOMe Buildings 

6288. SHRI KAMAL NA TH : 
-Will t he Minister of WORKS AND 

HOUSING be plea'\ed to state: 

(a) whether Chandralok build in, 
on Janpath bas developed serioul 
cracks ; 
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(b) whether NDMC bas start ed 
reinforcement work at a cost of Rs. 10 
lakhs; 

(c) whether in 1970 the Chief 
Technical Examiner's Cell of the 
Vigilance Commission had made a 
thorough check of NoMe buildings 
and pointed out several irrl!gularities; 
and 

(d) is so, the buildings examined 
by the Cell, their report about each 
and action taken thereon "l 

THE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR): (a) and (b) : NDMC nas 
informed that some defects have been 
noticed and special repairs lUlve been 
undertaken at an estimat ed cost of 
Rs. 10.92 lakhs. 

(c) Yes, SiT, the Chief Techl1ical 
Examincr's Cell of !he Vigilance 
Commission submitted their report i:1 
February, 1972 and had pointed out 
some irregularities. 

(d) The buildings examined were: 

(i) H.otel Buildings:n Chanakya-
puri (Akbar Hote'). 

(ii) SeI vice Home at Japanth 
(Chaf'dralok Building). 

(i ii) Office Block at ChanakyapUl i. 

(iv) Mldtistoreyed Garrages (Mayur 
Bhawan). 

(v) Mohan Singh Placet 

(vi) Shopping and Cinema Place at 
Cbanakyapuii (Yashwant Place). 

After exchange of comments and 
counter comments between the Minis-
try of Home Affairs and the NnMC on 
the CTE's observations, it was agreed 
that a~ against total cos of Rs. 2.57 
crores of th !se buildings, suitable 

, recoveries to the extent of Rs. 64,000 
should be made. All these reco'leries 

were preferred by the NDMC against 
the resPective contractors/architects 
and most of these have either been 
settled or are in arbitration. 

Regularisation of Casual ProductioD 
Assistants in the Field of T. V. 

Production Programme, New 
Delhi 

6289. SHRI GADADHAR SABA : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) the total number of casual 
Production' Assistants ,"orking in New 
Delhi Doordarshan Kendra for 4 to 7 
Years and the number of such Assis .. 
tants selected as regular Producion 
As'sistants during the period 1974-75 
to 1980 and onwards year-wise· , 

(b) the number of vacaf1C ics adver .. 
tisea for regulal isatlOn of casual Pro-
duction Assil)tants dUl ing the period 
1914-15 to 1918-80 a'1d the number 
of such staff who apPlIed for thi'; pos t . 
and were interviewed and selected· , 
and 

(c) what are the eligibility condi-
tions for selection of casual Production 
Assistants as regular ones? 

THE MINISTER OF STATE OF 
THE MINISTRY OF fNFORMA TION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) and (b): The infor .. 
mation is being collected and will be 
laid down On the table of the 5abha. 

(c) Casual Production Assistants 
who had been engaged for 365 days in 
three consecutiVe years or 200 days "in 
one financial year during 1974-7S to 
1977-80, are eligib' e for beinl COIlsi. 
dered for regularisation. 

Criteria for Regularisation of Casual 
ProdllCtion Assistants in New 

DeIhl Doordarshan Kendra 

6290. SHRI GADADHAR SARA : 
Will the Minister of INFORMATION 
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AND BROADCASTING be pI eased to 
state: 

(a) whether his Ministry has issued 
instruction/order regarding casual Pro-
duction Assistants who fulfilled pres-
cribed crite!ia' and eligibility condi-
tions, if so, the <:riteria and eligibility 
conditions prescribed for regulari-
sation of such staff ; and 

(b) whether a. memorandum from 
casual Production Assistants addressed 
to the Prime Minist"er was received in 
his Ministry, if sO its contents' and 
action taken or proposed to be taken 
in this matter? 

THE MINISTER OF STAiE OF 
THE MINISTRY OF INFORMATION 
AND BRODCASiING (SHRI v. ~. 
GADGIL): (a) GC!"1cral instruction 
Were issued in 1919-80 that such of 
the casllal Al tis1s of AIR a!1d Do'or-
darsnan, ir'cluding casual Pr(,,'duction 
Assistants, who had wor ked for 365 
days in the th: ee ~onsecul ive financial 
Years 1974-75 to 1979-80 or for 200 
days in anY on e finai1acial year up~o 
31st March, 1983 would be ~1 igible 
for being considered for regula.isalion 
apinst availab~ ~ vacanci es. 

(b) In the rep:-esentati. n dat cd 
12th FebruaTy, '85 some casual Arti'):s 
enlaged in different capacity Lorn time 
to time at various Keildras had request-
ed for regularisation of such of the 
casual Artists who might have compI et-
ed similar number of days as mellt ioned 
qainst (a) above after 31st March, '80 
and that normal procedure of direct 
recruitment should not beres10rted 
to. They also cgmp1ained of having been 
~ored in recent se) .!ctions of Floor 
Assistants at Doordarshan Kendra , 
Jalandbar and of Production Assistants 
at Doordarsban Kendra, Delhi. 

R.epre!te.{ltat'ion for regularisation of 
casual AJti~'s who were r.ot eligible 
fOT regularic;at~on as per the criteria 
IDeBtioned again~t (a) abOVe have been 

received from time to time, considered 
but not agreed "0. 

As regards the complaint that the 
casual Artists have been igno:5ed in the 
recent sel ect ion of' Production Assis-
tant~ at Doordarshan Kendra, Delhi, 
the matter is under examination. 

Dairy Development in A.P. 

6292. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of AGRI· 
CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(a) whether Government have a 
plan to aJlevial e the suffering ·.of the 
people of drought Prone Area like 
Anantapur (in Andhra Pradesh) by 
giving highest priority to dairy develop-
ment; 

(b) whether Government pr -:.>pose 
to establish a milk chillng C~ntr'~ at 
Kedin in Anantapur District ~ aI:d 

(c) whether Governmen t have any 
plan to increase the loar s and lib~ra
lising policy by the commercial banks 
for purchas-:! of mileh cattle ? 

THE MINISTER OF STATE OF 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b) : 
An outlay of Rs. 105.87 lakhs was 
provided for cattl e and diiry develop_ 
ment in Anantapur District under 
Drought Prone Area P.ogramme during 
the 6th Five Year Plan. There js no 
proposal to e:-_t~blish a milk ohilling 
plant at Kedin under Draught 
Prone Area Programme. However , 
programme for expansion of milk 
chill ing Centre at Hindupur from 
6,000 litres to 12,OO{) 1 itres per day 
was approved during 1983-84. ' 

(c) Dairy developm~nt is an 
activity allied to agriculture alld as 
such fOlms part of Priority Sector. 
Under Priorit), Sector sp'ecific taraets 
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are allocatted to::- different banks 
through District Credit Plans and 
Annual Action Plans. However, no 
separate scheme is being imPlemented 
by banks (or increasing credit to dairy 
sector only. 

Writing off of Loans to Farmers 

6293. SHRI K. RAMACIIANDRA 
REDDY: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(a) whether Governmen: consider 
,writing off of the loans of farmers when 
they have dug wells with money 
borrowed from Agi icultUl a1 D"velop-
ment Banks but the well has failed at 
where the wel1 fail ed to yield any 
water inspite or sincere efforts by the 
farmers ; and 

(b) if so, <'.t cps take'1 by Govern-
ment fo compensa! e farmers in such 
cases 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENl' (SHRI CHANDU-
LAL CHANDRAKAR): (a) and (b) : 
Farmers who borrow t errn loans from 
banks for construction of wells are 
sometim es unable to repay thl! loans 
dUe to failure of wells. In order to 
provide assistance i.1 such ca~es 
National Bank for Agriculture and 
Rural Development had dr~wn up 
certain guidelines and advised the 
State GOVernments to set up Failed 
Wells Compensation Fund. Some 
State Goverr.me'1ts are already pro-
viding assistance to farmers. Government 
of India haVe since prqpo~ed to intro-
duce a Centrally Sponsored Scheme 
durin~ the Seventh Plan i.O assist th e 
State Governments in setting up Failed 
Wells Compe'"lsation Fund to provide 
relief to affect cd farmers. 

Formulation of National Policy on 
Media 

6294. DR.. B. L. SHALLESH:,' 
Will the Minister of INFORMA nON 

AND BROADCASTING be pleased to 
state: 

(a) wether Government ptopose fo 
formulat e a ~at ional policy on mad.ia ! 
and 

(b) if so, when it is likely to tJ. 
finalised and details thereof '! 

TIffi MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V.N. 
GADGIL): (a) Yes Sir , . 

\b) A meetiJ1g of madia lead~rs is 
being convened to discuss the new 
media policy. The purpose of formu-
lating such pol icy is to help the news 
Madia to play its constructive role in 
the ta~k of nation building and eCono-
mic development. 

Rresidental Accommodation for 
Employees '3tate Insurance 

ScbemeDoctors 

6295. SHRI MOHANBHAl 
PATEL: Will the Minister of LABOUll 
be pleas ed to state: 

(a) the rules of allotment of reli. 
dential accommodation for EmploYee' 
State Insurance Scheme Doctors; 

(b) when these rules were framed 
and how many times these were 
amer:ded ; and 

(c) whether any seniority list is 
maintained and the doctors are iq. 
formed so as to aJoid any manipulation 
or rna ·pract ice? 

THE MINISTER OF STATE OF 
mE MINISTRY OF LABOUR (SHRI 
T. ANJIAH): (a) and (b)': The 
admin ;stration O( medical CJ.re under 
the ESI Scheme is the statutoJY 
re'sponsibility of the concerned State 
Governments, except in Delhi where 
the ESI Corporat ion is directly 
administering the medical care. TIle 
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State GOvernments have their OWn 
rules for allotment of residential 
accommodation to the dOCtors undel 
them. So far as allotment of resi-
dential accommodation to ESI doctors 
in DelhI is concerned, the ESI 
Corporation fOllows the Central 
Government rules, as amended from 
time to time, for allOtment of General 
pool accommodation in Delhi. 

(c) Yes, Sir. A priority list for 
allotment of accommodation to the 
doc tors in Delhi is 'Prepared every 
year and circulat ed amongst the 
doctors. 

Research on Spices 

6296. DR. K. G. ADIYODI: 
Will the Miniister of AGRJCUL TURE 
AND RURAL DEVELOPMENT be 
pleased to stat e : 

(a) number of spice res ;alch 
centres spice.wise and S tate-wise in 

India witb dates of their fuectionin. ; 

(b) whether some of the Labora. 
tories ar e established in far away placet 
if so, the reasons thereof; 

(c) whether their is allY proposal 
to shift them to the farmers of proper 
fUnctioning; and 

(d) if not reasons thereof? 

TH-g MINISTER OF STATE IN 
TIlE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) The Indian 
Council of Agricultural Research bas 
est<:~blished 15 Resealch centres on 
spices out of whicb 13 are under the 
All I'1dia Co-ordinated Project on 
"Cashew and spicts" and two c~ntJ es 
nuder the Central Plantation Crops 
ReSearch institute. The State·wise 
split up is given below: 

CROPS 

States Pepper Cardamon Ginger and Condiments Spicess 
TUlmeric Gen. 

t 2 3 4 5 6 

1. Kerala 1 1 1 1-
(1971) ( 1971) (1980, (197S) 

2. Karnataka 1 2 
(1980) (t 971) 

(1914) 

3. Andbfa 1 f_ 1 t. 

Pradesh (1980) (1975) 

4. Tamil Nadu 1 1 
(1980) (1975) 

5. Orissa 1 
(1975) 

6. Gujarat - - 1 
(197S) 
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1 ~ 3 4 S 6 

7. Rajasthan 1 
(1915) 

8. Himachal 1 
(1971) 

• The Station has two complexes in Calicut and Peruvannamuzhi. 

NOfB-Fiqures in parantbesis indicate the year of sanction and the centre' 
are continuing. 

(b) A few of the Centr~s are 
located in comp:uatively remote areas 
becuase' these are location.; where 
spices are grown commercially. 

(a) and (b): There is no proposal 
to shift them to the farmers fields as 
these are research c~ntres and are 
meant to undertake re3earch work at 
Institutional level. 

Scheme for Allottment of Houses to 
Freedom Fighters and Ex. MPs. 

6297. DR. S VIJAYA RAMA 
RAO : Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether there is any scheane to 
give preference in allottment of the 
Flats/Houses to the freedom fighters 
and the former members of Parliament; 
and 

(b) if not whether Government 
propose to give such prefer.ence in the 
Union Territory of Delhi? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) and (b): No, Sir. The 
quota for allottment of flats @ 3 % to 
Members of Parliament and 1 % to 
Freedom Fighters was in existance 
upto 1/1/1979 but WaS abolished on 
recommendation of the Baveja Com-
mitt:e Report since 2-1-1979. How-

ever, under the IVth and Vth Self-
Financing SchelJles, 3 % fi:1ts are 
reserved for Members of Parliament. 

Policy for Registration of New Sugar 
Factories in Cooperative Sector in 

Maharasbtra 

6298. SHRI HUSSAIN DALWAI : 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether it is the policy of 
Government to discourage registration 
of new sugar factories In co-operative 
sector in. the State of Maharashtra ; 

(b) the reason for curbing the 
growth Ol new sugar factories in Maha-
rashtra ; 

. (c) whether Government are consi-
dering to relax the present restrictive 
policy regarding neW co-operative sUlar 
fact?ries ~ and 

(d) the extent proposal that is pen-
ding before Government in this 
r·egard '? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) f.nd (b) : No, Sir. During 
the Sixtn Five Year Pian, out of 60 
new projects sanctioned so far, 22 new 
p;ojects-all in the CooperatiVe Sector 
kave been sanctioned in "M;aharashtra. 
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. To ensure balanced inter regional 
growth, it was felt necessary to review 
the guidelines for licensin~ in the 
Sugar Industry. The revised gu:delines 
have been issued vide a PresS Note 
dated the 24th Sept., 1984. 

(c) Since tbe revised licensing 
guidelines which ~re in force till 
30-9-85 have been primar:ly conceived , . 
to ensure b31anced inter regional growth, 
the question of relnxing the same at 
this juncture does not arise. 

(d) Only one application viz., 
Parshuram Sahakari Sakhar Karkhana 
Ltd., Taluka Chiplun, Tell. Pedhamba~ 
Distt. Ra tnagiri is U::dCI conside;-a1ion 
of the Government. 

Cotton Production in Maharasbtra 

6299. SHRI HUSSAIN DALWAI: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
plea~ed to state : 

(a) wnat is the total production of 
colton in the State of Mahara~htra ; 

(b) the quantity of cotton growth' 
in Maharashtra ; 

(c) reasons for not growing export 
quality of cotton in Maharashtra ; 

(d) t>Vhether Government of Maha-
rashtra considered that the Monopoly 
Cotton Purchase Scheme in Maha-
rashtra has gone a longway to give 
protection to small farmers who grow 
Cotton" in their farms; and 

(e) if '.)0, whether Government of 
India are considering to regularise tre 
to~~on Monopoly Purchase Sche11\e of 
Maharashtra on long t crm basis? 

THE MINISTER OF ST A TE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (f,HRI CHANDU. 

LAL CHANDRAKAR): (a) and (b): 
The production of cotton in the State 
of Mahara&btra during 1,983-84 wal 
provisionally estimated at 11.76 lakh 
ba~e&. Fo r the year 1984 .. 85 the final 
est=mates of production are not avail-
able. However, there is an indication 
that the productiou is likely to be 
above 16 lakh bal ~s. 

(c) Maharashtra grows various 
varieties of cotton including the export 
varieties like H-4, Varalaxmi and 
MCU-St_ 

(d) and (e): The Goven.ment of 
Maharashtra consider 1hat the mono-
poly procurement scheme of cotton 
has helped the farmers in protectir.g 
their interests to a large extent. The 
monopoly procurement of cotton 
scheme in Mahara~htra was last exten-
ded for a period of two years upto 
30th June, 1986. The s;;heme will 
be reviewed before the expiry ot its 
present term and appropriate action 
taken accord4;lgly. 

Land under Cultivation in States 
Vis--a-vis I(rigation Facilities 

jt630'0. SHRI C. a. THAKUR: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) how many hectares of land are 
proposed to be brought under cultiva-
tion iT} different States in coming five 
years; and 

(b) arraneements proposed to be 
made by Goverr.ment to provide the 
irrigation facH ities '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI - CHANDU-
LAL CHANDRAKAR) : (a) The gross 
cropped area in the Gountry is expected 
to rise from an estimated level of 177 
million hectales dUring 1981-82 to 
1,91 million he:)tares bY. 1989.90, the 



terminal year of the Seventh Plan. 
State-wise break-up of land PIoposed 
to be brought under cultiva~ion is not 
available. 

(b) Irrigation being a State subject, 
irrigation Prohcts are planned and 
implemented by the State Governments 
themselves. The State Governments 
have been urged to a:cord priority for 
campl~tion of on-going schemes by 
providing adequat e funds during the 
Seventh Plan. 

Old Stocks Lying in CWC's Ware 
Houses 

6301. SHRI GADADHAR SHAH: 
Win th e Minister of FOOD ANO 
CIVIL SUPPLIES be 'pleased to :::tate : 

(a) the eXllct quality of tne accumu-
lated stock of damaged f erhlisers and 
sugar of public undertakings lying in 
the ewe's waJ"ehouses and the sPecific 
period for it was lying there; and 

(b) the concrete action taken or 
proposed to be taken by the Govern-
ment/Public undertakings for --removing 
the old damaged stocks and pasons for 
accumulation of ~tock '1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : ,(a) 1,467 tonnes of sugal 
and 12,090 tonnes of tertilisers of 
deteriorated qU,l.lity are lyin8 in diffe-
rent warehouses of the Central Ware-
housint Cooperation for over one 
year. 

(b) The C£poration has approached 
the concerned depositors fo clearin~ 
these stocks. However, the depo itors 
have not been able to do that so far. 
The Corpora tion is pur')uing the matter 
with them. 

Garbage Outside tbe Quarters in 
Dev Nagar 

6302. PROF. M. R. HALDER: 
Will the Mini .. ter of WORKS AND 
HOUSING be pleased to ,tate : 

, ~ 
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(a) Whether contractors emploYed 
~ CPWD to execut e jobs in Dev 
Nagar quarters use special standard 
material and execute the jobs incom-
pletely leaving the quarters in the 
same sha,bby condition after a month 
itself; 

(b) whether these contractors leave 
garbage outside the quarters Or in the 
servi e lanes which are neither cleaned 
by the Contractor nor b) CPWD 
enquiry; 

(c) whether the contractors are 
paid separate} r or included in the main 
contract for lifting the garbage; 

(d) whether there are instl uctions 
for officials to visit t he quart ers for 
inspection partiCUlarly when contractors 
e'Xecute their jobs; and 

(e) if so, why these instluctions are 
not followed in lett er ard spirit '? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR): (a) Some departmental mate-
rials like RCC Kanies, R. S. Joists, 
Old Store siabs, h'-lcks ~tc. ~re issued 
to cOntractor s 33 per telms ~nd condi-
tions of agreement to carry OUt repairs/ 
renovation. The condition of the 
qU'1fters imprOveS aft er repairs. 

(b) and (c) : It is not correct. Re-
moval of mulba/building rUbbish is the 
responsibility of the Contractors •. 

(d) Yes, Sir. 

(e) The instructions are followed 
in letter and spirit. 

[rranslatlan] 
Water Shortage in Pandara Road, 

New Delbi 

6303. SHRl KESHAORAO pAR-
~DHI : Will the Minister of WORKS 
AND HOUSING be pleased to state : 



(a) whether wat er is liupplied at a 
,erY low pressure and that too only 
between 6.00 and 8.4S A.M. in the 
morning artd between 6.00 to 8.30 
P.M. in the evening in upper storeY 
of type IV flats in A Block of Pandara 
Road and it does not reach the OVer 
head flash tanks at all ; and 

(b) the immediat e and permanent 
measureS being taken to remOVe the 
water" shortage and other difficulties 
being fReed by the allotteeS of upper 
storey fiats in the said locality? 

THE MINISTR OF WORKS AND 
HOUSING (SHRI ). BDUL GHA-
POOR): (a) Filt'ered-wat er is supp-
lied between 5.30 A.M. to 9.30 A.M. 
and from 5.00 P.M. to 9.00 P.M .. 
There have, however, been some diffi-
culties to maintain pressures on a ft:w 
occasiops during summel due to higher 
consumpjon. 

(b) Water Supply position is being 
augmented. 

[CngliJh] 
Subsidy to Fishing Trawlers in 

Rural/Urban Areas 

6304. SHRI HUSSAIbt DALWAI : 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the fishing trawlers are 
given subsidy for purchasing trawlers' , 

(b) !f so, whether this subsidy is 
denied to the owners of the trawlers 
residintt in urban areas' , 

(c) in view of the fact that all (be 
trawlers car lyon fi-Jlring in Sea {o-
.ether, why this distinction is made in 
the n\_atter of subsidy between the 
fishermen on the "basis of t heir place of 
ret;idence ; and 

(d) wheth er Government will re-
consider thi~ diparity based On rural 
and urban trawlers rna de by the "Fishe-
ries Department and remole tbis 
technical distr ibution ? 

THE MINISTER OF STArE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU· 
LAL CHA..NDRAKAR): (a) No subsi-
dy is given to Indian companies for 
purchasing deep sea fishing veSSe Is ... 
HoweVer, the Central Government 
gives a subsidy of 33% of the cost 
price of indipenously constructed deep 

- Sea fi ,hing vessels to registered Indian 
shipyards On whom the olders have 
been placed. . 

Under the Scheme of mechanisation 
implemented by the Maritime States 
ar.d Union Territories, subsidies at 
vmying rates for different components 
such as hull, cngine and lear of fishin; 
ti.aWICIS are provided. 

(b) No, SIT. 

(c) and (d) : 00 nOt arise. 

Problems of Wheat Railer Flour 
Mills in Orissa 

6305. SHRI RADHAKANTA 
DIGAL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether GOVernment are aware 
of the problems of the wheat roller 
Bour mills industry in Orissa . , 

(b) if so, what are their main pro-
ble~8 ; and 

(c) the steps taken to solve then, ? 

THE MINISTER, OF FOOD AND 
CIVIL S'UPPEIES (RAO BIRBNDRA 
SINGH) : (a) and (b): No specific 
problems of the wheat rolter ftour 
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milling industry hc.s come to the notice 
of Gov('rnffient. 

(c) Does not arise. 

Preparation of Tribal Sub-Plan 
durin~ Sixth Plan for Covering 

the Tribal Areas by T. V. and 
Radia Net Work 

6306. SHRI GIRIDHAR GO-
MANGO: ·Will the Mir,ister of IN-
FORMATION AND BROADCASTING 
be Ple~scd to ')tatc : 

(a) whet her lhe Min istry p, epared 
the Triba! Sub-P;an by id.:ntifying the 
schemes and progr~mmes 2nd qual if)' ing 
the funds for the same during Slxth 
Plan period: 

(b) !f so, the dctc'ils thelcof divi-
sion- \\ ise ~lIid pr 0 -r~.mmt.-wisc : 

(c) if nO: the I c~sors for r.O~ 

implementing the policy decision ('f 
Government; and 

(d) if so, the progralDllle and 
schemes prepared for covering the 
Tribal areas particularly Central India 
Tribal belts by T.V. al1d Radio net-
work during the year 1985-86 '? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) ar.d (b): Bath in 
fOJ mulatir g the 6th Plan schemes of 
Doordarshan and AIR and their imple-
mentation dUe importance bad been 
given to the coverage of the tribal 
areas in the COUntry, 

(c) Does not arise. 

(d) Action is on hand to set up 
Low POwer TV Transmitt ers in the 
following tribal district s of Assam, 
Orissa and Madhya Pradesh durin8 
1985·86 : 

Slate Dis trict Centr~ 

1. Assam Seb'Sagar Nezira 

2. Orissa Kalahandi Bhawani Patna 

3, Madhya PI adesh (n Bastar (ii) Jagdalpur 

(ii) East Nimar t i i) Khandwa 

Detai1s of AIR Projects, which are 0'1 hand and expected to be completed 
during 1985-86, a-e givc~ in the Statement anached. 

Statement 

Air Projertj Expected to be Ready during 1985-86 Pro,/dlng AddU/anol COy~ 
to Tribal Arias 

J. Arunanchal Pradesh: 

(i) Itanagar -Radio Station of 100 KW with interim set up. 

2. AJSam: 

(i) Dib r ugUl h -Upgradation of the power of existing medium-waY, 
transmitter from 100 KW to 300 KW. 
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(ii) Gauhati -Upgradation of power of existing regional short-wave 
transmitter fTom 10 KW to 50 KW, 

3. Alltlhra Pradesh: 

(i) Adilabad -Local Radio Station with 1 KW MW transmitter, 
studios and staff quarters, 

4. Bih::u: 

(i) Rarchi -Upgradal ion of power of eXistir.g medium-wave t1 ans-
mitter from 10 KW to 100 KW, 

5. Meghalaya: 

(1) Shil10ng -Upgradation of power of existing: medium-wave trans-
mitter from 1 KW to 100 KW. Receiving Centre 
staff quartel S. 

(ii) ShiJ10rg -Setting up of 50 KW SW transmitter with studios 
facilities for new integlated service for N.E. Region. 

(iii) Tura -New Radio Station with 20 KW MW transmitter, 
studios. receivi rg facilities and stMf quarters. 

6. Orissa: 

(i) Keol'jhar -Local Radio Station \\ilh 1 KW tv1.W transmitte1. 
Sllld ios and staff quaT t ers, 

ESl Hospitals to be Set up in 
1985-86 

6307. SHRI HARIH -\R SOREN: 
Will the Minister of LABOUR be 
pleased to state: 

(a) the number of ESI hospitals 
proposed to be opened in 1985-86: 

(b) the names of the States where 
such EST hospitals are proposed to be 
Set up ; 

(c) whether Government ha"e a 
proposal to set up one such ESI hospi-
tat at Barbil/Bolani or Kinber areas in 
Keonjhar district of Orissa; 

(d) whether the abOVe proposal is 
going to be implemented 1n \9~5-86 : 
and 

(e) if ,0, the steps taken in the 
matt er ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH): (a) and (b): 26 ESI 
hospi'a:s are at vat ious stages of cons-
truction. The States where these hos-
pilals are bzing set up a: e as given 
below: 

1, Andhra Pradesh 

2. Assam 

3. Bihar 

4. Delhi 

No. of 
hospitals 

2 

.., 
"'" 
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1 2 

5. Gujarat 3 

6. Karnataka 3 

7. Kerala 3 .. 

8. Madhya Pradesh 1 

9. Maharashtra 2 

10. PUnjab 1 

11. Uttar Prad esh 6 

12. West Bengal 2 
---

26 

Out of these. 16 hospitals are 
likelY \0 be comr1ctcd andcommis· 

sioned during 1985-86. 

(c.) No, Sir. 

(d) and (c) : Do not arise. 

Package Programme of Coconut 
Seed!) 

6308. SHRI HARIHAR SOREN: 
Will the Mlnister of AGRICUL TUR£ 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) the amount scpent on the pack-
age programme of High Yielding coco-
nut seeds in the country during 1984-
85 ; and 

(b) the details of the coconut 
development measures taken 111 OJ issa 
under the above program.ne during 
1984·85 1 

1 HE MINISTER OF STAiE IN 
THE DEPARTMENT OF RURAL 

DEVELOPMENT (SHRI CHANDU. 
LAL CHANDRAK AR) : (a) An amount 
of Rs. 37.27 lakh was released in 
1984-85 t:> Sta:es'Union Territory 
under tbe Package Programme for 
Developmer;t of Coconut which in-
cludes components for production and 
d istr ibution of T X D and D X 'f 
Hybrid Sceolings and est ablishment of 
Hybrid Seed Gardens and elite farm. 

(b) Under these programmes, an 
amount of Rs. 6.20 lakb which in-
cludes Central assistance of Rs. 3.10 
lakh was sanctioned for Orissa 
in 1984-85. One hundred and twenty 
demostrations wer e laid out covering 
0.25 hectares under each demonstra ion 
and productioT1 and distribution of 
hybl id sccJlings \\as also taken UP. 

Export of Indian Film~ during 
Sixth Plan 

6309. SHRI HARIHAR SOREN : 
\\' ill the Millist er of INfORMATION 
AND BROADCASTING be pleased to 
stat e : 

(a) the number of Indian films 
CApOl ted during he Sixth Pi an (Year-
wise) ~ 

(b) the language-wise number of 
those films; and 

(c) the details thereof '] 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) to (c): A statement 
giving informat ion about Indian feature 
films is attaChed. 
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Statement 

LangufJgewise Films Exported during 1980-81, 1981·82, 
1982-83J 1983·84 and 1984·85 

S. No. Languap:e Number of films exported i'l 
----------------_ .. _---------

1980-81 1981-82 1982-83 1983.84 1984-85 

1. Bengali 25 13 19 16 16 

2. Bbojpuri 1 

3. English 1 5 3 2 

4. Gujarati 10 2 4 2 2 

5. Hindi 1275 126-; 901 800 509 

6. Kannada 3 3 

7. Konkani 

8. Malyalam 112 115 91 88 14 

9. Maratbi 2 3 2 1 

10. Punjabi 12 (l 15 15 5 

11. Rajasthan~ 

12. Tamil 251 237 260 226 174 

13. Te1ugu 22 14 J4 20 54 

14 .. Urdu 1 

Total 1712 1657 1313 1116 838 

Exports of Video Rights 
for entire ovepseas 24 130 217 163 

GRANB : TOTAL 1712 1611 1443 1393 1001 

NOTD: The information relates to the number of films including in dlfferenl 
contnclS for export and not to the number of titles of fims. 
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Construction of HUncO Flats 
Under LIG and MIG Categories 

6311. SHRI SANAT KUMAR 
MANDAL: 

SHRI HAFIZ MOHO. 
SIDDIQ: 

Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the number of HUDCO flats 
proposed to be constructed under LIG 
and MIG categories ~eparatelY ; 

(b) the location in Delhi, where 
these flats arc proposed to be cons-
tructed : 

(c I the anticipated price escalat ion, 
if any, Pioposed to be fixed for these 
fla ts : and 

(d) s1 cps p.oposcd to be tal( ~n to 
expedite lhe construction of flats? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR): (a) Ahom 1700 LIG and 
about 6200 MIG houses under HUDCO 
Scheme tRegistration-1979) arc under 
process and are likely to be started 
during 1985-86. 

\b) These are mostly located in 
Rohin i and East Zon ~ besides some of 
the localities of West, South and North 
Zones. 

(c) Disposal cost of flats is worked 
out on their cQmpletion. It depends 
upon the pi inth area, specifications, 
ame;:nities provided and the rate at 
which the work executed by the 
contractor. 

Cd) Various steps have been taken 
to expedite the construction of fiats 
which inClude rationalisation of work-
load and strengthening of Engineering 
Wing, etc. etc. Coordination meetings 
are taken by sen ior office) s for 
reviewing the progress of wOJ k. 

W,;tltn Answer" 2;6 
Establishment of Reporting Unit 

in Doordarsban News 

6312. SHRfsIDHU LAL MURMlJ : 
Will the Minister of INFORMATION 
AND BROADCASTIN G be pleased to 
state: 

(a) whether there is a reporting 
unit in Doordarshan News in Delhi 
1 ike the one existing in New Services 
Division of Ali India Radio to provide 
supporting material for the News 
Editors ~ 

(b) if so, the number of correspon-
den ts in Hindi and English language 
separat ely : and 

(c) if not, whether Governm ~nt 
p(opose to establish one such Unit in 
Doordarshan News in Delhi and if so, 
by which t irnc ? 

THE :M.INISTER OF STATE OF 
THE MINISTRY OF I'NFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : {a) No, Sir. 

(b) Do es not ar ise. 

(c) At presem no such p!"oposal is 
under coosidtlat ion of the GOvern-
ment. 

News Stories Filled in Delhi Door-
darshan 

6313. SHRI SIDHU LAL MURMU: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
stat e : 

(a) whether news stories are not 
filled for various visual coverages in 
Delhi Doordarshan Kendra: 

(b) if so, the reasons therefor and 
who fil es tht~se news stories: 

(c) the languages in which each 
news story is filled : 

(d) whether pel sons filling news 
stories are professionallY competent t('l 
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file news stories; and 

(e) if not, the reasons therefor 
and the meaSUreS being taken to 
deput e prof essiona lly compet ent per-
sons for the job '1 

THE MINISTER OF ST ATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SaRI V. N. 
GADGIL): (a) to (c): News stories 
for visual coverages are filed at Door-
dar shan Kendra, Delhi with the help 
of the available manpower of News 
Editors, Cor respondents, etc. at the 
Kendra. In respect of major coverages, 
news stor ies are based on news agcpc), 
copies and poo: copi~s of AIR. Depend-
ing on ihe language of 1he n(ws 
bulletin, the news s:ories are writte n 
in Engli~h or Hindi. 

(d) and \t:): News Editors, corres-
pondents, etc hav~ the necessary 
background. Expansion of the nc\\ s 
reporting set up fo;' Dool ual shan will 
depend on the a\ai;abl!Uy of resources. 

Program11cs Based on Religious 
Scriputures on Delhi Radio and 

Doordarshan 

6314. PROF. ~ARAIN CH AND 
PARASHAR: Will the Minislcr of 
INFORMATION AND BRODCASTING 
be p;eased to ,-cfer to the reply given 
to the Unstarred QU~SI ion No. 2491 
on 1 st July, 1980 rega, d ir.g program-
mes based on rei ig,ious SCI' iptuJ es on 
Delhi Radio and Doordarshan and 
state: 

(a) whether a rcp:·cscntatioil has 
also been received for including 2 
other imponant religious scriptures of 
Buddhism namely ~addharam Pundr ik 
SUlra (Th',; Lotus Sutra) and the 
Bodhicharyavlar in the list ("f scriptures 
of Buddhists fo J basiJig the religious 
programmes on special o"asion~, as 
these 2 ser iplUJ cs arc a sourCe 0 r 
inspira.tion to lh~ followers of the 
Maha)ana Buddhism who have a large 
populal ion in the border Stat es of 
'"\.~~~ 'b.~~ ~\:..~\:. ':-.'\..'\ \~\'U'i \:'-, '~'1 \: 'nC)~ \0 

equal esteem wlIh Dhammapada ; and 

(b) if so, the dechdon of Govern .. 
ment in this regard '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMAtION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) No. Sir. No. sucb 
representation has been I (ceivcd dur-
ing 1982-85 

(b) Docs not arise. 

Settinc up Another Radio Station in 
Himachal Pradesh 

6315. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) the districts covered by the 
primmy servil,;c range of the Simla 
Station of AIR; 

(b) whcthel it is proposed to ~et 

up aLolher Radio Station in Himachal 
Pradesh for the areas not covered by 
this lange of"the Simla Station; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF 
TH.E. MINISTRY OF INFORMATiON 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) The prima~y grade day 
lime service of the High Power Trans-
mitter of AIR at Simla is available to 
the distr jcts of Solan, Simla, Bilaspur 
and parts of Ham irpur, Mandi Una, 
and Sirmaur districts. In addition, 
2.5 KW SW tra'1smittcr of AIR at 
Simla, provides suppor ~ service to 
the whole state of Himachal Pradesh. 

(b) to (d): In the appro\led 6th 
plan, there was no proposal for 
expansion of Radio in H. P. The 
'Seventn 1 'Ive V, .. a, PJnll "tOpc>d). ATC 
nol yet tinalu .. ;d. 
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Construction of T.V. Relay Centre 
in Kasaali 

6316. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
INFORMATION AND BROADCAST-
ING be pleased to state: 

(a) the lat est progress made in the 
construction of T. V. relay centre at 
Kasauli (H.P.) : 

(b) the area covered by this relay 
centre and whether it is proposed to 
set up another relay centre for 
Himachal Pradesh keeping in view the 
popular ity large geographical terrain : 
and 

(c) if so, the details thereof and 
the likely date by which such a Centre 
would be sanctioned and opened '? 

THE MINISTER OF STALE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL) : (a) Pending completion of 
115 mell c lOwer, int~rim service was 
started on 3.10.84 by commiss;oping 
the lV transmitter at Kasauli 0:1 

reduced power of 1 KW. Con~truct ion 
of the tower is in progress. The 
transmitter is expected to be commis-
sioned on full pOwer of 10 KW during 
the current year, on completion of the 
tower. 

(b) and (c) : 1 KW transmitter at 
Kasauli provide" cove.age to an a ea 
of about 9450 Sq. Km. which is 
expect cd .0 increase to 13900 Sq. 
Km, when the transmittel is commi::::-
sioned On full pow,:r of 10 KW, Low 
POWt;r Transmittcls arc a~so fU'1ction-
ing al Sim:a and Ku Iu in the Stat c of 
Himachal Pradesh. Sctlir.g up of 
additional T. V. transmitt~rs in the 
State would depcnd on the availability 
of resourCeS for this purpose during 
the VII Plan period. 

eye lones and Hail-Storm in Orissa 

6117. SHRI CHlNTAMANI lENA: 
Will the Minister of AGRICULTURE 

AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether Government are aware 
that a seVere c~clonc and hail-storm 
occurred in Orissa in the 3rd week of 
April thi!'. year: 

(b) if so, the area most effected 
and the details of damage done to 
standing paddy and other rabi crop~ ; 

(c) the details of damage done in 
the affected area ar.d the approximate 
loss i nCU rre d : and 

(d) whether any re1ief Operations 
were undertaken and any financial 
assistance given 10 the affected persons 
and farmers. If so, the det ails 
thereof? 

THE MINIS1 ER OF STATE IN 
THE DEPAR TMENr OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LA L CHANDRA TZAR ) : (a) No ,eport 
h1S been rcc..:~\cd fl0111 the State 
Govcrnmcn: of 0' issa by the Centl al 
Governmcr.t in -h.s J egald. 

(b) to \d) : Do no: arise. 

Advertisements on T.V. and AIR 

6318. SHRI \1ANIK REDDY: 
Will the MLOister of INFORMATION 
AND BROADCASTING be pleased 10 

refer to the reply given to Unstarred 
Question No. 3981 on ~ 1 Aug, 1984 
1 egardlf1g ad\ crriscments on T. V. und 
A. I.R. and Stu· C : 

~a) Whether Cinem 1 'ldvertisement 
fi 1ms pr omot mg soft drink" h:we start ed 
clc.H audio-v'su.'l displ~\) of statutory 
notice: and 

(b) if not, the 
taking any a::t ie" 
statutory notice? 

reasons for 
to enforce 

not 
the 

THE MINISTER OF STATE OF THE 
MINISTR Y OF INFORMATION AND 
BROA~CASTING (SHRI V.N. 
GADGIL) : (a) According to instruc-
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tio ns issued by the Central Board of 
Film Certification in August, 1984, 
all advertisement films on soft drinks 
includ e th ~ statutory warnin~_r under 
the Food P roduct s Ord er , 195 5 . 

• 
(b) Does not arise. 

Maintemmce of Markets of Govern-
ment Colonies 

6319. SHRI HAFIZ MOHD. 
SIDDIQ: W il l th e Mini ster or WORKS 
AND HOUSING be pl eased to state : 

(a) the au thori ty responsible for 
the p rop er upkeep and maintenance 
of th e ma1 k e:s built in th e midst of 
the Government colonies in the ..,apita l 
like R.K. Puram, Sou th Moti Bagh, 
Nanakpura , Mot i Bagh I e~e. and 
particu larly th e dw- to-day sanit a tion, 
clearing a nd flushi ng of t h e public 
conveniences buiJ t the re in ; and 

(b) whether the Directo rate of 
Estate has set up any agency for this 
purpo,.e and if so, ho w it monitors 
over not only the encro:·chmen t but 
also the p roper sani lar y standards 
being kept to ward off po ~ lu tion and its 
hazards being sprea d to the Govern-
ment s::1 vanls' qua rte;s located in the 
close p ;oximi ty of th~se marke ts? 

THE MINISTER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR) : (a) The upkeep and 
maintenance of mar ke ts in R.K. 
Puram, Sou th Mo ti Bagh (NanakpuraJ 
are with th e C.P.W. D. Ma intenance of 
marke ts in Moti lkgh-I is wit h !11.:: 
NDMC. 

The responsibili ty of the day-to-d ay 
sanitation, cleaning and flu shing of 
public conveniences is that of the 
local bodies, i.e . M.C.D. /N.D.M.C. 
operating in the '1rea. 

(b) Directorate of C:sta tes has no 
such agency for this purpose. 

Acute Shortage of Water in Madhya 
Prdaesh 

6320. SHRI KAMLA PRASAD 
SINGH: Will the Minister of WORKS 
AND HOUSING be pleased to state: · 

(a) whether attention of his Minis-
try has been drawn to the news item 
"M.P. Par Akaal Ki P archaian" and 
"Army <>sk ~d to help supply water" 
appearing in Jansatta and Hindustan 
Timesof21 April, 1985 highlighting 
the fact oc near water famine condi- . 
tions in the States of Madhya P radesh 
a,,d Uttar Pradesh and requesting for 
Central help ; 

(b) if so, the act;on taken in the 
matter by Central Governm ent ; 

(c) whether 1981-90 have b een 
designat ed as the Int ernational Drink-
ing water supply and Sanitation 
D ecade and the Government are 
commit! ed to provide access to safe 
water and sanitation for all p eople; 
and 

(d) if so, details of the progress 
made during the last five :rears ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRl ABDUL GHA-
FOOR) : (a) Yes , Sir. 

(b) The request of the Government 
of Uttar Pradesh to loca l Army autho-
Iitit:s for providing tanker/tanks/ 
convas /b c> gs to mak e <~rrargements for 
providing drinkinr water in the areas 
facirg serious d cinking water shortage 
h~ s be en rccommer,d ed to the Mi nistry 
of Defence. No such request hns been 
re ceived in this Min is try from the 
Government of Madhya Prad esh. 

The Gover nment of India (Ministry 
of Agricultore) provid ed draught relief 
assistance to these two State Govern-
ments for making arrangement' for 
p roviding drinking water in drought 
affected areas as per d etai ls below ; 
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1984.85 1985.86 

Uttar Pradesh 

Madhya Pradesh 

Rs. 227.64 lakhs 

Rs. 336.00 lakhs Rs. 173.00 Jakhs 

On the basis of a supplementary 
Memorandum presented by the GO\rern-

m ent of Madhya Prad csh a Central 
team visit cd the Stat e in April, 1985 
and submitted a report to Govt. The 
Ministry of Agriculture will be takiflg 
8uitabi e decision shortly On the b~sis 

of the 'ecommendations of tb-! HiJbt 
level Committee on Relief. 

(c) Yes, Sir. 

Cd) The progr ess in providinr 
drinking Water all over the country is 
indicated below: 

Sub-Sector Percentage of 
population 

covered as on 
31.3.1981 

Percentage of 
pop01ation 

expe~t ed to be 
covered at the 
end of VI Plan 

Ulban Watl.:l Supp1y 

RUral Water Supply 

Rural San it::\! ion 
------ --- -- -

Official Secret Act 

6321. SHRIMATIINDUMATI 
BHATTACHAR Y A : 

SHRI K. RAMAMURTHY: 

Will th~ Mini~~er of INFORMA-
TION AND BROADCAS1ING be 
plea~ed to slat c : 

(a) whether Chairman of th: Pl ess 
Council has sUfrgcstcd rcp:al of the 
Official S(C,cts Act which tended to 
infringe upon Ih..: freedom of the press 
and was a hangov.cr of colonial 
administration: 

(b) if so, the details of the sugges-
tions and obsc1\'at ions of the Chairman 
of Press Council: 

(c) the cont cmplation of Govern-
ment fn the matt cr : ar.d 

77% 

310/0 

27% 

0.5% 

33% 

0.95% 

(d) whelher Government haVe any 
proposal to amend th~ Official Secrets 
Act to make it morc liberal? 

THE "MINISTER OF STATE OF 
THE J\UNISTR Y OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): ~a) to (c): The PreSs 
Cour.cii of India has forwarded some 
sugg,_ St iors for the amendment of the 
Officials SeC ets Act. Broadly speaking, 
th'~y have recommendo:-d that the 
fo:lowing shou.:d be considered as 
official secr~lS : 

(i) Defence or security of the 
nation ~ 

(ii) Foreign relations; 

(iii) Monetary policy, foreign ex· 
change po~icy, econolUi~ plan. 
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and pOliecis, commercial or 
financial information, where 
p:-emalure disclosure may 
harm the national interest or 
provide oportunitics for unfair 
financial gains to privat e 
interests; 

(iv) Information which is (a) likely 
to be helpful in the commis 
sion of offenc e ; (b) likely to 
be helpful in facilitating an 
escape from 1 ega 1 custody or 
to be preducial to pr 'son secu-
rity ; or (c) likdy to impede 
the p:-evenlion or det £ction of 
offer.ce~ Of the aop Chci·sion 
or prose u1 ion of off cnde1 S : 

(v) Private irJormation given to 
lhe Gove~ nmcnl i~ cor,fidcr.ce : 
and 

(vi) Trade secrets. 

The GoVerr,ffient has not taken any 
view on these sug!:;estiops yet. 

(d) There is at present no proposal 
to amend the Official Secrers Act to 
make it more libe1 al. The Second 
Press Commission has, however. made 
certain re(..ommer.dat ions 'n this regard. 
Th'ese recommendations arc receivin~ 
attel1tion of the GOVernment. 

Surprise Checks of Goods by lSI 
New Delhi 

6322. SHRI MOOL CHAND 
DAGA: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether Indian Standard Insti-
tution, New Delhi is supposed 10 draw 
foar samples each from the factory 
and the market for surprise check in 
respect of each of the operative 
licences; 

(b) if so, the number of such 
licences tested in surprise check during 
1983.84 and 1984-85 separately; 

(c) the arrangements avai1able for 
testing the it ems in the laboratories and 
th e annual expenses fOT such tests in 
the departmental laboratories and out-
side labo ratories dUring the last two 
years separately; 

(d) the circums'.ances under which 
tests have to be got done in outside 
labortories ~ and 

(e) the number of samples tested 
in the departmental labs and outside 
labs during the above period? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) The di aw~l of samples 
val ics flo.n produc[ to product dtpend-
~ng UpOn the qua~tum of production, 
contir.uity of production, nature of the 
p;'oduct and ~v~li)ability in the market. 
In general, attempts are made to draw 
.bout four fac~ory and four market 
s3mples. 

(b) The rumber of surprise checks 
c:1rricd out on licer.cees dUl ing 1983-
84 ard 1984-85 were as under: 

Period No. of surprise 
checks 

1983-84 
1984.85 

19,564 
21,438 

(c) The arr::mgements arc aV<lilable 
in lSI lubo,ato-i~~ for testing of mOst 
of the producf SCOVel d ur.dcr certifica-
tio,i. The oUls;de J cco(;;,nisld labora-
tories arc used whc' e such facilities 
are no: aV.li 'ab! c or the lSI Ia boratories 
a, c overloaded. Th~ ar,nual testing 
expenditu:- e for 1983-84 and 1984-85 
was as und cr : 

Period 

1983.84 
1984-85 

--- .~ ~-------
T l'SI j"g Exp~r.ditu!e (in 

111 illion of Rupees) 

J51 Labs. 

5.740 
6.667 

(Est imates) 

Outs'de Labs. 

1.906 
2.200 

(Estimates) 
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(d) The '1eed for testir.~ of s:Jmples 
in outside rerognis(d !aboratorics 
arises due to : 

(i) Non-availability of testing faci-
litie'; in lSI laboratories; 

(ii) Specialised nature of t (sting; 
and 

(Iii) Receipt of sam~les beyond the 
existir,g capacity of lSI labo-
ratories. 

(e) The number of samples tested 
in lSI laboratories and outside recog-
nised laborat01 ies is as under: 

Per io~ In lSI Outside 
recognised 

Jabs 

1983-84 22,365 5,784 

1984-85 24.560 7,163 
------

Drinking \\'ater Facilities in Rural 
Areas of Madbya Pradesh 

6323. SHRI PRATAP BHANU 
SHARMA: WJlI the Mll1;stcr of 
WORKS AND HOUSING be p:cas(d to 
state: 

la) whether Governmcnt of Madhya 
Pradesh has demanded additional fast 
drilling rigs immediately flom the 
Centre for providIng drinking W.lter 
facilities in Tura I areas: and 

(b) if so, the details thereof '? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR): (a) and (b): No specific 
request in this regard has been received 
from th .... Government of Madhya Pra-
desh. However, on the basis of an 
over.all assessment of the requirements 
of the Stat e and dis~ussions held at 
meetings to review the pelformal1ce of 
States in Rural Water Supply Sector, 
the UNICEF is taking action to pro-
cur~ and supply two atlas Copeo 

Rotamec-50 rigs and one S(;t of 115 
CDEX attachment for existing rig to 
the GOYeIf'rncnt of Madhya Pradesh. 

[Translation] 
Per Hectare Vied of Wheat in Bihar 

6324. SHRI RAMASHRAY PRA. 
SAD SINGH: Will the Minister of 
AGRICULTURE AND RURAL 
DEVELOPMENT be pelased to state: 

(a) per hectare yi eld of wheat in 
Bihar at pre')ent ; and 

(b) the st eps taken to increase the 
\\heat yield in Bihar in near future 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU~ 
LAT. CHANDR AKAR I: (a) Per hec. 
tar ~ yield of \\ heat in Bihar during 
1983-84 v.as 1554 kgs. Final estimate 
of area and produc tion of wheat for 
the year 1984-85 have not yet become 
available. 

(b) The steps taken to increase 
\\hca I yield in the State inter .. alia 
Includes: (i) ir,crca~..: in area under 
hIgh yield varidics; (ii) increase in 
i! J igated area under the crop; (iii) use 
of optimum doses of fertiliser ~ (iv) 
efficient wat er management.to bring 
irrigation at c,:itical stages of crop 
gJowth: (\") rectification of micro~ 

nUlrlent d dicicl.cy : ~vi) VI eed control; 
l\ ji) intensification of research for 
development of suitable varieties and 
suitable technology for specific areas; 
(viii) dissemination of new wheat pro-
duction technology through training of 
extension workers and farmers; Ox) 
easy and adcquat e availability of in-
puts and shon terln credi t ~ and (x) 
p:-ovision of renumel ative prices. 

Civil Amenities in tbe CoJoDies of 
Sarai Robilla Area 

6325. SHRlMATI SUNDERWATI 
NAWAL PRABHAKAR: Will the 
Minister of WORKS AND HO~SING 
be pleased to state: 
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(a) whether Eastern Moti Bagb, 
Nai Basti, Kashmiri Bag and Bag 
Kadhekhan Cololies of Sarai Rohilla 
area of Delhi have beer. provided al1 
the civil amenities and are being regu-
larised ; 

(b) if not, the reasons for not 
regularising these colonies: and 

(c) the time likely to be taken in 
regula rising them rr 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHA-
FOOR) : (a) In East Moti Bagh. Nai 
Blsti Kashmiri Bag ar.d Bag K~dekhan 
Colonies of Sarai Rohilla area of 
Delhi. Civil amenitics such as sewerage. 
water mains and C C. paving of streets 
etc., are being provided under the Plan 
Scheme of Enviro;,ffienta 1 Improvement 
in Slum Arcas. 

(b) The Delhi De\ elopmcllt Autho-
rity and the Municipal COl potat ion of 
Delhi considered colonics for regulari-
sation in accordance with the Govern-
ment orders that resident ia1 and com-
mercial structures construct cd upto 
30.6.11 and 16.2. 7~1 respectively may 
be regularised, aft er fitting the.n into 
a proper layout plano It has not been 
possible to regularise the co:onics 
referred to in pan (al of the qucstlO.1. 
The plans for redeveloping of these 
areas are under preparation. 

(c) Question does not arise. 

(e...lUh] 
Cues ander Essential Commodities 

Act in Speeial Course 

6326. SHRI BRAJAMOHAN 
MOHANTY 
FOOD AND 

Will "he Minister of 
CIVIL SUPPLIES be 

Pleased to state: 

(a) names of the States where spe .. 
cial courts have been establiseed for 
apeedy trial of the offenders under 
Essential Commodities Act, with 
details ; and 

(b) the number of persons under 
detention and the rtumber of prose .. 
cutions undertaken under the act during 
1984-8 ,with details '/ 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) Requisit c information 
is given in the cnclos(.d statement. 

(b) The Essential Commodities Act 
1955 does not providoe for detention a~ 
there is no provision under it to detain 
a person without trial. As repOrted 
by Stat e GovernmentsJ'UnJOfl Ter r i-
tories the number of prosecutions 
undertaken under the Essential Com-
modltiesAct, 1955 during 1984 and 
1985 (upro March, 1985) IS as under: 

Sl. 

Year 

1~~4 

1985 

lupto M.nch, 19~5) 

Statemeut 

No o of prosecu-
tlOn under-

taken 

5,000 

739 

The lIame.~ of Slate GOI ernmellls who 
hQlle .let up SpeciaJ CtJurts Jor quick 
dl.Spo~aJ of Iht: E.C. ACI cases Insli-
tUled agai.>nl hoarder,) and black-

markereers 

Name of Statel No. of 
No. U.Ts. Special 

Courts 
_----..,,__ 

1 2 3 

1. Andhra Pradesh 3 

2. Assam 8 

3. Gujarat 18 

4. Haryana 9 

S. Karnataka 20 

6. Mesbalay.a 1 



--._-- ----
I 2 3 

,-----

7. NagaI and 10 

8. Punjab 3 

9. Rajasthan 27 

10. Tamil 'Nadu 6 

11. Tripura 3 

12. Uttar Pradesh 57 

13. West Bengal 24 

14. Delhi 4 

15. Goa, Daman & Diu 1 

16. Pondicherry 1 

17. Sikkim 

18. Manipur 1 

19. Chandigarh 1 

20. Orissa 13 

21. Jammu & Kashmir 20 

"'1"'1 Maharash tra 27 "'-. 
23. Himachal Pradesh 2 

24. Bihar 33 

25. Kerala 1 

26 Madhya Pradesh 45 

Fruit Processing Plant for Kerala 

6327. PROF. P. J. KURIEN: 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

~a) whether any proposal has been 
received for setting up a fruit-process-
ina/fruit JUice plant in Kerala by 
Modern Food Industries U) Ltd., ~\ 
Government of India Undertaking; 
and 

Written AnJwers 2 8 ~ 

(b) if not, whe ther Government 
would consider setting up of such 
unit in view of the abundant availabi_ 
1 i IY of various kinds of fru~ts in that 
State? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) No. Sir. 

(b) A vi~w on the setting up of 
such a unli. can be taken only after a 
project proposal is rece'ved and its 
techno-economic feasibility appraised. 

Letter of Intent for l\fanufacture of 
Vanaspati at Ananthapur 

(Andhra Pradesh) 

6328. SHRI N. VENKATA RAT-
NAM: Will the MinIster of FOOD 
AND CIVIL SUPPLIES be pleased to 
stare: 

(a) whether Andhra Pr2.desh Indus-
tnal De\ elopmcnt COl porat ion applied 
for a J en er of mtent for manufacture 
0f vanaspatl at Ananthapur : 

(b) whether any cooperat iv' unit of 
Andhra Pradesh also 3.ppiied for the 
same: and 

(c) if not the reason for not grant. 
ing the letter of intent to Andhra 
Pradesh Industrial Development Cor-
poration '/ 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES lRAO BIRENDRA 
SINGH) : (a) No, Sir. 

(b) No Coope:ative Unit -:>f Andhra 
Pradesh h~'d applied for Ananthapur. 

(c) The case has been prima fade 
rejected by the Department of Indus. 
trial Development atongwilh similar 
other appli~ation::" as presently th!re 
is no scope for creation of capacity in 
Andhra Pradesh. 



Rural Development Plan for 
West Bengal 

6329. SHRI CHITTA MAHATA: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SaRI CHANDU-
LAL CHANDFAKAR): (a) and (b): 
The State Governments are required 
to submit project proposals only under 
the Rural Landless EmpJo:'tment Gua-
nmtee Programme (RLEGP) which is 
being imp'emented by the Department 
of Rural Development. The Govern-
ment of West Bengal have submitted 
the following 12 projects under the 
RLEGP :-

(a) wh~ther Gove rnment have re-
ceived a p~an ft om the Wes t Bengal 
Government about the development of 
rural areas in West Bengal: and 

(b) if so, the detn iIs thereof and 
the decision so far taken thereon? 

Sl. No. 

1 

1. 

2. 

3. 

Name of the Project 

2 

Minor irrigation schemes in West Bengal 
(Rs. 193.390) lakhs 

Construct ion of rural 1 ink. roads In West 
Bengal (Rs. 213.130 lakhs). 

Construction of rural link roads in 5 dist ricts 

4. Construction of minor irrigation sourCes and 
improvement of drainage channels in 4 dis-
tricts. 

5. Development of minor irrigation sourCes and 
improvc.ucnts of drainage channels in four 
d istr ics. 

6. Land reclamation and afforestation in 2 
districts. 

7. 

8. 

9. 

Constlu,.::tion of rural link roads in 5 districts. 

Project relating to deve10Plnent of fish farms 
with improvement of es tuaries, beals and 
tanks. 

Project relating to minor irrigation and im-
provement of drainage channels in 3 distri .. ts 
of W cst Bengal. 

10. Construction" of primary school buildings in 2 

11. 

12. 

distr icts. 

Construction of rural roads in 15 districts. 

Constru'"tion of minor irription works in 1 S 
distr icts. 

") 

~ 
I 

J 

Amount 

3 

401.1 ~O 

411.569 

29.401 

158.175 

6.242 

452.853 

56.231 

69.46S 

478.002 

--_ 

All these projects have been approved by the Centra 1 Sanctionina Con:nnittec. 
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Settilll up. Natioaal Natritloa 
Board 

6330. SHRI SATYAGOPAL 
MISRA: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether there is any proposal 
under the consideration of Gov~rnment 
to set up a National Nutrition Board; 

(b) if so, details thereof; and 

(c) if not, the reasons therefor '? 

THE MINISTER OF FOOD AND 
CIVIL SUFPLIES (RAO BIRENDRA 
SINGH}: (a) to (c): A Food and 
Nutrition Board was set up by the 
Ministry in 1964. The Board is 
mainly an advisor) body for rend ring 
advice on nutritiQn and allied matters. 
The members of th~ Board are from 
the Ministries of Food and Civil 
Suppl ies, Agriculture and Rural 
Development, and Health and Family 
Welfare, besides experts from the 
National Institut e of NutCltion, 
Hyderabad, Central Food Technologi-
cal Research InstiiUte, Myso"e and 
certain other organisations. 

The Ministry does not have any 
proposal to set up another Board. 

V_spati Protiuetion in Jammu 
and Kashmir 

6331. PROF. SAIFUDDIN SOZ· 
W ill the Minist er of FOOD AND 
CIVIL SUPPLIES be pl.;ased to st':lte : 

(a) whether any private parties! 
individuals have been allowed to 
produce vanaspati in Jammu; and 

(b) whether pressure from Kashmir 
valle) have ~ome for ward to set up 
o .. ~e or more units in Kashmir ? 

THE Mn41STER. OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH)· (a) Two private parties are 
prod\lcina vaoaspati in Jammu. 

(b) A few persons from Kashmir 
valley have applIed to set up vanaspati 
unit in Kashmir. The cases have been 
prima lode rejected as .dequate capa. 
city is available in Jammu & Kashmir. 

Cllmbersome Process for Export of 
Processed Fruits 

6332. SHRI ANANDA PATHAK 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be plea~ed to state: 

(a) whether dealers :n processed 
fruits have to get approval by the 
Fruit Produ",t Order authorities three 
times before exporting such products, 
firstly the facto! y has to be licensed by 
them, second:y continuous inspection 
while pj oductJOT1 is going on for export 
and thirdly befoi e shIpment: and 

(b) if so, the reasons therefor? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIE~ (RAO BIRENDRA 
SINGH): (a) and (b): Exporters of 
fruit products have to take a quality 
certificate under the Export (Quality 
Contl 01 and In~pection) Act, 1963 
befm e eXT 01 ting any consignment. 
Whether lhe qual ity certIficate is given 
on the basis of contmuous jnspection 
while the items are m production or 
othe J~ ise, no further certific~tion for 
quality is required so long as the 
quality certIficate already issueo is 
valid. In add ilion, fI uit products 
meant for export are required to be 
processed and packed only by a person 
ho:ding a licence under the Fruit 
Products Order, 1955. These requ ire-
ments are jntended to ensure that the 
ploducts export ed 01 e of standaId 
quality. 

Recruitment to Asstt. Mallager 
(Eng.) Posts in F.e.I. 

6333. DR. V. VENKATESH : Win 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleast!d to state: 

(a) whether the Zonal Office 
(North) of Food Corporation of lll(lia 
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bas filled in two posts of Ass t. Manager 
(Eng.) reserved for SC/ST communities 
by the general candidates in 1984 : 

(b) if so, whether these posts were 
got deresel ved by the competent 
authority as per the rut es and the 
prior consent of the Liaison Offi-cer 
was obtained ~ 

(c) if not, tbe totaJ number of 
posts of Asstt. Manager (Engineering) 
filled by promotion in 1984 and the 
number of SC/ST cand idat es therein ~ 
and 

(d) what action is pr oposed against 
the defaulting office! s for violating 
Government of India di 'ectives in this 
particular case '? 

THE MINISTER OF FOOD AND 
CIVIl SUPPLIES (RAO BIRE'NDRA 
SINGH) : (:1) to (c) : One post of 
Asstt. Manager (Mechanical) being the 
only vacancy falling On the roster a~ 

reserved point was tl ea. ed as unre-
served as per instI uctions ot the 
Oovernment and filled by a general 
candidate by Food Co. pOTation of 
Ind ;a. This VL caney will be calTied 
forwa rd up' 0 three p: ornol ion years 
for being filled by SC/ST candidate as 
per lDstluctions in the matter. The 
other post of Asst 1. Manager (Elec-
trical) reseJ ved for SC as per quota 
was filled by SC candidate. 

(d) Does not arise. 

Operation Flood I and II in St~ tes 
by Apex Cooperative Bodies 

6334. SHRI p. PENCHAILIAH: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether National Dairy Deve-
lopment Board operat es Operation 
Flood I~& n PJoje~js :hrough Apex 
cooperative bodie,:, in each State; 

(b) whether this condition has been 
wllive" in case of Gujar at only ; and 

(c) if so, the reasons thereof? 

THE MINISTER OF STATE IN 
TIre DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CUANDU. 
LAL CHANORAKAR): (~ The 
National Dairy Development Board 
assists State Cooperative Dairy Fede-
rations in implementation of Operation 
Flood Programme. 

(b) No, Sir. 

(c) Does not arise. 

Provision of Room for Adults 

6335. SHRI SH~NTARAM NAIK: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) wheth~r Government h~ve any 
objective of providing one room per 
adult citizen of India by 2000 AD; 
and 

(b) if not, would Gov.ernment 
consid:r preparing a schem'e to achieve 
such an objective? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDU L GHA-
FOOR) : (a) No, Sir. 

(b) Such scheme as may be nece-
ssary and practicable will be reflected 
in the 7th Five Year Plan and subse-
quent plans. The 7th Five Year Plan 
is under formul ation. 

States Co\ered by Save Grain 
Campaign 

6336. SHRI 
DIGAL: Will the 
FOOD AND CIVIL 
pleased to state: 

RADHAKANTA 
Minister of 

SUPPLIES be 

(a) the ~ear of launching of "Save 
Grain Campaign" io the country;. 

(b) the number of States ·so Mr 
covered under the scheme ; and 
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(c) t he details of the work done 
in Orissa unde r the above scheme 1 

TIlE MINISTER OF EOOD AND 
CIVIL supptres (RAO BIRENDRA 
SINGH) : (a) The Save Grain Cam-
paign was started in 1969-10 as a 
regular scheme. 

located in the States of ~ Apdhra 
Pradesh, Assam, Bihar, Gujal at, Karna-
taka, Kerala, Madhya Pradesh, 
Maharashtra, Onssa, Rajasthan, Tamil 
Nadu, Uttar Pradesh and West Bengal, 
and Union Territory of Chandigarh. 
Some of these teams also visit the 
nearby Stat es/Union r erritories. 

(b) The Mini-;.ry has seventeen 
Save Ora in Campaign t earns which are (c) A statement is att ached .• 

Statement 

The Details of Work Done in Orissa Under Save Grain Campaign 

51. No. Item of work 

1 2 

(A) TKA IN 1 NG 

1. Stipendiary training for farmers: 

(a) 'Number of courses conducted 

(b) Namber of persons trained 

2. No I-stipendiary traini'ng for Village Levell Extension 
Workers of the State Government: 

(a) Number of cO'Urse!. conducted 

(b) Number of persons trained 

3. Non-stipendiary training for volunteers: 

(a' Number or.' COUl ses conducted 

5. 

(b) Number of persons trained 

(8) DEMONSTRA.TION 

Fumig~tion of f.)odgrains-Number of storage 
receptacles fumigated 

Rat control in fields-Number of rat borrows 
fumigat'!d 

Work done from 
start of the acti. 
vity in April, 
1976, in Orissa 
up to March, 1985 

4 

91 

3'00 

116 

2535 

652 

12687 

31000 

772840 

6. Number of houses covered under domestic rat 
control measures 211241 

7. Numb~r of storage premises disinfested by way of 
prophyla~tic treatment 
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1 2 3 

8. Number of met al bins sold to farmers 1734 

9. Number of Don-metallic storage structures cons-
tructed 765 

10. Number of existing/indigenous storage structures 
improved upon 1743 

(C) PUBLICITY 

11. 

12. 

13. 

Radio talks delivered 

TV programmes telecast 

Leaflets and handbills distributed 

27 

9 

42658 

14. 

15. 

VillagefBlock level exhibitions held 64 

Film and Slide shows arranged 73 

16. Postal and personal enquiries attended 1081 

Objectionable Scenes of 'Hum Log' 
Telecast by Delhi Doordarsban 

6337. SHRI K. KUNJAMBU: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether certain objectionable 
scenes were shown recently in the 
fairly serial called 'Hum Log' being 
shown by the Delhi Doordarshan cast-
ing asperious on th'! mora] character of 
women of Kerala : 

(b) "if so, the action taken in this 
r~gard 

(c) whether there is any screening 
committee to check these episodes be-
for being shown on TV ; 

\d) whether such a screening was 
done in this case ; and 

(e) the steps are being to avoid 
sucb scenes be iDg shown on TV in 
future? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BllOADCASTlNG (SHRI V. N. 

GADGIL): (a) and (b): In the 83rd 
episode of the TV serial 'Hum Log' 
telecast by Doordarshan Kendra, Delhi 
on 30th March, 1985, a refeleTlCe to 
'M.adhvi~, a girl from Kerala, was 
made. This .!rference was not at all 
intended to malign Madhvi as an 
individual, much less in her capacity 
as a girl from Kerala. Howeve1 , as 
this reference was conslderred un-
warranted by a section of viewers, Door-
darshan expressed regrets on 9th April, 
1985 befoi the telecast of 86th episode 
of 'Hum Log'. 

(c) to (e): Mis. Time and Space 
Video Communication produce the TV 
serial' Hum Log' and get it sponsored 
over Doordarshan, on nOTmal terms 
and conditions of sponsorship. Door-
darshan, how ever, exer cise Checks on 
each episode of the ser ial. This check 
has been intensified. 

Soil Conservation Scheme for U. p. 
and M.P. 

6338. SHRI GANGA RAM: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pieased 
to state: 
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(a) whether there IS any soi] conser-
vation scheme for p1anned develop. 
ment of the dacoit-infested and 
backward ravine areas on both sides of 
river Chambal in the districts of Agra 

'in D.P. and Morena in Madh~a 
Pradesh, under consideration of Central 
Government ; 

(b) if so, broad outlines thereof; 

(c) the financial implications of 
the afor~said scheme and details of 
phased programe for its execution and 
implementation; and 

(d) the time schedule for the exe-
cution of the above scheme? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDR.t\KAR): (a) to (d) : A 
scheme for the deve10pm.!nt of ravine 
areas in the dacoit prone distri~t of 
Uttar Pradesh, Madhya Pradesh and 
Rajasthan along Yamuna and Chambal 
rivers is under consideration. The 
scheme inc~udes deve:opment and 
reclamat 10n of ravine lands through 
checking fUl1her spread of ravines, 
treatment of tabl e lrnds, recl?mation of 
shallow ravines and afforestation of 
med ium and deep ra\' ines. Physical 
targets, financ ial allocations and phased 
programe for its execut ion and imple-
mentation are yet to be finalised. The 
scheme is proposed to be initiated 
during Seventh Plan. 

Machine to Grow Grass in Trays 

6339. SHRI HUSSAN DALWAI : 
Wi 11 the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) whether Government are aware 
that a new machine to grow grass on 
trays bas been brought in the mark!t 
by an American company ; 

(b) whether the said machine pro.. 
duces 1 tQn of grass per day; 

(c) whether!it is proposed to use 
such machine in dr(lught prone areas 
where {D'een fodder is rare; and 

(d) whether Governm~t have any 
proposal to take experiment of such 
grass growing machine with a view to 
Use the same in drought affected 
areas '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (d) : 
The information is being colleeted and 
will be placed on the Table of the 
House. 

Sale of Asiad Flats to N.R.I. 

6340. SHR.I P. A. ANTONY: 
WilH th! Minister of WORKS AND 
HOUSING be pleased to state: 

(a) what is the response of non-
resident Indians to the offer to them 
of fiats in Asiad Village; and 

(b) if the response is not encourag-
ing, what are the plants for disposal 
of these flats? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL 
GHAFOOR): (a) The response is 
T"ither poor. 599 fllats were to be 
so:d to non-resident Indians ag~inst 
foreign exchange as per Government 
decision dated 6.6.83. Applications 
were invited but despite extension 
of date only 95 applications were 
received fr om non-resident Indians. 
67 applications have since been 
withdrawn. Against the remain-
ing 21 applicants who have been 
allotted flats, possession of 8 flats has 
been given after recei,*:ing fun pay_ 
ment in foreign exchange. 

(b) The remaining flats are expect-
ed to be disposed of shortly. 

Purchase of Edible Oil Throu .. 
STC 

6341. SHRI SANAT KUMAll 
MANDAL: Will the Minister of 
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FOOD AND CIVIL SUPPLIES be 
pl:ased to state: 

(a) whether the purchase price of 
edible oils by the State Trading Corpo-
ration from the international market 
1ta.s doubled over th~ last one year 
(see 'Financial Express', New Delhi 
dated 9 AprIl, 1985) : 

(b) if so, its impact on the 
country's edible oil impc I t bill; and 

(c) the quantam proposed to be 
imported? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) During the financial 
year 1984-85, the prices of edible oils 
in the in ernational market we re at 
ver y high leve's till June, 1984. There 
was a substantial drop in prices {by 
over US $ 150 PMT) in July, 1984 
and thereafter the prices remained 
more or less at the same level with a 
rise in 'November-December, 1984 and 
a fall in January-February, 1985. 

(b) and (c) : The quantum of edible 
oils to be imported depends upon the 
availability of indigenous oils, likely 
demand of the edible oils, availability 
offoreign excbange and other related 
factors. The impact of international 
prices of edible oils on the import bill 
will depend on the quantum proposed 
to the, imported. 

1 Availability and Prices of Edible 
Oils 

'6342. SHRI JAGANNATH 
PATTNAIK: Will the Minister of 
FOOD AND CIVIL SUPPLIES be 
pleased to "state : 

(a) whethere despite introduction 
of a scheme for sale and distrbution of 
van9\'ati and edible oils from 1 June, 
1984 their prices continued to soar 
lli&ber in the retail market and they 
a-re' not easily available at Fair Pric~s 
'Shops also ; and 

(b) if so, details of 'his SCheme 
and the steps taken in purpose there-
of and the results aChieved so far 
indicat ing the rise/fall in prices of 
various item~ during the period 
January~ 1984 to date? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b): As a result of 
voluntal y agreement, the retail prices 
of vanaspati were fixed. By and large 
th~ vanaspati induslY is adhering to 
voluntary price discipline. The import-
ed edibl e cil is allocated h. States for 
Public Distribution Sy,t..!m a~ a pre-
determind fixed price. This is supPlied 
to the consumers through fair pri e 
shops at the retail prices fixed by the 
St'ates. Generally the availability of 
vanaspati and imported edible oils in 
satisfactory. However, temporary local 
shortages cannot be ruled ou t. The 
Slate Govelnmen~s have been askeo to 
procu'-e 30 % of vanaspati from the 
local vanaspati units in their Siate for 
distribution under Public Distribution 
Systemr 

[TIQnsJation] 
Higb Rise Buldings in Delhi 

6343. SHRI MURLIDHAR 
MANE: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether most of the High rise 
buildings in Delhi have serious archi. 
t~ctural short-coming and also not 
fitted with fire protection system; 

(b) jf so, whe~her any inquiry has 
been inst itut ed to go into the matter; 
and 

(c) if not, how does the Govern-
ment ensure safely to the occupants of 
these buildings '! 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL 
GHAFOOR): (a) It is not true that 
most 0(" the high rise buildings in Delhi 
"have serious architectural ':>hortcomings. 
These buildings are designed by quali. 
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tied reputed architects with proper 
licence as well as with the registration 
under Council of Architecture. Their 
building p:ans are also sClutinised 
under the building bye-law including 
from the point of view of fire protect-
tion meaSUreS. Delhi Urban Art 
Commission, constitut ed under an Act 
of Parliament, Jive~ clearance from the 
architecture, aes thetic as well as urban 
from angles. Thereafter, such schemes 
are referred to the Fire Advisory 
Committ~e, constituted by the Lt. 
Governor of Delhi, Who make a 
detailed fire protection scrutiny of the 
building and clearance regarding fire 
safety fr om the Chief Fire Officer, 
Delhi, is also obtained. 

Fitting of fire pro~ection system in 
the buildings, as recommended by the 
Chief Fire, on the advice of Fire 
Advisory Committee, is the responsi-
bility of the owner of the build in> 
(lessee). However, Occupancy certi-
ficate for such buildings are only issued 
when such systems are fitted and 
checked in the working condition. 
While glVIng occupancy certificate, 
clearance from Chief Eire Officer 
is obtained regarding workab i1 ity 
and fitn ess of such fittinys. 

(b) and (c): Fire Advisory Com-
mittee, constituted by the Lt. Governor 
of Delhl. is also going into the fire 
protection system provided in the 
buildings already construct ed and 
occupied. 

[English] 
Prices of Commodities Recommended 

by A.P.C. 

6344. SHRI MOHANBHAI 
PATEL: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be plea~ed to state: 

(a) the commodities of which 
price, procurement and minimum 
support prices are recommended by 
Agricul tural Prices Commission and 
the details tber .;of ; 

(b) whether the commodities other 
than thos e of which prices are recom-
mended by the Commission are.pro. 
posed to be included for bringing 
stabilit} in price trends in the country: 
and 

(e) if so, by when and if not, the 
reasons therefor? 

TIlE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMEN1 (Sl"lRI CHANDU-
LAL CHA'NDRAKAR): (a) 'The 
Commission for AgriCUltural Costs and 
Prices recommends procurement and 
support prices for paddy, wheat, jowar, 
bajra, maize, ragi, barley, gram, tur, 
moong, urad, sugarcane, groundnut, 
soyabean, sunflowerseed, rapeseed and 
mustard, cotton, jute and tobacco. In 
addition, the GoveInment have been 
fixing indicative prices for market 
intervention for potatoes and onions. 

(b) and (c): The commodities for 
wh ich th e Comm iss ion recommends 
procurement/support pLices cover all 
the major cro{)s. However, as per the 
Terms of Reference of the Commission, 
the Government can ask the Commis-
sion 10 examine the question of price 
po licy for any other agricultura 1 
commodity. 

Separate Channel for Education 

6345. DR. KRUPASINDHU 
BHOI: Will the Minist~r of INFOR. 
MATION AND BROADCASTING be 
pleased to state: 

(a) whether the University Grants 
Commis~ion have proposed for a 
s'!parate channel for education with 
the help of INSAT-II in space dUring 
the Seventh Plan period ; 

(b) if so, the details thereof; 
and 

(c) the stage at which the matter 
stands at present? 

THE MINIS_TER OF STATE OF 
THE MINISTRY OF INFORMATION 
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AN!:- BROADCASTING (SHRI V. N. 
GADGIL): (a) No such proposal bas 
been received by this Ministry. 

(b) the location of those plants : 

(c) the num ber of plants which 
haVe started production and since 
when product ion start cd ; and (b) and (c) : Do not arise. 

(d) th: details thereof? 
Sal Seed Oil Extraction Plants 

6346. SHRIMATI JAY ANTI 
PATNAIK: Will the Minister of 
FOOD AND CIVIL SUPPLIES be 
pleased to !)tate : 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) The number of solvent 
extraction plants processing sal seed in 
Orissa is seven. 

(a) tho! number of sal seed oil 
extraction plants set up 10 Orissa; 

(b) to (d): A statement is en. 
clos:d. 

Statement 

List Showing til.: Name and AddreJs of S.E.O. Units Located In Orissa State which 
are Processing Salseed 

SI. No. Licence 
1'10. 

1. 337-B 

2. 358-C 

3. 388-C 

4. 419-C 

5. 499-C 

6. 573-C 

7. 698-C 

N2me of the factory with full 
address 

Mis. Orissa Oil Industries) 
Season, Distt. Sambalpur. 

Mi's. Bhattar Solvent Extn. 
Udyog Ltd., Azad Bazar, 
Balasore. 

MIs. The Orissa State Coop. 
Mktd. Ltd" ~olvent 
Extraction Plant, Bargarh, 
Distt. Samba1pur. 
Mis. Aska Central Multi-
purpose CooP. Ganjam, 
Distt. ()ris~a. 

Mis. Oriss"l Vegetable Oil 
Complex Ltd., Kesinga, 
Distt. Kalnhandi. Office: 11 , 
J. Laris Road, Bhuba 
Naswar-7510 14. 
M/s. Utkal SOlP Products 
Ltd., C-2, Indi. Area P.O 
Jharau~da. 768201, 
Distt. Samba! pur. 
MIs. Utkal Oils Ltd., P.O. 
Jaypore, Distt. Amhaguda 
Koraput. 

Production 
commenced 

in 

June, 1975 

December, 
1975 

October, 
1976 

July, 1977 

February, 
1980 

September, 
1981 

J'Une, 1982 

Production 
part iculars 

of these 
r plants in 

1984 

Salseeeds 
processed 
17,860 M.T. 
Sal fat 
produced 
12,859 M.S. 

Sal 
Extraction 
14,559 M.T. 



NDDB Guest House 

6347. DK. O. VUAYA RAMA 
RAO: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(a) whether National D::tiry Deve-
lopment Board bas twv guest houses 
at New D.!lhi and Ooty in edition to 
the one at Anand; 

(b) the direct and indirect expendi-
ture at Delhi and Oot} and the occu-
pany rate and income therefrom; 

(c) the total covered area of each 
guest house and the commercial annual 
market rental value of these proper-
ties; and 

(d) the estimat~d investment of 
each of these guest houses? 

THE MINISTER OF STATE IN 
iHE DEP ARTMENT OF RURAL 
DRVELOPMENi (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (d): 
Information is 
will be laid 
House. 

being COllected and 
on the Table of the 

Report of CLUSA Oilseed Project 

6348. SHRI SRlHARI RAO: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state whether Government 
have examined evaluat ion Report of 
CLUSA 0 ilseeds Project running with-
out scrutiny since 1978 and if so 
Government findings thereon and 
Co rrective steps taken/proposed? 

THE MINISTER OF STATE IN 
THB DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): It is not 
correct to say that the National Diiry 
Development Board's oilseeds project 
being implemented with assistance from 
Cooperation League of USA (CLUSA) 
and Cooperative Union of Canada 
<cue) is running without scrutiny. As 

a matter of fact the project was evalu-
ated by a joint team consisting of Co-
operative League of USA/United States 
Agency for International Developmentl 
Government of India/National Dairy 
Development Board in 1983. The 
Government have examined the evalua-
tion report of the team. Besides, the 
progress of the project is received 
from time to time in the meetings 
under the Chairmanship of Union 
Secretary of Agriculture and COrpora-
tion. BroadlY, the progress of the 
project is satisfactory. 

[Translation 1 
Development Works Undertaken in 

Rajasthan under the NREP 

6349. SHRI SHANTI DHARI-
WAL: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state: 

(a) the number of dev.!lopment 
works sanctioned in Rajatshan under 
National RUral Employment Prop:ramme 
dUring 1984-85 ; 

(b) the nwnber of development 
works completed and those lying in-
complete OUt of the afore-said works; 
and 

(c) th~ reaSOl1S due to which these 
works are lying incompleted ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMDNT (SHRI CHANDU-
LAL CHANDRAKAR): (a) to (c): 
The works to be taken up under 
NREP are selected and finally approved 
at the level of District Rural Develop-
ment Agencies. The information in 
regard to numb.!r of works sanctioned 
and completed in a State under NREP 
is reported in the Annual Report for 
which two months time is allowed 
alter the fipancial year is over as p~r 

the gUidelines. This information has 
accordingly not yet become available 
from the State Government. 
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Prsposal to Increase the Telecast 
Range ofKota Doordarsban 

6350. SHRI SHANTI DHARIWAL: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether action is undelway to 
increase the telecast range of Kota 
DOQrdarshan Kendra (Rajasthan) ; and 

(b) jf so, whether this telecast 
range is proposed to be extended upto 
Bund i and Baran '/ 

THE MINISTER OF STA,1B IN 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI v. N. 
GADGIL): (a) No, Sir. 

(b) Does not arise. 

[English] 
Advertisements Released to lJrdu 

Newspapers 

6351. SHRI PRIYA RANJAN 
DAS MUNSHI: Will the Minister of 
INFORMATION AND BROADCAST-
!NO be pleased to state: 

(a) the policy of D.A.V.P. in re-
gard tC' determining the advertisement 
release to small newspapers in general 
and Urdu in particular ; and 

(b) whether Government pr opose 
to provide some Public Sector~s 

advertisement in Urdu newspapers 
through D.A.V.P. channel? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) and (b): Government 
advertisements including those of th~ 

public sector undertakin~s released 
thrQugh the Di;ectora.e of Advertising 
and Visual Publicity are not intended 
to be a measures of financial assistance 
to the newspapers. Such advertise.. 
ments are released keeping in view the 
publicity requirements. Increasing 

Use of small atld medium newspapers, 
including those published in Urdu, is 
being ma<le in tbis regard. 

Application of Pruit Product Order 

6352. SHRI ANANDA PATHAK: 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the Fruit Product 
Order is covering many items, especial-
ly aerated waters, which have been no 
Fruit and are covered· by Prevention of 
Food Adulteration Act; 

(b) wh .. .ther aerated waters have a 
Fruit Product Order symbol; 

(c) the reasons and objectiv~s for 
making the Fruit Product Order; 

(d) what are the achievement of 
F.P o. which could not have been 
achie"ed by P.F A. and what is the 
cost of the F.P .0. Department; and 

(e) reasons why F.P.O. should not 
be accepted to avoid duplicating PFA~s 
activities 'l 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDER 
SINGH): (a) and (b): The FrLlit 
Products Order, 1955 covers items de-
fin ed as 'fruit products" under the 
Order. These also include synthetic 
beverages, syrups and sharbats; syn-
thetic vinegar and sWeetened aerated 
waters not having any fruit content. 
All the products licensed under the 
Order, including the aforment ion ed 
synthetic products, are required 
to display the FPO symbols. All 
the items covered by the Order are 
also covered by the Pr evention of 
Food Adulteration Act. However, a 
manufaclurer who has obtained a 
licence under the Order is not required 
to be licensed under the Prevention of 
Food Adulteration Act. 

(c) The Fruit Produc t8 Order is 
intended mainly to replate the qua-
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lHy of the products which come under 
its purview, 

'(d) and (e) : Unlike the Prevention 
of Food Adulteration Act, the Fluit 
Products Order lays down detailed 
specification on different aspects beer. 
ing on the quality of the products 
covered by it and thereby supplements 
the regulatory control exercised under 
the Prevention of Food Adulterat;on 
Act. The total expenditure incurred 
on the Administration of the Order 
during 1984-85 is estimated at £lbout 
Rs. 21.50 lakhs. 

[Tra".r1atlon] 
Non-Availability of Essential 
Commodities due to Wagon 

Shorta~e 

6353. DR. B. L SHAIlESH: 
Will the Mmi.;! er of rOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether consumeJ s in d :ft'erent 
rarts of the country, pa1 ticul~rly in the 
E::-s' eon U. P., have recen1]y been facing 
difficuHy due to nOP-flvli]~bil1tol of 
essenti::.1l goods lIke sugar etc, ... s there 
is short. ge of r'lllw~y wagO(lS : and 

(b) if so, the S1 tpS t~·ken by him to 
meet the shortage of wagons? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) No, Sir. 

(b) Does not al ise-

[Engllsla] 
Working of Fertiliser Qualitv 

Control Laboratories . 

6354 SHRlMATl PHULRENU 
GURA : Wilt 1he Min ist er of AGRI-
CULTURE AND RURAL DEVELOP 
MBNT be p~e ... sed to state: 

(a) whether the Ferti lsers Quahty 
ContIol Laboratories are working 10 
their op. imum cap, c :ties ; 

(~) if not, what percentage of ,he 
analysing capacity of these 12boratories 
had remained idle during the last three 
years; 

(c) what is the capacity and the 
actual number of samples analysed 
dar iog the last three years ; 

(d) the reasons wby these Jabora. 
tories are not working to their opti. 
mum capacities; and 

(e) the steps t~ken'proposed to be 
taken to optimise capacity utilisation 
andfo r to augment the cap~city ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR): (a) ·to (c): 
A st3tement show ing the St~f e-wise 
number of laboratories, their fertilisers 
an~Jytical cap~city and aC'ual number 
of s('lmples analysed during 1982-83, 
1983-84 ~nd :'s per figures available 
upto September, 1984 is annexed. 

(d) Absence of ;ldequate levels of 
strff and equipment, "non-availability of 
reqUtsi 1 e quantitie'\ of power and 
water, non-supply of requi,oed numbe"" 
of samp' es by 1 he field staff, non-
avai'abilify of st:-,nda~d chemicl1s and 
glassware, absence of Pi op~ 'abo ·atory 
building, in some c?ses. a1 e P few of 
fhe main reasans for non-utilis'ltion of 
the approved c~pac;ty of tbe labora-
tories. 

(e) In addition to the 7th Plan pro-
posals for strengthening of fertiliser 
enfOl cement and qU:l1i f y control infra-
s 1 UCtU:-e in the country, the Govern-
ment of India h~ve also add: essed the 
S a e GQvernments t;:, review the func-
tioning of their qu:\' ity cont 01 ]::1bo .:.'_ 
tories as ~"so the wo~k done by fertili-
ser qullity control inspecto"s with a 
,,·~ew to enh.mce the uti!is tion of capa-
city for ana:ysls of felti'iser samp'es 
created in the respective States. They 
have also been l eques!ed 10 dep.lte en-
forcement and ana'ytical staff for 
t raining at the Cent: al Fe. tiiiser Qua-
lity Contro! and Training Institute, as 
per the seats al!otted to them for this 
purpose, with a view to upgrade their 
knowledge ana skill in the aJ ea of their~ 
,operation. 
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Multi Million Job R(\cket 

6355. DR. B. L. SHAILBSH : Will 
tbe Minister of LABOUR be pleased to 
state : 

(a) whether Government's attentiln 
bas been drawn to a press report in 
the 'Blitz' dated 13 April, 1985 about 
multi million job rocket; 

(b) if so, Government's reaction 
thereto ; and 

(c) action being taken against the 
culprits 'l 

THE MINISTER OF STATE OF 
THE MINISTRY OF LABOUR (SHRI 
T. ANJIAH) : (a) Yes, Sir. 

(b) and (c) : M!tter has been I'e-
ported to the police authorities for 
investiration and necessary action. 

Storage Facilities in Orissa 

6356. SHRI RADHA KANTA 
DIGAL: Will the Minister of FOOD 
AND CIVIL SqpPLIES be pleased to 
state' 

(a) whciher the existing storage 
and warehousin{!, facilities available 
in Orissa are very jn~dequate ; and 

(b) if so, the steps proposed to be 
taken by Government the CU-j ent finan. 
cial year to provide adequate s~orage 

and warehousing facilities in Orissa? 

THE MINISTER Of FOOD AND 
CIVIL SUPPLIES (RAO BIRBNDRA 
SINGH): ·(a) aad (b): The storage 
capacity avarable with the Food Cor-
poration of India, Central Warehousing 
CQI poration, and State Warehousing 
CQrporation, in Orissa for foodgrains 
and general warehousi'lg is considered 
adequate for the Corpoiations' existing 
requirements. For meeting their 
future requiremen!s, they have under-
taken a progr?mme for construction 0'-
~itionnl storage capacity in Orissa 

• 

and expect to crea e a storage capacity 
of 6~,060 tonnes,during 1985-86. 

Production of Edible Oils snd 
Requirements of States 

6357. SHRI BALASAHBB VIKHE 
PATIL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether Goverment have fiXed 
the target for production of edible oil 
in the country dw;ing 1985.86 ; 

(b) if so, what extent this will 
cover the internal dem~nd ~ 

(c) how much of the local p:-oduce 
is sent to each State, part icularly to 
Maharashtra and how much is support-
ed by imported oil : 

(d) the names of the States whose 
demands are not being 1ulfilled fully at 
present : and 

(e) steps being tal(en to deal with 
the situation? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b): A production 
tarKet of 136 1akh tonnes (Proposed) of 
oil seeds has been fixen for the year 
1985-86. According to the estimate 
made by the sub-group on edible 
Oils constituted by the Working 
Group or Civil Supplies for formula. 
tion of the 7th Five Year Plan 
there will be a gap of about 13 lakb 
tonnes between the demand for a 
indigenous availability of edible oils. 

(c) to (e): The Central GovelD" 
ment do not distribute indigenous edi-
ble oils to States. The imported edible 
oil is allott\!d to States/Union Territo-
;ics from month to month on the basis of 
demand, consumption pattern, festival 
season, .a~ailabil ity of indigenous edi-_ 

. ble- oil, in the State/rosion, availability 
of stock with State Trading Corpora-' 
tion of India and other relevant factors 



includma pate (1f lifting of edible oils 
allocated earlier. The allocation of 
imported' edlble oils to S'.ates is of a 
supplementalY na'tUle 1-nd is not intend-
ed to meet the entire deltl2nd of the 
States. 

Shortage in Steeks of Imported 
Edible Oil 

6358. SHRJ MOHANBHAI PATEL: 
Will the Minister of FOOD A~"l) 
CIVIL SUPPLIES be pleased 10 state: 

(a) whether State Trading Corpora-
tion is the main and only importers of 
edib:e oi"s ; 

(b) whethel thel e is a m:: ss stock 
dlfi'el ence between book stock and the 
actual stock of edible oils with S.T.C. ; 

(c) if so, what is the stock diffe-
rence in weight ~nd ... alue ; and 

(d) the action trken by the Govern-
ment in tnis regard? 

1HE M]NISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRBNDRA 
SINGH): (a) The import of edIble 
oil was canalised lhrQugh State TIad-
ing Corpora tion wlth effect flom 
2.12.1918 

(b) Book stock and r.ctual stock 
figures ''If financial year 1983-84 have 
been 1 ecoDciIed by STC. RegaIding 
19'84 .. 85, the r..!conci liation is under 
progress. 

(c) Not applicable. 

(d) Does not ar ise. 

Re,eommadiatloDs or Minister or 
IDfermatio. of Non-Aligae" 

Co_tries i. Jakarta . 

6359. SHRI N. VENKATA RAT-
NAM: Will the Minister of INFOR-
MA1'ION AND BROADCASTING be 
pleased to state: 

(a) the main recommeadatiaDs of 
the general conference of .Minister of 
Information of Non-aligned countries 
(COMINAC) held on Jakarata from 26 
to 30 Janu81Y, 1984 and that of the 
Technical Committee of the Non-
aligned News Agen .. y Pool (NANAP) 
which met in Ciro iu March, 1984 ; 
and 

(b) to what extent these have been 
implemented 80 far? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V. N. 
GADGIL): (a) and (b): The C<1n-
felence of Infumation Ministers of 
Non-aligned Countries held in Jakarta 
in JanuaJY, 1984 emphasised the Im-
portance of the principles of collective 
se~f-l eliance and mutual cooperation 
among non-aligned countries. 

The Conference adopted an action 
programme relating to the Non-aligned 
News AgencIes Pool, Bloadcasting 
Olganisations of the Non-aligned 
Countries, telecommunic~tion tao iff re-
duction and coopelation in print media 
as well as films. It alsQ recommended 
that the Ministers of Communications 
and of Information of countries acting 
as 1 e-d:str ibut ion centres for the Non-
aligned News Agencies Pool might 
meet lat er in 1984 to work out practi. 
cal ploposals on telecommunication 
tariff reduction. AccOIdingly, India 
declared at the CQnference held in 
Cairo in May, 1984 its decision to 
introduce DevelQpmental Press Bulletin 
Sel vice for news PQol traffic, at balf 
of the concessional press bulletin ser-
vice tariffs. It came into effect fcom 
16th July. 1984. 

The meeting of News Agencies aCt-
ing as R.edistribution Centr es of Non. 
aligned News Agencies held in CaiTO 
on Malch 24-25, 1984 recommendCd 
that a data network with relional 
~entres be set up; 1985 be oOserved 
as Non-aligned News Agencies data 
year; Non-aligned News Aaencies 
should ofter facilities to receive news 



phot'()8 of events taking place ins ide 
tttich non-alianed country; and the HF 
sations shou Id continue to be used in 
distributing the v2rious services of the 
Pool. 

The implementation of these deci-
sions is a coni:inuous plocess. Accord-
ing to the functi~nS of the Inter-
governmental Council for the coordina-
tion of the non-aligned countries, the 
Council will coordinate the ,,-ctivitie.:t 
of the nQn-alil;ned countries in the 
fields of information and communica-
tion in implementing the decisions of 
the Jakar~.ta Conference; monitor the 
development and progress of efforts 
undertaken by the non-aljgned coun-
tries in the fie'd of media cooperation; 
and init'iat e ac t i vi1 ies which may faci-
litate the smoo:h jmp!ementati~n of 
action prog.rammes agreed upon by the 
Conference. 

Regional Minimum Wages in Coir 
and Cashew Ineustries 

6360. SHRI P. A. ANTONY: 
Will the Minister of LABOUR be 
pleased ~o stat e : 

(a) whe:her Governmer.t propose 
ensure regional min:mum wages in 
industries like coir and cashew in the 
Southern region; and 

(b) if so, the detai~s of the pro-
posals and action taken? 

THE MINISTER OF STATE OF 
THE MINBTRY OF LABOUR (SHRI 
T. ANJlAH): (a) and (b): Under 
the Minimum Wages Act, 1948, the 
State Governments are the appropriate 
Government for fixing/rev ising mlnt-
mum wages for industries like Coir and 
Oishew~ However, in pursuance of 
the 31st Session of the Labour Minis-
ters' Conference held in July, 1983, 
while fixing/revising wa~es the State 

" Governments are expected to give due 
regard to the impact that wide diparity 
in wlges in the same emp~oyment 

might have on the industry in oiher 
States especially the neighbouritll ones. 

Writ'''' ~ 3. ' • 

. Projuctioo oI Poultry Qd EcP 

6361. SHRI D. N. REDDY: Will 
the Min ister of AGR.ICULTURE ANI) 
RURAL DEVELOPMENT be pleastd 
to state: 

(a) whether production of poultry 
and eggs has increased recently in the 
country; 

(b) whether adequate facilities are. 
provided for export to Arab coun:ries ; 
and 

(c) the State which have he mdxi-
mum facilities 10 propagate the latest 
scient;fic methods of improved poultry '1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKA~): (a) Yes, Sir. 

(b) Facilities including cash com-
pensatOJ)" support, import replcr..ish-
ment, etc. are availab~ e on export of 
poultry produc;s including essence of 
chIcken and poultry m~at, }lve chicks 
and hatching eggs to all destinations 
inc.uding Arab countries. 

(c) Necessary technical expertise 
to propagate the latest scientific 
methods for improved poultry produc-
tion is available in all the States in the 
country. The progress, however, 
differs from State to Stale. No com-
parative evaluation of facilities pro-
vided in different State s have been 
attempted. 

Horticulture Unh'ersity in the 
Country 

6362. SHRI M. ",RAGHUMA 
REDDY: Will the Minister of AGRI-
CULTURE AND RURAL DEVELOP-
MENT be pleased to state : 

(~) whether Government have any 
p:ans to open Ho_ticulture UniveT6itios, 
in the countrt' ; 



317 Written Answus VAJSAKHA 23, 1907 (SAKA) WrltUn Answer:r 318 

lb) i~ so, whether the fo:·estry 
subject will be included in the Un ive:-
sity, if so, details the ;·eof : 

(c) the StJtes which p.opo s<! to 
start Horticulture University ; 

(d) whe ther Andh~·:'l P . adesh is one 
among them, if so. d~ta ils the ~ cof: 

(e) wheth<!r Government are con-
sidering to increHse the greenage to 
~. void the air pollution ; :md 

(f) if ~o, the plans in this "egJtd? 

THE MINISTER OF STATE IN 
THE DEPARTMENT 0 '!"• RURAL 
DEVELOPMENT (SHRI CHAN'DU-
LAL CHANDRAKAR) : (a) and (b) : 
The Cent r al Govc:nment h "vc no 
p'ans to cs•: b Jish any ho -t' cuit u ·al 
u.1iv e ·sity. Esta bl ishmen t of such 
univers'tics in the S ta' es is th e res-
ponsibility of the concc 1ned Sta te 
Governmen t. 

(c) Himacha l Pradesh has pr oposed 
to start :l Unive:s' y co r ho rt iCtll u . e 
and fo;-e s t . y. 

(d) The Gov e rnmen t a • e not :lwa • e 
of any such p ro posa i f om Anclh a 
Pradesh, 

(e) and (f) : The ;nformat ion is 
be ing col ' ected and wo u 'd b e piac ed 
on the Table of the House . 

Growers Cooperath:e for Gratling 
L f Pepper 

6363. PR..OF. P. J. KURIEN : Will 
the Minis ~ er of AGRICULTURE AND 
RURAL DEVE LOPMEN T be p : e ~t sc d 

to stat c : 

(:-t) wh e ther ther e is any p ropo s:-t l 
to organ :sc g owe•·s' co-ope:ative for 
th e purpose of g :·atl'.r.g of pepper an d 
other a ll ied a ctivities in the pepper-
g -owing areas : and 

(b) if so, the detai ls thereof? 

THE MINISTER OF STATE IN 
THE DEl:'ARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDU-
LAL CHANDRAKAR) : (a) At present 
there is no such proposa !. 

(b) Docs not a rise. 

Jntcnsin~ Culti vation Plan of Pepper 
in Kcrala 

6364. PROF. P. J. KURIEN : Will 
the M ini ster pf AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
to sta t c : 

(a) whether any intensive culti. 
vat ion p la n of peppe r is b ei ng ea rr :ed 
o~,;t in K erala ; 

lb) if so, s ' nce when a nd the area 
covered und er th is sch eme ; a nd 

(c) the r esults a chieved so far ? 

THE MI N ISTER O F STATE IN 
THE DEPART MENT OF RURAL 
DEVELOPMENT (SHRJ CHANDU-
LAL CHANDRAKAR) : (a) A pro-
gra mme fo !· cull iva t ion of pepper has 
bee n imp'cmcn•ed w ith Wo •· ld Bank 
assis •a nee in Ke ~a'a as one of the 
components of the Keral a Ag r iculture 
D e1c'opm ent Proj ect. 

(b) and (c): Th e Project is under 
imp :cmcn .at ion s :ncc Ap .- il, 1977. An 
a •·ea of 16743 hecta res has been 
cover ed. Roo ~ ed cu : tinc~s of Pcnniyur-
1 and :oeal va··ie: ies have so far been 
d ·s,ribu : cd to the tune of 4.36 lakh·s 
and 12.00 !·,;khs resp ec tiv ~ ly. 

lf'FCO Factl.ry in Bar<:illy 

63G5. SI-IRI Kf'tiLYAN SiNGH 
SOLAN K I : Wiil the M in is cr of 
AGRICULTURE AND RURAL 
DEVELO PMENT be p ·c:tsed to s:ate: 

(:1) the reasons for slow p,og:·css 
in th e wor k of Indian Farmers Fert ili-
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zer Cooperative Ltd.'s Factory being 
set up in Bareilly district ~U.P.) ; 

(b) whether GQver'lment propose 
to ensure speedy progress of this work 
to see that production s!arts there 
early and farmers get fertilizer in time 
10 boost up agricultural production; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor ; 

(e) whether lacal peop'e will get 
preference in fhe matt er of appoirt-
ment in this facto:'Y and only those 
people wiJi be taken from outside who 
are not available in the dis'rict and a 
certificate to tbis elIec, will be neces-
sary from the dis:rict officer; 

(f) if not, the reasons therefor; 

(gJ whether Government have 
aOOp'ed any precau· ionary measures 
to contain the fact ory's potlulionary 
effects on the hea~th of ~he people; 

(h) if not. the reasons therefor; 
and 

(i) if so, the details thereof '1 

THE M[NlSTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT ~HRI CHANDU-
LAL CHANDRAKAR) :(a) to (d) : The 
progress of work of IFFCO's Aon!a 
Ptoject in Barei11y district is satisfac-
tory. The zero date for the project Was 
only 1 s! Oc~obe-, 1984. Engineer ing, 
procuremen~ and cons.ruction work is 
proceeding smoothly. The PI~nt is 
scheduled to go into commeJcial pro-
duction in Ap:il, 1988. 

'(e) and (f'l : All vacancies will be 
referred to local employment exchange 
and candidates sponsored by employ-
ment exch:mge w ill be p:eferred over 
otbers. 

G;'~n o. 2$ A/arI!II. 198. 
,. : Rt*""I __ of C'" 

,,1~8 t. D~/1r1 

(I) to 0): All necessary environ. 
mental protection measures are being 
taken by the IFFCO authorities. IFFCO 
has also specially requested the 
National Environmental. R.esearch 
Institute t::> be the Special Consultant 
to look after the emuent system 
and protection measures tor the 
environment. IFFCO has ear .. 
marked 330 acres 0 f land out of a 
total land of 1258 acres for de le!op" 
ment of green belt. The U.P. Po]Ju-
tion Control Board and the Department 
of Environment and Forestry have 
cleared the p.oject with certain condi-
tions which are being kept iIi view by 
the project authorities. 

ST ATEMENT CORRECTNG THE 
REPLY TO USQ NO. 968 GIVEN 
ON 2S MARCH, 1985 RE. 
REGULARISA TION OF COLO-

NIES IN DELHI 

THE MINISTER OF WORKS AND 
HOUSING l~HRI AllDUL GHA-
FOOR): In rep'y 1(1 the Lok Sabha 
Uns'an ed Question No. 968 given on 
lS-8-1~85, the number of co~onies 
regularised and the cases und.!r" p:ocess 
have been inadvertent!y mentioned .as 
S 3 8 and 13 inst ead of S 3 7' and 14 
respectively. The error is due to the 
name of a colony having been men-
tioned twice during compilation of 
the list of colonies regularised by the 
Delh i Development Authoi ity. Accord-
ingly, the correct position about the 
607 unau~l101ised colonie.; mentioned 
n reply 10 the above noted question 

may be adopted a" fo ]lows :-

Authority 

D.D.A 
M.C.D. 

Total: 

Colonies 
tegu:a-
rls~d 

137 
400 -----
531 

Colonies 
1 egu'a-
rised/ 

rejected 

7 
49 

S6 

Cases 
under 
pro-
cess 

11 
3 

14" 
-=607 
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~. 1be mistake could DOt be cor-
Jtested earli6r because it" came t.o 
notice onlY when comparing the reply 
given to the 'above Question with the 
replY Jiven to a subsequent Unstarred 
Question No. 3095 answered in the 
Lok Sabba OR 15-4 .. 1985. 

3. 'the 'Dconvenience caused to 
the House is rearetted. 

11.1S brs. 

PAPERS LAID ON THE TABLE 

[English] 

Anftu61 Report and Review of the 
Kerala Agro·lndustries Corporation 

Ltd., Trivandrum for the Year 
1981-82 

THE MINISTER OF AGRICUL-
TURE AND RURAL DpVELOPMENT 
(SHRI BUTA SINGH): I beg to lay 
on the Table: 

(1) A copy each of the following 
papers (Hindi and English ver-
sions) under section 619A of 
the Companies Act, 1956 :-

(i) Review by the Govern-
ment on the working 
of tbe Kerala Agro .. 
Industries Corporation 
Limited, Trivandluffi, for 
the year 1981-82~ 

(ii) Annual Report of the 
Kerala Agro-Industr ie~ 
Corporation Limited, 
Tri'\andrum, for the year 
1981 .. 82 along with Audi-
ted Accounts and th: 
tonnrtents of the Comp-

'troller on Auditor Gene-
ral th~reon. 

'(2) ~ ~ ,taierri.~~f (Hindi and Eng-
lish j'erSJond showing reasons 
for aetay in laying the· papers 
'inentj~e(i" at ('I) aboVe. 
[Placed in Li1>rary.! See No. 
)..T-~01l8S1· 

NGtificatioR IIIhIer Esseatfal Com. 
modities Act, 1955 

Notifieation ander Ganesh Flour 
Miffs Company Ltd. (Acquisition 

and Transfer of Manage.ent) 
Act, 1984 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): I beg to lay on the Table-

(1) A CQP) of the Sugar (Price 
Determination f(\r 1984 .. 85 
Production) Third Amendment 
Order, 1985 (Hindi and Eng-
lish versionl)) published in 
Notification No. G.S.R. 382(£) 
in Gazette of India dated the 
25th April, 1985, under sub-
section (6) of section 3 of the 
Essent ial Commodities Act, 
1955. [Placed in Library. ~«''1 
No. LT-902!85]. . 

(2) A copy of the Ganesh Flour 
Mills Company Limited 
(Acquisition and Transfer of 
Undertakings) RU'es, 1984 
(Hi.ldi and Engl ish versi ons) 
published in Notification No. 
S.O. 10(£) ill Gazette of India 
dated the 7th January, 1985, 
under sub-sect on (3) of sec-
tion 27 of the Ganesh Flour' 
Mills Com.pany Limited 
(Acquisition and Transfer of 
Undertakings) Act, 1984. 
[Placed in Library. See No. 
LT-903!85]. 

The Employees Provident Funds 
(~meDdment) Schemes, 1985 

and 
The Employees Pr8videat Fuds 
(Secoad A .. eDdmeat) Sdie",e, 

19J5 

THE MINISTER OF STATE OF 
THB MINISTRY OF LABOUR (SHRI 
T. ANJIAlJ): I beg to lay on the 
Table a ~opy eacll~ of the foUow_ing 
Notification~ (H:ndi and English V"er-
sions) under sUb-sect=cn (2) of section 
1 of the El1l9loye.c;s' ~rq~id~n\ F'¥lda 
aDd Micellaneous Pl'ovision~. Aa:~ •. , , , 
1952 ;--
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(I) til" Employees' PrO¥ident 

Funds (Amendment) Scheme , 
1985 published in Notification 
No. G.g R. 188 in Gazette of 
JnQia dated the 16th Fe,bruary, 
1985. 

(2) The Employe,es' Provident 

11.11 ....... 

F~ds (Second Amendment) 
Scheme, 1985 published in 
Notification No. G.S.R. 363 
in Gazette of India dated the 
6th April, 1985. 

(Placed in Library. See No. 
LT--904!85]. 

~SAGE FROM RAJY A SABHA 

(fiiJ,ll.rA ] 
SECRETAR Y -GENERAL: Sir, I 

bave to report the "ollowing message 
received from the Secretary-General 
of Rajya Sabba :-

'I am directed to inform the Lok 
Sabba that the Rajya Sdbha at its 
sitting held on Monday, the 6th May, 
1985, adopted the following. motion ID 

rt;Prd to the Joint Committee on 
Ofliees of Profit :-

"That this House concurs in the 
rocommendation of the Lok Sabha 
that a Joint Committee of the 
Houses to be called the Joint Com-
mittee on Offices of Profit to be 
constituted for the purposes set 
out in the mot ion adoptccl by th e 
Lok Sabha at its sitting held on 
the W APril, 1985, and reaolves 
that tb ... Rous.e do join in the said 
Joint Committee and proceed to 
elect, in accordance with the sys-
tem of proportional f'cpresentation 
by means of the single transferablle 
vote, five members frorn MI\ODS the 
Dlembers of tbe H6U8e te serve IJIJ 
tbe sait Joillt Committe .. ·" 

~. I am furtller to iaform the l..ek 
S abba that in pursuance of the above 

motion, tae fOUowiDIJ mcmberii of the 
R.ajy~ &abba hav.e been duly tle,"_" ... 
the sa i.d Committ ce :-

t. Shri Amarprosad Ciuttrabort, 

2. Shr imati Mtmika Bas 

3. Sbri Sohan Lal Dbusiya 

4. Shri B. Rrishna'Mohaal 

S. Shri Puttapaga Radhakrishnan.· 

11.18 brs. 

ELECTION TO COM¥lrrEE 

[English] 

Committee on Oflkial Language 

THE MINISTER. OF STATE IN 
THE MINISTRY OF HOME AFFAIR.'S 
(SHRlMA TI RAM DULARI SINHA): 
I beg to move: 

"That in pursuance of sub-sec-
tion (2) of Section 4 of the Official 
Languages Act, 1963, the members 
of Lok Sabha do poogee4 to elect, 
in accordance wi", the system of 
proportional reprentalion by means 
of the single traDif .. .ablc vate, one 
member from amoDlSt tbemselvc~ 
to be a member of the Committee 
on Official Language vice Shri 
Krishan Datt Sultanpuri resigned 
from the Committee." 

MIl. SPEAIC.B&.: t'he quest ion is : 

"That ia pa.tauDce of sub-sec-
tHln (1) gf Se~tion 4 of the Official 
Languages Act, 1~63, the members 
of Lok Sabha do proceed to elect, 
ia ~ordance with the system of 
proportionall'epres..enlatkm bymeans 
of the 61igsle transferable 'Vote, one 
m.lllber ftom alDOJ1l8t tbemselves to 
oe a member of tbe Committee on 
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Officia,l Langua,ge vice Shri Krishan 
D.att Sultanpuri res·ign~d' from the 
-comrilit.t.ee.'' 

l:lrt motion wa.r ailo.~d. 

MR SPEAKER : Shr i' Vishwanatb 
Pr~tap Singh. 

HiE MINlS'tER OF P ARLIA-
f-4!'5-N\f AR¥ AFFt\IRS (SHRI ·H . l{.. L. 
BliiAGA'if) : I, on behalf of S.hr.i 
Vi~wana41 P·ratap Singb ... ... 

YNfR~ SP..E~K!BR : We will ta<ke it 
up! 'Jater ·.en •because they have get -the 
bal tot. Mr. ·suPesh KU!UP, you have 
;or:the firsr pderi1y ·in ·the ballot. So, 
you· init4ate · tite discussion under ru1e 
193. _ ...... __ 
11.19 ·hrs. 

DJ:{CUSSION RE : SH' UAifJON 
Jt\R<ISING OU'if OF SERIES · OF 
BOMtB EXPt.QS>IONS IN DELHI 
AND OTllER. PAR\I'S OF NOR-
THERN INDIA AND FAILURE OF 
INTBLLIOONOE AOONCI£S IN 

11'H£ COUNTRY . 

[l'ngfl.lfi) 

SH.RI SUR.ESH KURUP (Kotta-
yam) .: Mr, .Speaker, Sdr, t·he whele 
country is ·ta'ken raback ·bY 4'he dastat'd:ly 
att~ks ~Y lh.e · eXltremists. Naw, in 
the Ca,pita'l City o£ Delh.i and in 
other parts of lN0rth Ind,ia, we ·see · a 
ve 1y weiJ tho,ught ow:t plan whjcb• is 
b~ing· systemat ically done 6y a very 
Yi cll organis td c·ef!lre of exu·em«sts. 
On two Whole d'<!Ys, Friday and .. Satui·-
day, the wbole .country was witmessi,og 
dastardly attacks by these extrentis!s .• 
One important thing which comes to 
our notice s that even toough' the 
extremists were well plano -:d and they 
were o'r'ganisiilg it for ' tlte last so m~ny 
days, fot' the last so many ways, the 

whole intelligence 
·government. •• ••• 

macbinery 'of 

MR. SPEAKER: Just a minute, 
Mr . Kurnp. I Wit! have to inform th~ 
House that there is a:J.ready a discus-
sion iri the Up,per House at four 
o'clock. We have to fin·ish this off 
before four o'clock, because the Home 
Minister is suppressed to be rhere also. 
We ·ha"e to discuss this according· to 
the time available. · 

PROF. MADHU DANDAVATE 
\Raja pur) : He has understood. ·He 
can speak ti11 then. 

SHRI SURESH KUR.UP : The im-
portabt thing is the whole machi-nery 
of our Government fa,iled in tmcing 
them out, though they have <been 
planning this. Already there Were 
reports in the Press that such and such 
a thing was being planned by the extre-
mists and there were enough rumours. 
I do do not know why our intelligence 
agencies failed in tracing out th,is· weil 
thoughout plan of the extrern 'sts. 

Sir, before the Blue Star Operation 
it was generally believed and it wa' 
a'l:S'O be1ieved by the ilile1ligenc! 
agencies that the Golden Tampte· was 
the centre of these extrem'ists, and the 
Gov~rnment after a long delay tackled 
these extremists, and cracked down on 
the Go~den Temple ahd the ' Blue· Star 
o1Jeratt.en took 'place. After · tHat, · 1 
woutd f1ke to 'know whether' the. Govern-
ment has traced dut. any other · centres 
of'these extremists activities Aif th . .d . . ese 
mer e!l-ts 10 the capital city and ·oth·er 
parts of india show that ther i 
a we\'1-organised centre for this e .8 

. Wh ' · . ~~ 
~1ty. . . 1c~1 IS it ? Who is behind 
It ? An t_b1s sh_ows that some hu d -d 

f . n r-e 
ot a ew tramed armed guerillas ca.n 
come over to the capital city and k . . 1 " . ma e 
~t a P ayground of their a<>tivities. That 
ts· what exactly happened here Jn N 
Delhi but · t'he atl'thotities are k _ew eeping 
mum . The 'authorities say that they 
had ·taken stern measures and all bu 

' . t . 
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in spit e all that their activities have gone 
off well-planned and they have excaped. 

And now we find from the Press 
that, in one paper it is 1 eported that 
the Police authorities have 'cques*ed 
not give the names of the persons who 
were' arrested. But in some other 
papers lhr: names of some of the 
arrested people, an advocate who is 
nvolv:d with the ext remists, have been 
igiven 

; This only showl! that e'Ven as we 
ba ve begun a conciliatory move, or 
when this problem was ('n the verge of 
a political solution, it is svstcmatically 
done to thwart those attempts. i do 
not join that quarter and say that it is 
a right move. Some suggestions are 
already being made that all these acti-
vltles are happening because the 
Government has made some concilia-
tory move, as the Government has 
shown some initiatit'e to solve the 
problem, or to find, a political solu-
tion. This exactly shows that the masses 
are-and were- with the Govern-
ment. That is why the extremists have 
resorted to these activities. A majo-
rity of the Sikhs from all oVer the 
country have welcomed the move taken 
by the Govelnment to find a political 
ROlution to this problem. 

- -I It is to scare away the masses and 
to ·.arQuse communal feelings in our 
oountr, that this time, is chosen by 
tpese extremists for bomb explosions 
and a!l these activities. Tbe Govern-
ment or the Home Minister cannot 
wash, their hands because it happened 
dght in the capital city of the country 
i.e. Delbi. 1 again and again ask: 
What happened to our inte)) igence 
aaeacieB '1 Were they not aware that 
some sort of activities could occur 
while .ncb a conciliatOlY move was on? 
YOU- k90w that whenever there was a 
move 'to find a political solution to 
~hi8 .problem, ,ueb types of attacks 
occuri~. - Ah eady these have been 
Of*urin,:. The Lok Oal leader and a 
former Member of Parliament was , 

0,.,. PII1'14 oJ Nor· 3.2& 
... ""\ltuJJ4-.u( ~re . 

. O/t,\l.,ll ... ~.~n . 
cles In ,h. ~Jf 

killed two d,ys , ago. QuitF naturally 
ou' inte)1igence sleuths sh~u a have 
expected that such ,a tbl~g could 
happen in our countl y But n~thing 
was done. AIr eady hundreds of people 
have died. Some hundI eds of peop~e 
are now in hospitals in vanous parts 
of the COUlltr y I would like to know 
what measures the Government have 
ado~~ed to tackre this si~tio,n_ I 
know what the MembeJ 8 of the Trea-
SUI y Benches would ha"e said if such 
a th ing bad hapP,ene4 I in anyone of 
the non-Congress ruled ,State" of the 
~o~ntry What to talk?f tb,is type of 
JDc:dent. even if a smah type of inci-
dent had occuhed in anyone of the 
non-Congress States; tbey would have 
demanded lhe immediate dismissal of 
the Government and Centre's intelven-
tion. For full two days extremists were 
praying havoc with our country with 
the innocent people of our c~untlY 
an.d the Government was doing no-
thlng. I would like to know what com-
pensat ion aI e you intending to say to 
those poor people who Suirel ed from 
these ~xtremists attacks, who were 
k'Ifed 'n bomb b'asts .nd who =lIe 
suffering from injurie~ in hospital&? 'I 
wou'd again like to remind the Govern-
ment not to ~etreat fro~ the mOVe to 
find a political solution an4 not to 
retreat from this conciliatory move. I 
would also appear to lhe lea'dership of 
the Akali, whoever it may be-I do 
not kn'1W whether the leadresbip. -is 
now under the founding father of Bbi~d. 
ranwale or Longowal and cQJ,llpany--
to condemn this destardly act of these 
ex.tremists. This is the detpand. of I tbe 
hour. This is what the people of tbe 
c~untry expect t.h.e~ to do. This ,1lou~e 
wltho~t any pohUhcal differences, jp,in. 
hands In condemning these extremist 
attacks. I demand the Home Mipi\ter 
to explain what measures the GOV~I n. 
~ent . have taken to deal with th,e I 

~ltuat!on and what bappen~d ~o opr 
mtelllgence agencies 

( r,..",I.'tm) 

SHRI BHAGWAT AHA . AZAD 
(Bhagalpur): Mr. Speaker; Sii+ DO 

d ' , 
wor s could suffice to condemn tbe 



329 {:'isCUtlion re : Situa- VAISAKHA 32 t t 90?(~AKA) 
tion Arising out of Set ies 

Other Par •• 01 Nor- 330 
tum India tIIId Pailure 

0/ I,.Ulgence llgen-
cie.\ In the COIIIIIr)' 

lI/ IJDmb t:xplolfOlJS in 
Deihl and 

orgy of violence and the incidents of 
'killings, of innocent people by cruel 
beasts, which hav~ lak~n p'ace for the 
la')t three days fl0m Lucknow to Ganga-
nagar. 'the question arises why this 
has happened. It is quite obvious that 
certain peop' e want ed what riots should 
b. eak out between H rJdLl!' ::nd Sikhs 
in Delhi, Uttar Pradesh and all other 
palts of the countlY outside Punjab 
and Hindus of these regions are in-
Ci eased due to this vio1.,'!nce and they 
could 1 ela' ia' e by attacking the Sikhs 
and kilEng them so 1 hat the SIkhs a °e 
comp~'led to flee to Punjab In the 
same way, lhe Hindus In Punjab are 
also attacked so t hat they may a~so 
flee from Punjab. They wan~ed that the 
massaC i coof Hindus and Sikhs should 
be s arted 1hloughout the countl y 
ana thus the unity of the country be 
jeopard;sed. Mr Speaker, Sir, this 
has not happened The terrorists have 
failed in their fi'st motive; the peop'e 
of Delhi, Gang·lnagar and the farflung 
al eas of Rajasthan and Ultar Pradesh 
d'd not rC'aliatc by mU'dering innocent 
people bu'. they J cmained cool and 
calm, because under Ihe pol icy of 
Govel nment which Indilaji formulated 
wh'ch is being pursued by Shr i Rajiv 
Gandhi also, it is being emphasised 
continuously, that thc. e is no djspute 
between the Hindus and Slkhs. This 
Issue has been 1 ajsed not by the Sikhs 
but by some such leadcts of the Akali 
Par.ty, who uscd to p:ace before us 
religious demands as well as so)me 
other demands, but the real intention 
behind them is their rolitical ambi-
tion. Otherwise, why should all tpese 
things be taking p~ace even, when the 
late Shdmate Indi'njj had conceded 
1heir re.ligious demands and todaj 
"GURBANI" and '"SHABAD" are 
beiDa bloadcast

• 

Actualiy these were religioUS 
denllDds. The othel demands of the 
Akali Palty, not of the Sikhs, are 
related ~o the establishment of a reli-

o .iio~ State for the Sikhs. They say that 
I .tbey' have no dispute with the HindUs 
or'the country ~r those of the Punjab 

and that tneir dispute was with the 
people of Delhi. In fact who are the 
peQP~e U"jng in Delhi? In De hi the 
1 eprentatives of the Indian people 
reside; there is the Parliament and 
democi atic Government in Delhi. Shri 
Rajiv Gandhi is the Pr me Minister of 
thelt Government. Why is there a dis-
pute with Gove;-nment? The dispute 
with Government is because Govern-
ment say that they have accepted their 
religious demands and they have also 
accep' ed the demand for transfer of 
Chand igal h to them, but so far as the 
issue of water and the transfer of 
other areas is concerned, that question 
did not pertain onTy to Punjab, it per-
tained to Haryana a]so, since these 
peop:e lived in Punjab as wei! as in 
H u yana; so, both the States weI e 
aggrieved; the p:oblem could not be 
soived according to their wishes but 
could be so lved through an impartial 
inquiry only, All their other demands 
have been accepted and I do not want 
to reitelate t hem. Everybody is aware 
of them. Actually their other demands 
are the demands of a few .. membe! s of 
the Akali Party and these demands 
have backing not only from some qua,-
t ers in the country but from Pakistan 
as well as from America, the patron 
of Pakistan. Today they are demanding 
a religious State and say that their 
quarrel is with the rulers in Delhi and 
not with the Hiadus of Punjab and the 
country. But the people of India are 
not so native as not to understand the 
motive behind it. The people are 
aware of their designs and know fully 
well that those who are supporting 
them are those elements who have 
always acted against India. It is un-
fortunate that some people of our 
country have joined hands with them. 

I do not say that Government 
should withdraw the measures taken 
but I would like to say that the ques-
tion is not that of Si~hs, not that of 
moderate people but it is a question 
of terrorists. This challenge has not 
been thlown by the Sikhs or the mode· 
rate faction of the Akalis but by a 
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'handful of terrorists whose intention 
is to disintegrate the country and to 
make Punjab recede from India. So 
tb-eTe are two questions before us. 
First, Shri Rajiv Gandbiji, should pur'~ 
.,re his policy and we shall support 
him; secondly a chal1enge has been 
thrown by the terrorists to the country 
and the Central Government and this 

.challenge must be met bold,y. A 
gection of the peopie says that these 
people should he persuaded ta come 
aTound to our views. 

Mr. Speaker, Sir, our late leader 
Shrimati Indira Gandhi particularly 
tried to foster good relations with 
them. I remember the day when she 
called a meeting of her Cabinet. I was 
also pi esent there. Indiraji came to 
the meeting and she sa}d that she had 
tried her level best till the last moment 
to persJade the Sikhs brothers in Punjab 
and the Akalis to have reconcPiatioR 
but she was very much pained to order 
the Army to ent er into the Golden 
Tempie. After her saying thjs, tears 
rolled COWl} her eyes. I saw tears in 
her eyes for the first time. She was a 
motber as well as the leader of the 
country. But for th.! sake of keeping 
tbe country united, sbe had to take 
thii step. 

Now Shr,j Rajiv Gandhiji is tlu: 
!rime Minister of this coUlltry. He 
had two alter natives oefore him. He 
GOuld have pursued the same poJAcy or 
he CQuld have made certain changes or 
Modifications in 11. 

I think it ifi easy for tlte PritWe 
Minister to pursue the earlier policy 
as without making any efforts he would 
have got applause. But the young 
Prime Minister of this country came 
fmward and 1-0 IdlY offered to "old 
talks with them. If anyone takes it as 
weakness, then ·he is sadly mistaken. 

I would like to submit to the "'han. 
'time Minister that the Sikhs of Pun-

jab, the Akali1S of Punjab are also part' 
and parcel of lndia. We want to ~lJl 
them in India. If furti't-er tat4ts lnr¥e. 
to "'e hold wHit them, it comd be 40ne 
again. You shou'd negotiate Wi1h t1tem 
and persuade them, but tbere oa,,~ 
be an,. CQmpromise with the terror;~s. 

The Hon. Prime Minister,.. tbere-
fore, had only two alternatives. Our 
Hon. Prime Minisler does not indulge 
in hypocrisy. He has not done any-
thing to ~arn cheap popularity. He 
made certajn changes in the pol icy. 
Those who think that it was a w ron, 
step, forget tbe fact tha t 1he hone 
Prime Minister is fhe Yrime Minister 
of the country. He is the 'Prime 
Minister for Punjab as wen. He is the 
Pr ime Minister of those Sikhs and 
Christians as we;} who 'ive in the 
counUy. So the hOll. PI ime Nlinist-er 
has taken an initiative to T1:Snme the 
dialo&ue with them and to bdng those 
persons to the negotiatin& table. But 
the terro rists shoUld be dealt with 
firmly as they have th-own a challenge 
before th e nation. 

My friends say that this negotia. 
tions should be held w jth the A'kali 
Party. I am unable to uDdeu:and with 
WhODl tbe Erime Minister should- hold 
n eaotiat ions. Should be negotiate 
with the AkaJi Party of the Lo ngowa I 
or with Tabra. who has again taken 
cbarge of his post, or witb Sbri Baal 
who has resjaned '? III other wor& , ~ 

the moderates have le~ the party. 
There is ng person in the AkaTi Party 
with whom negotiations could be sta J.t-
ed. Today the per SODS hokIina cia .. 
gers with them have come to the fore 
front of the pa1Jty. The extremi&u. 
who have bombs, grenades and fire-
arms with them have come to the fore 
front. The transistors which are 
m.ea.ns to entertain people with k>ve 
SQD88 and. devotional solll8 'lre bei~ 
used ta kill innocent people. 

I do not know about the moderate 
or the extr,emists in the party. the 
quest\oa is wilh whom the talks shmlld 
be started. These are Hindu. al wen 
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JI~Sik\ls in RllnJab. Th.e hon. Prim.e 
~·iS1 ~r . sho\l•la· t·rY tQ find. . au1· who 
th~\t }ea~ers a;re. The quest-ion of t·he 
moderate section or the extFem-i&!s 
section in the Party m<JY be kept 
asid~~ 

The persons who murd"ered our 
late Prime Minister are being garlanded 
today in the counwy. N.egor-iations 
c11n: .never- be. b .eJd wit,h.such murderers. 

These terrorists will have to be 
r¢minded tfiai the country is not a 
piece of wood or iron which could b;! 
diijtt>'~ed ' wi1t1t a!)¥ e~pibs·ives. Th! 
st·t>engd\ of tfte· c0untr-y Hes· in tfl.e 
"*'op+e ·a·nd~ tHat• s tf'ength cannot yie-ld 
to the terrorists-.· We s-haH ll.av·e to 
make this clear to them. The Hon. 
Pr.im'e .'1\<linistful' wiWhnve· to assure the 
ct-untry and he is sl1i l'h ·assu•ring that 
Government shall not bow before the 
h!troruai'S .in ttle- ~~ntr<f~ @n 1he·one 
hand! so. *~e issue k1!•1Q, nt~go~:iate w-i·th· 
lbemklnd, om th·e· otheF . hand todea.l 
with the: t>erro·rtis-ts, tirml.lf. It is an 
ho.WJ of t,.•ia-i ·for t:he: country. We are 
ne"t .blilther,edl abeu~ the thr eats a.f guns 
and bombs.. Bu!lt if it is thllu·st· upo,n. us, 
then we know how to r.etaHI,lte. · 'this 
is the ne.:d of the hour. The poJ:,icy 
of consensus is ta lked ;·bout time and 
a_g ;li~ in ,th·il! . count1y. S.hri, Madhu 
D:an.~Yatejj, kindly listen to me. I 
am .no.t . critjc,is.ing .anyone tiut want to 
conMC¥ ,my feeling, Whenever thi s 
iss.ve, c~me . up \n t.he Lok Sabha. at Hie 
thn~ .. of lndif,l\ji and whenever t\le 
que!>\ ion of impl~ment ing the po)icy 
arose or whenever some Congress 
Me,mb.ers raisl'ld the. issJJe, whether. the 
Arrm):. 1be sent, to the G'otden Temple, 
and! . whetber ihe temp:crs, mosques, 
gu{QW.a•t;as and churclles are meant for 
worship o,r these a r.e pk,ces for amas, 
sing ·weapons, then, . Danda11ateji, no 
one said.an:ithing, No on.e asked who 
l iY.ed, jn th,e, temple and whether 
m~rder.ers were living there and this 
gll).ce be inspec:ed A Member from 

• 'N'ot recor.d·eq, 

thos:: benches had asked, "we do nO\t 
know, you take a decision on this 
question, but the. A1my should not be 
allowed to enter the temp:e". I was 
swprised to know that an Opposition 
leader stayed' in th e temp.le at Amrit· 
sar:Jor five day,. There wa$ <>ccumu· 
lation of arms and ammunition in 
ihaJ temple which even a blind p·erson 
co:uld see. Hut .that Member of the 
Opppsi.tion returned lifter staying there 
for .five days and said that there were 
no arms and ammunition. The people 
defeated him in the elections. His 
n~me is • • 

(!&.,rllshl 
MR. SPEAKER : No name should 

be mentioned. 

(;1;.-a~~s/QI,ionJ 

SHRI BHAGWAT JHA AZAD: 
A prom in.ent 1 eader of 1hat part;y 
visits that place these days also. He 
tours Pakistan as well and indulges in 
tall talks. But he does not condemn 
terro rism ~nd violence. Even today 
he visits th:Jt place. Who will not say 
that we should have cons.:nsus in this 
matter ? By following double St:Jndcnd-s 
or hypocrisy, this problem cannot be 
solved. This.problcm has one fa1m in 
the coun ~ry and. yet another farm 
outside the countJY. To say simply 
that Jhe terrorists should be eliminated 
bec,,use all this is happening due to 
them will be wrong. The ·terrorisis 
can be eliminated in lhe country. In 
Punjat; they h.:.(; the suport' of 
Pllk istan 1~li.ey have t'he support' of 
AmeriCa which Jiad· sent its S-eventh 
Fleet and P;~dma and Sunder ban· ships 
lol'd'ed WitH a1ms ro Pak;stan and· they 
Had said that transistor wer·e being 
can-ied in tHe ships. I ctlnnot forget 
the evenlog of 1971 wHen otir Foreign 
Minister Sard'ar Swa1 an ·Singh· arrived' 
at Delhi airport by Bbeing from 
kmericfl, after attending a lunchc on 
meeting in a guest house He said' 
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that ve ry cordial talks h3d been held. 
All countries in the world came to 
know that Padma and Sundelban ships 
loaded with arms and ammunition 
were heading towards Pakistan. The 
po] icy maker of the country of the Statue 
of Liberty should not forget what type 
of he~emony will br ing them repu-
tat ion. Long ago, we consumed the 
wheat supplied urder P.L. 480, 
Toda~ our wheat is 1 here for \he 
sufferin~ and sfarving people of 
America. We have grown it. They 
do not forpet the fact that Ind ia has to 
safeguard four thousand miles of the 
bo J der on land and four thousand 
miles of the border on the sea front. 
Pakistan has no such problem. What 
are these submarines meant for? It 
is said time and again that these are 
meant as a sClfeguard against the'army 
of Afghanistan. I have come to know 
that the American impel ialists say that 
in spite of gaining such a massive 
mandate there is instability in India. 
If USA wants to thrust their Patton 
tanks and Sabro je1s, which have 
alread) failed in Vie'nrm ~nd Cam-
bodia respectively, on India, then India 
will not be a battle-field for lhem If 
they try to at tack us, our brave men, 
our Christian brother::;, brave Hameed 
win give 1hem a befitting reply in 
Kh!mkaran and such a1 ms wiH be 
dumped on the soil of I ahore and not 
on the soil of India. 

Mr. Speaker, Sir, these foreign 
powers which are SUPPOI inr. the 
terrorists, as also capitalist America 
and the feudalists want to establ ish a 
new state Khalis an using Pakistan as a 
medium but they wi1J never be allowed 
to succeed in rh.!ir nefarious designs. 
Never, never, neVer. We think the 
policy of the Hon. Prime Minister is 
correct. The Hon. Prime Minister 
should not change the present policy 
due to such type of critIcism. The 
Prime Minister shou'd t eJl the people 
and the world that there is difference 
belbeen tb: terrorists and the people 

0/ Inlel/i,~nc, ,Ap.iel 
in the Count,y 

at lar ye and we are anxious and u,ler 
to h~Jd tal~s with the people of Punjab 
but Side by side we will deal with the 
terrorist s firmly. 

We should all agree unanimously to 
this. I want to say to Madhu 
Dandavateji-

Suma" jhe~h bal, 

na/lln pap k. tlpradltl hal .y"d". 
10 tata\tha hain, 

samay gint'ga walea bhl apl'aah. 

It is, therefore, necessary that We 
should follow our policy ]ike reciting 
the Vedas at the same time carryin8 
a quiver on our backs. 

AhtJl1l Brahmam. Aham eNlal,""'. 
Shadopi Sharat/opl, 

In this way we should follow OUr 
policy, and if necessi ty arises, we arc 
sure Government would implement 
their po!iCY through Snadapl and 
ShDItu/api also. The countI y wou14 
remain one hand unit cd. The terrOl ists 
cannot dlsmteglate thiS country. We 
would emerge successful m the 
end. 

Sl-IRI ZAINUL BASHER (Ghazi. 
pur): Mr. Speaker, Sir, first of a II, 
I would like to exple~s my sympathy 
with the people who have been ki lied 
and injured in the incidents of bomb 
explosions in Delhi, Haryana and in 
U.P. 

Mr. Speaker, Sir, after. returnins 
to power and eVen before that when Wet 
were contesting the Lok Sabba 
c:ectioDs, our Hon Prime Mini8t~ 
had made a cIear declaration that the 
so:ut :on ot Punjab problem won Id get 
top 'Priority and after formation of 
government with such a huge majority, 
he accorded top priority ~o tbis i8S1lc. j. 
A massive majority which tbe l'eopl~ 
had given to him and the powe I whick 
was ~iven to bim was oot utili$cd t4J .. , 
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caush and supp: ess the people in Pun-
jab" but instead he utilised the power in 
such a manner that a peaceful solution 
could be found to the to the Punjab 
problem and whatever grievances those 
were in Punjab might be removed. 
That is why he took an initiative of 
his own to open the doors for a 
d iafoglle in Punjab. He made certain 
announcements to improve the econo-
mic condition of Punjab. He released 
the imprisoned AkaJi leaders and 
remo"ed the ban on the All Indla Sikh 
Students Federation so that an atmos-
phere could be creat ed for holding 
talks on Ponjab, but what was the oue 
come of .an these actions? Mr Spea-
ker, Sir, I am sorry to say that the 
intention with which our, Hon. Pr lme 
Minister had taken all these action has 
not been responded to by the leade: s 
of Akal i party 10 the same spirit. 
When the Akali leaders were released 
from the Jails, they made such state-
ments Which ended the possibility of 
any talks. Moreover, When our 
fOJmer Prime MinIster was brutally 
murdered, some Akall leaders, instead 
of condemning her assassinatIon, 
started appreciatmg the assasSInS 
indir eClly huntmg that such type 
of action was inkeeping with the 
tradition of the Sikln. It appears to 
me that the ,ood intntioRs of Govern-
ment have been takert as a weakness 
of Government by the Akali leaders 
and the extremists and they have tried 
to take full benefit out of it. 

The President of the Akali Party, 
ShTi 'Longowal first expressed his 
hA'PPiness- that some of his demands 
have been acce}1ted and he would 
pcrstpone his Morcha till the first of 
June. But' th~ 1 esult of the pos~
poil'tntent· of his MOl cha is all tba t we 
are a seeing today in Detbi, Haryana, 
Plinjab anti' Uttar Ptade-sh. Does he 
want to postpone his Morcha by 
indnljinl in such cowardice, by 
m_d erin# ' iJ1tJoccht artd pIace-Joving 
citiz~ and tly ttmnteting atld injurin& 
p~ wh" b'ave nothing to dO with 
$ueh' 'aet$' at aM'? What purl'ose do 

they want to serve by indulging in suc:h 
activitIes of vIolence and what is their 
intention ? 

Mr. Speaker, Sir, not onl~ myself, 
but the e'fttire countTy has come to 
know that the A)-ali Da:1 does n'&1 
want to have talks any more. Their 
mtention seems to be sOfnelbing elsa. 
The Akali Party wants to disHutegrate 
this country. It wants to destroy the 
unIty and integrity of this country It 
IS Wf30g to say that a section of the 
Akah party IS mod era I e and there are 
a few extremIsts in the Party. Even 
If the Akali Party bas certa:in model ate 
Members, they do not have any Ray 
In the Pacty. The Akali party is 
under the complete cortrol of tht 
extremis~s and if there were any 
moderate m~mbers in the Akali Patly, 
they have becom~ ineffective toda~ in 
the Akali Party, in the pol nics of 
Punjab and in the Sikh pol itics. Now 
we would have to undel stand that the 
Punjab problem is not going to be 
so:ved through neg0tiations, because 
it is not only the Akali Party or tile 
Sikh ext< emistc; behpnd this, but its 
strings are somewhere else. Some-
body else is controlling the strin~ 
Our Government and the peopte would 
have to identify those peop1e who are 
controll ing them from behind tIM 
sceae. 

A few days back, the Budget was 
presented in Lok Sabha and the PI ess 
of the Western Countries had praised 
the Budge t very much. President 
Reagan had himse If p aised the BwJget 
and had said that a new economic 
era was beginning in India. The 
Western media had also pra~sed 
Government that a new befinning ~as 
being made in India. But when a 
combin hion of th e A 11 India Congress 
Committee was he.ld rec~ntly and tbe 
Hon Prime Minis er made a cleai 
announcement that we would march 
on the path of socialism and we WO'D!d" 
follow the path shown to us by Net\ruji 
and Indiraji to make our country self-
reliant and to strengthen th~ ecob~y. 



339 DIs£ussion ;e : Situa-
tUM Ansill, out 0/ Series 
of BOIItb Explosion In 
Deli/_d 

MAY \3, 19S5 Other Pdrts D/II.,. 340 
the", l"dl. _d P,dlll" 

[Shri Zainul Basher] 

of our country, we would continue to 
tread upon that path, the Western 
cQuntries started criticising us. The 
process of weakening the Government 
of India and destablising the country 
started. Therefore the estern 
Countries are working behind the 
scene to a~gTaviate the situation and 
tbe extremists in Punjab are under 
their control and tbe extremists in 
Punjab are simply dancing like puppets 
controlled by them. 

Recently it was published in a 
section of the Press that Pakistani 
Commanders have infiltrated into 
Punjab and into Kashmir, They are 
not just a handful, but they have 
infiltrated into India in hundreds and 
thousands. We bad tried to raise this 
issue in this House, but in your wisdom 
you did not a110w us to raise this issue. 
But it is a fact that they are receiving 
their b aining in Pakistan, methods of 
terrorist actions are being taught to 
them in Pakistan and what has hap-
pened in our country during the last 
two days as also in Delhi, PUnjab, 
Haryana, Uttar PJadesh and in Rajs. 
tban sho\\ts that these people have 
been sent here after their having been 
living complete training. These 
persons are not immature people, 
they are fully trained and they have 
·received formal training in their task 
and they have utilised their training 
to cr eate 1 errror and panic in the 
country. 

Why are they creating terror? Tbey 
want that incidents of violence should 
start not only in Punjab, but in other 
partl of the country as well, why do 
tbey want this 1 It is their clear 
intention that the harassed Hindus of 
Punjab may migrate to the other .parts 
of the country and the harrassed Sikhs 
from the other parts of the country may 
milJ'ate to Punjab. That is why they 
al e creatinl panic among the people. 

After the murder of Prime Minister 
Sbrimate Indira Gandhi, those people 

of r"telll,en« A,~"tie& 
I" tbe Countr? 

had thought that due to harassment, 
1he Hindus of Punjab wau Jd shift out 
of ·Punjab and the Sikhs living in other 
parts of the country would miJTat~ to 
Punjab, but their malicious designs did 
not succeed. This was their intention 
and they had indeed passed a reso-
lution to this effect. We have to keep 
this factor in our mind. 

I am very happy to note that the 
people of the country had expessed 
sorrow on the incidents o~· bomb 
explosion but they did not react to 
them. I want that we would praise 
the people of this couatry for this. 
Mr. Speaker, Sir, Toda~ the things 
have crossed the limit and in this 
situation we feel suffocated. To save 
us from suffocation and for removing 
this water, government should take 
some stringent action. 

It is a matter of regret that much 
a great tragedy had occurred and our 
irlteLligence did not know anything 
about it. It is really a matter of 
great sUrprise. We should, therefore, . 
Str eng1 h en Qur int el1igence, beause 
these people would not indulge now in 
such iype of action, but tbey might 
choose any other method and any other 
other and they might indul!le in wme 
fore, type of activity. We should there. 
place remain v igHant in this regard. 

Mr. Speaker, Sir, we know that 
the unity and integrity of this country 
can never be destroyed. wbereas 
Rajiv ji was a kind heart, he .has a 
strong hand also. It i, my submission 
to him that the people have 8e~ the 
result of this kind heartedness, now he 
would have to use this stu Dg handle 
If you do not use your strang bands, 
you will not he meeting the aspixations 
of the people of the country, who have 
sent you here with iuch a massive 
major ity You should now use your 
strong hand which you bad .hoWD 'at 
the Ramlila Grounds. With these 
words, .t. would request you once apin 
tbat it is righ t time tbat you use your 
stroD$ band. 
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PROF. N. G. RANGA (Guntur): 
Mr. Speaker, Sir, my goad friend Mr. 
Bhagwat Jha Azad has right ly referred 
to what bas happened at the Ram Lila 
grounds. There wer e two meetings. 
In the first meet ing the peopl e who 
loved this country, wno want the inte. 
grity and unity of this country demon-
strated their loyalty to our national 
leader-leader who bas been chosen 
in General Electiol's in open contest 
with all parties which are all function-
ing in our country. They have avowed 
their loyalty to our 1 eader. 

In the second meeting, an oppor· 
tun ity was taken by one of the opposi-
tion parties to demonst rat e whether 
they are willing to accept the demoratic 
decision of tht; masses in our countIy 
or whether they would like to pursue 
an undemocratic; obstructionist, dis-
turb.loving or street-loving pol itics. 
My hon. friend, Shri Vajpayee has 
chosen to go the wrong way. I warned 
once when he happened to be here as 
leader of his pa:i ty against pursuing or 
continuing his wlong policies of being 
too much in haste to get to power, to 
return to power and, therefore, pursu-
ing wrong polic ies towards out' 
country. He does not seem to have 
learnt a lesson even after the people 
have demonstrated so clearlY against 
bis party and that party's policies. 

12.00 brs. 

I was rather unhappy, Sir, when 
'his morning our friends of the Oppo-
sition thought that there should be an 
adjournment mot ion in order to get 
this discu&sion on in the House. 
Where is the need for even the thought 
of an adjOUrnment motion '1 Adjourn-
ment motion means censure of the 
Government. 

AN HON. MEMBER: No. 

PIlOF. N. O. RANOA: If they did 
succeed, they would have demonstra. 
ted that stroPI differences, irreconci-

Jabre differences, exist between the 
Government and the opposition on 
this question. That is why an adjourn-
ment motion is needed. What do they 
think of it 7 This is essentially the. 
occasion when eVe) y patriot in 
this country should support the 
Government. I for one would have 
e'X.epected thd opposition to be of one 
mind with the ruling party, with the 
congress, and then say, we are an 
together, let us think. of some way, 
some means, some collective means, 
by which we can demonstrate the 
unity of purpose, the unity in the 
country, among the masses today. 
Instead of that they thought of this 
adjournment motion. That shows tha t 
they have yet to learn to fall in line 
with national interest, national priori-
ties. 

AN HON. MEMBER: Are we ami. 
national '1 

PROF. N. G. RANGA : They have 
not been able to demonstrate enough 
strength in this House to be able to 
move an adjournment Motion. These 
enemies of our country would have 
gone on propagating that Indian Parlia-
ment is not united and opposition 
wants to censure the Government in 
regard to this particular matter. I am 
glad, Sir, that tbis discussion has given 
us an opportunity for bo th the opposi-
tion and the Government-to demon-
suat.: that we are all together. Sir, 
are we not all together, determined to 
fight terrorism '1 Are we not of one 
mind in believing that through 
terrorism in this country, no party no 
group o~ parties, no s~ction of people, 
can poSSIbly destroy thIS determination 
of the Indian people and Indian demo. 

? I . cracy . S It not a fact that we are all 
op~osed to th~ anti.patriotic, uncoope-
rat1v~,!un.I_ndlan way in whicb the 
Akah sectIon bas been bebavina after 
our new Prime Minislcr has takon 
cbarge ? My bon. friend Mr. lJhaawat 
Jha Azad has already told the country 
how our government bas taken inilia. 
ti~. to be I iberal towards them and to 
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tlY to negotiate with them. But then 
they have not been fo110wing the path 
of peace. One of their leadel shad 
the t emel ity to say- I s:<y it advisediy 
temel ity -Ihat he was going 10 wage 
W'lr in his own way, according to his 
own concepts, against D~lhi. What did 
he mean by that? Does he mean to 
say that they are going to wage war 
against Delhi Government here, ,gainst 
this Parliament ? Do they want to 
destroy tbe unity of the country and 
then hold the whole of India to ransom 
and to make the whole of India fall 
at the feet of their Ta/a ? Is that what 
they mean"? If they do so I wish to 
warn them that they are asking fOI lhe 
impossible. We are not 1 iving in the 
age of the moghu;s We are not 
living in the days of the British; Vv e 
are living in the days of Indian demo-
cracy where 700 million people are 
silently behind our national leadership 
and our Pdrliament where Indian peo-
ple are prepal ed to shed what all they 
can shed by way of sacrifice in o:-der 
to see that the unity and inte&rity are 
maintained and that Lndia and Indians 
aJ e going to sel ve this country .. ,in the 
noble m<JDner, in the hi$toric manner 
in which lndiraji had seI ved us by 
shedding her own life, precious life, 
life that is reflected in lhe hearts and 
the minds of 700 million ,peop!e, 
people who have voted for the Opposi-
tion, who have voted for us, all Indians 
of all castes, of all felig itlns, are 
unit ed in standing by our Indian 
democracy, India's unity and India's 
integrity. Therefore, Jet these friend~ 
take warning from the lessons"of CUr 
democracy. 

Then, Sir, I would also like to 
appeal to the Sikhs as a whole. Do 
they m~an to say that all the Sikhs 
a-I e Akalis? The non-Aka lis are 
seD5~le enough, patriqtic enou8h, 
gene, ous e.DOllgh, decent CDDUgb, 
c6mPrade1y enough with aH the ,other 

Indians and (hey do not shout in such 

of Illtellig.n'M Agencies 
In the COlllftry 

harsh manner as these friends have 
been dOing. They are also Indians, 
they are also Sikhs and let them take 
a vo~e in democratic manner, whenever 
the time comes, they will find them-
selves, these Akalis, in a manner even 
in Punjab itSelf, we are prepared to 
take a challenge whenever the time 
comes. ApaIt from lhese Sikhs, 
Hindus are there including the Sikhs 
in Punjab as well a s in the rest" of 
India. Sh0uld t hey not think of all 
these lakhs and lakhs of enterprising, 
eneTget ic, p:'ogressive, fo:-wa rd.looking 
S~khs wh.) have settled down in the 
rest of Ind ia? Should they not th "nk 
of their own fJ eedom, their own safely, 
their progress and their int eres' s? [ 
warned the n three years ago about 
them. But they seem to be dead 
towards all these I would 1.ke 10 
appeal to all these Sikhs all over India, 
in the rest of India to assert themse:ves 
that the time has come now for them 
to demonstrate that they are not go:ng 
to be dic~at ed by on e Pope just as the 
Christians had the necesliity at one 
t;me to defy the dictatorship of one 
Pope for the whole the world. So 
also, the time has come for the Sikhs 
also to realise that it is not through 
th:11 half a dozen pr iests. and the 
political leaders to dictate to them. 
They ~re also Sikhs, they are also 
religious minded peop:e, they also 
"swear by their own ten gurus and 
they have got the right to stand by 
mother India because they have chosen 
Punjab as their motherland and you 
similarly. 1 wish to contragulate the 
Hindus in Punjab for having remained 
so loyal towards their own mother-
India during all these three yea rs -of 
trouble and turmoil, terrible fears and 
threats com ing from every sid e and 
actual vielence that was heaped upon 
them, yet they have remained loyally 
by the side of lndia. They ha~e not 
run away from theie. They have not 
sought asylum in any other 'Pa) t of 
Indid.. They have remained courateous 
people. 1 am proud of them.' I wish 
to ptJy my tribute to them. 'Now, to 
the rest 'of India, incluih'g my' hon. 
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friends in the Opposition, notably my 
friend, Prof. Danda vate, l appeal r.s 
stand by these peop:e, the Hit' dus as 
well as Sikhs wh:> are thc :· e in Punjab 
-I appealed to th em long, ago and I 
repeat it aga ;n -let us a 11 stand 
togeth er aga insc i h ef. e 1 errorists My 
hon. f; icnd, Mr. Bh:!gwat Jha Azad 
has a ' ready warned us. Indeed 
tndiraji had been warning in the past 
three years. Some of our national, 
leaders of different. po l itica\ par ties 
who had to be respons ib ' e, had found 
themselves to · be ta king ir , csponsib!e 
positio;t and accusing lndiraji of 
unnecessa r ily ra isin g th is bogey of 
foreign powers. A :·e ll1 ese foreign 
powc1 s inte, ested in the defeat of 
India, in the destruct 'on of india's 
unity? Arc aJ c we so blind to what is 
happening all over the world ? Ten or 
twel-ve yea; s ago when nw hon. friend 
Sh ri Darbara Singh was Foreign 
Affai1s Minister, he was then working · 
far peace in the Indian ocean: Ever 
Since we have been fighting for it, but 
the Indian Oc~an today is an area of 
warfare nnd riva lry. Who is responsi-
ble 'I Not Russia, but America. Russia 
on I)£ follows suit. They are rivals 
against each other We are not opposed 
to either of them, but we are friends 
with Russia, because Russia has always 
been generous enough to stand by us, 
but that does not mean that we are 
opposed to ·America, but America has 
made it a point. to oppose us, and · to 
pursue a policy which is agrinst . the 
humani(Y as a whole . 

My ;J ppeo I to all of you, to the 
opposition in this House as well as 
outside io that .l et us demonstrate to 
the rest of the wo rld that just as our 
Defence forces arc · united behind us, 
just as all our po l icc :md other forces 
are trying the iJ: best to stand by us, 
so. is the Parliament in India. :fhough 
our~ is a democra t ic Pm I iament, where 
there ··an: so m;\n ,y political parties, 
QUl .. irrcspectivc of our poli t ical diffe-
r,ences - ai1d partisa n attitudes ~gainst 
each ,other, we arc a l·. together. Just 
a.s we · stood with La\. Bahadur Shastri 
at the time of invasion by Pakistan, 
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just as we stood with Jawaharlal 
Nehru when China invaded us, we in 
Parli:)ment are one irrespective of our 
political differences . Let us demons-
trate that we are all together, w~ 
stand by India and together India can 
never be defeated by the United S tate 
of America and their allies as also 
others who are thinking in those 
terms. 

[Translation] 

SHRI C MADHA V REDDI 
(Adilabard) : Mr. Speaker, Sir, I am 
ve1y much p ~tin-cd to parti~ipate in the 
discu.;sion on this subject. We never 
thought that an adjournment motion 
was a CensUI'e Motion. I did not 
know that through this medium 
Government were to be put in the 
dock. Well, there is nothing bad in 
drawing attention to Government's 
shortcomings. We did not intend to 
ensure Government. . If someone says 
that we have brought this adjournment 
motion with the intention of censuring 
Government, he has gone senile. I 
do not agree with him. The rules are 
very clear, because the discussion 
which is taking place now is more or 
less a discussion on the adjournment 
motiion. It is another thing that 
there will be no voting, as we have 
adjourned the business. 

My submission is that it is a very 
painful thing. Two or three days 
back, many people were killed in 
bomb blasts in Delhi and other 
States, innocent Jives of childern, old 
men and women · have been los t, what 
was their fault ? Someone was trave-
ling from here to Pita~, another was 
travelling to Meerut by bus, still 
another was travelling by train, some-
one was travelling by auto-rickshaw. 
What was the intention behind killing 
them-? Why did they do it ? Why 
does a man beheve like this'! I 
think the people cvnccrned are Vf?rY 
much frustrated -and they did not get 
what they wanted and consequently 
they took to terror ism. I totally agree 
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with what Shri' Azad has said that 
there is a central organisation which 
guides them and gives them training, 
Tbey go to Pakistan and nobody stops 
them at the border. The Border 
Security Force is of no assistance in 
this regard. We are aware of all this. 
But, we should pondes over it that 
they are able to do all this because 
there is some weakness is us. Ther·! 
is some weakness in our GoVernment, 
particular1y in our intelligence 'agencies. 
Today, all the people a' k why we had 
not anticipated the happenings in ad--
vance and why the ~gents of our 
jnt elliger ce departent d:d not infiltrate 
into them? What happens in other 
countries is that the intelligence agen1s 
infiltrate into the camps of the 
terr9rists where terrorist activities 
t .. ,ke p'ace and inform Government of 
their activities which enable the 
Government to take timely ,;ction. 
t5 to 20 days back, it was reported 
flom Punjab that some terrorists had, 
ai rived there and trouble was likely 
to be created there. But, in spite of 
that report, no action was taken by 
Government. It &howS that our intelli-
gence men are s!eeping. Wha t is 
needed today is that they should be 
activised. Your Home MinistJyalso 
needs to be activised, because the 
cbanges brought about yesterday 
evenin& are not sufficient. You have 
induc~ ed a Minister of state in the 
Home Ministry and have entrusted, 
some responsibility to him, but it is 
going to be of no avail. My submis..; 
sion is that there should be a separate 
Ministry for int elna I security. 

[Engllslr] 

There should be a full-fledged 
Minister who completely in charae of 
]ntemal Security. 

[T,IIII.rldtion] 

Who should not handle otber 
maUeJS in the Home Ministry, such as, 
10 lit ical mattell or appointment and 
"aoaf ora, et_ 

[English) 

Ot;'~r Parts oj Nor- ~4' 
th~rn 1Mla tMrd Foslu"~ 
0/ Int~/lIl~nc6 A,~"d~3 
In the C .... y 

He shou'd be completely in charge 
of Jaw and orde r. 

[ rran,tlatlon] 

This task is difficult as long as it is 
not done in this way. 

A lot of discussion has taken place 
here on Punjab. We h:.lve no intention 
to convert this debate into a debate 
on Punjab. It is not ploper at ·he 
moment to go into the causes of what 
has happened j'n Punjab and -why it 
has happened thel e and I do not con-
sider it p"oper too. Shri Azad has 
certainly said something which tempts 
me to reply to that, but it is not 
necessary to go into that discuss ion at 
the moment. We are al J with you. ] 
can assure you on behal f of my party 
that we are with you in whatever step 
you take to so:ve the Punjab tang:e 
and I am happy that the Hon. Prime 
Minist er has been making elIOl ts 
continuously for the last two month to -
reach a sett] ement. A number of 
meetings were held with the Opposition 
leaders as pact of his efforts to solve 
this prob~em somehow or the other. 
I support his efforts in this regard but. 
request at the same time that terrorism 
must be curbed. You think over what 
is to be done and what steps are 
required to be taken to deal with it. 
If you want to take advice on the 
matt:r, take it from whomsoever you 
want, but it has got to be curbed 
because nobody has sympathy with th~ 
terrorists. ] think e"en the Akalia 
are against them. They know what 
wou!d be their position in the event 
of an escalation in terrorist activities. 
Therefore tel roeism should be seen in 
j~olation. and should Dot be mixed UP 
either With the Akali demands or with 
the Punjab problem. You take firmly 
whate'Ver action you want to take 
against terrorism. We are with you 
in whatever action you take in this 
regard.. But, do not mix up the Puajab 
l)loblem with !t. 
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You have taken some steps to 
solve the Punjab tangle. There is no 
need to ho~d a dia!ogue with anybody 
be.cause nobody is thel e at the moment 
with whom talks cou~d be held. Shri 
Azad was telling just now that nobody 
was there at the moment with whom 
talks could be held. Then, with whom 
to talk? The'-efore, there is no need 
to hold talks. To solve this tangle 
without holding talks with anyone on 
the steps taken by the Prime. M.nister 
after a through considerati on is a very 
right approach. You keep the pro-
l,1lises made in your announcements. 
Whatever you want to give and concede 
to Punjab, concede it. If you yourseJf 
take the initiative of doing it, the 
pcopJe of Punjab will SUppOl t you and 
the people of Punjab will not side with 
the teJrorists once they k.now the 
treatment which you will be giving to 
them in that case. I do not consider 
it necessary to add anything more to 
it. 

One thing I want to make c1ear 
once again- we had no jnt ent ion to 
censure GovelDment by bringing fOlme r 

a Censure Motion in the House, but we 
only wanted to have a discussion on 
it. 

[fAglis'] 
PROF. K. K. TEWAR Y (Buxar) : 

The bomb b~ast in DeiJti and sevel al 
other place are not a simp' e case of 
bomb bJasts in which certain people 
have been killed. I am to'd about 
100 people have been kil~ed, and more 
than 200 peop! e have been maimed, 
and they are in the hospitals. This 
phase of the ug1y terrorist design is a 
slark reminder of what is in store for 
us, for this country. It is an outright 
attack, it is in assault on the freedom 
of this coumry, on the unity of tnis 
country; and th: sooner we face this 
challenle, the better it will be for the 
entire country, and for the Sikhs 
themselves. 

So, in the light of this •.• (I,..,,,,,,. 
II"",) 

of Intelligence Agencies 
In the country 

Sir, I am sorry I am interrupt ed by 
the Minister of Parliamentry Affairs. 
What I was saying was tha t on this 
puestion, the entire House agrees; 
most of our OpposJion Membe;s, those 
who have spoken already have sup-
ported the Jine that this is a challeJlge 
to the nation as a whole, and that if 
we do nut act in time, things might go 
out of control, might go out of hand. 
But mere condemnation of this vio-
lence, a mere condemnation of this 
mindless terrorist, fascist action by a 
handful of peopl: in Punjab wiJI not 
suffice, is not enough. We have 10 
adop~ a comm"n line, a national line, 
a patriotic line to face this challenge 
which is 1hreatening the very basis of 
the nation-State, the va:ues that we 
ha .... e cheristed, va'ues that we have 
evolved over decades after the freedom 
struggle. They are under assault; 
they are under attack. It is not only 
a question of incident~ here and there. 
For this, I thing it is necessary for us 
to analyze the who1e background of 
what has gone into this movement 
which was star ted in the name of 
Dharam Ylldtlha. It was not a political 
movement. 

What the Prime Min;ster has 
recently dec:ared-the whole House 
commends it. In fact, the Pl :me Minis-
ter has received fulsome praise, spon!a-
neous praise fer actions that he took 
to defuse the tension. Let us not 
forget that this nation and the peop'e of 
India have made the supreme sacrifice, 
the greatest sacrifice that we could 
have made. The former Prime Minister,. 
Shrimati Indi ra Gandh i sacrificed her 
life to maintain 1he unity and commu-
ual harmony of this countlY. After 
that, the people in India demonstrated 
that this couallry is not a sitting duck 
the Congressmen in particular, those 
who have fought for freedom and the 
Opposi tion friends also who have stood 
for the unity and integrity of this 
country, Ihave not aHowed the grasses 
to srow under their feet. They will 
face all challenges, whether it comes 
from the terrorists inside, or their 
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mentors abroad. But wh ile I say Ih:s, 
I wou'd :1.1so hke lh:s House to go into 
the genes's of this cds·s. lhis has 
started, (he tl (Jub: e in Punjab started 
as a Dha"QIIJ Yudtllm. What is (he 
motive 1 It was to give a communal 
shape, a commURa( CO~oUI' to the 
entire p:-ocess of theiT pohtkal a~ita
tion. Demands we. e not irnpcrtaIAt. A 
fascist g,:mg took: over the leade ship. 
Initially, the Akalis were maKing 
noi~es; but from lhe velY start. Ihis 
fascist g oup I ed by Bhind'l'ttn wale took 
the leadership. And I rna intarn -J1l3ny 
of you may not agree with me but to 
me-there is no oo:s;c difference bet-
ween the Akalis as such, and the 50-
called el'(.t e; m :s:s. The difference is 
only what is there be:ween Tweed-
ledum and Tweedledee. There is no 
difference. Whcn Akalis speak, the 
threat to our unity, the threat to our 
integrity is being given by the same 
people who in one vo:ce talk of a 
peaceful settlement, and nex t time 
when they spe3k just af~er a cf'upTe of 
minutes, whenever they have an oc'.:~-
sion to speak, 1h,ey harp on the same 
thing wh ich is being per pen at ed by the 
extremists, that is AkaHs ~ they provide 
theoretical framework. Now th:s 
concept of marlY, dam, they say that 
all those who laid down their Jives in 
the cause of the Panthak unity, in 1he 
cause of the Panth, they will be 
treated as martyrs; and in pursuance 
of this policy, tbis dangerons, thts 
medieval, this barbaric p~I)cy, Mrs 
Indira Gandhi's assassination was 
glorified and is be ing g'oriifed. So, 
whenever you start n!gotiations, when. 
ever you. think of negotiations, you 
hav.e to thmk of the peop!e with whom 
you bay'e to negotia~e. What are you 
negotiating? Are you newotiating the 
very prinCiple ( n which tIt;.s nation has 
sllCvived or 1his nation is constituted '1 
India's Unity rests on very funda ... 
mental of secu'arism, democracy and 
integrity of Indid and what Akatis Stty 
runs counter to all these t hinp fQ1 
wbicll we hav,~ ma4e sacrifices and 

lhllllr Ptlrn,-Dj',NIItt-, 3-Sl~ 

I"~ indiQ OItil P""re 
of lnte/lige"c~·vfIltncies 

In the Country 

thousands of peop' e in th tis cOUfltry 
have laid down the'r lives aDd made' 
heroic sac( ifices, to S trengthen· ~here 
bas;c values. Theref"Jre, let us be "ery 
clear what we are going to negotiate. 
Are we going to negotiate on these 
bas:c values? I am very happy that 
some of my opposition frjtncils, patti .. 
cu 1ar;y the Commuist party in th~ House, 
have been taking a stand whieh is 
directiy ill c~ndemnation of the extre-
m;sts' act iVities. Of couue, tbey have 
demanded that Akali leadcrshiu should 
d :ssoci ate itself f1 om extermts~s. 

Where 1S the scope for dissociation ., 
They cannot dissociate themfJe)ves. 
And nf)W what rema ins in Pudjab '1 
Akali leadel ship has suddenly melt ed 
into thm air; Akal i 1 eadership does 
not survive anywhcJ . It is only extre-
mi,ts prompted, supported, funded and 
fmanced by their men tors in Pakistan, 
in America and U. K. who are contro 1-
ling the extremist group; and in the 
light of th;s whole framework, the 
who~e range of policy towards Punjab 
needs to be reviewed' whether a 
particular political party'in the mime 
of certain political grievances c~m uti- . 
liz.e Gu. udwarrs can utilize, temples, 
can util;7.e Churches to launch this kind 
of murderous agitation, agitation whose 
philosphy is justified in the name 
of reI i~ion, murder is justified in the. 
name of religion and history of the 
religion is traced. It is said, ,all those 
dow'l the ages, who had .:ttacked 
this religion or attacked ihose who 
propounded the theory of th is religion, 
met the same fate. 

The leader, who is lionised by 
roam)' people in this House ar.-d ontside, 
longowal came 10 De hi. What did' 
he say regarding aisassination of I\frs. 
Indira Gar.dhi? What did Mr. Tora 
say a{ter his release from ja it? 'What 
d:d Mr. Badal say? They all said 
unan;mous·y. You think o\'er it • tb-e , 
country has to think over this, 1;1:,t on 
this demand. It was shocking, an 
harrowing experiercc, when all 1hese 
leaders, wilh whom people say negr. 
tiatiene should be started t they said 
~nd LongQwal particularly that tb'O' 
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wicked sinner h:is been punished this 
should ,be a revelation to p eople, this 
should open eyes of the people 
of this country. Hesaid., the 
wicked • sinner has gone and 
all those who will follow her po·icy 
wpl meet the same fate. This man, how 
is he different from the extremist s who 
take guns in their -- ha nd s, bombs in 
their hands and kit' innoce nt peop:e ? 
Therefore, if you asks me my honest 
op.inion , - [will tell you th tt the who )e 
range of policy, the aui ·udc, t he 
calculation regarding Pur.j :tb, have t'l 
und ergo a change, beca use what is 
happening in Punjab is not ,1 set of 
demands for riv er water or a f.:w acres 
of territory or few miles of t cr. i·ory 
in Haryana or a few conccss·o.Js to th e 
Gurdwaras, the who'e thing, the who c 
thrust and you also remembe r, and let 
this House also remember that this 
kind of an approach is ca:culated 
approach ; 'oecause if I sp eak about 
this aspect it will take lot of time, 
therefore, 1 confine myse lf to o:1e or 
two submissions about this. The pro-
cess of destabilisation as l sJid las t 
time a I so in this House, is as s rong 
ift~ide as it is 01Hside. 

MR. SPEAKER : Pleas e coPci udc 
now. 

PROF. K. K. TEWAR Y : The : c-
fore what comes handy in 1•1 d ia is 
·religious fanaticism, revivalism, 
~bscurrant ism of fascists and re · igious 
·group~. Those who are encourag ing 
:tlte holocaust in Ahmedabad , fo . them 
th!ese peop;e have come handy for they 
want to subvert our system and 
Punjab was p icked up, se:ected care-
fullY ' by '\ our enemies and the re fore 
religious fanaticism was promot ed and 
Akalis willingly-! wi ll not s1y unwi '-
lingl)'-have p;ayed into the hand s of 
the extremist elements right fmm there. 
And many peop:e in the Opposition 
P.rof. D 1,1 ndavate, 1 know the moment 
I touch upon his party he will get up, 
I am not going into unnecessary 
polemics . 

**Not recorded. 

PROF. MADHU DANDAVATE: 
I have decided not to take cogni -
zance of him . 

MR. SPEAKER : 
m~ intain the equilibrium. 

hop e srJ , to 

PROF K. K. TEWAR Y : Prof. 
D a nd ava tc says th:ll he does not t:-tkc 
cogniz1ncc of h'm. But the pcop'e , 
the who'e eot1ntry is tak ing cog'1iz1 nc ~ 
of what lhese ·eadcrs are saying. Wh e n 
we were al l .conJemning these rcviv·J-
Iist groups , and the us c of GurudwJras, 
is it not a f:1 c! tin t reop 'e who pub'ic 
op·nion , ::> :· the pc::>p ' e who claim to be 
lead ers of po!it icai part ies they went 
** are a coup ' e of ott1ers from ' he 
Jan;, t.1 Party went and stayed in the 
Gurudwaras and when th e<;.; •11 .11\l:-
rous ope rat io ns, widespre <t d operations 
were h:tppening, when they were 
going in, :-tnd com ing out to Guru-
dwaras and Janata Leade!·s did not 
find any extr emi sts there . And. now 
in the light of these activities, wlnt 
the Home Mini ste r has to say? 

We have come across disquieting 
reports about the ro :c of cer tain 
political pa rties . Ag1 in th e Janata 
Party lead ers when this 'agi tation was 
in s'ght, as I sa id * '' visited the 
GJ!dcn Temp · e, **of course 
had gane-and s'multaneously "'* 
a nd ** had VJSlled Pak isl'ln and 
h e:d discussi::> ns with Presid en t Zia-UI-
Huq. Wint happ ened after that ? [ 
would like to know from the Home 
Minister straightaway, what is your 
information ? Is is not a f<tct '! 
Unterr:Jptio ·1s) J a m nj(t making any 
allegations. 

SHR! S. JAI PAL REDDY H " 
cannot m en t i:Jn n:11nes like tint. 

SHRI NARAYAN CHOUDEY: We 
h::tvc heard a ll the se number of 
times. 

·---- -----
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SHRI S. JAIPAL REDDY: The 
Prime Minister also ,said something in 
the recent elections. 

M~. SPEAKER: Now you please 
sit down Let me handle this. 
( Interruptions) 

MR SPEAKER: If you just allow 
me to do something, I want to say 
somelhing. You do not want to lislen 
to me. U"rerf'uptlons) 

MR. SPEAKER: Mr. Tewary, we 
have a)) agreed that we are going to 
put up a united front to fight this. So, 
confine yourself accordingly. Please 
do not make any acrimonious remarks. 
Names will not go on record. 

PROF. K. K. TEWARY : Is it of 
any use to brush dire under the carpet, 
till the carpet gets bumpy? I would 
like to know .. . (/nterruptlons) 

SHRI NARAYAN CHOUBEY: 
We will als~ say so many things. 
(Interrup 10m) 

MR. SPEAKER ': Please sit down. 
Nothing is going to be fruitful by this. 
We want this to be a fruitful debate. 

PROF. K. K. TEWAR Y: I want 
to know from the Home Minister: 
Is it not a fact that these terrorists 
from Punjab are being trained in the 
same camps in Pakistan ",hich have 
been opened for the trainin!- of 
Muj:thid~in, who are fighting in 
Afghanistan 1 Is it not a fact that 
about $3 billion worth most saphisti-
ca fed weapons have been supplied by 
ClA to these Mujahiddin groups 
through pakistan Government which is 
acting as a conduit? The same terro-
rist training camps are being shared by 
Mujahidd in and these terrorist who are 

.~Expunged as ordered by the Chair. 

I" the Coufttt7 

now out to create panic and disruption 
in our count] y. Vel y recently, I raised 
thi s rna tter on the Boor of this House 
and this has come out in 71. nme6 of 
India nf 30th April. 1 quotie: 

"The Congress Member, Mr. 
K K. Tewari, ••• 

[T,tIIU!Qtlon ] 

SHRI NARA Y AN CHOUBEY: 
This is tota11y .•• ** (lnI.,ruptlonl) 

[E'1f,f11311] 
MR. SPEAKER: This is not pro-

per what the Member has said. 

(In/~"·.,,tlond 

[Tranllalion] 
MD. SPEAKER 

exercise restraint. 

(Interruptions) 

[F."g!i,I.] 

You should 

MR. SPEAKER : It is already 
the. c. It is already quo ted here. It 
is a 'Quotable Quote' : 

PROF. K. K. TEWARY: I am 
quoting: 

" ... demanded discussion in 
the Lok Sabha on the alarmiDl 
disclosures by the altqed assai-
lant of the Alec ,enera) secre-
tary, Mr. R. L. Bhaticl, that 30e 
terrorists whith commando train-

, ing in Pakistan had inftlttated 
into Punjab ••• " (/tllfIIftIJI""'" 

I am merely quotinl the artiCl~. 
What is there to laugh? (lIII«t'IqJI"',) 

These matters have been debated 
on the 600r of the House. r wonder 
why the Home Ministry has no infor-
mation about these aspects. 
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These activities are being organised 

not only here but also. 

Mll. SPEAKER: This h.'S b:en 
s aidtime and again. 

PROF. K K. TEWARY: The 
present chall eges thrown to th e 
Government and the unity of country 
have acquired a ,el y sophisticated 
level. Therefore, there needs to be a 
change in our response and in the 
instrumentalities also. The Home 
Ministry has to change its approach. 
There shOUld be more sense of 
anticipation because the pattern of 
terrorist gangs ate well-known. In the 
light of these experiences I think the 
Home Minis~TY has to 1 evamo the 
whole structure of mte ligence system 
because new challenges are really 
terrifying. So, 1 strrngly condemn the 
terrorists action an d caution the 
Government that many mOl e gangs are 
still out, those who have been arrested, 
and)hey are bent upon creating troub1 e 
in the country at the behest of their for-
eign mentor. Therefo' c, a very serious 
view should be taken and negotiations 
about Punjab should not take place, 
because there is no one with whom you 
can negotiate. And the issues 
which have been raised by this agita-
tion are really dangerous and there 
should be 00 negotiations on these 
issues. 

MR. SPEAKER: I will request 
the hon. Member to p:ease take up 
some new points. There is no fun in 
repeatina those points which have al-
ready been covered. They may please 
take up new points so that we can 
cover mor~ grounds a'ld more people 
can participate. 

(TrIMsI __ ] 

SHRI CHIRANJI LAL SHARMA 
(KarnaJ): Mr. Speaker, Sir, the 
Hou\e is debatins a very serious prob-
lem. This House is aware of the way 
communalism is doing a naked dance 
and bavina a bath in human blood for 

the last three to four years. Most of 
the time of the Seventh Lok Sabha in 
session was spent on this Punjab prob-
lem. The question is why they are 
having blood bath and why these extre-
mists and communalists are ralsang 
their ugly heads. It is now 38 years 
since India attained Independence. 
All went well for 34 to 35 years. What 
special they has happened suddenly 
during these three years? There was 
a dispute between Punjab and Halyan', 
The demands we.e squeezed from 45 
to 3 or 4. I Our late Prime Minister 
had said "that We were ready to handover 
Chandigarh to Punjab but Haryana 
would get its due share in return. We 
are prepared to refer the river water 
dispute to the Supreme Court. But, 
their intentions are malafied. They do 
not want to hare a settlement. The 
forces working behind them have their 
Chamber and gurdwaras in the U.S.A. 
and Canada and their temples and 
shivalayas in China. This needs to be 
given thought to. Shrimati Indira 
Gandhi tried her best to sr.1ve this 
tangle. The Cl uel hand of death has 
snatched her away from us. Those 
rorces were under the imp. ession that 
Shrimati Indira Gandhi's murder would 
result in the disintegration of the 
country, the Hindu-Sikh issue would 
take a communal tura in the country 
and bloodly voilence would follow, 
the Hindus would be head the Sikhs 
and the Sikhs would be head the 
Hindus. Sir, the Sikhs are spread in 
all parts of the country. The Hindus 
and the Sikhs are the branches and 
leave$ of the same tree. The people 
of India and Punjab deserve congratu-
lation as they did not allow those 
enemies and those forces to see their 
dream come true and n.:>where arise 
such a situation which could be termed 
as a Hindu-Sikh issue. The burden of 
the 70 to 72 crores of people feJI on 
the young shouJders of Shri Rajiv 
Gandhi who had the dead body of his 
mother lyina in his house awaiting her 
funeral. In spite of all that, he went 
to Lt. Governor's bung!ow at mid .. 
night, took a round of the affected 
colonies, visited the telephone excballle 
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~md controlled the fire within 24 
hoUl s which was going to engulf the 
entire country. Nobody had thou~ht 
that Shri Rajiv Gandhi would be able 
to control so soon the fi£e which had 
broker out in so many cities of India. 
He overcome that and presented him-
self before the peopl.!. Then elections 
were he!d. The masses of the country 
supported the policies of Rajiv Gandhi 
and the Congress(l). The support was 
so trem'!ndous that the Congress party 
got unprecedented majority. The elec-
tions were held very peaceful1y. After 
the elections were over, our hon. Prime 
Minister gave evidence of his broad-
mindedness and took bold steps. So 
the Akalis were re'eased uncondi-
tionally by a unilateral discussion. At 
that time a Committee of three Senior 
Caoinet Ministers \\<as constituted to 
solve the Punjab problem. They went 
to Bhagat Singh's SQl11(Jdhl and later 
met Shri Tohra and others and gave 
them ample oppo rtunity to exchange 
v Jews. I have bz:ell given to under-
stand that the Government of India left 
no stone unturned to reach a settle-
ment with the Akalis and even arranged 
a 'ltound Table Conference. But the 
matter by then had gone out of the 
control of the AkaI:s. The terrorists 
had over-shadowed them. When Shri 
Long<1wal came out of prism, he visited 
the residence of the assassin in Niran-
kari Baba and started speaking in the 
same tone as Bhindrawale so that he 
couJd mamtain its leadership 3S he was 
afra id that if he did not speak in· that 
way, he mil;ht become a victim of the 
extremists. If :f0U go through the 
speeches of Shri Tohra or Shri Tal-
wandi you will find the same thing. 
Our friends from the Opposition ask us 
to make a compromise with the AKaIi 
Dal for an early solution to the Punjab 
problem. But the question arises with 
whom \\< e should hotd ta1k and who 
sbould be treated as the authority and 
under whose leadership the settlement 
bbould be arr~ved at. Only yesterday, 
Sbri Vajpayee in his speech~at the Ram-

of I1Itell".ne~ ~jes 
In the CoUlltry' 

lila Grounds levelled charses asa!nst 
Government and said that GoVert2-
ment had failed on this front. I would 
J ike to mention here that BJP had 
plajed a major roI e in the fall of the 
lanata Government. I recall a coup-
let of Akbar Hyderabadi in connection 
with what BJP people ~ay. It goes like 
this: 

., AkOf!~bee mazhab ",,,,hstJ 
poocJIIl,e 110 unnl 

Shi(J ke sarh shia (Jur sunnl 
ke s4,h sunni 

Today even Vajpayeeji is speaking in 
the same tone. If he peeps into him-
self he will come to know where he 
stands. I have just now come across 
a news item in whiCh it was stated 
that a Lok Oal leader had demanded 
that the Prime Minister should dismiss 
the Government, but why'? 

Why should the Prime Minister 
who has got the People's mandate and 
support loosen _ his ~rip or dismiss 
Government merely becaJse a handful 
of communal terrorists and extremists 
are bent upon staging a blood bath and 
are conspiring to set on fire the silent 
shores of the country afresh. This 
type of demand is being made by t~ose 
leaders who do not want that this pro-
blem be solved. Can it be denied that 
Shrimati Indira Gandhi did not take 
tbe Opposition into confidence and it 
is not a fact that' the Opposition 
parties supported, the Akalis and whC'-
ther it is also not a fact that the 
Janata Part) leaders stayed as gue,sts in 
a gurudwara. It is in esponsible to 
allege that Government should be dis-
missed as Government are inefficient 
and their intelligence agency is weak. 
or the like of it. Mr. Speaker, Sir, I 
can say it with authority that the ~,. 
the terronsts are at work and the type 
of tr aining they are getting, tHe:' Wea-
pons serzed in the recent bomb explo,:, 
sions in Hiuyana carry Pakistani mark~' 
ings, and I would request the h()n. 
Home Minist er to enquire into whetb'er , 
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jn the recent bomb explosions in I-Iar-
yana, bombs and guns seized had 
Pakistani markings on them? There-
fore, it is all due to the persons who 
~re coming back aftel receiving train-
ing in pakistan. Then how do yo J say 
that Government shou:d p'ant police 
on the top of evel y trce :tlld the army 
behind every bush but they fail to 
understand that it is the duty and res-
pons bility of each one of the Indian 
citizens to co-operate with Govern-
inent in maintaining the country's 
unity aLd integrity. I would like to say 
that what to speak of the int ent ions 
and programmes of terrorists no power 
on th e land, cyclones in the sea and 
thunderbolts is the sky can come in 
the way uf R·.jiv Gandhi. He has come 
out with h:s liberal attitude aT'd shown 
h is generosity and if tho::.e p~ople do 
not lake the benefit of h:~ gene: (.'sity 
and bring about an amicable solution, 
then ,Rajiv Gandhi's hand arc strong 
enough .• (be/I). (f you had followed 
me two to four minutes more I would 
have convered by points. 

MR. SPEAKER: No, no more time 
c auld be aJJowednow. 

SHRI CHIRANJI LAL SHARMA: 
All right, J shall conclude now. 1 
appeal to the whole House Lhat the 
maHer is so scriou" that all of us 
should co-operat e and strengthen the 
hands of the hone Prime M:nister irres-
pcctJve of party affiliations, castes and 
social barriers so that these strong 
hands are abl ~ to frustrate the evil 
designs of t eJ rorists and e"h·emists. 
Sir, J have d<?nc. 

DR. RAJENDRA KUMARJ BAJ-
PAl (Sitapur): Mr. Speaker, SIT, we 
are not only ha\'ing a discussion in a 
changed s..cenarlO in. Punjab but also 
keepiog in view its aftel-effects on the 
cou.ntry. Finally, whatct'er has happen-
ed 10 the last two days, the whole 
House bas outrightly condemned it 
aIJ:d the who'e country C\hould aJs() 
kROW about it. These extremists acti-
vities do I\ot havoe. any place in the 

policies of the country. How can there 
be place for the cult of violence and 
tne ways of ClXti emists in our country~s 
democracy? I feel that these activities 
cannot hJ ve any place in our demo-
cracy. We are alw'lYs ready to sit 
across the table and try to settle each 
and every issue through negotiations. 

Earlier too, our former Prime 
Minister was tl ying to solve the Pun-
jab issue through negotiations but tbe 
ter.orisls did not give in but instead 
took sheltl.!r in the Golden Temple and 
indulged in terrorist activiti es from 
there. Govel nment were forced to 
undertake "Operation Blue-stal~' to 
flush them out and a large number of 
people belonging to these extrem\st 
gT oups were also arl csted and st] ingent 
action taken aga!nst them at that lime. 
Goverr.ment at that time took firm 
action. But as it always happens after 
;ome time a rtew Gove. nment came to 
power and they once again ; gave 
tbought to lhe plan of action in res-
pect of this matter When the new 
Government took over, the hon. Prime 
Minister once again appealed to the 
Akali leadas to settle this issue and 
even lifted the ban on A1SSF and tried 
to sol "e it tbrcugh negotiations. Just 
now, one of my friends from the Oppo-
sition while initiating the discussion 
emphasized the need for having a dia-
logue. We too agree that talks should 
be held. Nobody has any objection to 
it. Negotiations are already going on 
with them, but the extremists activities 
that are tdking place day in and day 
out are not good ("n their part as many 
innocent people have lost their li\'cs 
as a result of such activit ies. If tbey 
think that they can cow down the 
Govel nment by indulging in viol ence 
they are sadly mistaken and l wo'uld 
hke to tell t ·em that Government can-
not bow before the extremil)t forces. 

There is a national consensus on 
this matter that the Government should 
take fir m steps to de:lI with the situa-
tion. The "Opelation Bluestar" and 
also the flushing out of thou~ands of 
people from '"HlJrmandar Saheb' and 
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'Aktll Talcht' was a proper thing to do. 
I would like 10 quote frem the Chandi-
garb Tribun~ dated 11 th instant. 

[&WILl'] 
Hlhe All India Sikh Students 

Federation yesterday asked the 
Chandigarh Police to desist from 
implicating innocent youth in false 
cases. Tn a statement, Mr. Harin-
der Singb Kalhan, Converer of the 
Ad-hoc committee of the Federation 
sa id : 'The arbitrary arrest and tor-
ture of innocent young men must 
stop immediately. The AISSF had 
futl faith in the leadership of Baba 
Joginder Singh The Federation 
also decided to reopen its office at 
Shree Harmander Saheb in Arnrit-
sar where Mr. Charanjit Singh had 
been appointed Office Secretary, 
Mr. Kalhan said.' " 

[Tr.",llJllon] 
I would like to bring to the notice 

of Government that when Bhindran-
wale was allowed to stay in 'AKAL 
TAKHT' no action was taken against 
him and we had to pay a heavy price 
for that. Now the AISSF wants to re-
open its office at Shree Ha rmander 
Sabeb and they should not be a'lowed 
to do so. The reason being that we 
have to decide once for all whether 
the Constitution will prevail in this 
secular Country or the HukumIIIJIIUI. 
The country wOdld be ruI ed by the 
Con~titution of India and it applies to 
every citjz~n of this country whether 
be is Hindu, Muslim, Sikh or Christian 
and it would not be ruled by the Sikhs 
as ' B"lcu"",amtJ' • 

Sir, who are these higb priests who 
allow, the people playing with the 
lives of innocent people, to ~tay in the 
'Akal Takbt'? If Government take 
action, it is said that the yo~ng men 
are being harassed and tOTturcd. To .. 
clay when these youngmen have killed , 

Oll.er p"", "i N",,- 36" '.'11 IIII/M _" 1WIIIIN 
of "*119-- ""'_"'.t 
III the C".", 

ab?ut 100 innocent men, WORleR, 
chIldren and old people in Halyana 
Punjab, Delhi and Uttar Pradesh i; 
order to create a panicky situation so 
that people may los~ their patience 

. ' we have to give a second. thou.lht to 
the situatiol'. 

Besides, I would also like to bring 
to the notice of Government that Pun-
jab is leader-less today. Negotiations 
can be held with any politicaJ party~ 
but how can negotiatiolls be held with 
the extremists who have o.ercome the 
Akali leaders? 

The rebuilding of 'Akal Takht' has 
posed fresh danger before us and I 
would 'ike to draw the attention of 
the Centre to it. 

[English] 
It was reported: 

"The Executive said the glorious 
and self-respecting Panth cannot 
accept the shrine built on a con-
ti act-basis by an e,,-communicated 
Sikh." 

(T,..,sIGtlon] 
We a11 know the circumstances under 
which the action was taken and the 
Akal Takht' was rebuilt. &'lba Sant'cl 
Singh of 'Budh Dal' along with thou-
sands of Hindu and Sikhs rebuilt it. 
The move to demolish the Akal Takbt 
once again is aimed at givin, a new 
turn to the situation. If a top leader 
at tbe instance of a handful of 
edremists, makes such a statement or 
the EXecutive passes such a re.;olution, 
then what is the duty of Government? 
I feel Government should take timely 
action to prevent the opening of their 
office there 'to that the AkaJ Takbt 
might be protected. If even a aiaale 
br ick of the Akal Takbt falls, then 
again the responsibility falls on 
Government because they are expected 
to take timely action. I tbink we 
should also mobilise public opinion 
and simultaneously we should prevent 
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tbem from doing this with the help 
of other forces. If the" Akal Takht" 
is demolished again, its effect is 
loins to be very bad. 

We the members of the Congress 
and our Party believe in Hindu-Sikh 
unity and all the Sikhs have ~hared 

these views. 

Last mQnth, Congrebs members 
bad started a movement. To promote 
goodwill among the people, the 
Conaress Party arranged public 
mc,tings in different places in Punjab 
and thousands of neopl e came from 
far away places to attend those 
meetings. They heard us. When we 
talked of goodwill, they used to nod 
their heads in support. We talked to 
the people 3eparately and they told 
us that they wanted a solution. They 
are fed up with such incidents. There 
should be peace in Punjab 

When the Hon. Prime Minister 
announced bon uc; for the farmers, at 
Hussainiwalla there was a surge of 
happiness all over Punjab The Prime 
Minister announced the setting up of 
an integral coach factory there. That 
also made the people happy because 
that will help in the econom:c deve-
lopment of Punjab. People had been 
demanding a big dam for quite a long 
time. Announcement was made that 
another big dam would to const) ucted 
like tbe Bhakhra dam. But the prcsent 
political scenario in Punjab is creating 
fear in tbe day to day life of tbe 
people and constructive and deveJop-
mental activi ies are not finding any 
place there. 

Throush bomb-blasts, our attention 
has been drawn towa) ds this. We 
shall have to think over this. What 
1 feel is that there is a re~t of plot 
{liainst our countr y. It is a hidden 
invasion by OUr neighbouring country. 
Some people are beina trained and 
eqaipped with arms and ammunition 
there and they are indulliDt in tllese 

activities. 'This needs to be stopped 
with a heavy hand and ban on the 
Sikh Students Federation which ha. 
been lifted should be rctmposed. The 
people who arc indulging in such 
activities should be shown their 
place again. 

(Elwllsi) 
MR. SPEAKER: 1 think I \hould 

now take the sense of the House. Is 
it the sense of the House that we 
dispense with the lunch hour so that 
more speakers can be accommodated .., 

HON. MEMBERS: Yes. 

PROF. MADHU DANDAVATB 
(Rajapur): I am quite consciou~ of 
the fact that in the sensitive and 
explosive situation which obtains to-
day anything that we say in this House 
and anything that we say in t'le 
Parliament will find its echoes outside 
the House and none of us will be abl e 
to shirk OUI responsibility for what 
happens as a consequence of the word 
that we utter in this House. Therefore, 
1 will be very careful in making my 
observations. 

Even while making a plain-speak-
ing C would frefer to avoid acrimony 
on this occasion. The very extent of 
the blasts and explosions tbat had 
taken place is something that must 
teach u-. a Jesson Look at the manner 
in which the explosions ha~e occurred. 
They occurred at publ:c places, in 
bazaars and at the bus stands and we 
are shocked to find that they have 
also come at the gates of the Parlia-
ment. They are now only to enter 
the Parliament. That is all. We find 
that the situation is such that transis-
tors are kept here and there and any 
one who tries to toy with the transi$-
tor gets killed. Transistors that play 
sweet music have actually beel\ 
humming with the music of death and 
this music of death has made us 
conscious that we must face the 
situation as a nation and not merely as 
parties. Whether anyone accepts our 
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baJUI fides or not, we are born in this 
country. We are proud of this soil 
and if we want to stand unit ed, it is 

'not because that we belong to tne 
ruling party or the opposition party 
but we belong to the la.ld where we 
are born and this is the very lend 
where we nave to end our life. There-
fore, we have to defend this laRd. 
fhe ruling Pany and the Opposition 
Parties have unequivocally condemned 
these _plosions and brutal ities. 

I am fully one with my friend, 
Shri Bhagwat Jha Azad who showed a 
great balance in the expression of his 
views and he said let U4i not put aU 
the eggs in one basket. I will not 
like to put all the Members of Akali 
Dal in one basket. The situation is 
such, the call of conscienc e is such, 
the humming of death is such that 
even the most frozen heart and frozen 
mind is bound to be affected by such 
expiosion'i and they will find their 
echoes even within the Akali party 
and I am glad that the echoes have 
been found in the AkaLi party itself 
Those who in the past we. e talking 
witn tongues in cheek about v:olant 
incidents and terror'sm, J am glad, 
that they have pick...:d up the courage 
to openly say something. 

S1I, I was in Chandigarh the other 
day and while 1 was moving in the 
train the exp osions were taking .,lace. 
On~ when the police came 0 search 
our coaches I realised that something 
has happened in Delhi. When 1 was 
t.here in Chandigal h I made some 
an~ous inquiries with Badalji and 
others. He was not at home. He met 
me and put down a letter expressing 
his strong pnint. With your permission 
-It doe~ not contain any defamation. 
On the cGntrary it contains something 
that will hCJghten thl! d.gnity of man-
I will rea.d thal letter written by 
Badaljl. This letter was written .OD 
) lth May, 1985 ; 

Df ll,teIUgM«! .Alleles 
In the CO""", 

"My d car SilT ee Madhu .Danda.-
vate Ii, 

During your visit to Ohanwgarh 
on 11 th May, 1985, you had made 
anxious enquiries about my and 
Akpli Dal's reaction to the ghC\Stly 
explosions that occurred in De]hi, 
Haryana and elsewhere. 

I must tell you that I am deeply 
shccked by these e~losions 

resu'ting in the death of innocent 
persons. Since these ghasHy 
.exp losions have taken place almoo 
in an identical way, I have a strong 
suspicion that this is the handiwork 
of some foreign elements int~reste. 
in destabilising OUl c01.l!ltry. , 
str')ngly condemn these atr-oe;ous 
actions. 

I would like the Government to 
have a thoroLlgh inquiry into these 
inc.dents of e<plosions so that the 
country may know the truth " 

Sir, I welcome this. 

SHRI P. C. SETHI: Why a priv:lte 
le tcr and not a public 'itat ClUent '1 

PROF. MADHU DANDAVATE: 
I anticlp3ted what you have s"id I 
have also brought a statement from 
Mr. B3dal alid I wiJl now take the 
liberty of reading out the statement 
which he has issued. It is very iiiterest 
ing. Every word is interesting. 

Sir, you and I issue such stat e.-
mcnts, Bhagwat Jha Azad issued th~ 
s·;ltement. The Pr.me Minister issued 
the statement but Badal issuing the 
statement has som~ r..::levance. Since 
h~ said do not read nrivatc letters; 
this was Dot a love letter seat to me. 
1'il:s was a Jetter which has ,public 
import ar.d, therefore, with your per-
mission I took the liberty of reading. 
U. 

MR. SPEAKER: Madam is 891 
,b,cre. otherwise I would ha\{~ tak-en 
her Ito task.. 
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PROF. MADHU DANDAVATE: THE PRIME MINISTER (SHRI 
Sir, you are only justIfying her absence. RAJIV GANDHI) : I wish to liay, Sir 
This is the statement, Mr. Sethi, tbat we are all fortunate to have bee~ 
former Home Minist er, pI ease 1 isten. born in thIs land, not unfortunate. 
This is the statement by Mr. Badal, 
former Chief Minister, Punjab and 
Balwant Singh, former Finance Minis-
ter, Punjab: 

"The -d WI e-spread v:olence 
erupting al1 over northern Irdia 
is obviously aimed at destabilisirg 
the country and undermin ing its 
solidarity and integrity The Shri-
moni Akali Dal 'trongly condemns 
these activities of forces inimically 
disposed towards India_ It is very 
sad that certain sectiors have 
tried to attribute these criminal 
acts to the Sikhs addiJ"g to their 
sense of insecurity and creating 
doubts about their patriotism. We 
take this opportunity to call upon 
the Government to bring the guilty 
to book and to unma~k the forces 
striving their hardest to promote 
Hindu-Sikh' riots both In Punjab 
and rest of India. Shrimoni Akall 
Dat reitera!e its resolve to maintain 
communal harmony at every cost." 

Sir,1 am h'1ppy that this stat ement 
has come. 

SHill ANANDA GOPAL MUKHO-
PADHYA Y : Are you SJre it will not 
be con tradicted tomorrow '1 

PROF. MADHU DANDAVATE: 
Unfortunately, Sir, I am born in the 
land of Mahatma Gandhi where faith 
in human dignity and human being is 
the basis of our life and I would not 
like to dis-believe anyone unless 
proved to the contrary. Don"'t try to 

. disturb tbe atmosphere which we are 
trying to create all of us together. 
Don't try to fallow TewarY· 

PROF K. K. TEW ARY: 1 think 
you will be much wiser if you follow 
me on this. The public statement 
which you are talking will be contra-
dicted tomorrow. 

PROF MADHU DANDAVATB: 
Thank you. Sir, I told you that there 
has been a universal condemnation. 
While many of us here, including those 
who have spoken from the other side 

- ' particularly Mr. Bhagwat Jha Azad 
would welcome any change among th; 
sober minded Sikhs in this country, I 
would like to warn every on.! in this 
House that let us not take it for 
granted that all Sikhs are Akalis and 
all Akalis are Extremists That equation 
has to be ended. You will find that 
gradually that equation is ending I 
think that is a happy augury What 
is the past experience of {hI! ektr e-
mists? On this occasion I would like 
to recall that. Fortunately or unror-
t •. mately I had the unique !)riviJege of 
participating in all the tripartite talks 
in the pa.;t and also the meeting that 
was convened by the Prime Minister 

- . ' meeting WIth the oPPoliit'on parties; 
and I can narrate one experience from 
my personal experience Every time 
either through tr~arti t e talks or 
through unilateral announcement by 
Prime Minister, or by opposition's 
talks with some leaders of the AkaH 
Dal, when an atmosphere was created 
that a break-through is likely to come 
about, and theIr problems are likely 
to be settled in a peaceful atmosphere, 
then, the extremists always activated 
themselves and tried to destroy the 
atmosphere of gettlemcnt and they 
deliberateJy tried to prov~ke the 
ent ire atmosphere. 

It happened when the talks were 
taking place in the past, you may re-
call. And almost at the last round of 
the talks when some trouble took pla(;e 
and all of a sudden we had to disperse, 
for the second time, when Prime Minis-
ter made certain unilateral welcome 
announcements, again theY' felt tbat 
this will pacify the rank and file .f the 
Aklli Dal and probably we will be 
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nealer the SO:utiOD, then, the 'Extre-
mists again intensified their strive for 
terrorism. And once again, when the 
me'IIlbers of the opposition parties had 
a talk with Shri Longowal and Shri 
Barnala in Bombay, and following these 
talks when the Prime Minister i'lvited 
the leaders of the opposition parties 
:lnd we tried to explore the possibility 
of bringing about a settlement, again a 
climate was created both through our 
talks and the way in which coverage 
.as given in the Press, again the 
extremist elements fourd out that the 
Prime Minister is likely to succeed in 
bringing about a reapproachment bet-
ween the Akali Dal and the Govern-
ment And again, when that type of a 
fee1in~ of break.through was there, 
again, you find that extremists ~tru~k 
and again you found dead bodIes In 
Haryana, Delhi and elsewhere. There-
fore this is a very interesting thing to 
be ~oted that every time a break-
through was driven in this country on 
the question of Punjab, the extremis~s 
have intensified their game. Sir, from 
the manner in which these explosions 
have taken place, I too have a susp·. 
cion like Badalji, that there seems to 
be some foreign element inv,olved in 
this ... 

AN HON. MEMBER: Also foreign .•• 

PROF. MADHU DANDAVATE : 
Throughout I have been saying that 
extremists have been indulging it) this 
kind of terrorism. But along with the 
extremist terrorism whdt we find is 
this. They are not ,Jnly mad, but there 
is a method in t·.dr madness; and this 
methc,d in their madness is not satis-
fied with the indegenous activities, but, 
patObably they are trying to take help 
from foreign elements and that is a 
daD~rous dimension that is added to 
this problem. Therefore, that has to 
be probed. I am glad that Mr. Badal 
a1ao thinks that this shoUld be gone 
iD$o. I am sure tbat it wilt be done. 

In ,h. Country 
Then, Sir, I would like to say a 

word about intelligence. I am saying it 
with a desire that whatever failures 
and shortcomings may have been there 
in the past, they should be avoided in 
the future. I do not want to undermine 
the morale of ifttelliaence. I am the last 
man to try to undermine the morale 
of the police and the army. It is 
because once the ir morale is destroyed, 
in that case, there is no question of 
defence and security. But J am saying 
it in a construe ti~e perspective, that 
there are certain failures. Bhindran-
walle was not only an individual but he 
was a phenomenon. I would like to 
remind my friend Mr. Bhagwat Jha AZed 
that on 4.4-85, I init iated a discussion 
on Punjab in this very House. I have 
made a frontal attack on the ext remists 
and Bhindranwalle phenomenon and I 
said that Gurdwara is a holy place and it 
can never become the arsanel f'Or arms 
and no induct ion of arms should have 
been permitted as far as Gurdwaras are 
concerned. 

In this connection I would like to 
rec;tll your attention to that debate. 
Mr. P.C. Sethi was the Home Minister 
th, n. I spoke on 4.4.1984 and on that 
occasion, I had said that by the end of 
February, 1984, at the h~nds of the 
extremists in Punjab, 220 innocent men 
were killed. I put a question to 'the 
Home Minister and I wanted to con· 
firm it and I remember my words, 
either confirm it or d :my it, because 1 
had gone to Punjab and the press had 
reported that by the end of February, 
1984, at the hands of e,,(tremists when 
220 innocent men were killed, not a 
single cu;prit was prosecu~ed, not one 
cu:prit was prosecuted. Sir, two child. 
ren of a Defence Department Officer in, 
Delhi were kil.ed. Th'e young girl was 
raped and the boy was killed. Within a 
few days Ran&a and Billa were arrested 
and they were sentenced and hanged. 
In the Abhyankar multiple murder .case 
in Poona, the youngsters were detected 
and they were hanged.. But here 220 
jn~ocent liv ~s were destroyed, not one 
man was prosecuted. This is the failure 
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of the police, failure of the Intelli-
gence, failure of the Administration. 
I am not very happy to saf this that 
2.20 men should be kill!d and not one 
man should be prosecuted. It is a 
matter of shame that in each ODe of 
those cases, probably those who were 
running the Pol ice Department and 
Administration become the part and 
parcel of frightened atmosphere and 
they did not come forward to arrest the 
extremists. But all the same, not one 
man was prosecuted when 220 men 
were murdered. 

Mr. Prime Minister, don>t mis-
understand me when I say that when 
innocen t men in the bus were killed, 
when near the Parliament House 10 
bombs were disco/ered thank God that 
da}' the Parliament was closed and we did 
not go by that door. Otherwise, instead 
of making the speech on Punjab you 
would have bee 1 required to make an 
ObitualY reference first. So, that would 
have been the stage. When all these 
things were happen jng, what is the 
Intell igence doing? Please excuse me 

·for saying it. Even the Members of 
Parliament like us whether they belong 
to the ruling party or not, we go by 
airplane, for the se~urity purposes each 
Qne us is tested. or course, Ministers 
might be exceptions. But each one of 
us is tested. The ruIinl party Members 
are also tested with metall ic detectors. 
But here what was the Intelligence doing 
in the country '1 Such a widespread plan 
was hatched and about 80 men were 
killed and the Police Intelligence did 
not get a glimpse of it. Sir, I shudder 
to think and God's will was that it 
should not happen that way. Tomorrow 
if a foreign country invades our land and 
prior to that some spies come to the 
country and indulge in some sort of 
subversive activities and if the Intelli-
gence is unalert, what will happen to 
the security of the country '1 I am mor~ 
worried on that. Therefore_, I would 
request the Prime Minister kindly to 
tighten the Intelligence machinery so 
taat all these thinlS are not allo\fed to ,0 throulh. 

About the induction of arms I 
would I ike to draw the attention of ~h'is 
House to what happened after the 
'Blue Star Opera ion'. I remember that 
day, just as one of my hone colleagues, 
Mr. Azad, narrat cd his experience in 
the Cabinet, that I wouJd like to nar-
rate my experience with Mrs. Gandhi 
when she convened a meeting of the 
Opposition leaders after the 'Blue Star 
Operation'. She gave all the details. 
~he told us how many arms were indue .. 
ted and I asked her plain and simple 
question. I said "Madam, Prime Minis-
ter, every day on the Television you 
a~e displaying arms that have bee6 
captured. But shall .I ask a bumble 
question? With your administration in 
Punjab, how all these arms were 
allowed to be inducted and she instinc-
t iveJy said : it is a failure." 

But the Defence Minister came to 
the defence of the Prime Minister and 
the Defence Minister said: "No it is 
not a failure. What is to be dQne ? The 
arms we re not openly inducted into the 
Gurudwara. They were taken below 
the food mater ials in trucks and they 
were taken in a hidden Way." I asked 
a simple questiGln: "Tomorrow if the 
enemy tries to smuggle arms into 
India, will they take out a banner and 
procession and say that they are cominj 
with smuggled arms, beware". They 
will always smuggle arms hidden below 
the hey, below the food truc;ks, and 
they is how they tried to do. If you 
can check us at the airports, why did 
you not allow every truck going to _th~ 
Gurudwara to pass through an eletro-
nic frame, so that whenever there was 
a signal, you could have stopped t ha t 
van only, taken out all the arms and 
then allowed the truck to go to the 
GUfudward. Bu t that was not done. 
Why were these arms allowed to be in-
ducted into the Gurudwara? That is 
t he question. 

Now, the oriainal demands of the 
Sikhs were almost letting settled. 
That is an important point. I want to 
recall that the relay of kir tan in ,,,,btJnI 
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is alreadJ settled through Jullundur 
radio station. Then, Centre-State rela-
tions is agreed to be referred to the 
Sarkaria Co~mission. River water d s-
pute is agreed to be settled under the 
Intel-State Water Disputes Act. Then, 
there's the interpretation of Article 
2S of the Cans itution. I am one of 
those who feel that Articl e 25 of the 
Constitution is in t'oupport of the Sikhs 
to retain their identity. Dr. Ambedkar 
said it in the Constituent AssemblY 
also. Bpt they have dr)Ubts. I congra-. 
tulate the Home Minister, who said on 
the 600r of the House that they have 
decided to refer the interpretation of 
this Article to the experts and various 
bodies of Sikhs including Akali Dal. 
Some people condemned the Govern-
ment, but J. cong atulate the Govern-
ment. 1 only said one thing that you 
have the genius to do right things 
at the wrong moment. But as I said, it 
is a correct step. Immediately, the 
next day when agitation stopped, eve') 
that problem was solved. Almost all 
the original demands were getting 
settled. 

In the end, I would say, what is 
needed is fiexibilHy and firmness. I 
agree with -Sbri Bhagwat Jha Azad. 
But the question is if negotiations are 
to be conducted, with whom are they 
to be Ct)nducted ? Longowal bas re-
signed; Badal has resigned, I think, 
to express the ir silent protest against 
the manner in 'whicn the extremists are 
behaving. Let us wait and watcb what 
eJ.1¥rges. If something emerges, settle-
ment can be done, but as far as the 
extremists and foreign elemedts are 
c011cerned, be very firm, and through 
you, Sir, I may tell the Prime Minrster 
that the Govemm'ent may be y(:urs, 
but the nation is ours. [n this land of 
Gandhiji, Hindu-Silch unity is the dream 
or all of us. The bomb may destroy 
our liveAS, but our dreams wil)' never 
be destroyed, a dream will continue 
and we will live upto the dreams. 

of IntelHg~nce Agencle~ 
I" tie COlllllry 

[Translation] 
SHRI BRAHMA DUTT (Tehri 

GarhwaI): Mr. Speaker, Sir, all eYes 
of the country are or this Supreme 
House in which we are discussing th~s 
subject and the country expects that 
this Supreme House will not only dis-
cuss this issue, but would also give a 
new direction to the country. 

I would like to draw the attention 
of this hon. House towards one basic 
question. Today we are talking of 
certain terrorist 'lctivities, bomb bl asts 
or certain other hapPenings but the 
basic quest ion is how the terrorism 
comes into existence. Terrorism comes 
into existence when we lose faith in 
the democratic set-up of the country 
and the minority wants to t ert orise the 
majority. Another reason is that certain 
people, within the country and outside 
the country want to sp:-ead anarchy in 
our cQuntry. 

13.24 hrs. 

[MR. DBPUTY-SPEAKER in Ihe 
chair.] 

I am happy and I want to congratu-
tale Government that they have wel-
comed a discussion on this subject. I 
also Want to thank all those han. 
Members who have participated in this 
discussion with great instraint. But one 
t bing I would I ike to submit is that all 
the political parties, whether in power 
or not, will have to ponder over this 
qu~stion Whether if they are not in a 
majority and their views are not accept-
ed by the majority, they can resort to 
terrorism. We have seen that tttrrorism 
is being resorted to in Punjab on Cer-
tain issues but it is not confined to 
Punjab alone. In todayJs papers we 
have read that a former Chief Minister 
of Jammu & Kashmir has stated that if 
the present Government of the State 
is not dismissed, they will launch an 
agitaticn and the leadership of the 
agitation, after a few days, may go into 
the bands of the terrorists. It is a 
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mattcr for very serious concern. What 
happens is "hat some parties appear 
different from outside. Apparently 
they talk of politics but from within, 
theY are in collusion with the anti-
social elements who beliave in terro-
rism. We have seen that in the past, 
certain political leadel s had contacted 
the terroris's. We a:so saw that the 
relatives of the terrol isIS had been 
honoured. No one at that time con-
demned those activities. I appeal to 
Government, spcclally to the Hon. 
Prime Minister, to ensure lhat after 
punjab lhc leadeuhip of the agitation 
in Jammu & Kashmir does not slip iTitf' 
thc hands of the terrori~is. The evil 
should be nipped in the bud. 

It is the re~por;sibilitY of the police 
to roa intain law and order in the 
country. We had C07'lsti'luted a police 
(ommission. We have its report with 
us. Many Sllggcstions have been given 
in it. Amongst them, there are certain 
suggestions which, if accepkd, will 
neither I equire any chapge in law nor 
al~y expenditure by Government. We 
should accept such suggestions imme-
diatelY and implement them. Th~ State 
Governments should be involved with 
their implementation. Because it is the 
responsibility of the State Govern_ 
ments, they should be invo~ved. The 
Ch;ef Secretaries and the Di:ectors-
General of Police should also be in-
v01ved in th is task. If some financial 
provision is· to be made, that should 
also be made. Prevention b better than 
cu:"e. We need a strong police system 
in our counuy. We need to update our 
intelligence organisations also. 

With a view to maintain law and 
order in Qur country, along with the 
police Jnd inteHigence serVIces, we 
need a citizenis security machinery 
alsO. In any security arrangement, 
the citizenes also play an impor-
tant role. We have constantly been 
obscrvinll how much help the citizenS 
can give to Government to curb the 
activities of the anarchists. and 
terrOl ists. The help given by the 
ci tizens io> unparall ell ed. 

Certain incidents took place after 
the assassination of our Prime Minister 
and attempts were made to shed the 
blood of innOcent People and to dis-
member the country but thpse 
attempts were failedby Govercment's to 
vigilance ~r:d fil mncss. In spi e of the 
killings of certain innocent people 
recently, tbe countl)' h<1s remained 
calm and these incidcn~s did not evoke 
any advarse reaction from the People. 
We shall have to find out solutions 
of the problems in a democratic 
manner whether they relate 10 reSClva-
tion or any other matter or some 
p~ obiem of any Stale. For solving our 
p: oblems We have not to encour~ge 

tel rorism, nor are We to hold ! alk4t 
Wi1 b terroris: s. Talks should continue 
with others. It is imperatiVe for all 
p0litical parties, includinr those who 
have never ra ised . their voice ag:tinst 
the Punjab terrorists It is a good 
thing that all parties are condemning 
them today. We shou1d encoumge 
this tendency. Whereas We net:d to 
~upp:'ess terrorism with firmness, it is 
also necessalY that these clemen:s, 
whether they are in fo~"eign countr les or 
are being helped by unfriendlY powers, 
shou'd be isolated. For this, we should 
definite1y expect all the politi, al parties 
to form their own code of conduct 
stipulating that neither they will take 
any help from the terrori.:.ts TIor would 
they giVe any he1p to the terrorists. 

Once again, I would like to respect 
what the former Chief Minister of 
Jammu & Kasmir has said, His state-
ment hac; been pUblished in today's 
papel s. He has demanded that the 
present Government shou'd be dis-
missed and if it is not dism:sscd, an 
agitation will be launched against it 
He has further said :- ' 

tE'nllish} 
"The Movem.!nt launched by us 

will pass into the hands of tbolie over 
whom I have nv control. In case this 
happens, there might as well be blasts 
in Jammu and Kashmir, as we are 
witnessina in Delhi and other States..''' 
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From this, it looks as if he intends 

to start an agitation for the dismissal 
of the Government there. Whenever 
the dismissal of a Government throuvh 
an agitation is talked of, such a 
situation arises. The place to bring 
down a Government is the Legislative 
AssemblY and not the streets nor the 
means for it is the launching of an 
agitation. Moreover, this shows that 
such eiements are p;oesent there which 
will take Over Or will be handed over 
the leadership of the agitation. It is a 
very serious matter and I am referring 
to it as an example only. Today it has 
happened in Delhi and its surrounding 
areas and Jammu & Kashmir is a vo!ry 
sensitive area into which enter out-
siders and where We have to be 
virllilant. If responsible leaders of that 
area utter such t hin1tS, it cannot be said 
to be a right thing. I wou!d like to 
appeal to the Hon. Opposition leaders 
to think seriously among themselves 
and decide that they will condemn 
terrorism, violance and the use of force 
where .ever they may arive. I appeal 
to Government to deal with the 
terrorists strictly and at the same time, 
take into confidence the saver elements 
of every comlIlU!lity whether they arc 
in the country or outside the countl Y 
and strengthen their position. J also 
demand that those foreign powers who 
want to create destabilisation in our 
country should also be warned. India 
is in a pasitiop to do this. India is not 
merely a country, it is a big market 
where those peop:e have economic 
stakes. We cal' raise our voice against 
them but the utmost need is to 
streoFthen our internal security. For 
this, even if you have to create a 
separate Department of internal 
security (Intelligence), you should do it 
and appoint a separate int ~rnal 
security Informatjon Minister.. The 
persons who may work: in thMl Depart-
ment should be equipped with modcrn 
equipments and reSourCes. We should 
consider the report of the Police 

0/ Intelligence Agen-
cies In the Country 

Commission. We have our Internal 
Security Academy at Mt. Abu. There 
is a lot of information available in it. 
We should make USc of it. A new 
force shou!d a!so be created whose 
job should be to gain 1he confidence of 
the people, to strcl'gthen 1he internal 
security of Ihe count) y al'd to moder-
nise the ci vii security arrangements. 
Whether it is the foreign invader or the 
internal enemy, the citizens can help 
us most; they can inform us about the 
inpending danger and can also he'p 
Government to face that dar ier. 

With these words, Sir, l hope that 
this discussion wiJl ~ive a neW direction 
to the country and Govcrr.meht apd 
the people will be able to rise abOVe 
party politics and political intrests and 
will provide make some concrete 
contribut ion so that in future we shall 
be able to fight teflorism and violence 
and the internal and external enemies 
of the countlY. 

SHRI LALIT MAKEN (South 
Delhi) : Mr. Deputy-Speaker, Sir, it is 
neither a poJ ideal issue nor an 
ideolo,-.ical one. For the last several 
Years the incidents occurri r g in our 
country prove that there is a plot to 
disintegrate our country and the aim ot 
the reCent h.;ppenings was the ~1me. 
They want that the negotiations should 
stop and gradully the leadership should 
sl ip from the Akalis into the hands of 
the extreD1i~ts. I feel that the extre-
mists have succeeded in their designs 
In a way, the negotiations ha¥e reached 
a deadlock and you must have observed 
that the moment the talks are going to 
begi!1, some incident takes place, some 
person is killed or some leader~ is 
murdered and the talks do not start. 
RecenUY when the ta~c; were going 
on and an atmosphere to create 
congen ial conditio.Js in the country was 
being formed, a murderous attack: was 
made on Shri R L. Bhatia and the 
aim "behind tt- e recent incidents in 
which hundreds of people were killed 
and injured was also to creat e an 
atmosphere wh ich miaht force Govern-
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ment to r'efuse to participate in the 
negotiatiors ard in thili way a feeling 
of frustration m;ght be created rmong 
them so that they might withdraw to 
the background and the extermis.s 
might take over the leader.;hip from 
them. The maHner in which Mr. Badal 
and Mr. LOT'!;owal tendered their 
resignations proves that the extermists 
are trying their best {O succeed in 
their aim gradually. Now, the question 
is wheth cr it will be beneficial to hold 
talks with the Akalis in such an atmos-
phere. It is said that th:lY have m3de 
sacrifices. I em not prep::l1 ed to a~cept 
that Mr. Lor.gowal or Mr. Badal hus 
made any sacrifice. I would like to 
say that they are coward and timid. In 
my view it is an unfortunate thing that 
today there is not even a single Akali 
in India, who would dare say that 'he 
extr.:mis.s are doing wlong things or 
who would strongly oppose them. 
There wi 11 not be a sing' e Akali leader 
in the country who can vehementlY 
oppose them. Government took a 
unilateral decision and released the 
Akali leaden and removed the ban On 
the Sikh Youth Fedetation. i would 
1 ike to draw the uttent ion of the Hon. 
Home Minister towards the Llct that if 
it is obsel ved carefully and minutely 
you win find that the number of 
incidents of murder, etc. htis increased 
f10m the time of their rel ease till 
today. I do not say that every Akati 
is an extremist. There are many Akali 
leaders who do agree that what is 
happening is wrong. Many Sikh 
brothers ag ee th:lt the efforts which 
beieg made to didintegrate the country 
are wrong. But it is a g.reat misfortune 
that there i., not even a sin~le Akali 
leader who would say openly th_lt he is 
ready to face the extr-emists and the 
Hindu-Sikh UnLy in the country win 
not be a):owed to be dislupted. Under 
these circumsta~ces Government will 
have to decide whether it is propel.· to 
hold talks with the AkaJis or Tlot. The 
meeting of the Akali Dal scheduled to 
be he!d on 17th has been postponed. 
I feel that Bhindrnwale has tried to 
diSintegrate the count1')" and created 

circumstances under which Indiraji was 
murdered. If his father is made the 
ldadcr of Akali Da), will GO~ernment 
be prepared to hold talk" with them? 
[ would like to point out that handing 
over the leadership of the AkaH Party 
to BhindrawaJe's father means that they 
do not want to hold t aiks with Govern-
ment. They do not want a sOlution of 
the problem. They only want conflict. 
Thcy want to create Khalistan in India 
to implement the demar.d raised in 
Britain and U.S.A. in tfiis regard. How 
long WOUld we have to wait for these 
Akali leaders 1v hav4! some sense? 
How long would we have to wait for 
the Akali leaders to vehemently oppose 
the extremisls and hold talks with 
Government '1 We have been seeir.g 
this thing for the last fou r years. 
During the period of these of four 
Years, hUl.dreds of persons had been 
done to dealh. Indiraji had also 
sacrified her I ife, because Government 
wanted to hold talks With the Akalis. 
The Akalis do not have courage. Out 
of fear th.:y are hidden in their hou'les. 
They dare not oppOSe the extremists. 
Arms Were continued to be colleeted 
and stof"!d in the GurUG14aras and 
hundreds of perSOnS wel e done to 
death before their eyes, bnt theY dared 
not to oppose them. Talks about the 
country's unity cannot be held with 
those havin& no leadership in their 
hands. If you ho!d talk~ with those 
persons, who cannot oppose violencc 
in the _ountry, then I wou'd like to say 
that these talk., are not going io prove 
beneficial. The P oblem will continue 
to remain as it is. 1 would like to ask 
the head priests as to when they issue 
Hukamnama. Innocent pel Sons were 
done to death throughout the countr) 
before their eyes. Even then theY 
kept mum. Bomb blasls occurred at 
many places" Even then the priests 
kept mum. Now, they will not issue 
Hukamnama against such incidents. 
They will do so when the President of 
the COUntry or Sardar Buta Singh is to 
be declared 'Tankluli)'IJ' Murders will 
continue to be eommitted in the 
country, but they will nOl oppose. They 
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will not issue' Rukamnama' to Aka1is 
to oppose the extremists. Under these 
circumstances, 1 wou'd like to say 

that guns have been p:aced at the back 
of the pries4 s and out of fear the 
priests and the Akali le~ders cannot 
raise their voice. Hence, the holding 
of ta]ks with them by Government 
is totally meaningless. 

Mr. Deputy-Speaker, Sir, secondly, 
I would like to :my that it is high time 
that the Central Government do )'lot 
allow religion, to mix up with politics. 
Recently, I read in the newspapers 
that the priests have decided that such 
and such persons will be made the 
leader of Akali DaL 1 would like to 
know whether the Akali Dal is under 
the control of prie..-:ts. .similarly, 
Jagatguru ~hankaracharya may start 
saying tomOff('W that Mr. Rajiv 
Gandhi may not be made pres:dent of 
the Congl ess Party. If so-called pro-
tectols of religion start deciding who 
should be made president of a parti-
cular poliotical party, then it will 
become difficult for fovernment to 
function. Now the time has come 
when we h:we to take a clear-cut 
decision to keep religion away f{om 
the Constitution. If we have to enact 
some law to separate religion from 
politics, we should do that, otl er-
wise such incidents will continue to 
happen in the countly and the so-
called protectols of religion will conti-
nue to issue such statements. 

Mr. Deputy-Speaker, Sir, 1 
strongly demand that all the communal 
parties in the country like the Sikh 
Youth Federation and other communal 
parties, which have no conceln with 
politics, should be banned, and a new 
luw should bc enacted to bring all the 
religious places under the control of 
Government and the so-called pro-
tectols of rergion, who want to 
disintegrate the countly in the name of 
language, religion, etc., shouJd not be 
allowed to indulge in politics openly in 

of Intelligence Agenclel 
In the Country 

thes e religious ~laceJ. Government 
should take over the management of 
all the religious places itl their hands 
by enacting a law in Older to ensure 
that nobody creates diso rder in the 
name of religion. 

Mr. Deputy-Speaker, Sir, the 
ext remists ar rested so far and found 
possess"ng illegal runs and bombs or 
found indulging in such illegal activit ies 
should be directly awarded death 
sentence under the prov~sion of a new 
law. The sentence should not be less 
than that, bec:lUse it is amply clear 
that a person who keeps illegal arms 
and ammunition ill his house intends 
to kill atleast 10 to 20 persons and n\) 
sentence other than de:tth sentence is 
adequate for a person who intends to 
kill 10 to 20 persons. If you want to 
curb the extremists' activities strictly, 
I urge that it is nigh time that a new 
law be enacted in this regard nothing 
less than death sentence should be 
awarded to those from whose houses 
illegal arms and ammunition and Of he r 
explo~ives are recovered. 

Mr. Deputj-Spcake r, Sir, I do not 
want to condemn oppose somebody 
here, but if we say that the extremi S1 s 
are being helped by foreign CDuntr ies 
and they are not getting any help from 
the Indian people and no Indian leader 
is at lheir back, it w ill be wrong and 
it will be like closing our eyes to the 
realIties. We should go into it in 
depth and try to find out whelher some 
political parties and certain pOlitical 
leaders are involved in the deteriora-
tion of the conditions in the country 
today, and Whether irresponsible 
i atements are being made to catch 
VOles, without even caring to both about 
whether some people are being done 
to deaih. A. e such people responsible 
for such chaotic conditions '1 WbeJl 
Indiraji was alive, the leader of the 
Bhattiya Janata Pa rty, Shri Atal Bihati 
Vajpayee, who is not a Member of 
this House ~t present, used to say 
again and again tha1 lndiraji was 
sleepins and she was not takins any 
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action and when she took strong action 
and sent the Army to Punjab, the same 
lelder of the B.J.P. Shri Vajpayee 
clup{g:ed his tone after a few days and 
said tha t there was no need to send 
the Army there and the polic~ cou1d 
tliemselves ha\fe dealt with the situ-
ation. Similarly, with the inten ion of 
leiting a few votes, the P resident of 
the ]anata Party, Shri Chandra Shekhar 
al~o opposed the sending of army to 
Punjab. His rtatement ha~ appeared 
in the press also. It has been sa id 
thereir. that this action of s:nding the 
Army to Punjab is wrona. Does it not 
encourage the extremist.? These 
extremists used to pile up atocD of 
narcotics and arms and ammunition 
in the natne of relic-ion. Does it not 
assure the extremists that certam 
political partiel arc at their back in 
tho countr, 7 Does it not provide 
encouragement to them '1 The ]cadc:rs 
of the B I.P. even expressed their will 
to plead the cases of the extremisti in 
the Supreme Court. I feel that all 
ethicallimitationl have been aurpassed. 
When a leader of the H.J.P., Shri 
Lekbi decided to plead the case of the 
assassin of Shrimati Indira Gandhi, 
he hal violated all limits of ethical 
self-restraint in the wOrld. 1 would 
like to point uut that nobody in any 
contry of the world wou1d dare pI.ad 
the case of the alsassin of t.h.e Prime 
)l(iniater of that country He agreed 
to do so under tbe circumstanc'es when 
Jagjit Singh Chauhan announced in 
Britain that the pe non J who would 
k!H Indira Gandhi, wopld b. aiven a 
rew'lrd or one lakh dollars. The 
leader of the B.I.F. did not make any 
statement prior to and after that. 
Wh-en Shrit11ati Indira' G~ndhi laid a 
few days before her death that the 

- country~ W4i1 facin, dan,er from 
internal and external forc •• , they iaid 
th~t t4c~e waa no danler to the cQl1,tltry 
from ioternal (Jr ex.ternal forccl, but 
t~ danger was (rom Shrimati Indira 
Gandhi. A tew days before her death,' 
~u4bary' Cflaran SlnP aaid that 
'funtrrs bi~~t enemy, if' an'y, Wail 
lnd;ira ~andhl. I woqld 1 ike tQ point 
out that onl, tbat ty_p •. ,C politwa\ 

aU '- J -

atmosphere which wa_ ereatcd ~ 
them was responsible' for Indira 
Gandhi~s murder. The same political 
atmosphere took the life of M6atmw 
Gandhi. A communal a tmosphere was. 
created, due to which Mahatma 
Gandhi and Indira. Gandhi lost their 
lives. I,.therefore, would like to lay': 
tbat the~e pOlitical partie .. arc fuJ~' 
responsible for makinr this problem 
more complicated. Fhe extremist. 
a.re fully assured that if they tilt 
somebody, certain p~werhungry part iel' 
involved In vote-catching politiCS win., 
iupport them. 

'. Today we organise meetings 'at ~tho' 
Ramlila Grounds and demand \h' dis-
misal of this government as it hs 
proved linefficient. I would like to tell 
these vote-hungry parti:8 that they have 
t Tied to build their palaces over deaa 
bodies ant1. whenever they bad got -an 
opportunity they had tried to please 
the people of one community or tbb· 
other. B".Jt the Con,ress people and 
our Government never thoulht tbat 
someone would ret displeased 'with 
them. Shrimati Indira Gandhi 'flU 
awar e of the risk to her lIfe and she 
knew that any bullet from any aide 
might pierce throu, h ~er body any 
mom~ntt but the did not· care fof' 
that and ulti.at~ly aR.. aaerile4 ltei 
lIfe for tbe sake of the eountry. 

Yr. Deputy-Speaker, Sir, in tlte 
end I would liko to point out·dlat the 
vililance department hfll allown aa' 
urter failure in this rep.d. Bo ... · 
were Plante" at doten of pi_c;ee in ~fhc 
country.and I feel that at '!I~st: 100' 
~sons might have been hi~to-&) 
this job and 9V intelli •• nce depart-
m.nt. pould not come to know ~ : 
their activities. It ia a very·.t r~' 
thins. I WO)lld, therelor_lL.lih to·: 
urc. that intellilcnce aheutd- .. ~ 
IlI'CDlth~ cd. in the country te wcli 
an elltcnt that IUch .. litUMion may 1'0* 
d:evelop Aplin. 

With then 'Wo rda I d_andHl1bj" 
tho cI_ian. of tbe eatremjjt. sbCMlkt .. 
tbwaJft ed GODlP !etcly. At p~ tile 
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Akali Party is without any leader. The 
fa.ther of Bhindranwale~who is responsi-
ble for Indira Gandhi' murde~, is going 
to become the leader of the Akali 
P;~rty. In thLse circums~nces, Govern-
ment-. should decide and they would 
not hold talks with the Akali~, and that 
they WO\lld not hold talks with extre-
mists. The agitation must be crushed 
so that the uni'.y and intesrity of the 
~:oufltry could be maintained . ' 

[English] 
SHRI DIGVIJA Y SINGH (Surendra-

nagar}: Mr. Deputy-Speaker, Sir, I, 
share, along with the other Members 
of the House and the bereaved families, 
the grief for those who have lost their 
lives in the incidents of Friday and 
Saturday. ~Y waiving of the Question 
Hour and admitting the . discussion 
under R"lle 193, the Government have 
acted very wisely, and this very fact 
shows the concern which th e leaders 
have as far as this issue is concern ed. 

The question arises who are the 
extremists. We have been hearing: 
different theories, different definitions. 
Akalis have been denouncing extre-
mism but, at the same time, the¥ have 
been honouring those very persons 
who have been committing these ·acts 
of extremish1, of vi olen ~ e. When Mrs. 
Gandhi was assasinated, the Akalis 
came out with a statem~nt of condem-
nation but the next day they withdrew 
it and kept quiet after that. Sant 
Bhindranwale, who had been the 
genesis of violence in Punjab, has been 
hail.ed as the hero of the struggle of 
Sikhs. Mr. Longowal, at one time, 
bad condemned the violence but the 
second day when'. he was on a round 
of Delhi, he hailed the very assassins 
of Mr3. Gandhi who had been the 
traitors of this country. The dividing 
lin~ between the Akalis and the 
extremists has become so thin that we 
really do not know whom to call Akalis 
and whom to call extremists. I do 

·of lntelligenct Agen-
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agree With Mr. Madhu Dandavate ' 
when : he says that all Sikhs are n~( 
Aka! is ·and a ll Akalis are not extre~ · 
mists. But the very Utterances of i~e 1 

Aka! i leaders' create a doubt in the ' 
minds Of the people of this count~y as 
to what does the Akali Party . stand' 
for. Does it stand for the unity 'of 
India ? Does it stand for peace· a~d " 
prosperity of Punjab ?·Whatever they ' 
may say but by the ir acts they have,· 
proved to the contrary. ' 

Mr. Madliu Dandavate has read 
out '.he statement of Mr. Parkash' 
Singh Badal. The facr that he chose 
the floor of the House and not :the: 
Press to convey his feeling!., is again 
a thing which creates a doubt in our 
minds. We would like to know how ' 
serious are the Akali leaders in· 
condemning such acts of violence. To 
my mind, the Akali Jeadersh ip has · 
become so weak, th ey have become 
totally ineffect ive, that they really do 
not know where they stand today for 
what th ey had started. Sant Bhindran~ 

wale , who h:: d cr eat ed fear in the 
minds of the peop:e at large ,who ·had 
crea(ed fear in the minds of bureau-
cacy in Punjab and who was responsible 
for all that has happened in Punjab, is 
now being treated as a martyr: His 
father has been handed over ' th~ 
leadership of t he Ahli Party. Both 
Mr. Longowal and Mr. Tohra nav6 
sdid that they shall abide by the wi.she~ 
of Bhindranwale's fa th er . These are 
the people who have 11Iways believed 
in violence , who have !!.!ways raised 
the issue of separatism, who have 
always looked beyond our borders · for 
their help. We cannot take it very 
lightly. Nor can we ignore the doings 
of the extremists who hav11 tak:n over 
the leadership of the Akali Party.' 

Shri Longowal had visited Delhi 
some time back and had held discus-
sions with the Opposition leaders. We 
do not know what came out of those 
discussions, but the very next day · he 
went out and called the assassins of 
Shrimati Gandhi as the martyrs. 
Therefore, this really creates doubt in 
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the minds of the people of this country 
whether the Akali leadership is really 
serious in curbing this violence. 

Prof. Madhu Dand'l.vate in his fine 
speech had mentioned lot of points, 
but when it came to suggesting ways 
l!,lld ·means of curbing this violence, 
he only said because there is no one 
in Akali leadenhip to nerotiatc, there-
fore, please wait and watch. This 
has been the attitude of the Oppo~ition 
parties in our country. They have 
a~ted.· most irresponsibly whenever the 
occasiun arose. They have condemned 
the Government for inaction, but 
when the time came to suggest a 
course of action, they only said please 
wait and watch and let things emerge 
by themse'ves. I would like to urge 
upon toe hon. Prime Minister not to 
be guided by any opi11ion or any 
statement of any Opposition leader. 
The country has voted him and his 
party to power with a clear mandate. 
The way we have handled the Punjab 
situation, the way the Btu estar Opera-
tion was conducted had been widely 
received and the people of this country 
have given a clear verdict and a clear 
mandate and have approved the way 
this Government and the previous 
Government had handl<;:d the situation 
in Punjab. 

I do not unders tand the role of 
the BJP also. They have called a 
Bundh today and pcop1 e by and large 
must have responded to it, but at the 
time of such a crisis what we real'y 
needed was a clearcut support for the 
Government rather than creating such 
kind of divisive acts by which the 
mind and confidence of the people is 
further shaken up. 

I have a point to say about our 
intelligence agencies. I would request 
tl).e hon. Home Minister and our 
Prime Min 'ster to have a look again 
U:t the functioning of our intelligence 
agencies. A number of crimes have 
been committed, a number of violent 
incidents have occurred, but we have 

cies In the Country 
by and lar!!e failed to appreh.md the 
people who have been behind all this. 
I would urge upon ·the hon. Prime 
Minister to deal with the extremists 
with a firm hand. There could be no 
compromise on these issues. I am 
sure the hon. Prjme Minister will do 
the need(ul. We have total confidence 
in his 1 eadership, I would request that 
some kind of people's particip'ltion to 
fight the extremists is called for. We 
have to organi~e the peop.le and the 
civi1 defence forces. We have to train 
the people by and large about how to 
deal with such cases of vioience. 
Therefor, I would urg6 the Hom~ 
Mini3ter to come out with specific 
propo~als of civil defence so that _this 
extremists activity is curbed. 

The hand of foreign powers which 
the Akalis have started highlighting is 
definitely to be looked into. One. of 
the bon. Members mentioned that one 
of the bombs which was recovered had 
Pakistani marking. If that is true it 
is extremely serious and we arc s~re 
that our hon. Prime Minister will took 
into it. 

14.00 hrs. 

Sir, the political solution of! 
Punjab is the only answer an'd ·by 
giving concession, the hon. ·'Prim,- ' 
Minister moved in the right direction. 
We may have conceded this, they rpay · 
have considered this as a weakness · on · 
the part of the Union Governm~nt but 
it was a step in the right direction' an'd · 
we firmly believe that by giving su'clt 
concessions we can expose the demand·s' 
of the Akali Party. I feel they are , 
only interested in power. They are · 
not interested in the welfare schemes · 
nor are they interested itT' the solution : 
of the problem. 

SHRI KOLANDAIVELU (Gobi • . 
chettipalayam) ; Mr. Deputy-Speake;f · 
Sir, on behalf of our Party and on beha) 
of the people of Tamil Nadu; we express 
our heart felt condolences to . the 
bereaved families on account of blasts · 



~ 91 -DI,cus" rtl : Sftu~ 
'-110M ArWtl, Old of Series 
of Bomb Eqlosi_ in 

MAY 13. 1985 ode, Purts of Nbr- 392 
tllem 111& and Ftlilure 

BMIII """ 
fshri Kolandaivelu] 

and explosions. Actually, the recent 
~pi~ode, or I can say the recent .!xp~o
sions and blasts, is a challenge to the 
nation. It is a challenge to the young 
blood, our hon. Prime Minister, who is 
younl, energetic and dynamic ill his 
activities. But we have seen in histOl Y 
that extremism or terrorism will always 
fail and it will fail miserab1y. So it is 
the need for a consensUs on the 
approach towards the terrorists' menace 
that is paramount now. There is no 
room for ambivalence in the present 
situation. I think the terrorists have got 
11.0 interest at all in lolvine the Punjab 
problem. But their main aim is onl)' 
to creat e panic, tension and chaos in 
the country So, they are said to be 
criminals a.nd are inimically disposed 
towards India. And I must say that the 
people of Tamil Nadu are always with 
the Prime Min ister in order to help 
him in all the dev;!lopmental measureS 
and to put down extremism and terro-
rism. I would spl'gest that adminis-
tfatively the and-ten orist machinery h8s 
to be toned up immediately. A lot 
must be done in this respect. It will 
be wrong to assume that criminal'S are 
murderous ganiS and will repeat the 
tame mo4lu op~rlllldl everywhere But 
the)' may switch over to adopt some 
other methods. So, this is the rjght 
time to P\lt do)vn terrorism and extre-
mism. Terr Otilt)). in any form sbou ld 
be put down with an iton band, if 
necessary. \\'boever he may be, in 
w~ever position be may b~, if he is 
a t-enorist he .. ould be taken into eus-
tOl\7 iallne~.tely. I want to say sin-
cerel)' tbat since our bon. ,Prime 
Mi1\ister is dynamic, and he wants to 
see the 21st century immediately and 
wants to sec the country develop in all 
its aspects, he should put down su\. h 
terrorism and terroris.s who want to 
ar~_t the IrO~t~ of our country~ I 
be, to submit. tbat we must make it 
cleat, that those who deliberately 
i~ulaf in equivoea tion Qn the issue of 
terrorisjn will not be riven legitimacy 
r r~SDectability directly or indirectly. 

1(, I 

of Inlelllgenc~ A;eneies 
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That is the point I wanted to make on 
behalf of my party. 

SHRI G. G. SWELL (Shillong) : Mr. 
Deputy-Speaker, Sir, I stand in this 
House today and hang my head in &rief, 
the giief for so many innocent people 
who paid with thei r Ijve~ for nothing 
that they Were cOncerned with, for a 
cause. a diabolical cause of a &roup of 
people. I hani my head in sha l l1e that 
there could be such type of diabolical 
sadistIc, heartless people in thi~ 
country. [hang my head in outrage. 

Our Intelligence aBen cies have 
failed to aet the information. When I 
Iioay that, I do not speak with any 
sense of rancour or any sense of 
crifcism. I am aware of the diffi-
cui ties we face. But here is a situation 
that has been WIth us for some Years-
two or three years, the cllmax of which 
Was the Bluestar Operation and yet 
another climax I.Jver the climax was the 
assassination ,Jf our revered, beloved. 
former Prime Mmister, MIS. Gandhi. 
It should be well-known to everybody . . , 
to our IntellIgence agencies especially 
that the hardcore of people behind 
these acts ha Ve not beeu reconC iled in 
any way and especially in the last few 
days when the extremist group in tbe 
Akali Organisation had upstaged a 
number leaders of and taken over the 
affairs o' the Mali Dal It was OIlly 
natural that we should have exp"cted 
that they would not end just with t_l 
seizing of the leadership of the Akali 
Dal but t bey would be doing aomething 
else. OUf intelli~ence aaen cies must 
have been involved in this question, 
aU these monrhs, all these years. They 
should have been able to find out the 
groups of these people, the cricles in 
which they operate and it would have 
been only natural that they shOUld have 
been able to infiltrate into these oraani-
sations and to know in advance wha twas 
goine to happen, to warn the 9.overn-
ment so that, pre/entive meaSUFes 
could have been taken. But we are -all 
taken complete:y by su Jprise. I do not 
know, if the Government itself has 
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been taken by slirprise. That is the first 
point I would like ~o make. I say this 
in a spirit of constl UCl ivc Cl It icism. 

Another thing that we cou~d make 
out be reading the p~pers is that when 
the first bomb I. xp:oded, this tooby-
trapped bomb, there was no wOld or V~l y 
little of it sent rourd the city that this 
sort of thing has happened, and it cou:d 
happen in 0 ther purt of th~ city as 
well. We could hJve uSl...d our 141dio. 
We could have used o'hcr mc. I S to 
WaJ n the public th<1: this so. t of 1hlng 
has happened, and ih~~ they should be 
careful with these kinds of objects. 
These cowardly people have planted 
trar.sistor booby-trr.pped radios in 
d;tferent arc's We fL it,d in that again. 

Havmg s;lId that, I thmk, this dJs-
cussion today has b~cn usdul and it 
has been right. II h.ls been right t11..l.t 
th~ Government itself h3d displayed its 
concern for what has happened by a. reeing to do ~way with the Question 
Hour rnd to take up this issue. 

Such things are not done norm.ny 
unless We are all deeply concerned and 
perturbed with what has happened. I 
thought this is a good occasion when 
tbis Houie should again, as it has done 
before, demonstrate its anger, its out-
rap e and its solidae ity to combat these 
kinds of things that are perpetrated 
over innocent people and that pose a 
threat to this country in many ways. I 
h~d wished t hat the speeches had been 
less p010mic and we used this occasion 
at least not to find fault with each 
other but to condemn this outrage in 
unequilocal telms and to say" that we 
are behind the Pl ime Minister and that 
we are behir.d the Government in all 
kinds of their efforts in order to See 
and destroy this kind of outraa;Q, and 
these kinds of peopl e. I would make a 
8Ullestion that before wc end this 
debate wbether it woul(\ be ploper, I 
"ut it to you that this House adopt a 
resolution to condemn this sort of atro-
cii;us .a ... t and does so with one voice 
in' unequ i'Yocal terms .•. (/",e"",tfOIIs) 

We have only mourned the loss of 
innocent lives but We should resolve 
to condemn this and to combat it in all 
form~ and tilJt We register, that the 
Parl13ment regis1 erl> its support of the 
Government ar~d the PrIme Mmister in 
all their dIm lS to a nnlhilate these 
PeopJ e and these kmds of activities. 

I have been struck by another 
th ing. ThIS sort of ih l1ig is a very well-
planned opel..!: :0;1. These people could 
DOl luve dobe lhis solt of thing in an 
ad hoc m::lnner-this transistor cabinet 
or casing, so 1l13ny of them. There 
must h3.ve been hur:dreds of them. 
They must have planted them every. 
where. There shou1d have been places 
Where these thiligS are manufac lured, 
these trar.sistor casings and the booby 
traps and distributed. It should be 
possible for the Government-I am not 
s:1ying that the Government should 
come forward and tell us where these 
things are done but I am SUre they 
kuow what is being done. The arrest 
of a particular Pe1son ycsterday and 
the nabbing of two ter rorists in his 
hous'~ should be an indicator and 
should be the lead. But what I am 
driving at is that theSe terrorists must 
h.1ve a command cen tre somewhere. 
There must be a group of people who 
are directing and commanding these 
operations. Unless )'OU are able to 
ideptify that and you destroy it at the 
source, you cannot combat this menace. 
Today it is the booby-trapped bombs 
tomorrow it will be something else. 
We are entering into a phase wher.~ 
these people have attained a certain 
sophistication. Only the other day we 
discussed about the briefing about the 
violation of human rights in India in 
American Congress. Certain imaginarY 
th!np have been said and these peopfe 
got a hearing. This is one type < of 
sophistication to sell to the world this 
idea that the Sikhs in India ba~e been 
di~cri lllinated against and that the rights 
of the Sikbs in india h ave been viola~ 
ted. We have to combat that sort of 
thing. If these people there in America 
or anywhere-else in the world say that 
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these rights aTe violated, what iIbollt 
th. kind of sadism. that is being cont-
l.itt_ by tD~e oeople "1 

We h'\.ve to meet that kind of thin. 
at that level. The sophistication in 
their ooerations is also something tha t 
we have to CO:ltent with also It is for 
tbe government; it is for the govern-
ment agencies to find out. We the 
general public and Members of this 
House can only react. It is for the 
,oYernment to anticipate-we of the 
pubtic. cannot anticipate. But tbis is 
where again and again I have been 
saying that we fail in our anticipation 
or tbings-wbether it is in the conduct 
of foreign attairs or in tbe conduct of 
Home Affairs and everything. Alain 
and again we scem to have failed in 
anticipating things and taking steps to 
pre-empt certain things from happen-
ina. This is what I would like to put 
across to the Prime Minister and the 
Home Minister. I do not bave very 
much to say ; there is not veO'much to 
say realty. Other Members have already 
said 50 much 1 would not like to point 
out that this man hal) said thi s tbing or 
tbat thing_ This is an occasion when 
we have to rise over oUr party ditreren .. 
ces; our personality differences and 
stand like one man and ~cive the. 
government a hand. If the Prime.. 
Mini3t er ever needs a band, be needs 
at hand toda, and l.et us resolve to 
give him tbat hand in every possibl e 
way. 

[T ...... Iatfoa] 
SHRI P. NAMO Y AL (Ladakh) : Mr. 

Deputy-Speaker, Sir, I associate mysel'f 
w irb. my otber hon. friends in condemn-
inllllose people who and responsible 
for the incidents of bomb b1asts in 
Delbi and the surrounding areas on the 
nigb't 1)f Saturday ancS SUnday., killing 
Dlany persons includ inl women and 
c bitdren. No words ar e stron, enough 
to ~on4emn this act. 

Oti.er P.ru 01 N.. 3M 
tlterw I •• ." P"'r. 
tI/ btNN~ _ _ .'.' 
In t"~ COil"'" 

In order to solve the Punjab. prob-
lem, our Prime Minister announced. 
many concessions and toot the initia-
tive for hold ing talks with them. He 
has accepted their demand of holding a 
judicial inquiry in respect of the riots 
which took ptftce in Delhi and SUrroUn. 
din, areas. Th e workers of tbe A.1'J 
India Sikh Students Federation were 
released. Despite that. these jn~iden15 
have taken place. Some hone Met1\ben 
have rightly said that whenever We 
ta1te a step in the direction of fiodin, 
some solution and wbenever some rays 
of hope are visible. such incidents take 
place. The la t cit metbod of Ipreading 
terrorism is the Use of transistor bombs. 
This point has been touched Upon by 
many of our rriendti earlier 

We have read in the neWspapers 
that about 200 to 300 extremists from 
the neigilboutin. countries -have infil-
tra ted into our country and it is not 
kAown where tbey may strite. It is not 
known at which Place and in which 
offiCe they have proposed to I'lant 
transistor bombs. 

14.Z ...... 

[MR. SPEAKER III 1Ir~ C/fQI,J 

Their method of stri\ting bas been 
different -every time. Previously, raH-
way statiom were set on fire". Murders 
took pmce almost (Jail,. Now, t1l~ 
baTe resorted to bomb blasts. In If'I1 
view it waS understood ear Her that 
after '·Operation B1u~ ar- the nerv~· 
centre of tOtTorists activities has 1Jetm 
destroyed. But, now t feel that their 
nene--eentre is locat cd not in ttris 
country but in rome foreian country. 
It Mis been z,hifted to some otber 
country and after recelVtnl proper 
training from there the,. in1UitTate into 
this CO'ttIltTY and indulle in au'" acti-
Vities. In my ~iew it i. nctt a minM 
conspiracy. InternatiOnal oraanitdi 
terrorism and planned tenorism ar-i 
bebind it. A bl& i.mpcTialist Whv want, 
to disintegrate our country is invo~~ 
in i1; soch thinKs cannot hapJ)ell 0'_ 
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MJCh • larle seale without his help. 
How"'et, we have te see how we can 
pet an end to it. ;Arter recei.ins train. 
it-t frGln abroad many J)eople have 
iRfittrated into our C8untry and tbe" 
are c:rtatinl.i8tl1r~ftee bere. It is saW 
tllat there are ahout 8,000 diamond-
catt-en in OUr country. They have lODe 
to bract by obtainiftJ visa from tbe 
~If eOMUtate throop Rome, 
because we have no diplomatic rela-
tions with 'srael. They are setlina 
traillina tbroul'h "MaSSAD" which is 
• CoutJter-part of C.I.A. It is alleged 
tb.t lome of them have a band in 
Oujarat incidents also. It is for 
GO\"cmment to See how far it i, true 
But it is beiDI said tbat al1 tbis cannttt 
happen without their help. Their 
inteDti~n j. to creat e some sort of 
trouble in Assam, PUnjab and Jammu 
and Kashmir. ~ow t trouble has been 
CJ'eatc:d in Gujarat also. They are 
creating troubles, in some form or the 
otber. So I tbink that the only alter-
native with us is to have negotiations. 
Do t the point is with whom talks 
should be held, as Mr. LongowaJ and 
other leaders have tendered their 
resignations as per the reports that 
have appeared in the press. Talks can 
not bc held with tbe extremists. They 
.bould b. tackled. Peol. Dandavate 
and 80IQe other oollcaguci .have right Iy 
said tbat eYt lY Sikh i. not an extre-
mist. '-'hore are many good people 
alao. Most of tbem are nationalists and 
they do not want tbat there shoQW be 
aBY sort of violence. The moderate 
aad national itt Si~ should be orp. 
n.ed a04 talb lhould be held with 
them in ordor to wIve this problem 
tlu .... DOIOtiations. Wc shmakl take 
tho belp of all tllo .. people in the 
COIlAt.." who do Bot want violence 10 
that .. me 80rt of selution may be 
found. Mr. Speaker is rinlina the bon 
apia ud ... in. I., therefore, -ge.' 
t ... t aU .be nationalist Sikhs lh6ul4 
ora.niIe tlleqt.elve.J and he p Govern. 
.. "t in ftndinw out a solution to this 
prbW __ in lome way or the otkr. 1 
.,.. .. 1IIJ .ympathy with the k.ith and 
kin of those who were killed ill tbe 

bomb blasts or otherwise. With thse 
words I conclude my speech. 

[Eq'lsi] 
SHR! NARAY AN CHOUBEY 

(Widnapore) : Sir, throup you, I ira' 
01 aU put my question reprdinl tile 
Intellilcoce of our country. As hal 
Me ft saiJ elaborately, it is a ,elf 
serious th:ns .• We cannot leave aaide 
tbe present situation when our ooun. 
try's is dan&er. The boll\b blast~ in 
Delhi and other Northern parti of 
la4ia have been done by the etdre. 
miats and terrorists which a re a par« 
0{ iatemational pmc to deatabilitle 
thi, COtIIItry. We caDDot 100t light of 
tbat. I would like to live tile back. 
rround for the ftesh spate of violence 
that toole place recently. Sir, after a 
long time, the Government took some 
right steps in the right direct ion. The 
Government instituted for judicial 
probe into the incidents in Delhi which 
took place after Shrimati Indira 
Gandhi's aSiassination. The Govern. 
ment withdrew the ban on the AU 
India Sikh Students Federation. The 
Government relea,ed leaders like &hri 
Longowal and Shri Badal and others. 
They are all steps in the right direc-
tion. Shri Longowal came to Delhi 
recently and he spoke somethin&. lood 
that India is one and they do not want 
to divide India and they would remain 
in India. AU that he said. But he was 
captive of events and circumstancel. 
So, he bad to speak some other thin ... 
Anyhow what the Government did was 
in the risht dire~tion. But the Atali. 
have DOt fully reciprocated them Imce 
they are placed in captive circum .. 
ataaces. All the right thinkinl people 
of India were tbinkillfJ that tbe Goverfl-
ment of India were tryilll to take pro-
per steps The present spate of violenc. 
waa aimed to saootase the entire ~ 
CCII Prof. Madhu Dandavat e stated 
that whenever they was an 04:-'ioa 
for aolution between the two parties-
the Government and Malis-and 
wlaenever they were comin. to .:ortaUI 
co.promise, there was a spate of 
viOlence. The present spate of violeoec 
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in Delhi and in other Northeln parts 
of India was nothing but an attCtnJ')t 
to '$abotage the normal proceSS- of 
solutions which wer.e going to take 
place. Now, it has left a series of emo-
-1:1ons throughout the northern Illdia~ t 
want to bring to the notice of tbe 
Government that our (4overnment and 
the people should not fall prey to the 
trap which has been laid by the extre-
mists ar.d we should not be provoked 
10 that another November-type com .. 
munal riot does not take place. Other 
wise the extt emists_ would speak out 
that Sikhs are not safe in India. and 
they j cannot live peacefully in India. 
This is the game played bv thein and 
we mllst be very strorg in dealing w"th 
the situatIOn. But at the same time we 
cannot fall a pr ey to the trap that bas 
been laid by the ex:tremists and, Sir, 
when we spca1c of ektremists, we can-
not forget foreign Govunments and 
foreign national s who are supporting 
the extremlst~ We Cannot forget 
Pakistan and we cannot forget th e 
USA. Since 1950s when India refused 
to join CENTO and SEATO, with the 
American Impel ialism in its shuygTe 
apinst Soviet Union and wQjld com-
muni::,m, the USA has been annoyed 
with us. India continlles to be neutral 
and the -Americans blve a dislike for 
(ndia'~' neutrality So, this is paTt of 
tilt iotat game of the US Imperiali~m 
tOttiards the rest of the globe. We can .. 
net ror.get that 'it i~ these Amerlcan~ 
Wllo wanted to sabotage the Conferedce 
*1' Bandung whiCh was inithted on tbe 
b:lsis of 5·Princip:es, namely Pallch 
Sheet. Let us not lose ~igh't of wh:!t 
took' place in the -earl i er d:1Ys ftnd I 
btl to rmbtnit that what is happening 
iu India is a p3.rt and parcel of the 
ttnal came of the Imperialist countries. 
Wltat should 'be done'? The Prime 
.it1'iBter had call cd a meeting of the 
ot)p(J4litiOn t'art ies the other day. I' 
tIItnk', the .(Jovetnme'1t should not lose 
iWtieftce, Government mn~f be finn mt 
the eX.hemists AI"eady thel'e 'are 
qertain oommunal peopl e wbo are say-

IIIV111fldip .,., 1W(1U' • 
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i", ,that· the Gover,nment ia c,,~ 
Government has fdiIed,' to take propa: 
tLct~, and Government has aelplsed. 
certain undesira~le elemell;tt, 8Jli 
hence all these things are hap penitia. 
Theyare all communal people, who 
want to fan the passions. But it is our 
lood luck that most of the Indian 
peopl e do not lIke these t'l\ings T-hey 
want that India <should remain united, 
they want that the forces of extremism 
should be curbed and at the same time 
they want that what had happened in 
Delhi and other places in November 
iast be never repeated. The Govern-
ment must take proper measures to 
lee that theBe things ~o nut re~ur. 
3,ain in India. 

Certain process of norm'\lisation 
had started and it was taking a proper 
sbape with the passage of every day, 
but the extrem:sts want that this pro-
celis be sabot~gcd. I hope, the Govern-
ment witI not be prove ked and will 
not be afI aid and will take sufficient 
steps to curb extremism. they must 
see that the process which had been 
lilt a I ted should continue though the 
ii1u'ltion has become somewhat compli-
cated. 

I do not want to deal with tb's sub-
ject in the manner in whi-.h Shr; 
K K. Tewary was dealing. But ,. would 
like to submit th'lt aU eif<Jrh of the 
Government within the Akali party 
have not given'us ge-od resu Its. Longo .. 
wal )tat' resigned; Badal has resigned 
and otnei' people are resigning. There 
is no man in the Akali Da~ with whGm 
you can ta.·Ie. It is not a matter of 
elation, or'to be glad on tbe par-tto' 
the Government. You cannot ";.~lY 
person with whom you can . ta It at th-i8 
time. You h~ve to wait tiH t m, new 
leadership emerges.' Had t:tre'tIliddlc 
group in .the Akali Dat bO'en itreR&'da-' 
ened; ,bad not the Govcrnmtntl,tl'iod .., 
bring in Bhindranwale to weaken these 
people in the Akali Da}~ p.erhapa tile 
situation would not have developed 
Uke tllilS. The Government'. ef1art4 t<Jl 
w~ken the Akali-Dal w. Iteeu ~0QQt .. 
l'too~tiv.e. 
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Our party, CP1, are proud to state 
that with whatever small .;trength we 
have got in Punjab, we have been try-
ing to fight extremism and encouraging 
national integration and we will conti-
nue to support the Government when-
ever it takes proper steps. The entire 
nation will support the Government if 
the Governmen t ta.,kes proPer steps. 

Whatever be the attemp:s of the 
extremists, th~ country will remain 
united and there would be no 'khalis-
tan'. The Sikhs will be with us ; the 
entir e Punjab within India will prosper 
With us. But as I said, Govel nment 
mus~ take steps in the right direction. 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI): Mr. Speaker, Sir, 
I would first like to offer our condo-
lences to the people who have suffered 
during these last few days a t the hands 
of the e1ltremists or terrorists, what-
ever we would like to call them. We, 
all of us, view this extremely seriously. 
It is a new development, a new level 
of functioning, of operation by the 
e~tremists and it is to be taken very 
seriously. But still, it is sad that on an 
occasion that is so serious for the 
whole country, the oppositi9D did not 
even have fifty p:ople present in the 
House. It shows the importance they 
give to such i.sues. By and 1arge from 
what people have said in this House, 
there is no difference in the mood of 
the House and in the feelings that are 
being expressed and this is one issue 
where the OPpoSition and the Govern-
ment will be one to eliminate terrorism 
'and extremism from this country. 

The Home Minister will be answer-
ing this debate and I do not war .. t to 
get into his territory. I am sure he will 
answer many of the questions that have 
be~n raised, the action that has been 
taken, the results that have been 
achieved, the special teams that he has 
let up, the arrests that he has made, 
whatever be has learnt about the parti-
cqlar devicel and where they were 
made and SQ on. I 00 not know if he 

could put all the information he has in 
front of the House today, but in case 
he h~s to hold back some for reaSOns 
of investigation or further follow-up 
action, I am sure he will be giving the 
House full facts as soon as he is able 
to do so without p;.-ejudice to the caSe. 

One member has raised th" ques-
tion whether GO/ernment or the Delhi 
Administration and the other Adminis. 
nat ions reacted fast enough to build 
pubJ ic awareness that such booby traps 
were being placed and that there Was 
a danger to people from those devices. 
I think the Administration did act fast 
enough because, although many devices 
went off, we have also got a large 
number of devices which the people 
recognised ~s booby traps aft er the 
public it} and they h:tve been Hlken in 
tact. That is what is actuallY helping 
the investigations. So, this was not a 
shortcoming on the P:lrt of the Admi-
nis tration. In fact, they have to be 
commended on the speed with Which 
this information cou'd be spread and a 
larg~ number of explosions of these 
booby traps were prevented from going 
off. 

Members are justifiably app rehen-
sive about the speed at which we are 
able to catch the terrorist~. We have 
certain constrain ts and certain draw .. 
backs. We have certain limitation" by 
the laws that are available to us. And 
tomorrow, may be day after, we will 
be bringing some amendments to this 
House and we are looking into what 
we can do to counter terrorism as Such. 
Are our laws good enouph to handle 
terrorism? If they are not, we will 
bring in a Bill before the House to fight 
terrorism. 

On e member mentioned that we 
should have a Minister fot Internal 
Security. I beg to state, Sir, that We 
do have one. 

[TransitU Ion} 
MR. SPEAKER: It is better, you 

bave removed tbe doubt. 
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[&gli.\h] 
PROF. MADHU DANDAVATE: 

They thoul!ht that he was ip charge of 
Insecurity. 

SHRI RAJIV GANDHI: Sir, we 
have been trying to get to the root of 
the problem that is there in Punjab. 
What we really have to fight is not the 
pol itical aspect of it. That is where 
we must adju~t and aecommodate 
always, within the constraints of a 
united and integlal India-that is 
where we must be ftexibie. But at the 
same time, we must be very rigid 
where there is any question of using 
violence towards those ends, where 
there is any question of using terro 'ism 
towards those ends, where there is anY 
quest ion of threat to our nat ional 
unity or integrity and where there is a 
quest ion of a f] act ion br e'lking a way. 
There, we will be tough and we hope 
the whole House will stand with us, in 
taking both these lines simultaneously. 

Sir, one party is talking about 
water, Chandigarh and territory. 

But may be, what they are reafly 
talk;ng about is the whole territnry of 
Punjab- how to sit in the Chief 
Minister'S chair, while there is another 
group which i4) taJking about the same 
territory in a different way : about 
taking it away. We must fight the 
second group with everything that we 
have with us ; and we win do that. 

Prof. Dandavate raised some 
points which, I think, need a little 
e,lplanation. I do not want to go into 
the full details of what has bappened 
in the last three years, because we a ... ] 
know that; we have debated it a 
number of times. Most of the charges 
tbat he ha~ made, have been-answered 
more than fully on the floor of this 
very Hou$e. ~t is no use going into 
these again and again. 

He did raise a point of armfJ being 
smuggled into the Golden Temple 
c( mplex in food-weU, bo ,aid food 

01 Intelligence Agencies 
in the COUlllry 

trucks. But if I remember correctly . . ' It was In foo d trucks ; but it wa~ also 
inside bags of wheat, and bags of food 
1 would like to point out that these 
trucks belonged to tbe SGPC, tbat 
these trucks were given specific clea-
rances to go in and out by the SGPC at 
that time. SGPC has not charged 
much since then. So, although we aH 
want to accommodate as much as 
p04)sible, there are certain things we 
must keep in m·nd. We cannot forget 
that these actions could not have taken 
place without the full help of the 
SGPC. If people had go le into (he 
Golden Temple, they were s;tting 
inside the Akal Takht, they were 
sitting there because they had the 
permission of the management to go 
into that. 

Now, there is one more small 
point. Prof. D'indavate Ji said: may 
be, we can have a metal detector 
through which the whole truck can 
go. I would like to remind him that 
the trucks are m;lde of metal. So, 
they WOJld be detected. 

PROF. MADHU DANDAVATE : I 
said electronic equtpment, and metal 
ddector for us ; and for them, electro-
nic equipment. 

SHRI RAllV GANDHI: Like I 
said earlier, one of the Members said 
that all the Akali leaders are not the 
same. All the Sikh~ are not the 
same. All Sikhs are not Akalis· 
all l\kali Dal people are not extre~ 
mists. This is true, and we know it. 
But Members have said that. 

Prof. Dandavate Ji has read out a 
letter written by Shri Badal which he 
said, Was not a love letter. May' be, 
some day he will read out one of hia 
other letters. (InterrupriD1Js) 

PROF. MADHU DANDAVATE : If 
it were a love letter, I would not have 
read it here. 

SHlU RAJIV GANDHI: I lai. : 
may be, some other day be will read 
out one of hia otl1~r letters, 
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MR. SPEAKER.: Do you expect 
me to 'l.llow tbat, Sir '1 

SHRI RAJIV GANDHI: Not know-
ing his letters, I could not comment on 
this. 

But I think this is a very important 
juncture for all of us; and like many 
Membels have said, members of the 
Akali Dal have come out openly, may 
be for the filst time as strongly as they 
have. J think this is very positive; 
and not only the Akali Dal, but also 
for the first time we have seen a large 
number of Sikhs coming out and con-
demning these ~,ctions, and I must 
congratulate our Sikh brothers and 
sist ers for com 'ng out or en Iy 2gainst 
this act ion, for showing COUl age ~ nd 
guts-because they wi!', at !>ome st<lge, 
have to face the t er 1 Oflsts as w ~ll ; and 
the whole House must congratu'ate all 
the Sikhs who h.lve shown the guts and 
come forward und s,ood up against this. 
This 1S where we must ri~e above what 
we instinctively want to do, or feel 
that shoUld be done. We must help 
them come out of their shehes. We 
have a choice today. We have a choice 
of countering a smlll group of extre-
mists and terrorists and carryit1g the 
rest of the Sikhs in India with us. 
When I say 'with us', I do not mean 
the Government, I mean the House, 
the country. And we could very easily 
go wrong, a small false move, small 
error in our discretion or hastin,ess in 
OUr action could turn the whole group 
against all of us. And that is where we 
need to act with utmost restraint and 
utmost pati ence and really we are talk .. 
ing of what Gandhiji taught os right, 
non-violence to the ultimate degree. 
Let them provoke us. But like previous 
times, again many Members pointed 
out ever y "time a discussion started, 
every time it st3rted moving towards 
conclusions, and things started going 
weIll something happened. We aU 
reacted against that provocation. What 
waa the result of that '1 It wab that 
whatever procedures had be~ll started 
Were abandoned, Now, we have to 

show the guts to follow through with 
the action that we have started and we 
have to have the guts to bring out a 
conclusion and isolate the extremists 
from everybody else in this country. 
To do this we will need the help of 
every sing1 e person. And th is is the 
time when Memb'tls in the Opposition 
specially I eaders in the Opposition 
must not turn th is into a polit ical 
battle wi th the Government or again'it 
any part}. It is too easy to do that. It 
is the easy way out. 

PROF. MADHU DANDAVATE: 
But do you find it that way? Did you 
find the battle like that here '1 

SHRI RAJIV GANDID : I will come 
to that. 1 answer Prof. D, ndavatcji No,it 
has not taken place in this House. But I 
was going to come a little later to it in 
the debate, namely what is said must 
also be followed by actions. When 
immediate:y a bandh is call cd when 
immediately publie action is taken, 
that is what is damaging, and that is 
what we must always be careful about. 
J am not tlying to accuse because it 
would not be good to accuse anyone. 
We have to convince everyone who 
has any doubts, about the line of action 
that we are taking. I t is in fact the 
on\y correct line of action, and there 
is no real alternative. 

We have seen today, the leaders of 
the Aka! i Dal the traditional leaders of 
the Akali Dal, have taken a stand to an 
extent. May be we all wanted that 
they would have taken much stronger 
steps. But let us not forget, that just a 
few days ago they could not even have 
taken this much of stand. We must see 
the positive side and see how we help 
them build themselves up without help-
ing in such a manner that We damage 
them permanently, but help them by 
our action:) by not reacting, to what 
the el(tremists and terrorists want to 
see us react. They have wanted, right 
along, that a backlash comes and the 
whole community is aliented from the 
country. That is what we want to avoid 
here today. 
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It IS also nice to hear from the 
Opposition Benches of a "foreign 
hand" involvement in these terrorist 
activities. But I would like to remind 
theln that whenever the Treasury 
Benches have raised this issue they 
have come out very strongly and sar-
castically about this. Bllt the fact is 
that there is an involvement. You 
k.now it, and it does not help ig'loring 
it. At the same time, it does not help 
giving it toO much importance and 
pretending that it is the only problem. 
That is a much wider problem tha'1 
that and we have to see it in all its 
aspects. One of our Members said that 
the Punjab was leaderless. 1 beg to 
differ with him. The Akali Dal might 
be having leadership problems, but I 
do not think, the Punjab is having any 
leadership probl em. Another Member 
mentioned about the Akal Takht being 
broken down. I beg to say that this is 
entirelY the business of the Sikhs and 
we shoulti not interfere in what they 
want to do with their religious institu-
tions. If they want to remove it, they 
are we:came to remove it. If they want 
to build a 24-storey structure, the} are 
welcome to do it provided it is within 
the Municipal Committee Iules there. 
So, they can do whatever they like 
to do. 

The fact is that today there is nO 
room for complacency. We have been 
facing terrorism in our country for the 
first time for the past two or three 
years. Last week, it has taken a new 
turn, a more serious turn. It was 
limited to ') oung boys wi th guns or 
machine-guns going and gunning down 
people. Where they were or they could 
be spotted and they could be caught. 
This is a different type. It is laying 
booby-traps for the people to pick up, 
where it is not so easy to spot the 
person who is doing I that. Wher !ver 
terrorism has come up in this manner, 
in whicbever countt y it has come up, 
theY have not been able to eliminate 
it in a very shart period of time. .1t 

of Intelligence Agencies 
In the Country 

bas always lasted quite some time 
before they have been abi e to finish it 
off. And we must brave ourselves to 
face such a situation. We must build 
up OUT machin ery whether it is intelli-
gence, whether It is police, whether it 
is administrative, or some civil defence 
type structure, and create an aware-
ness in the public, use voluntary 
organisations, Use all our political 
organisations to try and identify where 
things are going wrong and where un-
usual objects are placed. There should 
be awareness. People should not go 
and grab things and pick them Up and 
ge t themselves killed. This is some-
thing which we must think about and 
do lotnething 2lbout it. 

Terrorism comes up when there is 
a certain weakness. We must OVercome 
this weakness. Our previous Prime 
Minister, Indlraji. had warned our 
ffIends in th.;! Akali Dal tha t they must 
be vel y careful how they take their 
agitation. On the floor of this House 
if I remember COlI ectly, she said: "If 
you start going down a road from which 
you cannot turn, 1t is extremely 
dangerous." That is whY, we must see 
that the statements and actions taken 
by us are not such that they help 
terrorists and extremists. 

Although the Akali leadership have 
been positive in certain aspects, tbey 
have also during the recent past said 
and done things which have encouraged 
extremists and terrorists. They roust 
stop do ing that. Not jUst saying it ; 
they must stop saying it and they must 
also stop doing it. And here I would 
like our friends in the oppos'tion, who 
know them well, to talk to them and 
convince them that if we have to fight 
these terrorists and e",tremists, we must 
all fight them together. 

The terrorists will always have an 
advantage in such a situation. They 
choose their time, they choose their 
place. Today it is transistor radiOS, 
tomorrow it miJl.ht be something else 
which might not be recognisable. We 
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have to penetrate ard ~ot to the roots 
of it. We have to really flush them 
out. 

I am sure, the Home Mmister has 
already taken sHong steps and he will 
be taking stronger st< ps 10 see that 
this cancer is taken out from our 
society. This IS the time for all of us 
to mobilise public opinion, not jUst one 
community but aU communities, all 
regions, all re] igiors, to fight this. 
Killings, such as these, leave scar on 
our democl acy, and we must put an 
end to them. VioL?nce has no p:ace in 
our society. The intcqrity, and unity of 
tndia is supreme and we will not let 
anything happen that will affect it. 

Lastly, we are all privileged to have 
been born in India, Gandhi Ji"s, Pand it 
JI'5 India where they had faced British , 
bullets, Jathi charges, totally non-
violently. It needs much more guts 
and cOUJagd to be non-violent th()n it 
takes to be violent, and; he acent acts 
that we h,:,ve seen al e rot acts of 
courage, they are acts of cowaldice, 
and we must fight them with all the 
s'(rength at ou,' command. Thartk you, 
Sir. 

SHRIMATI DIL KUMARl BllAN. 
DARI (Sikkim): Mr. Speaker, Sir, 
most heinous crime has been commit-
ted by the perpatrators of thesc bomb 
blasts in Delhi ~~nd in palls of northern 
India, resulting in loss Qr many inn?- . 
cent lives and injuring lots of people. 
No words are strong enough. to con-
demn this heinous crime. These acts 
have been committed at such a time 
wh",n - tVC1Y citizen in our cOUntIy .was 
waiting for some positive response 
from the Akali Dal towards the recent 
steps taken by the Centre to solve the 
Punjab problem. This 'Clearly shows 
that the path of persuasion has had no 
effect on these anti-nar ional forces. So, 
I think the Government should come 
o~ these dark forces with a heavy hand 
and :these fo: ces :,hou'd be rooted out 
once and for atl. The situation is such 
thilf at this jun'tl1i'e, every citizen 

in the Country 

should stand behind the Government 
for any action it takes to defeat these 
dark forces who are out to disintegrate 
our countly. On behalf of Sikkim 
Sangram Par ishad, I would like to 
ex! end our support to the Government 
and the Pdme Mhiste- Shri Rajiv 
Gandh I, for any <.ction tney take to 
eliminat e these anti-national and dark 
forces. Thank you, 

MR. SPEAKER: Shrimati Krishna 
Sahi. 

SHRIMATI KRISHNA SAHI (Begu-
liaraj) : I am lunning tempclature, Sir, 
so I am going. 

MR. SPEAKER: Shall I ask the 
Home Minister right away. 

SOME HON. MEMBERS: No, Sir. 

MR. SPEAKER: Then I will call 
Shl i K. D. Sultanpuri. 

15.00 hrs. 

[Trans fa t Ion ] 
SHRI K. D SULTANPURI 

(Simla): Mr. Sp.eaker, Sir, the Hon. 
Prime Minister has e'lplained in detail 
the position about Punjab. I would 
like to say only one thing. The edre-
mists who intia l1y started their 
activi ties in Punjab aT e now spreading 
them all over the country. Religious 
places in Punjab are not being utilised 
for the purpose they are meant fo f. J 
would like to say that the sandity of 
all tbe Gurudwaras in Punjab is being 
violated and I would like to request 
the Hon. Prime Minister to take 
stringent measures in this regard. You 
will have to take stropg steps in order 
to set the things right. 

I came from Himachal Prad~sh 
yesterday night. Efforts ~re beIng 
made to create disturbances m every 
G rudwara of Himachal Pradesh. I 
w<:Uld like to make a mention abollt'\ 
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the Hoshiarpur Di strict. I remained 
there from Sth April to 3rd o~ May 
and I visited many villages there. 
Hariavela Gurudwara is one of the 
many gurudwaras there. It waS planned 
to recover arms and ammunition from 
that Gurudwara but our forces posted 
on duty there were not allowed to 
enter it. It should be enquired into, 
namely who want to disintegrate our 
country. 

I would like to 'iay one thing more. 
It Chandigarb is banded over to 
Punjab. Abobar and Fazilica should be 
transfered to Haryana. We have spent 
crores of rupees on the development 
of Punjab. Crores of rupees have been 
spent on the Thein Dam. A Railway 
Coach Factory is coming up in Punjab. 
A sizeable part of the country's is 
reverces is being spent on the deve:op-
ment of PUnjab. But we see that the 
canals wer e breached tbere and the 
farmers have been put to great loss. 
Who arc doing all these things '1 Woo 
are these people causing hinsdrance 
to the un ty of the country '1 

I would also like to say that the 
Sikh Students Federation should be 
llanned to proted the lives of our 
fleople. You will have to think and 
do sometltina to ens"ue harlDOflY 
between Hineus an4 Sikhs, Gwus did 
BOt teach us to fight amona overscHvel 
and generate extremism. My area is 
adjucent to Anandpur •• . (lturrupll.,.) •.. 
I would like to say that Government 
slaould take steps so that the people 
of Punjab, Hima~bal Pradesh and 
'Hatyan may live in peace and Comfort 
with these words I conclude my 
speech. 

SHRI ABDUL RASHID KABULI 
(Irinagar) : Tbroulh ytm, Sir, I would 
like to congratulate the Hon. Prime 
Min_ter for taking certains bold steps 
ia respect of the Punjab issue Certain 
aectioBs, have descurbed it as his 

of Intl!lIigenu Ag~"cil!s 
In thl! cOUlltr}, 

weakness. But , and my pa rty, i.e., 
National Conference feel that the 
announcement mrde by him about 
judicail inquiry into Delhi riots and the 
decisionc; taken by him to release the 
AkaIi leadels and to constluct the 
Thein Dam and his decision other 
things about Punjab show his 
hDldness. 

When the situation had become the 
worst in Punjab in the last few years 
the Opposition Parties had said tha; 
the modelates in Punjab should be 
helped in order to face the extremists 
but at that time Govelnment did no; 
listen to them. We had criticised 
"0 . peTatloD Blue star" and will conti-
nue to do so, but at the same time we 
feel that the condition had gone. 
WOlse and Government had no alter-
native but to do so Alas! Government 
could have taken some aClion befor e 
the condition deteriorated so much 
so that thc extremi~ts could have bee~ 
weakened, If timely action had been 
taken to seiz.e thei r arm.) and 
amonunition, such cor.ditions would not 
h~ve developed. In the prevailing 
cU'cumstanees also, I would like to say 
that it is a misfortune of the country 
h " t at Operption Bluesta(" had to be 

restored to. Thereafter incidents of 
bloodshed tOQk place in Delhi and 
other parts of the country and due to 
tbose incidents this community has a 
feelitng that attrocities have been 
perpetrcated on them and injustice has 
been done to them, it would hove been 
better if their psychology or feelings 
would have bee~ appreciated. Today, 
the people are Indulging in extremism 
an~ are killina innocent people, for 
which we all are condemning them but 
tbe Hon. Prime Minister s\1ould' also 
undelstand their psychology. Their 
fcelinp should also be appreciated 
because they ha'/e also made grea; 
sacrifices for the freadom of the 

_ country and they hav~ always p:aYed a 
leadina role in maintaining the security 
of the country. They are people who 
had sacrificed their lives for the 
sef;Ulity of the country, people who 
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h&ve th is enhanced the prestige Gf thit 
country. I would like to say that 
t'Oday there is a serious danger to this 
country, the Hon. Prime Minister, 
today·* are being considered as 
enemies. 

(lnterruptIDnJ) 

[ERglIshJ 
MR. SpEAKER: It is exp\U1ted. 

[Tranl/atlon] 

SHRl ABDUL RASHID KABULI: 
Some Newspapers, some forces indulge 
in such type of talks. We should not 
Bay any such thing. 

The Hon. Prime Minister, Haryana'a 
••.•. of Maha Punjab ... 

MR. SPEAKER: Mr. Kabuli, you 
should please lIsten to other's views 
also. 

[English] 

SHRI ABDUL RASHID KABULI : 
I did not say 'aIr. I said some forces 
in this countJ y have said. 

[T, tulslation] 
[ would like to say that some forces 

want to create such type of dIsaffection. 
I would like to subm it that Haryana's 
** 
[£",1;,11] 

MR. SPEAKER: No, no. Not 
allowed. 

[TrlllU/llltl.,,) 

SHRI ABDUL RASHID KABULI : 
Neither the Opposition, nor the ruling 
Part y should indu 1ge in such type of 
talks. 

MK.. SPEAKER: You now resume 
your leat p!ease. 

SHRI ABDUL RASHID KABULI ! 
Mr. Speaker, Sir, if we have to fight 
against the extremists in Punjab, we 
can figbt against th~m with help of tbe 
army or the police force. But w. 
would hat'c to,a in the confidence 01 
the majotityof the Slkhs. We shouW 
pin the confidence of the majority 
of the people there 

I think that it is necessary to 
maintain the integrity of India, but it 
is being weakened today. Your 
Governments last five years ... 

(lnlt"upJiolu) 

[EnglljhJ 
MR. SPEAKER: Nothing goes on 

record. Now, Mr. Piyus Tiraky. 

(Interruptions)·· 

SHRI PIYUS TIRAKY (Alipur-
duar) : Mr. Speaker, Sir, the Govern. 
me1'\t, in my opinion, ha'le taken a 
right step. On behalf of my Party, 
the RSP, I wou1d like to say that my 
Party is with the GOvernment and the 
Prime Minister. One thing I would 
like to ask here. Many things have 
all eady been said. Terrorism is not 
Sikhism. Terrorism h~s no caste or no 
religion. The terrorists are a certain 
group, they are paid members. 
Terrorism is not only in Punjab, bu!' 
also in the eastern ZOne. We have 
seen this ill the Assam movement 
where some young people have been 
ured by the mony power or something 

lik.e that. 

So, it is not only Punjab but more 
or less all over India, in some part or 
the other, these kinds of activities are 
being seen. So the Government should 
be bewal e. Whenever the grieva~e. 
come, it has been the practice of tb, 
Government that unless some IOrt of 
blood-shed takes place, it is Dot read, 
to sit or thing over the problem-
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whether it may be labour p.roblem or 
t~rritorial p"oblem. So, the Govern-
ment ~s attitude should change in this 
respect. Whenever '>ome1hing comes 
tfo any part of the country, the 
Government should seriouslY think 
over it and they should not be allowed 
to go too long and come to a blood-
~hed_ 

Now. we are speaking of a 
socialistic pattern of SocIety. Bu~ what 
kind of socialistic pattern? I should be 
clarified because our young people are 
very anxious to -know which side our 
country is going. It is becau';e. 
especially the unemployed people 
should not be tempted with the money 
power cornirig from outside. With so 
many prob l ems with our poung people, 
they can easily be tempted because 
the'Y h:we nO wor k. So they can easily 
be tempted wit h terrC'risro. So, it is not 
the Sikhs who are domg this. At one 
time, we h~\d the NaxaIite movement 
and that Naxalite was not of Hindu 
terror ism or Hindu religIOn. So, why 
should the Sikhs b~ bI, med for this 
terror ism just because It has been 
coming flom Punjab. So, It should be 
made clear by the Government. 

Whenever any trouble comes from 
any side, any corner of the country, 
the Government shou'd be ready to 
think over it· and go through it. 

[TrtJIUlatlon] 
SHRIMATI VIOYAWATI CHATUR .. 

BEDI (Khajuraho): Mr. Speaker, SIr. 
first of all. I wou:d like to expr ess 
my sympathy with the peop:e who 
have been rom dered by the extrerniS1S 
and h:we met unit imely death. Mr. 
Spe~-"r, SIT, it IS a fact, as the Hon. 
Prime Minister has said and Prof. 
Madhu Dandvate has also said that all 
Sikhs are not Akalis and all Akali 
Party members are not terrorists, bu t 
Mr. Speak~r, Sir, yeu would have to 
keep one thing in mind. l{istoJY is 

tJ{ "'teln.~1IC~ Arencle, 
In th~ Count,}) 

'fILtne~ to this fact that there has not 
been a dearth of Jaichands ~nd Mir 
JafaI s in India. Thev hav: beeR 
hesitated so disintegrate the (;OuntTY, 
to takes the countI y to dogs or to harm 
tho! country for their petty. selfish 
interests. 

Mr. Speaker, Sir, I would not take 
much of your time, but I would like 
tQ put certain points before y.ou. A 
letter of Badal Saheb was read out 
before us. I do not disbelieve it He 
might h~,ve written it. If might be a 
fact, but one point is before us. Did 
Badalji protest Or openly condemn 
it, wh-en the murderers of Indiraji we{e 
being honc..u"ed or they were beillg' 
called martyrs? This point is befor us. 
Today many peopl e have. come from 
various palts of Punjab. I do not say 
that whatever they have said is correct 
but they have said that it is fear~d tha; 
many SIkhs have cut their hair and 
shaved oft' their heards and haVe 
b.!come Hllldus. Such people are 
indulging in disruptive activ ities to 
defame the Hindus. lhese pel sons 
want to defame the Hindus. The1 e 
shou'd be a thorough enquirY' to find 
out lhe factual positIOn. It is also 
possible th3t these people want to 
create a nft among the Hindus and the 
Sikhs. It needs to be checked since 
some terrorists and extremists might be 
worl<ing in this direction. 

Second Jy, gurudwaras are places of 
worshIp. But these are being turned 
into foils. High bounda. y wa~ls ar! 
being co~structed outside the Delhi 
Gu' udwaras. Blg glass-pieces and lives 
are also being erected on them. Sir , 
thes~ are the places of worship and 
these shou'd not be converted into 
forts. When this is done, it creates 
doubts in our minds. All these things 
have to be looked into. Secondly, I 
would request the Hon. Prime Minis!er 
very politely that we would have to 
make our lDtclllgence department 
more active and more efficient, becau80 
it is not an ordinary thing. Slackness 
ill the Intelligence Department may 



411 DbtlU8tOll ,.': SltUII· VAISAKHA 23, 1907 (SAKA) 
,tl1ll AfthllW otd of S~,/~s 

Othr PlI11s 01 Nor. 418 
Ih~rn 1nt1IQ -'Folillre 
ollid~dJl~lC. AlftlCkl 
hi th~ Countr, 

of JlMnb ExplosilM In 
D~/Itl ""II 

create a risk to the s:curity of our 
country To(hy diff.:rent feelinss are 
being created among the people in 
every village Earlier it was limited 
to cities alone, but the reports reachilll 
here' now show that this poison of 
hatrea is beina spread in evel y village 
c~nru.ion is being created amonpt 
women folk specially. Bi referring to 
GOlden Temp.1e, a feeling of hatred is 
beiol created among the women and 
tbe youth. If tbey reall} want to 
COMe to the mainstream of the countIy 
and tbe Akalia want to avoid terrorism, 
it is their duty tbat they should &0 to 
each and eve. y village and isolate the 
extfemists. With these WorOs I 
conclude my speech. 

r.,..,.J 
SHR.I S. M. BHATTAM (Visakha· 

patnatn) : Sir, I take it that w~ are not 
discussing the problem of Punjab in 
lenertd. We afe particularly discu.'ing 
the Cluestion of emerlence of violcnc. 
and terrorism. As far as the problem 
of Punja!) is coac ern cd wear e hr PPY 
to observe that the Pritne Minister is 
gOG\! enough to take th. OpPOSition 
iBfO confidence and, therefore, any 
possible proposal or any idea which 
we wOUld like to put before him w. 
• ou'd Ute to make use of that forul1l 
fM' that Plll1'ose. So, I et me stat. 
that we are happy tIM way in which 
t"~ Pririle Minister hal held negotia. 
twos with the OJ)1tOsition for achievinl 
• neaotiatcd settlement with AkaJis. 

Sir, me main aspect at the moment 
i. th. etllcricoce of. violenc.. In a 
democratic polity .iolence hu no 
"lace. Violence and democracy do not 
10 tOl"ther. Violence destroys '1cry 
democratie fabri8 of our country and, 
therefore, we ar. opposed. to it afld 
.tand by tbe .govoroment in all tbeir 
eWertl to put it down with a heavy 
hand. 

Sir, 'his point bas been made 
solie lentl, cl ear by all leaders of 
v .... ..,litical parties ancl b) now it 

must be cl ear that the eM;ir.' ~
tion includinl the rulin, part, which 
means tbe Whole HoUse wtitrited aMI 
with one voice we condemn viotenet-: 
We sUl'Port the Govermtlertt fully in 
all their efforts to put down ten'()ri _" 
in any part of the country. 

Sir, OIle point that bas to'" t._ 
into con'tideratiOil is tbat all Sik .. arc 
not People bclievinl in bolliccerent 
methods resorted to ~ the terrorist •. 
There arc definitell moderate Sikh 
elements which come out ~ and 
criticise the- variOlR p!edle8 1aihJa"-
them to icdu1ae in violence in tbis, part; 
of the country. 

Sir, one or two things which J 
would 1 ike to emphasise is that 
initially here and there violence used 
to take place against Certain individuals. 
There were &poradic and indi~i4ual 

attacks. Later it has got into a 
different pba.c altogether. Now, th'ere 
is mass killing of innocent persons in 
public places. Apart from that the 
terrorists forces are resortin& 1. 
lopbisticated weapons which obviousl~ 

means tne indulgence of foreian el.-. 
ttlents. Without their bupport possibl; 
tbis could not have been done. Thete .. 
fore, we are very clear and cateloIical 
that the entire thin,s requires to be 
probed and the elements wllich are 
behind this must be exposed and 
necessary Iteps taken at different 
le\1cls. Apart from these thinp, not 
only in Punjab but in e"lery part of the 
country Ine terrorist Sikh elements, 
may be in Rajasthan ... may be in Haryana 
or in lome other parts of the country-
they think that they will not oe able 
to do thil and go a head with this 
activity. It is for the first that tbey 
courd 80 abead with the terrorist 
acitivitiel and that is the new pheo(}oo 
menon which we have come to know 
of and this is well-ofranised and weIl-
directe4 and a centrally operated. I 
mechanism which is nOw in vogue. 
Therefore, it requires to be dealt with 
a finn aod aDd we, on heba1f of t,or 
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pai." ~troOJly and -united s.tand by the 
Oo~ernlllent with...all our strenath and 
~ft'ort. to put down aU tbe terrorists' 
act iv,~tie5. 

. [T,..".,.,iOll] 
srou BALKAVl B-'lRAGI 

(~ndsaQt"): Mr. Speaker, Sir; After 
tlle,b\UaDced, sober aqd brilliant speech 
of t~ Hon. Pr.ime Minister in this 
&use, there remains t-o ~e said almost 
~ thina. I would like to ~ubmit only 
tliis J)'dldl that the happenings in and 
~UJI\\ ,Delbi 'and Northern India 
durilll the last two or three days arc 
causing concern and they are deplorable. 
WIleR we all would go back to our 
rFspeotive areas after the 11th instant, 
the people of our area mayor may not 
enquire about anYthing else, but tbey 
would certaialY ask what we had 
discussed about Punjab. I am bappy 
Ulat Sliri Rajiv Gandhi bas already 
explained the entire position. I'would 
like 10 submit this much onlY that this 
it uot tlle first effort at the disintegra-
tt()D or tbis country. Such efforts had 
b~en .... made on many occasions, earlier 
alsb. 'the &eventy crores of pet'>p1e of 
tllb country have handed over J the 
rtilO8 of power to you and they have 
dt1Be tbi. after .earefllt 'consideration, 
tbis bas not been done by them OUt of 
emotions. Tbey"'bave handed' tJver 
,ower to you tb represent those '10 
dtores. ()f people. When the power of! 
tbi. colbljry was in the Hands of the 
oWer ICncJlation; it aid not disintelIate. 
Ttl. world powers might have thought 
tlmt Dew that power had gone in the 
baa's of a boy, ·the country could be 
4.inteatuted now. 1hrouah you'J Sir; 
I I would like to tell the entire world 
tbltt it is lb. lood fortune of the 
coa.htry that It has lot such a balan~ed 
lcdeCsbip. I would like to conaratula.e 
S}lri Rajiv Gandhi on behalf of the 
elUirc cOuntry Cor the statement which 
be has made. He -baa liven a proper 
direct ion to al1 of us in tllis House. 

I woukllike to conclude my sPeech 

Df bltelll6ellee AlMt:le, 
(II the Co".tr«7 "\ 

after referring to a SCTiODS point about 
Punjab. I would' like to ten in Yety 
clear terms, those of my fri:ends who 
do not make use of the opportlUlitie-t 
for negotiations time and again. Here 
I would like to refer to the AkaIi 
Party and the terror isis who spoil 
every opportunity fOf holdihl talks. If 
the) have to say anything, they w:o\t}d 
have to bold talks with Rajivji only .. 
Though they have ,not. allQwed th~ 
elections to be held in Punjab and t~ 
have created such circumstances . in 
which eJections could not be hel\t~ e\{en 
then the peopJ.e of India have. elected 
401 such M.Ps., who are stand ina lik.e· 
a rock behind him. Whenever they 
want to hold talks, they would have to 
come to Rnjlvjl for talks. At present 
they have to think if they are PM:Pa._' 
to bold talks or not. What D'their 
thinking now'1 In ca~ they do no~· 
want to have dIscuss-ions, we are heJ}>6 
less. When they have Dothi'lg to dis-
cu~s, they lOduJge 10 such acts wbicJa~ 
lower the prestIge of our count'·y. 
Through you, SIr and throUJh this 
House I would lIke to te' } all suck 
peopl e that today Shn Rajiv Gandhi 
has adopted a soft attItude, and they 
should remember that If the r Akalis or 
terrOTlsts adopt a stiff attitude then" 
only these poop! e would be responsible 
for the conseqUencles and not· this" , " 

House. I . remeB1empeT that momen" 
and through you I would like to draw 
the ·attentlOP of Sbri Rajivji that 
though he might not be witoessinl it. 
Yet when on 6th instant, IlajiVjl was 
5;peakinl before a gathenng of lakha of 
,eople, the entire SCene was before our 
eyes, when the Prime-MinIster of our. 
country said on that day,that we bact 
adopted soft attiJude; and' if the' 
country were to point out thM we: 
were adopting too soft an attitude. he 
had said that when required, he eQuId 
work rwith an iI on hand also. At that 
time, he was given a rourinl avotioq by . 
th is count) y, by the youths of this 
countlY, by the mothers and sisteu of 
this country. The entire atmospbeJ;'c 
was surcharged with slogans of 
appropation in his lapport. ThrouP . 
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there were 220 killings and not a single 
man was prosecuted. It was given on 
4th A.pril, 1984. 

SHRI S. B. CHAVAN : These are 
the figures uptl' the end of March, 
1985. The Hon. Member wrs correct, 
whep he said that in the pa~ also, 
we found the same trend t which has 
been repeated ihis time tbat whenever 
the solution seemed to be in siaht, 
sonte kind of terrori4t activity was 
star~d, a number of people were 
killed aoe the entire atmospher.e was 
vitht.ted wiUl a view that no settlement 
c:Ntd we r.cache4. When the Akah 
IM4ers were released in spite of the 
f,...t that tbey sPOke rather intemperate 
laJ18Uale, IlPt expected of sucb people 
We cotIW aJH)reciate the circum.stanc~s 
in wh~ tfley bad to make th~e state-
nents. But in spite of that, we were 
trying to have some kind of a ground 
p{oPared for n~jations. 

A n..unber of st eps were taken by 
G.overnment and before we took these 
steps, I think a numper of people were 
cOJJ~ed jn the Ql,8tter and a conge-
nial atmosphere was "eate4 with a 
view to find a political solution to the 
PutUab p~~l.e~. Hon. ~bers will 
• IJblc: fo appreciate the fact that this 
was tbe very time when the. e was an 
iDcreaae'in the terrorist afrtivities. A 
]arle number of people have been 
killed and there is a spurt in t"1e 
activilJ JOt the part of the terrorists 
beR.e tbo)' suspected that there 5...... to be a ground prepared now 
r.. nqptiated scttJemtnt in the 
cotuatrY. There was a view which was 
e .... _ecl by SOlIl'! of my colleaaues 
•• • tQ whom we are going to talk 
now. 'The AkaH leaderabip seems to 
b. :ia total disarray. Hardly any leader .. 
Ihip i'l I eft t The entire charge seems 
to have been taken by the same 
Dhitltran_le's father and the eat.re-
mi .. ,and terroriats .cern to be in 
chuae C){ tae etitirc thing. Are we to 

.t;O.Qt_e B08OtiatiODi with tbeln '1 Some 

of htd •• ~ .ttcles 
,,, the Colllftl? 

of our other coll eagues also said that 
the Akalis will never come to the 
negotiation table for-.any kind of 
settlement because they themselves are 
afraid. If they were to come for 
negotiations, What is going to be their 
future-this seems to be worrying them. 
If you try to negotiate with the ot her 
peop' e, then they will lay down sucb 
impossible conditions that it will be 
impossible for you to come toan,. 
aettlement of the issue. I think it will 
be too early for any of us to draw any 
conclusion from the present situation 
prevailing in the Akali Oat leadership. 
Let us not go into it. We would 
ra ther like to wait and iee what 
emerges out of it and whether they are 
In a mood to discuss matters with us. 
In fact, we are interested in finding a 
political solution to the Punjab prob-
lem at the earliest. But this does Dot 
mean that in the aame of finding a 
political solution some other people 
would ha\'e to take law and order 
into their bands, indulge in extr-e-
mist and terrorist activitiea aDd kill 
innocent people. This is a new thing 
that has come out, that in the frame of 
transistQIS tbey put .some crude bombs 
with a peculiar kind of device, wbieb 
resulted in the deaths of a larle ~ 
ber of innocent people, those who 
were travelling in trains and bu.sea aa4 
tbose who innocently took 4)OIMSVoa 
of that thing which ultimately llCSUltcd 
in their aeath. So, this is a new &~. 
of an activities whic;b they have started 
and as the Hon. Prime M.inister ba1; 
started this i~ not an end of it. They 
might adopt some other methods to 
create s'Jme kind of a cha'Os in the 
country. Tbey are interested in 
creating cenditions in which the amit, 
which is prevailing among dift'.ercnt 
commu1lities in the countrY, aM 
e&pecially amonl the Sikhs and .. ~ 
should be put a stop to. They want 
that a ~on11icinl· situa tiOft may be 
created and some kind of a violeftt 
reaction Ihoukl com ~ from ~l y 
seGtion or the other. That seem6 t'() be 
the ve'y purpose for locatin. these 
bombs in very crowded IocaHtica SO 
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that it ma~ result in confusion and a 
mass reaction to s t'ilte thereafter. I 
am one with some of the Hon. Member 
who said that we have to 
pay compliments to the people at 
larae who did not react violeDtlf. 
"{bey did not lose patien",e; they 
reacted in a very calm and coll.=cted 
manner. T,oey wanted this kind of ao 
amity to continue. In&1.ead of having 
an.y kind of allegation agrinst one 
another, they tried to helP the Govelll-
ment. . Twenty of these bombs were 
found, wkthout be n8 exploded. They 
wele identified, they were handed 
over to the local authorities; and the 
experts defused these bomb~, and no 
untoward incident could haPPen. This 
is because of the cooperclt ion that we 
received from the members of the 
public, ar.d also the vel y prompt action 
tbat we have able to take, in the 
prevailing circumstances. I must really 
say that the Delhi Administration the , , 
Cbandigarh Administration, the U.P. 
Administration, ,the R.;tjasthan Adminis-
tratiol'l and for that matter, .all the 
Admin istrat io.os in different Statel 
which were atrected in this matter, 
acted velY p l omptly ; and they did not 
a How conditions to deteriorate. Tbey 
dld not allow communal frenzy (0 take 
chal)l-e of the entire situation. In fact, 
t~at was the m~in objective of these 
terrorists It I is Dot with a vi~w til 
kUl ~nnocent p~Oj)le, bUl ~o create 
confusion, t9 create some .kind of a 
cooforntation, and to' create emit)' 
between' different section$ of the 
Jieopte-that ~as the mai n ~bjective: 
and' we ba\{e to .bear this in mind, viz. 
t)),t tbis is a kind of tbin.& which;' if it 
were to come in some shape or tlle 
otber~ we should not lose patlQflCe but 
face the siluation bOldly, in a' calm and 
cone~ted manner t and without levellina 
any charae or allegaticn 8II i nst one 
C41>l;1lmunity or 1 the pOler. 

Se, aft:r the explosions~ a large 
n\t1DtJer -of 1)eOple were taken into 
ctMtody. tn PUnjab, a111\0st 600 of 
them .... e been taten into custody. 
1ft -.elhi, about 24')0 people have been 
taten into cdstody. Almost 1000 to 

It 00 people must have been taken in 
custody so far. Investigations a~e 00. 

In fact, Hon. Members must have 
read the neWS items today about tbe 
Press conference which seems to have 
been given by one of O\lT officers-the 
Police Commissioner in charge of 
Delhi. In fact, I hold the view that 
he should not have given it. But he 
seems to have given some 1<ind of an 
information saying that such-and-such 
were the objects that we could recover 
and so many people have been arrested: 
Fortunately, be has not named any 
person. 

PROF. MADHU DANDAVATE: 
Oon-'t disown him from this platform. 

SHRI S. B. CHAV AN : No ; this is 
out the practice. In fact, th~se are 
velY sensitive matter where normally 
when I also supply information, I have 
to be very careful to see that it docs 
not result in havina ao adverse dfect 
on the investiaation, which is stiB 
lOioa 00. 

PRGF. N. G. RANGA: BUt at 
tbe aame time, it is no good being too 
sectDtive. 

SHRf S. B. CHAVAN: - No. But 
th~e are matteu w~re if information 
goes. out before time, it can CCUlse 
tremendous damage; and that is why it 
is necessary that we have to be very 
cautious in these matters. You will 
eXCU~e me if I were not to give any 
details of this particular incident, in 
wbicb $Ome of the culprits have 'been 
arrested, and some materi'81 bas been 
reocvered. In frct, it will nQt be in the 
interdt of investigations, if ( were to 
live any detait~ as to what tbinas 
have ken found, and what we propose 
to do thereafter. 

SI&t mfAGWAT JHA AZAD : 
'Were any foreiln markifl88 found on 
them 'l Were tbey of India or Pakiataa1 

SHllI S.B. CHA VAN: In the case 
of ODe incident, wberein three ,peopte 
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• seem to have died in Haryana, one 
person was carrying a bomb. I do not 
know what happend; it fell through, 
it exploded, and he himself was also 
killed, besides two oth::rs. There are 
aome forei&n markings But l think 
it will not be proper, at this stage, to 
say as to whether it had the markings 
of this particular nation or that parti-
cular nation. 

SHRI BHAGWAT JHA AZAD: We 
presume eitlter America or Pakistan. 

PROF. N. G. RANGA: One of 
our Opposition leadet s was going about 
saying : 'unnecessarily, the present 
Prime Minister and the earlier Prime 
Minister were say ing that there was 
foreign dange,., and foreign interference, 
and so on.' And you keep everything 
secret. Then where are we '! 

SHRI S. B. CHAVAN : I think I 
have been trying to get the informa-
tion, but so far, I have not s<.~ceeeded. 
At least from my memory I am saying 
that there is a revolver which had been 
found, which bad' a foreign marking, 
but again, I would I ike to say that I 
would like to say that I would not like 
to disclose the name of the country. 

SHIH BHAGWAT JHA AZAD: [t 

was American ..• 

SHRI S. B. CHAVAN: Might be 
"Pakistan as well. I cannot possibly say 
at this stage. But it has a foreign 
marking. No doubt about it. (leterrup-
tlons) In this situation, I thi11k it is 

·just and proper that we should expect 
cooperet ion from a 11 the sect ions of 
the House. Unlortunately, yesterday, 
a public mee1 ing was held by a politi-
cal party inspite of the fact ' that 1 
personally requested lheir leader, sax-
ing that this was not the proper time 
for having this kind of a public meet-
ing. The kind of reply that I got was : 
"We are a political partY, and you 

cannot expect from a political party 
not to hold a pubJlc meeting." (lnterup-
tlom) 

When I saw that there was a possi· 
bility of some kind of a confrontation, 
ultimately we allowed the public meet. 
ing to be held. But that was not all. 
They wanted to have a condolence 
meeting; but I know the kind of 
speeches that have been made . there. 
Besides, tnere might be a line of con· 
dlence; and thereafter, it w•s all poli· 
tical >peech-makin~. 

Tille ietails of t\te speecltcs, I kave 
with me, but I would not I ike to touch 
that aspect. Today, this morntng also 
they gave a call or a bafldh and they 
were to observe a total bantlh il\ Delhi 
today. I do not think that they have 
succeeded. The life is totally normal 
in Delhi . There was only one occa. 
sion when the Police had to fire in the 
air not resulting in any damage, but 
now the situation is under control. 
The entire life in Delhi is as before, 
I do not think that they have succeeded 
in doing this but I am not really sur. 
prised that even in a situation of this 
nature also there are elements which 
are trying to take advantage of the 
present prevailing situation. I would 
like to appeal to all sections of the 
House, and through this House to all 
political parties and specially the 
Akali Dal and their friends, that they 
should help the authorities in creating 
normalcy in the entire area and they 
should not do anything by which effort 
there is an escalation in the entire 
thing and if there be any, I can assure 
the bon. Members that while we !lave 
been very generous we ha 1e been very 
open-mined so far as the political sitU· 
ation of Punjab is concerned, but if 
they have assumed this to be a sign of 
weakness on our part, I can assute all 
the hon. Members that any action of 
turoris activity will be put down with 
a >~ery heavy hand and there will 
be no compromise on that 
issue. The hon. Prime Minister waa 
also very unequivocal when he said 
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~n4 I would like to assure that tbii' ~ 
a tbina; with which we are not 89inl "tq 
PUt! l1:p. Terrorist activity, or extremrs{ 
.cttVlty· ilJ any form is loine to 'be 
d-ealt with very seriously and for doi!1&-
aU tbp.t wh,atevcl' otpnisational atruc';-
ture i~ necessJry, 'either in intellilcnce 
O'r in l'oHce or in p4.ra~rbilitary rOrce 
certaillly we are 8ein, t~ cr~ate all-th: 
~tun~ which' is. required for bandHnl' 
a sllt,.ation of tbis nature. But at . the " . • me~Jlme I woUld 1ikc: to appeal again: 
that,Jet us try and see that JNe creat-e 
non;nalcy m t~e entire area. I\.nd kinct 
of'aiitation wbich can lead to sue~ 
kin,f<,f a situation should 6e .voided 
to .!~e ,~xtent IOssible",· 

I ci9 :n<J,t think I need rive more 
CXp1tn.tion 08 a member of issue. 
w.ich were rais~d "bere. If the mem-
bers are iot erested, the detail. wiIl be 
given to thero about those thinls fOf 
which information can be discfosed 
But if there are matters about which 
you would hke the details but WhlCh~ 

PQssibly cannot be dIsclosed, I plead 
inabi'lit) for that •. 

STATE FINANCIAL CORPORATIONi 
(AMENDMFNT) BILL 

[En,IiJb] 
tHE YINISTE1l OF FINANCE 

AND COMMERCE (SURI V ISHW A-
NATH PltATAP SINGH): I beg to 
move for leave to intt oduce a BlH fur-
ther to amend the State Financial Cor .. 
poradons Act, 19:51 

Mil. SPEAK.ER: The qttestion is 

"'I'Ilat leave be Iranted to intro-
duce a Bill further to amend the 
State Financial Corpofations Act 
19S1/' , 

_ TIu lII0I10 .. was adopt.d. 

SHRI VISHWANATH PRAT/tAP 
SINGH : Sir, I lOtroduce the Bill. 

t ~ f" y • r ... , 
COINAGE (AMENDMENT) BtLL. 

rp"liab] t llrd 
ra.BJ.LMINISTER OF FINANCB 

AND COMME){~E ,(SHR.I ~ISlilW-A4 
NAT~ P~"t:J\P ~~GH~~ I~ eCl<'to 
mOVe, for leave ~o ~p,UoAuo.e a lDiU lar .. 
th,er tq ~J]!en(\)~\4- t:;:~PN¢ 4"~·J804, 

MR. S~AI<~R: TheR"~t~" .. i 
" --Th3t leav~ to ,panted to. )intr .. 
duce a Bill {,luther to amend tb. 
Coinage Ac;t ~ 1906." 

.. 8)lIlf' VISHWANATH'; "PItAT&f" 
Sl~JI 1- Sir;" int/oduced' th-e BiU: -

MATTERS UNDER RULE 317 
, "'. 

(Engli~h] 
,( i) Need. to 4el'elop, disease resists .. 

varietie~ of grouQ41J)llt "ith a vie" 
to check decrqse in it$ ,roductioft 

SHRI M. SUlJBA REDDY (Naqc:Jr.. 
ya1) : I The g~oundnut pi] pr04uction 
bas come down due to d;ecr9~e in, 
!roundnut production. This is (Bainl1 
du~ to the pests alfectin& this crop • ., 
Tie Aaricult urc .Mill~ter i$ I;~queste4 
to initiate meaSUles to undertab 
research to develop better stIains or 
aroundnut varieties Which are !~i~ 
and pest resistant. ~ , 

IS.4IlIn. 
[MR. DEPUTY -SrEAK.£R. .., I. ,II, 

CA.;r.] 

[TnIII/.tlM] 
(Ii) Need the C~D,ert XatJhar-Jo .... 

metre-gauge line in broad-ga.e 

SHRI D. L. BAITHA (Araria) : Mt. 
Deputy-Speaker, Sir, there is an irnpera-
t iv ~ need to COllvert the Katihar·JoI-
bani -section of the North .. Eastea 
Frontier -Ra ilway into broacf.ea .. e;· 

'.li_f< • 

*Mtisbed in tbe Gazette of India ExtraoJdin8IY Part II, S(ctlon 2, eB .td J 3. 5. ~S. 
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This section not only connects the far 
off areas of Bihar, on ,he Border of 
N epa! with the other parts of the coun-
try, but it is :he only gateway to Nepal. 
This line is t)le di~ect, easy and the 
shortest route from Nepal to Calcut.ta 
post. In addition the railways need to 
convert this line into broad-gauge 0n 
economic grounds also. For journey or 
for sending goods to Calcutta, Gorakh. 
pur, Patna, Delhi etc. trarshipment is 
required at Kathihar because after 
Katihar there is a broad gauge line. 
Therefore, this not · only causes delay 
in the transp'Jrtation of go..,ds, but the 
transhipment costs more and the goods 
are also damaged. Moreover, you 
will have to spend more on construc-
tion work for making ·!"roper arrange-
ments for transhipment at Katihar. 

A survey of the present Katihar-
Jogbani sector has already been con-
ducted and the Railway officers with a 
view to provide security, long about 
and development of trade and improve-
ment in passenger facilities have 
strongly recommended its conversion 
into a broad-gauge J in e. I would, there-
fore, like to urge the government that 
the Jogbani-Katihar section · (North-
Eastern Frontier Railway) should be 
converted into bro~d-gauge at the 
earliest. 

[Engli~h] 

(iii) Need to increase the procurement 
price of iron-ore procured by 
M.M,T.C. from Hospet in BeJiari 

-'"· · District 

SHRIMA TI BAS AVA RAJESW ARI 
(Bellmy): I wish to draw attention · 
to the grievances of the iron ore mine 
owners and suppliers Lorn Hospet in 
Railway District . 

Two sector is contributing five 
million tonnes of all grades of iron-ore 
fo.r export, out of which the million 
tonn~:s is suppiied by th e private mine 
owne•s of the area and the rest by 

N.M.D.C. Therefore, the minina 
industry is an export-o rientcd indushy, 
There are 76 mining leases in the area 
and two million tonnes are produced by 
employing both men and machines. 
25,000 direct and 25,000 indirect 
labourers are employed. It is a matter 
of regret that M.M.T.C. of India which 
is the sole purchaser of the entire ore, 
is not meeting the minimum demands 
of the mine-owners. In fact, during 
the year 1983, the M.M.T.C. reduced 
the procurement pri ce by one per cent 
whereas it paid higher pri::e towards 
port charges, railway freight, etc. The 
ore is pu rchaeed at a very low price 
of Rs. 60 a tonne, where~s it is .. pur. 
chasing at Rs. 100 from N.M.D.C. 
The indus try is in a crisis ana the eco. 
nomy oft he district is jeopardised: I 
request that immediate relief to pro. 
vided by declaring suitable increase in 
the procurement price of iron-or~ by 
the M:M.T.C. 

[Translation] 
(iv) Need to arrange Halt of Express 

trains at Habibganj near Bhopal 

SHRI K. N. PRADHAN (Bhopal): 
Mr. Deputy-Speaker, Sir, due to non. 
:>toppage of express trains at Habibganj 
railway station, about three Jakh peo. 
pie ofT. T. Nagar and BHEL region 
of Bhopal, the capital of Madhya 
Pradesh who have come thete from 
different parts of the country are facing 
serious difticulti es. 

They have to go to and come fr'om 
Bhopal railway station which is at a 
distance of 8 to 1 s· kms. A lot of 
money has to be spent on auto-rikshaw 
and taxi, and during nights often 
no transpor t is available for going to 
or coming from Bhopal. For outgoin~ 
journey, the p<~ssengeJ s have to reach 
the railw, ,y s tation hours before . Simi-
larly after alighting from nightt rains, 
the pas<;engers are forced to stay at the 
station for the night. 

Due to this reason, there is heavy 
rush at the Bhopal Station. Because 



4'3 Matte" UNhr 
Rule 377 

VAISAKHA 3. 1907 (SAXA) SI. Re". r.: DlMlp. 434 
JHII'ol o/O,d. fJIItl Te4 

of the lack of the above facility, lafi~e 
scale chain-pulling is resorted to. 
Consequently, th~ trains are delayed. 

The importance of Habibganj rail-
way station has been increasing conti. 
nuously. The increase in population 
has been taking place mostly in this 
area. The station suits the people best 
for going to Hoshangabad and the in-
dustrial township of Mandideep. 

I would, there, request the hone 
Railway Minister that he should make 
arrangements for a two-minute stopp-
age of at least Chhatisgarh Express and 
Dakhni Express at Habibganj Railway 
Station. 

[English] 
(,) Need to reinstate tbe workers of 

Mineral Exploration Corporation 
Limited at Gorubatban in Darjee-
ling District 

SHRI ANANDA PATHAK (Darjee-
ling) : Sir, a serious situation has 
arisen aince the retrenchment of 34 
workers by the Mineral Exploration 
Corporation Limited (a Government of 
India undertaking) at Gorubatnan, in 
the district of Darjeeling. They were 
duly appointed in 1981 and were 
undertakin& all the works as desired by 
tRe Cerporation. They bad been given 
aU tae benefits of a regular employee 
includinp Employees' Proiident -Fund. 
They were allowed to continue in ser-
vice even after the expiry of 230 days 
-a qualifying period for their regu-
larisation. 

The retrenched workers are pro-
testin, again.t this unju8t~fied retrench-
ment. 

I therefor., urae upon the Govern-
men: to look into the matter and settle 
the dispute by reinstating the retrench-
ed workers immediately befo: e the 
situation goes rrom bad to worse. 

[T'GIIslatlon] 
(,i) Need to take iteps to remo,e tb. 

sbortage of one rupee 'notes an~ 
small coins 

SHRI KRISHAN PRATAP SINGH 
(Mabarajaanj): Mr. D.puty-Speaker, 

Co. (Acq"lsltion tIIId 
Transfer 0/ Sick rea 
Units) Bill 

Sir, there is acute shortaze of one 
rupee notes and small coins in the 
country. It is causing lot of difficul-
ties to the common man. In bUYin, 
tickets in buses and in retail purchas-
ing, the consumer~ have to leave the 
balance amount due to him after paying 
for the commodity or in case the con-
sumer is not prepared to for 10 
the change, he cannot purchase the 
goods. The tradels 'ire taking undue 
advant3ge of th·s shOt tage. Govern-
ment should take immed iate steps ~o 
remove this shortage and to protect the 
common man from this exploitation. 

I WOUld, therefore, request the 
bon. Finance Minister to kindly make 
a statement in this respect 

15.54 brs. 

STATUTORY RESOLUTION RE : DIS-
APPROVAL OF TEA COMPANIEC; 

(ACQUISITION AND TRANSFER 
OF SI;)K TEA UNITS) 

ORDINANCE, 1985 

AND 

TEA COMPANIES (ACQUISITION 
AND TRANSFER OF SICK TEA 

UNITS) BILL 

[E"glish] 
MR. DEPUTY SPEAKER: Now, 

we shall take up items No. 9 and No. 
10 together. Two hours are allotted 
for these two items. I '" ill request 
Prof. Soz to move the Resolution. 
Since he is not here, I will request 
Shri Kabuli to move the Resolution 
and speak on it. 

SHRI ABDUL RASHID KABULI 
(Srinagur): Sir, I move the following 
Resolution : 

"This House disapproves of the 
Tea Companies (Acquisition . and 
Transfer of Sick Tea Units) -Ordi-
nance, 1985 (Ordinance No. 3 ~f. 
1985) promulgated by the PresideD't 
on tbe 8th April, 1985.J~ 
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[Tro&lati 0 ] 

Nt"." Deputy-Speaker, Sir, I oppose 
tbis bill pr esented by the GOVernment 
to replace the O1dinance on two 
grounds. First, I think that-

[Ettglish] 
- this promulgation is an affront to 
the diynity of Parliament. Though this 
is permissible under Article 123 of the 
Constitution, when only one House 
was in Session, yet I feel it was against 
propriety and spirit of the Consti-
tution. 

[J'ttJIIsla.lolJ] 
On this ground I would like to 

submit that when this House was in 
session Lok Sabha was in session, , .. 
though Rajya Sabha was not In ses~IOn, 

t\lis ordinatJce should not have been 
promulgated. Although you are em-
powered to promulgate it, yet plopriety 
does not allow such promulgation. 
Government could have come before 
this House with a Bill. I feel that 
there has been a constant affront to 
the dignity of the House, wbich should 
not h~ve been done. T lis is one of my 
reasons for opposing this ordincl.nce. 

Secondly, Government, through 
this BiJI, are acquiring rights and 
interests of the 'Sick tea units There 
have been complaints against tnese 
companies that their owners had 
eKploited these units for their penonal 
benefits an4 thus harmed these units. 
They have created many problenm. 
Labour has not been properly paid. It 
is a fact and it cannot be denied. But 
the managements of these companies 
had been ta1cen over by you long ago. 
'Why did Government not decide earlier 
to acquire them? 

[~ts)a] 

'DIe managOlllent of the four act 
tea units was taken oYer between 1976 
and 1979 under the provisions 'ot tbe 
Toa Act. 

Transfer of Sick 
Teo Units) Bill 

[ Translation] 

On this ground also I would like to 
'iubmit that the complaints -are being 
received and even then these com-
panies are being nationalised I want 
to know what steps -have been taken t'() 
remove the shortcomings after you 
took over the management of these 
companies? Sinc~ 1966, their manage-
ment has been under your contr 01. 
What remedi al measures have y08 
taken since then? What have you done 
to resolve their problems and to check 
fleecing done by the owners of the 
Companies? I cannot help saying that 
the whole responsibility in this matter 
lies on your shoulders as wen. 

You cannot sa}' that there was any 
trouble due to labour. Labou r has n01 
been at fault there. Labour has been 
giving full cooperation to JOU. You 
yourself have admit~ed it. It is possible 
that there might have been conflict 
between people in political leadership 
at that time, but labour did not create 
any trouble, even at that time when 
you took over the management. 
Actua:Jy the whole responsibility is 
tha t of the management. Government 
are nationaiising, not bec<:Juse they are 
inter ested in doing so but because the 
owner s are unscrupulous and they want 
to take more and more profit and they 
are going to ruin the four units. Not 
only this, the way the ordinance was 
promu1gated and now the Bill has 
been brought forward and the Com-
panies are being nationalised, it all 
shows that Goverument want to protect 
the management and want to conceal 
their shortcomings. This is my com-
plaint and 1 will complain that:-

[EnglUh] 

The four units had 1 iabilities of 
Rs. 1.65 lakhs and negative net-worth 
of Rs. 1 crore. As the Government 
itlelf hal admitted while announcing 
the nationalisat ion, the sickness was 
as a result of long years of' neglwt 
and m i6manacement. 

[ Tr.,dallon] 
Tbe Government themselves are lay-
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ing this and not I, tberefol e, submit that 
I am not against the intention of the Bill, 
I rather support it but the' reason for 
my opposition is that the managements 
of the four units have not dic;charged 
their responsibilities and n.:>w as tenure 
period is going to expire in June, you 
have taken them in your hands before 
extending their period of take-over. 
That is why I am s3.ying that this step 
has been taken to shield the manage-
ment. Other wise I have always been 
a SUPPolter of nationalisation. There 
is no difference of opinion on this 
point. My reason for opPosition is 
that you are taking this step to protect 
the managements. Govel nment should 
tell Uo about the la dty on the part of 
the managements and to what extent 
they have committed mistakes and to 
what extent they have rai'ed to rectify 
the shortcomings. Government havc 
tak~n this action to conceal the mis-
takes of the management and secondly, 
as I have said earlIer; this OJ dinance 
was promulgated when Lok Sabha was 
in session and you should have brought 
forwaJ d this B ill first instead of pro-
mulgating an ordinance. These are my 
complaints against you. 

(English] 
THE MINISTER OF FINANCE 

AND COMMERCE AND SUPPLY 
(SHJ{,1 VISHWANATH PRATAP 
SINGH) : Madam, I beg to move : 

"That the Bill to provide for the 
acquisition and transfer of the sick 
tea uni ts specified in the First 
Schedule and the rignt, title and 
interest of the tea companies in 
respect of the said tea anits with a 
view to securing proper reorgani-
sation and management of such tea 
units so as to subserve the interests 
of the geneLal public by augment-
ing the production and manufacture 
of different varieties of tea which 
are essential to the needs of the 
economy of the country and for 
matters connected therewith or 
incidental thereto, be taken into 
consideration. " 

Teo UnII6) BIll 

Madam, I want to gi'le the baek-
ground of this Bill which seeks to 
nationalise Pashok, Looksan, Potons 
and Vah-Tukvar tea companies. The 
managem.!nt of these four sick units 
had run down these companies, there 
was neglect alld short-term measures 
for over exp~oitation were there. There 
was also creation of encumbrances. 

The four sick units had cumulative 
pre-take over liabilities of Rs. 1.65 
lakhs and negative net worth of Rs. 1 
crore. Tllere Wa6 non-payment of 
labour dues, there were labour 
troubIes~ defaults in non·payment to 
bankin~ and financial institutiQDS lead-
ing to vir tual abandonment/closures cU 
some of the sick units. Tbe future of 
3000 workers was at stake and at that 
time the management was taken OVer. 

SHRI S. M. BHATTAM: Which 
year '! 

SHRI VISHWANATH PRATAP 
SINGH: The year of takeover was 
1966 and thc takeover of Potong was 
in 1978. There were demands for 
taking a decision on it because only 
the management was taken over, the 
ownership was not decided. It was the 
e",p~rience that by further investments, 
defiaitely we couJd improve the tea 
gardens and to remove the uncertainty 
we took this decision. We certainly 
did not want to 10 back to the owner. 
apia for what they had done and We 
wanted to ensure employment of 3,000 
workers working in these gardens. It 
was pointI<=Is to go on extending the 
period from on ~ month to siR' months 
~tc., because that would hamper the 
progress. So, for this sake, we took 
the dec ision of natioIlalisation. The 
point raised by Mr. Kabuli was why 
was this ordinance issued. Now the 
term of one company was endina on 
10tb Aprjl and the other one on ; 19th 
June, 1985. By introduction of Bill, 
we have seen many a time, stays and 
lot (>f litigations &0 on and unnecessary 
litigations go on. If it is in tM 
interest of the workers and of the 
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country's interest and there is a Con-
stitutional prov.sion, there is no 
reason why the Constitutional provi-
sion should not be made use of. There 
is no disrespect to the House because 
at the first opportunity, the Bi~l has 
been brought before the House for the 
sanction and approval of the House. 

So far as the point that we are 
bailing out the madagement and what 
improvements have been made since 
we have taken this for a long lime, is 
.0Dcerned may I inform the 89 •. 
Member that regarding this Poshak 
management, the overall production 
immediate1y prior to take oVer was 
1,42,436 kgs. After take-over, it rose 
to 1,50,247 kgs. In the same way, 
tbe production of each garden has gone 
up after take-over. That has been a 
positive improvement after the take-
over. It is not only this. While the 
10ss.!S in Pashok in 1981-82 were Rs. 
35.19 lakhs, they came down to 
Rs. 7 05- lakhs. Of Looksan, while 
the losses were-14.02 lakhs in the 
year 1981-82, they came down to zero 
and it has earned a profit of Rs. 29 14 
lakhs in 1983·84 and Rs. 37 33 lakhs 
in 1984-85. The losses in Vah-Tukvar 
have been brought down from 1981-82 
to 1984-85. The losses have come 
down from Rs. 26 lakhs to Rs. 17 
Jakhs. So, there has been an increase 
in the aver3,&e production, that is 
productivity. The losses have also 
come down. 

So far as the question raised by the 
hon. Member is concerned, i.e. what 
haf, been done about the gross exploita-
tion, 1001 khalot as termed by Mr. 
Kabuli, statutoI1 liabilities of wages 
and other dues of labour have been 
discharged fully. Plofit and output 
ha~ gone up ; maintenance and repairs 
haVe been carried out. It is also a 
warning to un')crupulous p:ople that, 
they cannot have their own way with 
tbe wl)rkers and economy of the 
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country. The Government is, there. 
fore, for the workers and it can take 
care of the economy and stear it in 
the right direction. 

SHRI NARAYAN CHOUBEY 
Why have you taken-over only 4 
gardens 1 

~HRI VISHWANATH PRATAP 
SINGH: I will answer that in the 
feneral debate. 

SHRI S M. BHATTAM 
(Vishakhapatnam): Madam Chairman , 
the fil st point ori&inally raised 
was why the ordinance was promul-
gated when the House of Lok Sabha 
was in Session though the other House 
was not m session. The reply was 
also clear. 

Before I come to th~ reply proper, 
may I point out to the Mm ister that 
this is a practice which the administra-
tion feels convenient in resorting to 
ordinace at eVery stage. On a pre-
vious occasion, the period of take-ovel 
of the management was to expire on 
lIth October, 1983 and the ordinance 
was promulaged on 7th October, 
just 4 days in advance. That 
was what was done previolSsly. 
Even this time let us see what happen-
ed. The period of take-over of 
management was expected to expire on 
10th April and on 8th April the 
Ordinance was promulgated, just two 
days in advance. Could not the 
administration fore3ee the need for 
brinvinr- about a Bill and getting it 
passed on the Floor of the House. To 
this the repl), given is that if I come 
forward with a piece of le;Jislation 
before the House the parties concerned 
may go to the court of law. Now, in 
how many instances can the Govern-
ment obviate this process and circum-
vent it by not coming before the House 
and promulgating Ordinances. If that 
is the real difficulty and there is no 
way OUt then you have to face the 
reality but the House cannot be by-
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passed. So, if that is the intention 
then it is not a good approach. 

Sir, I take strong exception to lhe 
method of p·omu)gating Ordinances 
when the House is in Session. Of 
course, they take the co'. er that the 
other House was not in Session and 
it is permissible under the Constitution 
also but then I raise the question of 
propriety. Is it p: oper at all and 
should it be done? It is a funda-
mental issue. fhe executive cannot 
encroach on (he domain of legislature. 
They will not be allowed to wke over 
the functions of the legislature and 
issue Ordinances. This is what is 
happening now. I wou:d like the hon 
Minis' er to consider this point and 
desist from this practice. This is not 
a good practice. 

Now, come to the other 
point. Madam, here in the year 
1979 and later in 1979 certain tea 
companies were taken over by the 
go ler()ment. I a'l1 not objecting to 
the queS!iOll of taking over. Now, 
they have thought it fit to nationalise 
them Nationalisation is good in 
spirit and in policy and J hav'e no ob-
jection to this. On the other hand I 
welcome it wholeheartedly According 
to the information available with me 
during that period 1976-1979 five 
companies wei e t<Jken ovei but now 
only four companies are being nationa-
lised. What happens to the fifth one. 
I would like the hon. Minister to throw 
some light on this, Again here as far 
as the tea companies are concerned 
several tea estates are being managed 
by the same company. Pashok Tea 
Estate and Looksan Tea Estates are 
being managed by Mis. Pashok Tea 
Company Ltd. SImilarly there may be 
~ther tea estates managed by them. So, 
If they thought fit to take o/er the 
management of one tea es!ate ... of one 
estate. tben how many similar estates 
were left out"1 How is it that these 
estates are not similarly taken over? 
At this stage, I would lik.e to remind 
the Hon. Minister of what he bad atated 
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on the floor of t his House, some other 
day with reference to the question of 
giving financial assistance to certain 
industrial undertakings which have 
gone on defauited. If they have failed 
in the case of one industrial unit then . ' m the case of the rest of the industrial 

units, t hey would forefeit thti:ir right 
io utilise this opportunity. This is 
what he has stated. If that was so 
in this case, if there is mismanagement' 
misutil isation of funds, if labour is no~ 
paid properly, if the dues w ~re not 
cl eared and if certain things are found 
to be grossiy defective, then similarly 
the r~st of the estates have to be taken 
over. Why is it that they have been 
left out? I would request the Hon. 
Minister kindiy to cover this point 
also in his reply because national isa-
tion, as he has just now mentioned, 
has rea1ly benefited both labour and 
also th·! estates in as much as the 
ploduction is increased and also the 
condition of the labour has improve 
and that. is why they could have taken 
over the remaining estates as well. 

Again, here, I may refer you to 
another aspect, that is Section 25(a) 
of the Bill says like this-

"(a) any person who has been 
managing the affairs of such 
sick tea unit before the date 
on which that unit had so 
vested shall, until alternative 
arranbements have been made 
by the Tea Corporation for 
the managements of such 
unit, continue to manage the 
affairs of the unit, as jf 8uch 
perSOll had been au·horised 
by the Tea Trad ing Corpora-
tion, to manage such unit/' 

So, in the case of persons who are 
responsible for the mismanagement-
some of them, if not all of them-for 
mis-utilisation of fundS, for gross 
deriIiction of duty, for total collapse 
Qf the units, why should they be enter-
tained again here till alternative 
arranlements are made? Why should 
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it be provided for those who have 
nothing to do with the new set up 
which is perhaps afl er the Government 
bas taken over '1 What is the position '? 
The actual position which I would like 
to know is that between 1979 and 
1979 when some of the tea estates 
were taken over, actually some of the 
persons under the previous manage-
ment were continued in the new set 
up. Are they still continuing'? Does 
the Government still want to continue 
them further'? This information may 
be given by the Hon. Minister 
while replying to the points raised by 
tbe Members. 

Madam, in any case, the provision 
here does not appeal to me and I do 
not know whether the Hon. Minister 
will consider this and whether this 
will actually fit in with the present 
lin e of thinking of the administration 
when once the nationalisation takes 
place. 

Again, Madam, the question is one 
of the tea industry. India is the 
largest producer t consumer and expor-
ter of tea. It pro'jides emp:oyment to 
2' million workers. We get about 
Ra. 400 crores by way of foreigri 
eJlChange. That being so, instead of 
coming forward with piecemeal legis-
lations like this, in all cases oi 
viable units, wherever management 
is not Proper, wherever mismanage-
ment occurS and charges and allega-
tions are pending. why not the 
Oo.,ernment wholesale take over the 
tea estates and nationali~e them '? 
Now the question is whether nationa-
lising the t ea estates as a whole in all 
cases where they ale considered to be 
viable is not a drag on the Govern-
ment and burden on the Government. 
Bqt provided there is some scope, 
some need, some Ulgency for doing so, 
on the basis of publ ic policy, for the 
be&1efit of the people and for tht 
benefit of the country and in furthe-
renee of such public calls, this c~ be 
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dealt with. So, instead of piecemeal 
I egislat ions lIke th is, I would ear-
nestly appeal to ll1e Hon. Minister 
that he may ktnd Iy consider taking 
ov~r of such uni,s at one time or 
other, sonner or later so that these 
units become viab~e. Thank you. 

SHRI PR[Y A RANJAN DAS 
MUNSI (Howrah): At the olltset, I 
would like to congratulate the Minis-
ter for bringing forwal d this progres-
sive piece of legislation which would 
provide relief to th~ workers of the 
four tea gal dens. Taking advantage of 
this occasi('n, I wouJd lIke to highlight 
eertain points concerning the tea gar-
dens. 

I t is a fact that these four units 
had been suffering for a long time be-
fore they were taken over as sick units 
with the guidance and supeJ vision of 
the Tea Corporation of lndia. As I 
said, I would like to h igh1 ight the basic 
points pertaining to the tea indushy 
as a whol e in the country. 

Most of the tea gal dens are in 
Assam, West Bengal, Darjeeling and a 
few of the n are in Tripura. The plight 
and sufferings of the tea wo] ke1 s at the 
present moment are very acute. In a 
number of tea g:lIdens, the management 
in connivance with the bank officials 
b3ve been plundering over years. At 
one time, some scople who were origi-
nally known as tea treaders were in this 
field, but dUring the last one and a half 
decades, they have been replaced skil .. 
fully by some manipu~ators again in 
~onnivance with the banks. I would 
like the Finance Minist er to go into 
this whole aspect in detail. So far os 
the financing of the tea gardens is con-
cerned, United Bank of India is the 
1 ead bank. I can give a :r.umber of ins-
tances for the last ten yeaJs, which Will 
indicate how the banks have compelled 
the management of par1icular tea 
gardens to make the units sic k and to 
hand o\oer or sell them to somebody 
also for some motivated interest and 
thereby make t hem po out of the busi-
ness. 
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How does it happen'? In the tea 
industry, when the season starts, if the 
mac~ inery does not furict ion properly 
at that time, then the entire season 
gets collapsed. Before the season 
starts, the managment In advance 
submits a propolial to the bank for 
moderanisation or repair of the machi-
neri. The bank de1ays delibt.rately the 
sanction and release of the amount 
so that finally the unit does not get the 
mon-ey in time and consequently the PI 0-

du~tion suffe 1 s and there is a huge loss. 
In the next meeting, the bonk compels 
them ei ther to get out of the manage-
ment or to hand over the unit to S0me-
bCKty else, who is waiting there to tak.e 
over When the time comes. I would 
not like to bring the name of any in,-\i .. 
vidual, or cast asp~rsion against any-
body, or to say anything which will 
amount to a sort of regional racialism. 
But I would lik e to say that it is a 
group of tranders in West Bengal, who 
\\. irh the connl vanc~ of the United Bank 
of India are looking forword to take 
over the cream tea gardens, and the 
United Bank officials aJ e deliberately 
and positively contributing for that. 
When 1 spoke on the last oc(..asion, 
I had mad,.e a request to the Finance 
Minister at that time also. If he agrees 
to order an investigation into the affairs 
of the functioning of the United Bank 
of India, in so for ali financing of tea 
gardens is concerr.ed, a large number 
of scandalous things will be revealed. 
I have been tel 11rg it time and again 
~nd if he does not take care of it in 
time, he may have to face a lot of 
difficult ies in future. 

The Minister has said just now 
that he feels for the warkers and he 
cannot afford to see that they suffer 
allY more at the hands of the manage-
ment and government will do its best 
to take Qver these units I congratu-
late him. I would also request nim to 
think of a great man, who is no more 
in this house, Shr i Mohan Kumar-
mangalam When the coal industry was 
facing a similar situation, with the 
blessings of Ind iraji, he spent a lot of 
time visiting the coal mines at least 
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for a month and then brought forward 1 

a piece of 1 eg islation for total nat iona-
1 isation of the coal industry, which 
ultimately proved f1 uitful for the 
na tion in terms of production and 
yielding results. I request the Finance 
Minister to go into ver~ aspect of Ule 
tea industr y in depth and see that the 
ent ire indurt ry is nationalised. 

I say this because it is not only a 
foreign exchange earning uni t, it also 
pays huge amounts for the excise duty 
of the countJ y, both national and state 
exchequer. I am son y to S.:'.IY that the 
kind of att ention and importance that 
is given to the textile units in the 
Western part of India and to the sugar-
cane industry and cotton industrYis not 
given so far as tea industI y is con .. 
cerned. If similar kird of an attitude 
is deve!oped by the Finar.ce Mjnistry 
to go into th~ depths of the tea indus-
try, it Will bo! saved. There is no 
alternat ive but to S2Ve these tea unit~ 
from tIe hands of those barons and 
this can be done on1y by nationali-
sat ion. 

I will now come to the third 
asp~ct. As you know, Madam, tea 
auctIOn is the most important thing. 
When the au\.;tion beg.ins, the trade 
begins. In West Bengal, a city caUed 
Jalpaiguri was the main au ttion centre. 
If the Finance Minister goes through 
the map, which possibly the Tea 
Tradining Corporation and Tea Board 
will not show him, he wou:d find that 
since the British day&, even before 15 
Years, Jalpaiguri city was the head-
quarters of North Bengal. The entire 
city's life was dependent on tea and 
every alternate house depended on 
tea. The tea auction centre was there. 
The cilY was developed and people 
were developing like any thing. 
SuddenlY the auction centre was 
shifted to Siliguri and then to Calcutta. 
Why have you brought it to Calcutta '? 
Calcutta has every thing. Siliguri is 
one of the leading towns now in 
Bengal. It has got multifarous activities 
in the border. I therefore request the 
Minis ter .. 0 persona By ~onsider onc~ 
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again to bring back the 1 ife of the old 
city and to take back the auction 
centre programme to JaJpaigury town 
itsel f. Last1y I would suggest that 
geographical1y also, it~ location is 
between Dwars and Darje~ling and j'" 

the auc. ion is made there, Al ipurduar 
and other parts will be developed. 

Madam Chairman, the workers in 
the tea garden areas are most Iy from 
the backward communities, tribals and 
others. Their social weifare programme 
is not being encouraged by the tea 
garden owners, expect providing them 
wages based on the settlements bet-
ween the union and the management. 
As you know, a large number of women 
are partictpating in the tea industry as 
garden workers and they are not given 
any protection in spite of the Dec1a-
rat ion of the Int eJ national Women's 
year. During pregenacy, they are given 
adequat e prot ecl ion in oth e r industri es 
but in the case of tea tndustry, it is not 
being observed ful1y. I would like to 
cite one instance and I want to bring it 
to the attention of the Hon. Finaace 
Minister. Tn NagaI kata tea garden-
during the I::'st assembly elections I 
was there and I found it. I found tha t 
there were twenty families where the 
entire brer.d was eal ned by women, 
who work in the tea garden. A few 
of them gl't affec' ed with some disease 
and they cried through the unions for 
the help of the management to give 
them protection. But th.! management 
refused and paraded another al1 el nat e 
troupe of women and gave them jobs. 
The exploitation of women is tremen-
dous and acute in the tea gardens No 
care is taken in .,pit e of the efforts by 
the State Government. Somet imes the 
management are behaving in ihis 
manner. 1 hey hire goondas and anti-
social elements to kill trade union 
leaders who speak for the workers. 
These are the activities which are 
always going on in tea garden areas 
resulting in the sickness of different 
unions. Now there are a few units of 
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the multinational and foreiln 
companies. There are also a few of 
our Indian monopolist unit~ like 
Duncans and so on. I do not know 
the fate of these [units. 

Now, tea is such an industry that 
it get~ a boom in two or three years. 
It gets a boom like anything, and they 
earn money like ,old. For one Oc. 

two years they will have a peak 
period. But the thing is, when they 
get this boom, when they get a lot of 
piofits, out of those profitflo they would 
not invest anything for the moderni-
sation. I would like to give three 
instances. There are three tea gardens 
Kamala Tea Garden, Soudamini Tea 
Garden and Subhasini Tea Garden, 
two of these estates in Dwars and one 
a.djacent to SiHgiri. In these gardens 
ther e has been a heavy boom. l'hey 
have been able to settle all their 
acco'-"nts with the United Bank of 
India. But you will be shoeked to 
know that they did not spend even a 
single penny for the modernisation. 
The result is that in those tea gardens 
for the last one year, the machine y is 
not effect ive and production has gone 
down. Now they are coming' with a 
p~oposal for fresh amount for the 
modernisat ion. These are the th; 'gs that 
are going on. And the Bank manage-
ment is also patronising them. I like 
to draw the attention of the Finance 
Minister to thIs and ask him to take 
care of these things a Iso 

Lastly, before I conclude I like to 
mention Jukhai Tea Company in Assam. 
The Finance Minister must be knowing 
the facts and the Chief Minister 
of Al)sam also requested him 
in thii rega rd. The Jokhai Tea Com-
pany was with the Ba1marlawrie 
Company once upon a time. Now the 
Balmarlawr ie Company has been taken 
away bi Government. It is nationalised. 
But the Jokhai unit was separated from 
that. Tokhai went into liquidation. 
Now it is to be auctioned. Big mono-
poly houses are in to bid it for higher 
rates because J okbai is a prosperin8 
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)Unit. Balmarlawrie being a government 
unit now, I will request the Finance 
Minister to keep the 10khai unit also 
with them and see that it is not given 
away to the highest bidders or the 
monopoly houses. With these words 
I conclude. I want you to protect th e 
tea industry not only for the benefit of 
the eastern region, but for the benefit 
of the entire country. It will give you 
much more foreign exchange. It will 
give you every thing. You w ill find 
that with 75 per cent, your own 
participation, partlclpation by tl"'e 
banks, is much more than the wtal 
equity participation of the manage-
ment. Therefore, why do you allow 
them to plunder you? Each manage-
ment of the tea garden is having three 
bungalows, one in the tea garden, on.e 
in the city and one in Calcutta They 
are like lords and Badshahs. So you 
take care of all these aspects. Why 
do you allow your bank money to be 
spent on them? Yeu think of taking 
over at least those gardens first where 
your participation is more than 60 
per cent and then you can think 2bout 
the others. Or at least you do one 
thing. The entire tea trading shou!d 
be monopolised by the State Trading 
Corporation and not through the mult i-
national corporations. If you do at 
least one of these, I tnink your legis-
lation will be fruitful and there will 
be fruitful and there will be further 
scope for us to feel that you are really 
thinking about the workers. Wit h 
these words I conclude. 

SHRI G. L. DOGRA 
(U~hampur) Madam, I do not 
want to deliver a long speech while 
supporting the measure before the 
House, which has been objected to by 
my friend from the Opposition on 
teChnical grounds. I think this is one 
of'the best measures the Gover nment 
has taken up. 

I would like to say that so far as 
Indian Tea is concerned, it is becom-
'jng very popular abroad, and we are 
earnin$ a good amount of foreign 
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exchange through it also. As has been 
pointed out by my friend, Mr Munsi, 
so far as the problem of labourers in 
tea gardens is concerned, they have to 
be solved; and the labour has to be 
treated fairly. They are being exploi-
ted very badly, particularly their 
women and children. I saw them 
working in the tea estates. Their 
problem has to be looked into, and it 
has to be ensured th~t they are treated 
fairly. 

We should also try to protect the 
price, because the price of the tea 
is going to be increased in the home 
market because of the encroachment 
of the. export trade. Therefore, the 
only answer is to produce more and 
more tea and that too good quality tea 

I think, a~ I previous-ly also spoke 
when we were discussing in this 
Hous.!, we should expand the cultiva. 
tion of this commodity, particularly 
the Looksan grade tea should be 
upgraded and we should try to do 
everything for this, for upgrad ing 
tea and there are certain ('lther 
areas 1 ike Andaman and N icobar 
Islands and many other areas even in 
the Eastern States where we can 
cultivate tea and also a certain portion 
of Jammu and Kashmir where this can 
be done. So, particular attention 
should be paid towards this so that the 
producti0n of ted goes uP. 

In this connecdon I would like to 
say that the attitude of Tea Board is 
being very useful in populari sing tea 
abroad. I saw in London, I saw in 
the Scandinavian countries that our 
Tea Board is doing a lot to see that 
our tea is popularised, and I find that 
it has really become popular in other 
markets also therefore, this is one 
good thing which .has been done by 
the ministry and I think we shOUld 
encourage it, rather than merely finding 
fault with it. We should try to see 
that whatever is done, is done to 
improve tea production furthen;nore, 
to set right the maladministration OJ: 
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to help the sick units which should be 
taken over if necessary and we shou!d 
try to see that they are set right, 
rather than crit icise the GoV'ernment. 
We should find some solutions to such 
technical problems, hether it be tea 
industry or any industry which becomes 
necessary in the public interest. They 
~hould not hesitate to take action. 
We do not want that anything shou1d 
stand in our way when we went to 
solve the problem and when action 
needs to be taken. So, I again support 
1his measure, and I thank you. 

SHRI ANANDA PATHAK 
(Darjeeling): First of all, before I 
speak in support of this Bill I want 
to mention that the Ordinance w~s 

promulgated when the Lok Sabha was 
in session and the Rajya Sabha was 
also about to meet shortly- it was 
only a short recess. 1 think it is not 
wise on the part of the Government 
to issue an order and promulgate an 
Ordinance when the House is in. 
session. This is a very bad practice 
I hope the' Government will c.hange 
this aU itude and that care of these 
things in future. 

Now, as far as I am concerned, I 
welcome the Bill which is intended to 
nationalise the tea gardens, four tea 
gardens in West Bengal three in 
Darjeeling District and one in Jalpai-
guri district. I am in close contact 
with the labourers and those trade 
union workers of these gardens. I 
know their difficulties. 

For a long time, they were not 
paid there wages, I the continuity of 
their services was not maintained. 
They did not got their rations also. 
Those tea gardens were initially taken 
ovel for only five years under the Tea 
Act. After the eltpiry of five years by 
Amendments to tea Act the Govern-
ment extended the period twice. In 
the meantime the owners of these 
gardens went to the High Court and 

the government had to go to tbe 
Supreme Court and in this way the 
legal complications were going oa. 
Then the Government came forward 
with another amendment of the Tea 
Act and the period was extended by 
another two years and again after th~t 
the Government had to come with on,e 
more amendment and extend the time. 
Whenever such amending Bill W~ 
brought forward before this House 
I participated in debate every time 
and I asked the GOlernment how 10:'18 
they were going to extend the period, 
like this now and then. Therefore;, , 
I strongly pleaded that the GOvernment 
should nationalise these tea gardenJ 
outright. Even last time when tbe Bill for 
extending tbe period of take over was 
brought I strongly pleaded for nationa-
lisation of these tea gardens. When 
the 7-~ear period was over, the workers 
were very much disturbed and panicky. 
They came to us and t01d us that now 
these tea gardens were being returned 
to the old owners. Therefore, they 
inslsted that their take over should be 
extended. This nationalisation is the 
first of its kind in India as far as tea 
industry is concerned. Therefore, while 
wclcowing the Bill I urge upon the 
Government to ensure that the interest 
of the workers should be protect~ 
and continuity of their service should 
be maintained. About all other tbinas 
like provident fund, etc. it is provided 
here in the Bill. But regarding the 
continuity of their service there should 
be some provision in the Bill. 

Tbese tea gardens were taken over 
according to the Tea Act. But accord-
ing to tha t Act the management had 
no right to raise any loan or any fun4 
from finaneial institutions. Therefore, 
they could not invest money for new 
hctories, for new plantations and for 
rejuvlination. After nationalisation, tbis 
bottleneck has been removed by this 
Act. The management can inve~t funds 
for development purposes. 

The Government bas rightly pointed 
out in the statement that it would DO 
have been in tbe public interest tol 
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hand over the said tea units to the 
erstwhile owners and thereby endanger 
the employment of about 3000 workers 
and reverse the present trend of 
improvement which had been the 
result of so much efforts and public 
investments. Although the tea iTldustry 
is passing througb a boom period, there 
are still some tea gardens which are 
either closed, or sick or mismanaged. 
There are four or five tea gardens in 
Darjeeling about which I demanded 
that these be taken over and nationa-
lised, but the Government has done 
nothing about them I 1 equest the 
Government that by extending the 
scope of thii Bill these tea gard~ns 

also nationalised so that the interest 
of the WOI kers are prot ect ed and our 
valuabl e foreign exchange earning 
industry is saved Therefore, I urge 
upon the Minister to see that some-
thing is done in this regal d. 

I also pl~ad for nat ionahsation of 
plantations owned by big monopoly 
houses and mu tinationals and aiso tea 
trade monopolised by blg' monopoly 
traders like Brooke Bond, Llp~on and 
others who monopolise the malket, a 
price, etc. What they are doing is 
detrimental to the interests of the tea 
industry of the country. 

Tea industry js one of the impor-
tant and vital industries of our country. 
It is earning crores of rupees in the 
fOfm of foreign exchange and is pay-
ing CfO res of rupees to the Govern-
ment exchequer It also prov ides 
employment to millions and millions 
of workers. Therefore, tea industry 
should be given national importance. 

Coming to the question of tranlJ-
ferring of these nationalised tea uaits, 
I would like to urge upon the Govern-
ment that these units be transferred 
to West Bengal Tea Development 
Corporation Ltd., instead of Tea 
Trading Corporation of India. That is 
why I have given an amendment also. 
Tea Trading Corporation of India is 
basically a tradina organisation and 

hence the management of tea planta-
tion is not in line with its pr ineipal 
funet ion ing or act ivities. 

We have got State Trading Corpo-
ration which trades in innumerable 
items including tea, but it does not 
have any production base of its oWn. 
Similarly, Ba lmer Lawrie and Com-
pany is also trading in tea, but this 
company also does not have any pro-
duction base of its own, whereas West 
Bengal 1 ea Development Corporation 
Ltd. has its production base. It is run-
ning five tea gardens in DarjeeJing and 
two in Jalpaiguri district. It has tbe 
requisite infrastructure to run these 
tea gardens effectively. Amalgamation 
of all these smaller units may consti-
tute a Viable and stronger base for 
more production and better manage .. 
ment. 

I would like to draw your kind 
attention to the observations made by 
the Menon Commission which was 
appointed by the GO'lernment of India 
at a time when many tea gardens were 
c!osed down in Darjeeling, Jalpaiguri, 
Assam and other places. This Commis-
sion was appointed to go into tbe 
reasons for the closures, lock-outs, 
etc. of tbose tea gardens. That Com-
mission eame out witb a Report and 
recommended that all smaller units 
cannot sur\-ive, and therefore, if all 
those smaller units were amalgamate.;l 
and converted into a big unit, that big 
unit would become viabie and coul~ 
be run profitably. Tha t recommenda-
tion of the Commission was considered 
by the Government but what happened 
afterwards I do not know. 

All these four units which have, 
been nationalised recently are in West 
Bengal. So, I do not see any valid 
reasons for the operation of two 
parallel Qrganisations, that is one 
operated by the State Government-
the West Bengal Tea Development 
Corporation Ltd. -and the other by 
the Central Governments, for the 
management of sick and closed tea 
uilits. 
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Sir, Vha Tukvar-now a nationa .. 
lised unit-and Rungnect, Padam and 
Rungaroon, managed by West Bengal 
Tea Development COl poration, are 
situated in the same locality. If these 
four gardens are amalgamated and 
constituted into onc, it will become a 
very viable tea unit. Similarly, pashok 
-a nationalised unit-and Rungmook 
and S'ingell - managed by West Bengal 
Tea Development Corporation - are 
situated more or 1 ess in one locality. 
If these are amalgamated, it will also 
become a viable and profitable unit. 

Looksan also, which is not a 
nationalised unit, is in the proximity of 
Hilla and Mouha, which are managed 
by West B-engal Tea Development 
Corporation in Jalpaiguri. The tea 
leves of these tea gardens can be manu-
factured together economically in Look-
san Tea Factory with some modification 
or extension. Potong also could be 
attached to it. If these tea gardens are 
amalgamated, it will become a very 
viable unit. In Mouha and Hilla ,there 
is no factolY, but in Looksan there is 
a factory. If some money is invested 
and modified this factory, then more 
and more tea can be manufactured 
easily, profitably and economically. 
Therefore, we not ice from all accounts 
tbat if tea gardens are nationalised 
and amalgamated into the West Bengal 
Tea Development Corporation, we will 
bave a strang, viable and healthy base 
of production of tea. If this porposal 
is given a concrete shape, this organi. 
sation will be the producer of both 
CTC and the much famous Darjeeling 
Tea in the public sector and will help 
promote its export as well as its 
domestic consumption. 

My next suggest ion is that the 
TTCI should be merged with the STC. 
This will help increase trading in tea 
and will help solve many of its 
probleMS. 

I would also suggest that the West 
Bengal Tea Development Co rporation 
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may also be allowed to have its own' 
packedng arrangement with appro. 
priate labelling. This will help it earn 
its reputation and have better returns. 
The same demand I had made while 
participating "n the debate on the 
Demands of the Commerce Ministry. 
If we do this, we will be meetiD!:r the 
needs of the consumers by providing 
them pure Darjeeling tea and others 
will not take benefit of its label and 
supply some oth er tea. 

The C~ntral Government can give 
the role of the TiCI to the West 
Bengal Tea Development Corporation. 
Out of the profits earned from the 
four nationalised tea gardens and 
seventty other tea Fardens we can con-
vert It mto VIable and strong amalga. 
mated unit in the best interest of the 
workers, mdustry and the Government. 

[Tra'1siation] 
SHRI HARISH RAW AT (Almora) : 

Madam Chairman, I rise to support the 
Tea Companies tak.:! over Bill and I 
hope the objective of saving the money 
invest ed by Government in these four 
companies with a view to improve the 
health of these tea companies and 
thereby prot eeting the inter~sts of the 
three thousand employees working in 
them will be achieved through this 
Bill. 

I have risen to speak on this Bill 
with a limited interest. Some tea 
gardens were raised in the hilly areas 
of our Uttar P 'adesh during the British 
days and since then these tea gardens' 
had been working well. Even today, 
some of them are the property of the 
Lndian people whereas som'! of them 
are owned by the Britishers, but their 
management today is in a \'ery bad 
plight. These tea gardens being scat-
tered, even Government's attention has 
not been drawn to them, although the 
livelihood of many people is linked 
with it. I have raised this matter 
before the hon. Minister more than 
once through questions and by writing 
I etters, but no practical solution seems 
to be in sight and there ha~ been' DO 
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improvement in this regard. I would 
request the bon. Minister that he 
should at least go and conduct a survey 
of the Tea BC"urd, where the people 
are working and obtain fu'l information 
with regard to the exis.ing anange· 
ments there. To gi ve p:-otection to 
hundreds (f peop:e \\ho cou:d have 
been given employment and are con-
nected with it partially even tod8Y, is 
our duty. The importaT1c~ of tea in 
our esonomy will stl englhen the local 
economy besides stl eng:hening the 
coul'l y\; economy. I vyou d 'I] equest 
that an otficc of the Tea Board should 
also be opened there. The Indian 
Co.uncil of Agricultural Research has 
opened a reasea) ch centre at Pa1ampur 
in Himachal Pradesh in collaboration 
with your Ministry. In Al:lsam region, 
tea is {o'tl own in diffel cnt climatic condi-
tions. Geogn:phical location of that 
region is diffel ent fr om that of this 
area That centre is certainly doing 
reseat ch thet c, but its area of opera-
tion should be cxt ended further. 
Research shou:d not be ccnfined to 
Himachal alone, but it should cover 
thc hilly al cas of Uttar PI adcsh also. 
With this in view and the confidence 
that the hon. Minister will take steps 
for the extension of tea plantations in 
the hilly al cas of Uttar Pradesh, I 
support this Bill. 

[English1 
SHRl SO f\.1 NA 1 H RATH (Aska \ : 

Madam Chairman, I support the Bill 
and" congratulate the Hon. Minister 
for ,the reason that the Ordinance as 
well as the Bill were brought in time, 
failing which the interest of about 
3000 workers would have been 
jeopardised. 

Madam, the Statement of Objects 
and- ,Reasons speaks for itself the 
intention of the BiB. The Bill is a 
self-contained one and those who 
cri'ticise 1·his Government stating that 
thi~\' Government is t iUing towards 
priva'te'~ectOr and is going away from 
sociaHsm. The private companies were 
res~OI1sible for m\~maB6aemeM and 
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they even never cared for the 'employ-
ment and fate of about 3000 workers. 
To meet the situation, the Government 
has come in a very big way in g-oing 
for nationalisation. It is mentioned 
in the Bill that for administrative 
detailS, rules will be made and placed 
on the Table of Both the House making 
the Bill complet e in itself. At this 
juncture I want t..J say that Indian tea 
is very popular in foreign markets and 
these fvur sick tea companies being 
n<.t:onaliscd will add to get forcing 
currency. I think the Government will 
give due attentIOn so that best 'larie-
ties of tea will be produced in 
these units, and interests of workers 
wiJi be safeguarded. 

I once again congratulate the 
Fmance Minister and say that the 
statement made by our est eemed 
Prime Minister as well as the Finance 
Minister in this House also makes it 
crystal cl ear that this Government is 
for socialism and this Government 
gives due attention to pUblic sector and 
also wants that the sick units which 
are in privat e sector are to be brought 
to the public sector. I hope he House 
will certainly appreciate the action of 
the Government and pass this Bill. 

[Translation] 

SHRI MOOL CHAND DAGA 
(Pali): Madam Chairman, the Mem-
ber of this House unanimously with 
that you may just have a round of the 
tea gardens and see how the workers 
cf the t '!a gardens are exploited. 
Filst of all, try to remove that exploi-
tation. The only way to stop tha t 
exploitation alld it is our unani-
mous demand is that all the tea 
gardens should b.! nationalised. It you 
nationalize all t he tea gardens, it will 
be a very good step in public interest, 
because we have an inpression that the 
workers are exploited there is a IMIr 
way. 

SHRI VISHWANATH PRATAP 
SINGH: Madam, he is talking 0 f 
exploiat.ion being done in your state, 
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SHRI MOOL CHAND DAGA: I 
live in India and I am spe'lkin; of the 
tea gardens all over the country. 
Aport from this, there is aBoter impor-
tant thing to which I want to draw your 
attention. 

[English] 
HWhile India still maintains Its 

POSition as the world's largest 
pro ducer of te,l, the 42 per 
cent shaI e once commanded by 
India in 1951, had by 1981 
decl ined to 31 pei. cent. India's 
exports have stagnated at a10und 
200 million Kgs. during the last 
30 yeaI s. This has resulted m 
decline In India'~ percentage 
share of the world tea from 45 per 
cent to 28.6 per cent 10 1981 " 

[Translation] 
In this, they have stated that 

IndiaTs world tea tJ ade has declined 
even if you go by the percentage of 
snare, whereas the number of tea 
gardens is increasing day by day. After 
all what is the reason behind this , 
decline in uade in spite of your 
spending huge amount~ '1 When you 
talk of their .uationaIisation, does 
somebodY watch the work and the 
activities of the people working in 
them for so long? On the one hand, 
ytru. go on investing in them and .0)1 the 
other, this pefcentage has deClIned to 
2fi.l per cent. It further says-

ib,IIsh1 
"ibis has resulted in declme in 

India's percentege share of the 
world te a from 45 per cent in 1951 
and it i~ now 28.6 per cent in 
1981, In 1 ecent years, India has 
emerged as principal conl!Jumer of 
tea in the world." 

It.-,I_lon} 
One important thing is that tbe 

number of people taking tea in India 
har increased considerably. If we want 
to <earn foreign exchauge from tea, we 
shatl have to do propaganda to beiDa 
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down the number of people taking tea, 
within the country, only then we can 
earn mo] e foreign exchange. Why has 
the number of peop!e drink;ng tea 
inci eased this much as if it is some 
kind of liqUQr? I do not take tea 
myself, nor do I I ake milk, although 
there is abundencc f'f mj Ik in our 
Raj(lstilan. The questIOn before us is 

. ' a~ you have saId, our tea galJens are 
in a bud plight, the workers are 
exploited there and We have been abJe 
to export only 28.1 per cent of tea and 
could not cross this fiigure, what are 
the reasons behind it? Because, on 
the one hand we go on interesting 
money in it, but we arc not recei.-inl 
any return from it. Will you please 
tell us the target fixed by you for 
export of tea during the Seventh Five 
Yeal Plan and the scheme proPQsed to 
ach i eve this turget? For this you 
need long term planning so that more 
foreign exchange could be earned. To 
achieve this, you will have to natio-
nalise all the tea gardens, so that the 
exp~oitation of wOlkers could be stopped 
and the middlemen who usup money 
at e not allowed to go their own way. 
This is all I wanted to say. 

[English} 
- SHRI THAMPAN THOMAS 

(Mavelikara) : Madam-Chairman, while 
participating in the discussion I would 
like to bring to the notice of the Hon. 
Mmister the problems of the tea 
industry in the South. The South is 
also important in the tea trade, the 
Nilgiris Tea in,TamiJ Nadu and Kerala 
border and lakhs of workers arc 
involved in th;s industry 

17.05 hrs. 

[MR. DEPUTY -SPEAKER In til. 
Chair] 

First of all I would like to say that 
I agree with Shri Das Munsl that it is 
high time that we should have a pr 0 .. 
gramme to nationalise the major 
plantations in India. A larlc number 
of persons are engaged in this industry 
and also we are tbe ptoducen of 
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three-fourth of world tea production 
We are also eXporting tea and earing 
valuable foreign exchange. So far as 
India is concerned a large number of 
people are using it and a 1a1 ge number 
of them ar e also engaged in it. 

or course, this industry from .he 
very beginning has been under' the 
control of large holders. Government 
land was assigned to them at very 
cheap rates. So the property utilised 
for tbe purpose of planting the area 
was government owned land. Then the 
human effort put in for making the tea 
gardens is that of poor p~op.lc whereas 
'the benefit gained is by the affluent 
class. The Indian monopolists' have 
also come to this trade and made big 
p..rofit. So, what we find is that the 
land belongs to the gove rnment, work 
belongs to the worker and the money 
belongs to the banle. but the profit goes 
to another set of persons who are not 
rou ch interested in thesc things. There-
fore, what ha~ happened is that there 
is a tendency to change these plan-
tations into something else. Especially 
in the South like Kerala and Tamil 
Nadu it has started and I know cer fain 
plantations are being converted as 
cultiviable land, private ownership and 
small holdings. Therefore, large 
seale growing of tea is coming down. 

Sir, earlier Cochin port was one 
of the port which was expOl ting lot of 
tea. Now, it has diminished. The tea 
Industry there has gone down. This 
industry gives lot of employment to 
other people like in the blending units. 
All this has gone down. The impor-
tance of Cochin port has also come 
down. On an overall study of the 
problem it can be seen that this 
industry as a whole requires a special 

attention of the government and, there-
fore, government should come cut with 
a proposal to nationalise this industry 
as a wbole. They should take over 
the management of an the plant a t ions 
wherever possible. 

Sir, I WQuid like to point out that 
there is Industrial Development (Regq-

Tea UnJI.) Bill 

lations) Act which governs industr.ies. 
Government can intervene after 
appJying certain tests. In plantat.OQ$ 
there is no su.ch law. Now, governm~nt 
has brought in a law wh ich is a g~ 
steps and it is taking over sick t~ 
estates. It is not only these sick oVer 
estates which have to be taken OVeJ' 
but also others, the reason being that 
the plants which wer e planted e artier 
have given their maximolm yield and 
new plants have to be put up. These 
industrial ists are not intel"ested in 
plantinF new plants because they have 
reaped the maximum benifit. Unless 
repaInting is done the industry cannot 
grow. There!"ore, the vast area 'Which 
was earlier used as plantations is beM, 
conver ted for use to other things-. thia 
has to be prevented. 

Secondly, fJ aJmentation win affect 
thi s industry seriously. Because o-f 
fragmentation th~ viability of the 
indust Iy will go off. It is not possible 
for a person hold ing one or two acres 
to plant and produce and get involved 
in this business. It can only be in a 
nationalised sector or in a cooperative 
sector wherein a vast area of land can 
be brought under one un it and thereby 
bui!d up the industlY. In the inter-
notional market, the demand for this 
product is going down. I would lik.e 
to bring to the notice of the Hon. 
Minister that there will be influx of 
people from Sri Lanka and Maleysia 
because Tamil population in these 

countries had gone from India long alo. 
They are plantation workers. They are 
the trained peop!e nne they are tbe 
people who are ready to face the 
sufferings in the hilly and m.Juntaineou& 
areas and do work in those areas. NOlV, 
because of tbe prob~em in Sr i Lanka 
and because of various other problems, 
they are coming to our country. 
Already thousands of people from Sri 
Lanka have come to our count lY as 
refugees. What win be do with those 
peop\e'! Now, instead of Keeping 
these industries with the private sector 
if the Government wo~ks out a pro-
gramme to rehabilitate these people 
and engage them in the plantation 
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work in the hilly areas, I think two 
things are achived. They will not only 
be rehabilitated but also by best 
utilisation of their services, the coun-
try's economic prosperity would in-
crease. This way the GOlernment 
would be helping them and rehabili-
tating tnem also. 

Now, Sir, 1 would like to bring to 
the notice of the hone Minister the 
conditions under which these people 
live in these areas. The pit iable con-
d ition under which they are placed 
and their living can be seen at any 
time on Jy by visiting thos~ places. 
They live in'layam'. We call 'layam' 
in our language for' horse stable~. So, 
these wOlkers are living in 'layam' 
These people and their children are 
living in a most unhealthY and insani. 
tary condition. Both men and women 
and their children go early in the 
morning to pluck the tea I eaves and 
they return in the evening with their 
plucks for processing. So, Sir some 
kind of human consideration should be 
there to do something good to these 
peop~e. Moreover, their children are 
not getting any education, they do not 
have any hospital facil i ty. For the 
purpose of compliance with the law, 
there may be a nurse or compounders 
w01king in some estates and they 
\\-ould claim that medical facilities are 
given to all these poor people. But we 
would be able to know the actual 
position only wh ~n we visit those 
places and see their conditions. The 
private emp!oyer is interested in ex-
p~oiting their labour. These things 
can be managed well with a proper 
peJSpeCilve if the Govelnment comes 
forward and Dat ional1se these tea 
estates and the ph1 ntat ions. 

Sir, I welcome the hone Minister's 
. attempt to take over the sick units. 

But I urge upon him to nationalise 
the tea industry as a whole in the 
iuterest of the nation and in particular 
for the welfare of the workers. The 

TeQ flql.,~ '8111 

Government should cQme forward in a 
big way with punitiVe measures 
wherever mismanagement 'exists. 
Thank you. 

SHRI HAROOBl{AI MatTA 
(Ahmedabad) : Mr. Depu ty-Speaker, 
Sir, I rise to support the Bill. At t~e 
outset, I must point out that the 
objection raised by a learned Member 
against the promulgation of Ord.i,nance 
is .110t tenable. The very commenci-qg 
words of Art icle 123 of the Constitu 
tion refers to the situation, namely-

"at any time except when bQth 
tbe Houses of Parliament are not 
in s.ession" 

This clearly provides for the President 
to promulgate ordinance whereas even 
if one of the Houses is in receSs 
session. In fact, the power conferred 
by the Arllcle 123 of the Constitution 
can be regarded as a power coupled 
with duty so that in a situation 
requiring the issuance of Ordinance 
when it should be the duty of the 
Presiden t to promulgate the Ordi-
nance. I welcome thiS Bill not only 
on its own merits but also bec(luse I 
think that this should be the beginning 
of the process to national Jse the 
whole industry. We should not end 
with the nationalisation of the sick 
units only while allowing the] est of 
the private units in a given industry 
to continue to amass profits at the 
cost of the labour and the consumers. 
I t would hat dly be conduct lve to the 
intere:;t of t he public. The Govern-
menl should not be required mer~ly to 
pay for the sins of misman"gement 
committed by privat e OWners. This 
should not be allowed to continueJfor 
long. At least, and when the Govefi~:" 
ment find that a lal ge number of units 
or a subs.ant ial number of them in Ii 
particular industry are sick or 8uffedng 
from mis-management, the Oo\'ern-
ment should come up for the nation1-
lisation of the whole industry in the 
interest of industry, labour and 
public. 
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The provision contained in clause 
6 of the Bill provides for payment of 
amount. All of us are aware that 
Article 31, which contained a provi-
sion for payment 0 f amount, which in 
turn was replacement of the liability 
to pay compensation, as was provided 
in Article 31, as it exist ed prior to 
the 25th amendment of the Constitu. 
tion, has been deleted vide section 6 
of 44th amendment of the Constitu-
tion. This implies that it is not 
necessary to pay compensation or any 
amount when any industria] unit is to 
be nationalised. I am retained of 
what Mahatma Gandhi said in this 
connection. While returning flom a 
round table conference, he was asked 
whether any compensation for acquisi-
tion of property or nationalisation 
would be paid. He said that payment 
of compensation for acquisition means 
robbing Peter to pay Paul. Industria-
lists earn profit for seveial years at 
the cost of public and wben the units 
are nationalised, they again want to 
earn compensation or amount 
whate/er name you may give. The 
Government should give a fresh look 
to the policy of payment 0 f amount in 
case of nationalisation. 

1 welcome to provision contained 
in clause 11 of the Bill which provides 
for protection of the rights of workers. 
It is a beneficial provision. Se leral 
Members have drawn attention to the 
appalling conditions of workers of the 
tea plantations. We are reminded of 
the great Novel 'Two Leaves and a 
Bud' by Dr Mulkhraj Anand. If the 
situation of eKploitation depic~ ed in 
that Novel still continues in one form 
or the other, it is high time that the 
Government may appoint a Commis-
sion to examine the labour conditions 
in plantations and ~nsure that the 
labour laws are strictly enforced 
therein. 

The Government is nationalising 
these companies, but at the same time 
Government must consider that in 
order to support these companies, to 
make tll~m IDQre viable, discipline 

TeG Units) BII/ 

should be imposed on the Government 
offices and Go~ernment Undertakings, 
their circuit houses and guest houses, 
to ensure that they prefer to purchase 
tea produced by these nationalsed 
companies to that produced by mono-
poly concerns like Lipton, Brook Bond 
and other private .::oncerns. I know, 
what is happening to cloth produced 
by National Textile Corporation. Our 
Government depart ment and Govern-
ment undertakings do not necessarily 
prefer NTC cloth to the cloth manu-
factured by other mills with the result 
that NTC is not able to show desired 
result. To make these units viable 
and to enable them to show results 
discipline must be imposed on th~ 
Government undertakings that they 
must use the tea produced by these 
c~mpanies in PI eference to te.! pro_ 
duced by monopoly houses and other 
private companies. 

I WOll ld also like to take thi" 
opportunity to point out tha t certain 
tea producels are raising certain kind 
of objections against the lev'Y of excise 
on packed tea. They say that packing 
is not a fresh manufacture with the 
result that no exci~e can be levied 
therein as distinguished f10m the 
excise levied on loose tea. The 
Finance Minister may consider 
whetft er an amendment in the Central 
Excise and Salt Act is necessary in 
order to defeat thi~ unwarranted 
litigation. 

Lastly, I would also like to bring 
to the notice of the Finance Minister 
the prolem of ~ick text ile units in 
Ahmedabad, wbere 30,000 workers 
are suffering on account of certain 
mills. I t may not be relevant to this 
Bill strictly speaking, but I take this 
opportunity to request that the same 
speed and conSideration ITiay be shown 
in the matter of nationalisation of sick 
textile units as proposed to be under-
taken by Gujarat Government. Tension 
is created on account of unemploy-
ment due to of the closure of the millCJ 
and it has contributed a lot to the 
communal tension in labour areas of 
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Ahmedabad. Therefore, I invite the 
attention of the Minister to kindly 
look. into this matter and solve this 
problem urgently. With these words 
I support tbe Bill. 

SHRI PIYUS TIRAKY (Alipur-
duar): Before I begin, I should like 
to ask a question. How much com-
pensation to each tea garden has been 
paid or promosed to be p!lid ? How 
much pre-nationalisation liabilities has 
the Government to shoulder on 
a£count of natianalisation "l I should 
like my questions to be answered 
because today making an industry by 
itself. The big companies make them 
sick knowingly because they have 
nothing to lose. They get the pre-
nationalisation liabilities and all the 
investment money and all the property 
liabilities and every thing. They are 
gaining on these fronts. 

MR. DEPUTY-SPEAKER : I 
request the hon. member to be brief. 

SHRI PIYUS TlRAKY : I went to 
save the Government money. I would 
lik.e to know whether Government are 
thinking on the lines that for the 
variou8 kinds of liabilities, they 
should not pay any compensation. 
Government should be clear on this 
issue, because the companies have 
already profited hundred times more 
than what tbey have invested. So no 
money sbould be given to them. Sir, 
I welcome this Bill and as desired by 
other members also, I want this in-
dustry to be nationalised for the profit 
of the nation, because only tea is 
left now. And only in respect of tea, 
bas India a standing in th e interna-
tional market. Fer infinished goods, 
aJld eJlgineeriol goods we are looking 
for markets. But only in tea we can 
stant against competition in tbe world. 
So, this industry is very much impor .. 
tant for the nation. Because we have 
captured the tea trade, we can enter 
Qtlter buafoe .. alao. So, it is very 

Tea UIdt$) BIll 

important. You are in need of much 
mo~e .money for the 7th five-year plan. 
ThIs mdustry is getting you Rs. 400 
crores worth of foreign e!'Cchange every 
year i.e. out of this trade. You should 
take over and nationalize the entire 
tea industry. 

Second'y, about the conditions of 
labourers working there, and growing 
tea. Their condition i') not good in 
North Bengal, Assam and Darjeelina. 
My friends have already spoken about 
t?is. The re is a composite popula-
tIOn. Mcst of the labourers come 
from Orissa, Bihar and ea~tern Uttar 
Pradesh. These people are Hindi-
speaking. They are not having even 
a primary school in the tea gardens. 
You had promised primary schools in 
onc-'s mother-tongue It is a shame 
t~at yo~ have not been able to pro-
vlde thIS so far. Primary education 
has been denied to the children are 
even after 37 years of independence~ 
Now, some individuals, private people 
have ~rened some missionary scbools. 
Ten hIgh schools are there; for educa-
tion after high school, no colleges 
are there. Will you promise today 
right now, that you will open at leas: 
o?e coJlege in the Dooars, to provide 
hIgher education to the children of 
these tea garden workers 1 These 
people have suffered for hundred 
years. Some campanies have comple-
ted 100 years there, and centenary 
celebr ations have also been held with 
great pomp. But the owners have 
never looked after the inter ests of 
the workers, and of those who 
have suffered and died for the tea 
industry. 

Many of our people from India 
have cone to Ma.uit ius and wo rked 
for that country. Perhaps you know 
that they are at the helm of affairs iD 
that country. But in our Own country 
the labourers who died, and whos; 
blood has been spilled in the tea 
eardens ha Ie Dot been looked after 
properly. Their social and econcmie 
condition. ate very bad. Th-eae Hl_ 
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p loiters, viz. the tea garden owners 
are only trying to see how to get much 
more money from the labour of these 
workers, at their cost, without treating 
them as human beings. 

One more problem in the tea 
p-ardenl, which you are going to face 
after nationalization, iCi this, viz. the 
increasing unemployment among the 
unskilled labour force. The popula-
tion there is increasing. But ther¢ 
il a limitation in the tea gardens for 
giving employment. In every tea 
garden, you ha.ve got fallow lands. So, 
some auxiliary industries can be 
started there, and these people can b. 
provided employment in iuch indus-
tries, after being given training. 

One more point: these are pnvate 
companies still. Tr ibals and Scheduled 
Caster people are there. They are not 
white-collar-jQb-oriented peop] e. 
There is no reservation for these 
people for white-collared jobs. You 
will see that in the tea gardens, even 
though they are working there for a 
hundred years, there is not even a 
Clerk from 8mongst them. Clerks 
have been brought from outSIde-not 
to speak. of Managers and Company 
Managers. You should take Managers 
in future, from the working class. You 
have promised socialism; and what 
type of socialism is this '1 You can 
start socialism from the tea gardens, 
because the people there are simple, 
hard-working and very obedient, and 
alsQ prone to benefit from socialism. 
So, you can start your socialism from 
here, and you can / se. that these 
people prosper. 

PROF. P. J. KURIEN (Idukki) : 
I rise to suoport this Bill; but as has 
already been pointed out, it is Dot 
enough that the sick tea indust .. ies 
are taken over. All the tea indust;ies, 
i.e. the entire tea gardens should be 
nationalized. Why am I saying this 1 
As has been pointed out already, the 
land In these tea gardens is Govern-
ment land. They have got the land 
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free. Secondly, the input is only that 
of the poor workers. Money is taken 
from the banks; but the profit goes to 
somebody else. What is the condition 
of the workers? They are being 
e~p)oited. 

There is the Plantation Labour Act. 
But hal it been properly implemen-
ted? In my c~§tituency, there are 
a large number of tea gardens. In 
Kerala, my constituency is producing 
ma~imum tea. I went to these estates, 
and to places where thcse workers are 
staying. Their condition is most piti. 
able. They are very poor. Si» to ten 
members of a rami ly are 1 ivins in a 
small room. That is what has beon 
provided by the estate owners. There 
is no el ectricity; there is no other 
convenience or hcility. These workers 
are being absolutely exploited by the 
Owners. This is happening not only 
in Kerala but, If I am correct, in the 
other States also, i.e. in the entire 
country. The workers are Oeln, 
exploited. I have visited the place., 
and the houses of these workers. 
They live only in a small room, where 
no other facilities are provided. No 
other facilities are provided. 

This is nothing but exploitation of 
the workers. It is because the esta tes 
are owned by the vested interests. 

AN HON. MEMBER 
labourers rre exploited. 

Women 

PROF. P. J. KURIEN Yes, 
women labourers are exploited. And 
therefore, the Government shOUld 
seriously consider nationalising the 
tea industry. 

MR. DEPUTY-SPEAKER: Prof. 
Kurien, you can continue tomorrow,. 
because we are taking up the Half-an-
Hour discussion now 

Shri Mool Chand Daga. 
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[Translation] 
Funds for National Rural Employ. 

ment Programme 

SHRI MOOL CHAND DAGA 
(Pali): Mr. Depul y-Speaker, Sir, the 
subject of today's Half-An-Hour Dis-
cussion is very important. The Hon. 
Planning Minister had replied to the 
question, but he is abs~nt today and 
the Hon. Minister of Rural Develop-
ment is preseot here. 

You had decided to spend Rs. 
1,600 crores on this programme and 
tbe eKpendlture was to be shared in 
the ratio of 50 : 50 by the Centre and 
the S {ates. The only objective of this 
programme was to provide employment 
to the marginal farmers and agrIcul-
tural labourers. 75 per cent of the 
funds will be reserved for the above 
two ;ategones and the remaining 25 
per cent C'f the funds will be given on 
the basis of poverty. The HOD. 
Minister has formulated a very good 
scheme, but I would like to know 
from him whether evaluatIOn o· this 
scheme has been done properly. I 
want to say on the flour of the House 
that 50 per cent of money being spent 
on this programme is pocketed by th e 
officers. I sha.~l ask d question of the 
Hon. Minister. It has been stated 
in one of its objectives that 10 per 
cent of the total funds will be spent 
on the Scheduled Castes and Scheduled 
Tribes, 10 per cent on social forestry 
and 5 per cent on the strengthening of 
the machinery. You have fixed these 
criteria and the objective behind it 
was to provide employment to the 
poor people in the country and to 
build the infrastructure and other 
community assets. You kindly let us 
know wheth er you ha ve personally 
visited an}' distnct of the country and 
seen what community assets have been 
created under the National Rural 
B..nploytnent Programme and the 
annual plan prepared on that basis 
for which 50 per cent of the funds is 
given by the Centre and 50 per cent 
by the States. Can you give details 
in this regard or not '1 

I would like to know whether the 
t en per cent amoun t provided for the 
Scheduled Castes <'nd Scheduled Tribes 
out of a total amount of Rs. 1,600 
crores was spent on thf m, and if 
so, what assets were created therefrom 
for them and on what items that money 
Was spent. 

You have saId that ten per cent of 
the funds would be spent on social 
forestry. Was that amount spent for 
that purpose and what national and 
communIty assets were created there-
from? 

You have also said that 75 per cent 
of the funds will be spent on agricul-
tu ral labourers and marginal farmers 
and the] emainmg 25 per cent of the 
funds on the poor to 11ft them above 
the povert¥ lme. KIndly let me know 
the basis on which these figures were 
arrived at and the names of the States 
for which they Were kept at 25 per 
cent. Were the figures received from 
each of the dlstncts separately and on 
the basls of that the funds were allo-
cated or you al:ocated funds to every 
State? 

With regald to Uttar Pradesh you 
have said that this allocation is made 
to each dIstrict. Do you allocate 
funds to the Jalaun and Pali districts 
of Rajasthan or to the districts of 
Madh}'a Pradesh or you allocate funds 
to their respective States '1 In the case 
of Uttar Pradesh, the funds are allocat. 
ed to each district, whereas in our 
case, it is given to the State. 

Another question of mioe is 
whether the plan for the year 1985 
of the ~ eventh Five Year Plan has been 
received by you, as these plans were 
supposed to reach you by the 10th (_ f 
April'l Have you received that plan 
"'omplete in all respects as to how they 
will spend the funds '1 

Now, you kindly tell me, as you 
have said in reply to Kumari Mamta 
Banedt;e's question that these entire 
funds ~re spent. Her question was-
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[English] 
NREP is a very important 

scheme to implement th e 20-
Point Programme, but in West 
Bangal , the poorer p eople are not 
getting the favility from this NREP 
Scheme. All the mon ey :s go111g to 

CPI (M) Party and it3 Cadre funds. 
So t wou' d like to know from the 
Mi~ister whether t be Cc r.t. a l Govc1 n-
ment would enquire in to the actual 
amount alloc.,ated to th e State of West 
Bengal and how nntch of the fund has 
been ai ~owc d by t he W est Be i: gal 
Gove rnment for the NREP Scheme 
during the last two years. 

[Translation] 
Th is was th e quest ion. You kindly 

reply to thi<> question, as to what 
action you have taken aga inst the 
State whic h has such an allcg 'll ion it 
and wher e the situation has deteriopa-
rated to such an exten t . 

R;1jasthan is an economically back-
ward S'tate. It cannot contribute its 
50 per cent share. The Hon . Planning 
Minister, Shri K. R. Narayanan had 
replied that 

[English] 

It is under consideration'"· "(lmer-
ruption). 

PROF. N. G . RANGA: They do 
not want to spare any money. 

SHRI MOOL DHAND DAGA : 
No no they have alrendy given a 
repiy. 'If you had taken the trouble 
of going through the r ecord, you would 
not have put this question. But You 
have not. So, what I want to say now 
is that there was a question and the 
answer given was "This matter is 
under consideration". 

[TaanJlaiion] 

The R ajas th an Government has 
expressed its inability to provide these 
funds within 5 years and have 
demanded that 75 per cent of it may 
be shared by the Centre and 

the remaining 2 5 per c~nt by them. 
I am quoting figures from your reports. 
M r. Deputy-Speaker, Sir, the main 
objective of th e NREP programme was 
to develop an inf: a -structure in the 
vi : I ages of the country and improve the 
health of, and to PI vo id e better diet 
to, the poor peop le. Have you ever 
made as assessment whether the lot 
of farm worke rs be 1onging to Schedu~ 
1 ed Cas tes a~:d Tribes has improved ? 
What is you r assessment as to the 
amount of calories they consume ? 
Is it 2,400 ca :o1 ics or 21 ,00 or 
1 8GO ca lo ri es? This was your scheme 
a~d arc you ready today with 
1he fac is and figures. You have stated 
as fo\lows 

[Englfsh] 

1980-1981: money given by the 
Central Government was Rs. 34 .32 
crores the money spent in the first 
year ''was only Rs. 28.05 crores. 
1981-82: money given was Rs. 15.6 
Croress << nd the money util ised was 
only Rs . 16.62 crO res. 1982-83 : 
money given by the Central Govern-
ment was Rs. 13.34 crores, money 
utilised was Rs. 9.35 crores. 1983-84: 
money given was Rs. 13.98 crores and 
the ut ilisatiou was Rs. 10.40 crores. 
1984-85: money given was Rs 19 8 
crores whereas money utilised was 
Rs. 10.60 crores . If you add these, 
the amount for the whole plan is Rs . 
1,600 crores. But how much of this 
has been spent ? 

[Translation] 

The purpose of the money taken 
from the States was to create 3,000 to 
4 000 million man days and I would 
like to know whether any ta1get under 
the NREP programme hes been 
achieved according to Ihe criteria 
fixed ther eunder or not. No survey 
das been carried out about NREP and 
it is not known which State is spending 
how much'! Do yllu have the figures 
which may point out to the amount 
which could not be spent 'I 

[English.! 
MR. DEPUTY-SPEAKER : Mr. 

Daga, please try to be brief because 
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the Minister wants to reply, and then 
some Members may also like to put 
QUestions. 

SHRI MOOL CHAND DAGA: All 
riaht, Sir, let him give the reply, I do 
not mind.. I have finished. I am 
putting the specific questions 1 am not 
aoins into details. Otherwise, this is 
a subject which requires 10 be gone 
into in detail. What was the total 
money which was spent? It was Rs. 
1,620 crores. From where do the 
figures come'? You say Rs. 1,620 
crores were spent. And 'What is the 
break-up '1 The break-up is Rs. 980 
crores from the Central Government 
and Rs. 640 crOTes from the State 
Governments. This is the break-up. 

[ Translation] 
I would also like to know the 

authority which wi 11 be responsib! e to 
maintain these assets. A school has 
been constructed and if after some 
time it falls during the monsoon or the 
roof starts leading, then who will look 
after its maintenance'? It is a very 
good subject. Many able and efficient 
Ministers are Sitting here. I feel that 
if this work is done honestly and 
sincerely, the country can develop and 
bring about revolution in its six Iakh 
Yillages. You have said a good thing 
that the district rural agenci es would 
work there. Will you be pleased to 
atate the time by which the targets will 
be achieved through these agenCies. 
T)l.e demands of Rajasthan may be 
looked into. I do not say anything 
about Haryana and Punjab as the 
p. cllplta income is very high there 
•• Alnt.rruptlons) . I has also been said 
that no work would be given on con-
tract. I can say with authority that 
maay works are being given on con-
tract. If has been written in black and 
white that these wOlks are not given in 
co.«act. This has also been decided by 
you. There arc many institutions 
w~ich give contributions in charity. 
You tell us the amount and the 
names of the States Which have got 
fuPlJa from voluntary orpnisatiOlls and 

dlso the names of States where these 
organisations have given funds ~or 
NREP. What are your experiences 
during the sixth Plan and what would 
be your schemes for the Seventh Five 
Year Plan '1 May I know the step& 
taken and proposed to be taken in 
o:-der to make it mOl e effective during 
the Seventh Plan so that the property 
and funds do not gJ waste and it 
become a people's movement '1 Have 
you ever given thought 10 it '1 I have 
undeI taken a study in Gujarat in this 
respect and come to know that only 2S 
per cent funds are utilised and Prof. 
Ranga says that it is .r;ot a fact. The 
National Sample Survey has undertaken 
a study and they say that this much 
fund is utilized ... (Interrupll •• s) Will 
you be pleased to reply to these 
questions? If I am allowed some 
time beyond this I would ask more 
questions. 

[English] 
MR. DEPTUY-SPEAKER: For 

the first Member you have to reply 
indiv:dually. 

(lnter,uptions) 

THE MINISTER OF AGRI-
CULTURE AND RURAL DEVELOP-
MENT (SHRI BUTA SINGH,: Sir, I 
am told that 1 have to reply indivi-
dually to the first Member. 

[Tra'lslatlon] 
Mr. Deputy-Speaker, Sir, Sbci 

Daga has drawn the attention of the 
House to a very important matter. 
Recently, during the last week, while 
discussing the demands of the Minis-
try, my 1 earn ed colleague Shri Chandu-
lal Chandrakar has thrown light on 
various issues, but today this mattel 
has come up once again a" a result of 
an answer to a question. 

Some doubts aIOSC in the mind of 
Shri Daga and they do arise conti-
nuously. I would try to remove those 
doubts and as requested by him will 
give clarifications on those points which 
had remained untouched on that day. 

You have asked about the types of 
assets created uader NRBP aod a' 
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dctai led statement in that regard. I 
would like to inform him that so far as 
the NREP programme is concerned, its 
objectiyes are very clear and the people 
of the country had been clear Iy told 
about them beforehand. 

IEngIl"h] 
The National Rural Employment 

Programme was lauTlched with three-
roid object ive. The first was gene-
rating additional employment opportu-
nity in the rural areas to the extent of 
300 to 400 million mand'lYs. The 
second was creation of durable 
community assets, and the third was 
improvement in the nutrition level of 
tbe workers through increased income 
and part payment of wages in the form 
of foodgrains. These were three 
objectives with which the NREP was 
drawn. The Hon. Member wants to 
know the sec'lnd aspect of it as to 
what happened to the assets so far 
created in the country as a result of 
the implementatJon of NREP in the 
country. Under the NREP the gene-
ration of emp~oyment was over 300 
million mandays as stipulated when the 
programme was launched and also it 
was felt nece~sary to tackle the problem 
of the rural landless specially per-
taining to the employment in a mare 
direct man'ler. The category of persons 
who are getting the benefit under NREP 
wal not available because there has not 
been any comprehansive evalution of 
the programme. I agree with the Hon. 
Member on the one count that there 
are two grey areas-one is monitoring 
and the other is eva1uticn of the 
proaramme. These are the two grey 
areas in which we have placed our 
fult trust in aU the State Governments 
that they will be implementing the 
NREP, IRDP and RLEGP programmes 
in the best interest of the people for 
whom these programmes are chalke<:i 
out. But now there is a need felt that 
there shQmld be more close monitoring 
not only at the State level and the 
district level, but also from the Central 
Government we m 1st evolve;l certain 
method by which we can get the real 
feed back fr om the operational fields. 
Tbe allocation of fucds to the States 

and the Union Territories under tile 
NREP is done on the basis of the 
criteria giving, as he has himself said, 
75 per cent weightage to the number 
of agricultural workers and marginal 
farmers, and 25 per cent weightage to 
the incidence of poverty. The 
Working Group on the special pro-
gramme for the rural development for 
the Seventh Plan has recommended 
for giving 50 per cent weightage to the 
number of agricultural labourers and 
50 per cent weightage to the incidence 
of poverty. Now, this is the revised 
approach. More emphasis is beinl 
laid on the poverty element. The Hon. 
Member also wanted to know how 
these things are implemented. 

SHRI MOOL CHAND DAGAf 
You will excu~e me. I wanted to 
know one thing. About the community 
assets. So, you kindJy tell me how 
many school buildi11!ts, wells have been 
constructed; how many kilometrage 
road~ have been laid. Community 
centres and Panchayat Gha r in what 
number const! uct ed? What about 
sewerage, 
dntinage'1 
assets. 

d!ainage 
These 

and 
are 

surfac e 
community 

Second thing which I wanted to 
know is about the nutritional value. 
So ma.ny people were getting so many 
calories of food. How much are they 
getting now? But you are giving me 
the same old reply. 

SHRI BUT A SINGH: That wal 
also one of the points made by the 
Hon. Member. You wanted that more 
emphasis should be la~d on the poverty 
element than OIl the marginal farmer. 
and small farmers. 

Now. a large number of assetJ 
have been created under the proarammc 
since 1981. They include social 
foresty works in 4.5 lakb hectares and 
plantation of 49.54 crare trees, cons-
truction of 0.52 lakh number of villaao 
tanks, minor irrigation works bene· 
fhing 9.13 lakh hectares, soil conserva. 
tion works in 4.99 lakh hectares, -0.49 
lakh number off drinking water sourcel, 
4.3 S k.ms of rQad both ,onstructcd M 
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well as improved and 2.06 lakb num-
ber of works in the category of schools, 
balwadis buildings, panchayat ghars, 
community centres etc. 

For the benefit of Scheduled Castes 
and Scheduled Tribes, we have done 
something, which the Hon. Member 
wanted to know separately. 4.40 lakh 
number of works were taken up for the 
benefit of Schenuled Castes and 
Scheduled Tribes, a large number of 
which relates to the construction of 
houses for the member of the 
Scheduled Castes and Scheduled Tribes 
so that they can be provided wIth , 
}letter Jiving conditions. The rural 
roads find an important place in the 
programme since it constitutes the 
vilal aspect of rural economic infra-
tructure. The con~truction items like 
panchayat ghars, balw£'d is are a Jso 
being taken up. Special emphasis is 
being given to the social fo:-estry in 
view of tne ecological requirements 
and from the current year, i.e. 1985-86 
the p~rcentage of funds for this ear-
marked sector has been ra ised from 
10% to 20%. 10% of the funds 
earmarked for the woo ks benefiting 
Scheduled Castes and Scheduled Tribes 
though eKpenditure in th:s case hrs 
been 15% on an ave"age frorn the 
report available. 

SHRI MOOL CHAND DAGA: 
Suppose you t3.ke any State, what are 
the figures for each district? You 
please give me those firu. es. I want 
to know how m3ny SChO~lS h'we been 
constructed, how many wells have been 
dug. In U.P., for each distdct, a 
sep'lrate amount has been mentioned. 
It is happening in your dist rict. I want 
:0 say that this is a very good sugges-
tion. They are implemcn! ing it. You 
are geUin£t 103.n. You are gett ing 
50% share, directly to a particular 
district. 

SHR[ BUTA SlNGH: It will be 
tOQ much on my part to say what s 
the amouo" and figure for each tehsil 
o ... A orI·at .. 1I't Rnt T can e:ive the fitlures 

D/seusslo1l 

for Rajasthan States as a whole. 
The area covered in Rajasthan under 
the NREP from 1980·81 to 198 ~-8S 
is 30.971 hectares in which the! trees 
planted are 277 51 lakh and drinking 
water wells are 2,196. 

SHRI MOOL CHAND DAGA: 
What I want is in my district of 
Pali. •. 

MR. DEPUTY-SPEAKER: The 
Hon. Minister will lay it on the Table 
of the House and you can refer to it. 

SHRI BUTA SINGH: Not only 
that I will write to the State Govern-
ment to send a detailed report about 
each district in Rpjasthan. (lntf!rruptionl) 
I will request the State Government to 
send a detailed repor" on the imple-
m-:'ntation of the NREP pro~rdmme in 
each district to the Hon. Member :wd 
a Copy tp me. (Inte,ruptions) 

SHRI MOOL CHAND DAGA: 
Sir, the Hon. Minister" has said that 
10 per cent of the total am ')unt will be 
speTH for scheduled cast es and schedu-
led tribes people for having ~ome 
community assets. Then you have said 
that 10 per cent will be spent for 
social forestry. What is this 10 pc r 
cen; utilised for? How many scheduled 
castes and sshedu!ed tribes h:~"'e been 
benefited by putting wells, by putting 
a road. etc. We do not see any road 
there. 

(Interrupt iollS) 

SHRI BUTA SINGH: Sir, preci-
sely I will send a detailed picture of 
Raj ls~han to Shri Dag.'l Ji and then let 
him go to his district and measures the 
thing~. If he does not find them to be 
correct then he can come b3ck and te 11 
me and I will take it up with the State 
Government (lnte,.rupt/uns) At the 
moment it will be po~sible for me to 
give detailed picture of each district. 

Sir, he also ;aid that in Uttar 
Pradesh it is being given district-wise 
whereas at other places it is being 
given to the State. Under NREP the 
aJJo~tioD of funds is sent to the Stafe 
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b.at ullder RLEGP projects are prepared 
district-wise. Uttar Pradesh submitted 
the scheme under RLEGP. Under 
N&EP the allocation of funds is given 
to a State and not to a district. 

(Interruptions) 

Sir, the hone Member wani s to have 
the criteria cbanged for Rajasthan. I 
am sorry it is not possible. It is for the 
Planning Commission because this 
criterion is laid for the whole countl y. 
I have my friend here who has been 
fighting valiantly for having a separate 
plan f~r desert areas but it is for the 
Planning Commision to accord p: iori-
ties. NRBP being a national p'an to be 
executed at a national leY~l, there can 
not be a special treatment for a parti-
cular State. I have full sympathy with 
Dagaji. The conditions in Rajasthan 
are far difficult than most of the oth.!r 
States but at this moment it is the 
Planning Commission which can revise 
the norms. 

[ 1!TllIIsllJtion] 
SHRI VIRDHI CHANDER JAIN: 

Mr. Deputy-Speaker, S:r, I would like 
to know whether the Rural Develop-
ment Department will take up witt' the 
Planning Department the basis of 
sharing of funds for the NREP pro-
gramme which at present is 50: 50 so 
as to change it to 90: 10 for the 
Centre and the State respectively. We 
have been fighting continuously fOf 

provision of funds in this proportion 
for the Desert Development Programme 
because in Rajasthan e] ~ven distr icts 
are under desert and some are hilly or 
Adivasi areas. Will )OU req..lest the 
Planning Commission in this regard '? 

Besides, the basis of 75 per cent 
for marginal farmers and 25 p~r cent 
for landless labourerb on the basis of 
incidence of poverty which has now 
been increased to SO percent resulting 
in solution of the problem to a great 
eKtent, but the question .arises that the 
d~fi.nition of marginal farmel s in the 
desert areas and in other States is the 
same. In the areas which are fully 
irrigated also, the same definition 
HnnJies. Everywhere it is the same 

DIs&uuio" 

definition, whether it is desert area or 
U.P. or Bihar for that matter. The 
means of irrigation in our desert area 
is wells which are 100 to 150 feet 
deep while in other Stat es they are 
just 25, 30 or 50 feet deep. Besides 
canals are also a means of irrigation in 
those areas. I, therefore, request you 
to examine the definition of marginal 
and small farmers - which is the same 
everywhere-in the context of desert 
areas because as compared to other 
areas the production is one third or 
?ne fourth in desert areas and secondly, 
m the case of dry farming also there is 
difference between the conditions in 
Rajasthan and other areas as famines 
are a regular feature in this state under 
these circumstances the Rajasthan 
Government has stlgg:e~ted that in the 
desert areas the limit of land for 
Marginal farmer and SmalJ farmer be 
fixed at 75 Bighas and 150 Bight s res-
pectively. Would you examine it and 
take a decision? 

Thirdly, in respect of the NREP 
programmes, I would like to say that 
verj good assets are being created and 
the works are proving ve, y useful and 
the 'Panchayats' are doing very com-
mendable work. Shri Daga said that 
only 25 per cent of the funds are bemg 
utilised, but I know that at some places 
even upto 90 per cent amount is being 
utilised and some 'PallChayats' are 
spending even more than that. The 
village 'Panchayat' constructs school 
buildmgs. I would like to know in this 
regard, that though there is provision for 
constructing primary schools under the 
NREP, there is no such provision for 
the construction of buildings for middle 
or secondary schools and whether 
during the Seventh Five Year Plan, 
apart from the primary school build-
ings, construction of middle school and 
higher secondary school build ings will 
also be undertaken "1 

[Eugllsb] 

SHRI CllINT AMANI JENA 
(Bansal ore) : Sir, I would I ike to put 
only two or three quest ions and seek 
clarifications on that. 
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As far as implementation of the 
NREP scheme is concerned, T would 
like to know whether the amounts a l lot-
ted under this schem e to the States arc 
being passed on to the d istricts and 
blocks, and whether the programmes 
are being executed by the voluntary 
agenci es. If so, how many voluntary 
agencies have worked in e3ch of the 
States in the 6th P 1an to execute the 
NREP schemes. 

Though the intentions are verj 
good , ve1y p ious, and th e Government 
of lndia has al !o ;tcd so much money, 
but what is actual ly happen ing in t he 
field ? In Orissa , for example, almost 
all the works are· implemented throug,h 
village committees. In the name of 
village committees, some middle men 
arc making profits. How are these 
village committees constituted? They 
tako two or th ree persons of their 
own, get some f:lke signatures and 
produce it before the B.D 0. and the 
BDO accepts it and thus in the name 
of a village comm ittee, only one man 
is doing the work in the name of hi s 
brother, fa ther or others and thu s h e 
takes up :~ II the works within the g r :m 
panchayat as al so the neighbouri n:> 
gram panchayats. Thus, only one or 
two persons arc benefited from the 
profits which arc derived f,-om the 
execu t ion of these works. The provi-
sion is for imp! em en tat ion of this 
programme through village commit t ees, 
and the procedure is that peop:e oi a 
p ar ticular village will assemble, they 
will elect or select one man as head of 
the village committee, he will go to the 
block and get the work order and 
implement it and ~fte r implementation, 
he will p roduce the account before 
that villnge committee. That is the 
procedure, but it has never b een 
foll\-wcd anywhere in the State . 

As W3S pointed out by Shri Dnga, 
the contemplated permanent property 
uncr this programme is not being 
created. In some cases, p ermanent 
assets have been crea l cd, after a sc ool 
building, is constructed, or a bridge is 
constructed, who will maintain it? The 

Union Government will g ive the res-
ponsibi ii ty to the State Government 
concern ed , but the Sta tes like 
O r issa , Madhya Pr adesh , Bihar, 
Himachal Pradesh and others , have no 
aoequate fu nds a~:d becaus e of cons-
traint of resources, these permanen 
asset~ cannot be m <1i nt a in ed and after 
5-10 yea rs, the entire thing will col-
lapse. 

What is the intention of the 
G overnment and what is 1he procedure 
for maintai n ing the permanent assets? 
About c reat ion of asse ts, may I know 
if the : e is a ny special a! Joca t ion to be 
mad c in i he 7th Pl a n to th e States for 
th is ? Wh c~ t happens is this. Suppose 
a br idge has be en co.1s tru<.:ted, a cause-
way has been cons truc t ed or a school 
building has be en construct ed or a 
ro2d is consuuct ed in a particular 
year and if there is a high flood the 
enti r e thing will be washed awa;. So. 
I wou Jd I ik e to kn ow from the hon. 
Min ister whether some a rrangemens 
cou ld be made so tha t these States 
which a r c ch ronica ll y flood-affected 
wil l be given much mot c funds to main-
t ~ .. n thc.:sc th ;ngs. These ar c the ques-
t .ons I wan t th e.: ho n. F ina nce Minister 
to rep ly to . 

Translation 

St-lRI HARISH RAW AT (Almorah): 
Mr. Sp ea k er Sir , first of a ll 1 would 
comp lain to the hon. Minister ihat 
Uttar P1adesh is not getting its due 
sha re und er the NRE P. Keeping · in 
vi ew th e popu la t ion , po verty and the 
density of popul a tion , very little fund. 
are b e ing given to Utta r Pradesh. 1 
would I ike to know from the hon. 
Minister whether the Schemes of the 
States, for the year 1985-86, has been 
submitted to him and if so, the 
amount of funds he is going to alloca te 
to Utt ar Pradesh. 

Yo u give on ly one kg of foodgrains 
for one man-day. As there is bumper 
crop o f wheat this year and the price 
has gone down consid erably, labour is 
not available on such a low wage as 
th e minimum \\ages a r c very much 
Jess and, thercf.>re, there is . enough 
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margin for the Panchayat people and 
other officers to indulge in making 
fake muster rolls and such other mal-
practices. I would, therefore, request 
the bon. Minioter to at least increase 
the amount of foodgrains if not the 
rate of wages, so that jn the same 
ratio on which foodgrains are provided 
at subsidized rates, the wages may also 
increase. We have a large stock of 
wheat with us and do you pr'opo,e to 
increase the amount for labourer~. 

Shri Jain has raise a point about 
the ne ed to make effort, for creation 
of perm:~nent and durable assets. 
During the last four or five years we 
have been emphasizing the need for 
vi!lage.roads and now they have been 
costructed in sufficient number. Now 
ther'e is need to soend mor e funds on 
the infrastructure in rural areas ltke 
the village school build ing and ho~pital 
etc Do you propose to increa~e the 
amount of materia l assi~tance to such 
districts where at pre,en this assistance 
is only 40 to SO per cent ? In reply to 
my question about foodgrains you had 
said that in 1984-85, 49,536 tonnes 
of wheat had been allocated to · Uttar 
Pradesh while only 36,000 tonnes 
were lifted and only 25,000 tonnes 
were distributed. What is the use of 
this You arc providing foodgrains 
for the Po verty Eradication Program-
me, but the States are not properly 
distributing them. Would you kindly 
make an arrangement for having at 
least monthly monitoring regarding 
this and keep a watch as to what was 
the share of the State, how much was 
li ftcd and how much of it was d istri-
butcd to .he workers and the oeople 
at the lowe r ievel ? What mechanism 
are you going 
pur pose ? 

to create for this 

The DRDA has become a mess. 
People from d iff;:rent departments 
come and sit there. MLAs and MPs 
have been appointed as its members 
but at times they do not even know 
about its m eetings. The officers decide 
in th eir a bsence . The DRDA 'has 
now become a very big agency. Lot 
of funds arc being used t•uough it and 
it is the basis for th e poverty Eradica-

tion Programme. Do you propose to 
appoint a people's represc'1 tative as 
its chairman and increase the ratio of 
public representation in that proper• 
tion ? Would you consider this 
sugge~tion ? 

We do not know anything as to 
what happens to the funds allocated 
for the development of infrastructut e 
or for service charges pertaining to 
N R.E .P. We have set apart of certain 
percentage for development of infra-
structure and service charges. But 
I think it is being misused on a very 
large scale at the district level. There 
is need to check it and the amount 
should be spent for the purpose for 
which it is meant. 

It is our fortune as well as misfor-
tune tlut the Agriculture Ministry is 
a very big Ministry in itself. The 
Department of Rural Development 
has a great responsibility and keeping 
in view its heavy respo~ibility, there 
should be a separate Ministry for 
Rura l Development. It is not possible 
for the Minister to keep full informa-
tion regarding the working of this 
Ministry. You were asking something 
from Chandulal Chandrakarji, su I 
am pointing it out. There should be 
close monitoring to have proper 
knowledge about it as a 1so about the 
utilization of the funds that you are 
allocating for this purpose. 

SHRI BUTA SINGH: How did 
you come to Know that we are talking 
about it ? 

SHRI HARISH RAW AT : From 
your reply to the questio'hs askea by 
Shri Daga and Jain Sahcb, it appeared 
to me that you were talking about it. 
Now every petson and particularly 
eve1y person in the village is concern-
ed with this E< :heme. Outwardly it 
may look thai it is a small work. but 
besides this, there a; e many other 
important works and programmes 
affecting the I ife of everry person. It 
is very difficult to know about the 
practical difficulties with regard to 
N.R.E.P, R.L.E.G.P. and I.R.D.P. It 
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is possible only when there is close 
moaitoring at the Ministry level and 
upto Central level. You have ,;aid 
in your reply that you are proposing 
to have a close moni io ring in this 
respect. I want that the monitoring 
system should be streamlined. 

SHRI BUTA SINGH: You are a 
seasoned politician. You are also 
aware of the issue of the Cen1re-
Statc rclat io ns . Even then if you put 
a question regarding this, then you 
know what the result will be. Taking 
all these into consideration we have 
to be very cautions and I have said 
this after very careful thought. Now 
Dagaji says that the Central Govern-
ment should maintai n the primary 
schools which have been constructed. 
Docs he mean to say that the Central 
Government shou'd take over the 
respl"'nsibility of the State Government 
and keep the newly created assets 
under their direct control. So, this 
is a very delicale mat ter, 

SHRI HARJSH RAW AT: I do not 
mean to say this. The difficulty is that 
we have to rep ;y to the peop:e how 
many pe1sons have b ~ en brought above 
the poverty line as a result of all these 
programm es. At th:lt time it become 
national property <111d the national 
Government have to rep·y. The work 
of implemen tatio ns is the responsibi-
1 ity of the ~tates. Such hug .:! sums are 
being given, but no result is forthcom-
ing . You are a :so h ;mdicapped in 
this matter but whom should we ask 
about it ? 

[£, g/i;h] 

SHRI BUTA SINGH : This is a 
grey area. 

[Translation] 
SHRI HARISH RAWAT : You 

should find out some solution in con-
su!lation with the Chief Ministers of 
States ;md o:hers 

I would like to put a last question 
regarding social forestry. I am not 

putting this in question form but 
would like to draw your attention 
towa rds it. There are many schemes 
going on in the fie'd of social fo restry, 
Some schemes are running with the 
help o( the world bank and the State 
Governments have their own schemes. 
It has been seen that when there are 
many schemes going on in the same 
field, there might be great scope for 
divers ion of fu nds to o ther schemes. 
I t happens at the State I eve!. So when 
you have increased allocation of funds 
in this s~ctor which is a welcome step, 
then at least you should see to it that 
when you allocate funds to the 
N.R.E.P. Sector, the states should not 
divert their contribution to be made 
in it. There is need to keep a watch 
in this re~pect . 

In the end, I would like to bring 
one more point to the notice of the 
hon. Minister. At present the 
schemes which D.R .D. A. receives are 
not routed through the Development 
Blocks. At least, there should be 
clear gu ide! in es in this respect that 
unless the scheme is routed through 
the block, the D.R.D.A. would not 
release funds and the schemes initiated 
at the depmtment level should also be 
routed through the Blocks, so that 
there is a monitoring agency at the 
lowest level. May I know what you 
are going to do in this respect ? 

[Euglish] 

SHRI MOOL CHAND DAGA : It 
shou ld be pa ssed from Gram Sabba 
I eve I if any programme is to be 
effective. 

MR. DEPUTY-SPEAKER: Now, 
the hon. Minister will reply. 

[ Tra ,slur ion] 

SHRI BUTA SINGH: As I have 
said is reply to Shr i Daga, the sugges-
tions given by Shri Virdhi Chander 
Jain are very good and I have full 
sympa thy with h im. 

The norms which have been issued 
und er N.R.E.P. are not meant fOr any 



489 Hal/-on Hour VAISAKHA 23, 1907 (SAKA) Half-an Hour 490 
D iscllSslon Discussion 

one State or any area of a State 
whether it is a desert area or a hilly 
area. It is not possible for us to 
change the norms. You have suggest-
ed that the Centre should shar e 90 
per cent and the ~tate 10 per cent of 
the cost of the project. 

English 
I have taken note, I will discuss 

with the Planning Commission. 

[Translation] 
Similarly you have said about the 

definition of the marginal farmer 
and the small far mer. The con-
ditions are different there in com-
parison to therein other itates. There 
is no doubt about it. Particularly, 
the expenditure on digging a well in a 
desert area of Rajasthan will be a 
thousand times more in comparison to 
the digging of a we1l in the plains of 
Punjab and Haryal1a. Even then 
it is not certain if water will be 
available or not or what type of water 
will be available. I am grateful to 
him that he has drawn our attention to 
the work done under the N.R.E.P. 

He has said one thmg about the 
primary school. There is no restric-
tion from our side that only primary 
school shou!d be construct ed under it. 
lt is the discretion of the State 
Government to construct primary 
school, middle school 0 - secondary 
school with that fund. If the hon. 
Members desired we would write to 
the State Governments that it is the 
sugrestion of the hon. Members that 
middle sch .... ols and secondary schoOls 
should also be constructed under it. 

(E'nglisfd 
SHRI V. SOBHANADRBESWARA 

RAO: My point is, there are some 
areas, which are permanent drought-
hit areas. There also something to be 
done. 

SHRI BUT A SINGH : And Jeenaji 
talks about permanent drought flood-
affected areas. 

SHRIV. SOHHANADREESWARA 
RAO : Yes, our Rayalaseema is also 
the same th·ng. 

SHRI BUTA SINGH: About Sbri 
Jeenas queries, I will mention. 

He asked about the voluntary 
agencies. As a matter of fact, the 
whole NREP is supposed to be an 
affair of OJ am Panchayats which in 
itself is a voluntary agency. The 
principl e of peop1 e's participation in 
the NREP is, the programme guide-
lines emphaSise on the full invol'Y"e-
ment of the rural population in the 
implementation of the programme 
which is meant for their own benefit. 

[Translation] 
Just now about Panchayats Sbri 

Virdhi Chander Jain has said that they 
should also be fully involved in this 
task. 

[English] 
The work to be taken up under the 

programme should be on the basis of 
felt Deeds of the people to be ascer-
tained by holding a meeting in each 
Gram Sabha. r do not think that there 
can be a better participation of the 
voluntary organisat ions at the village 
level than the Gram Sabbas who know 
each and every individual 4Jf the 
village. 

The people's representatives such 
as the han. Members of Parliament and 
Members of the Legislative AssemblY 
are also represented in the D.R.D.As 
which are responsible for planning, co-
ordinating and monitoring the pro· 
gramme at the district level and for 
formulating the annual action plan for 
tbe districts. Similarly the execution 
of works is to be done through the 
Panchayati Raj institutions which are 
again people's elected bodies and 
voluntary organisations. It is eX1)ected 
that the involvement of the Pancbayat 
bodies will result in mobilisation of 
the local resources whicb can be uti-
lised to improve the excess resources 
and the material content. 
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A very important question asked 
by the hone Members is about the 
maintenance part of it. And Shri Rawat 
also questioned the five percent 
charges, which on administrative 
grounds the States are taking. They 
are also taken out of NREP alloca-
tions. This is for the administrative 
expenses at the block, district and 
pancbayat J evels. 

Maintenance part is very important. 
I agree with the hon Members th::tt 
the State Governments should not be 
happy only at the creation of assets. 
They should also take up the main-
tenance aspect of it. This should not 
be taken ai if thi~ pro&ramm. il ,om.-
body else's programme, about whiCh 
they are not responsibJ e. If it is not 
maintained, it gets dilapidated. 1 am 
trying tel impress upon the Minister 
Incharge in each State that instead of 
kuchtJ roads or temporary construc-
tions, as far as possi bI e pucca construc-
tions should be made so that 
maintenance becomes very easy for the 
State Government. But here ~gain I 
have to tell the hon. Members that 
maintenance cannot be taken up by th e 
central agencies because the country 
is so vast. As I was the Minister of 
Transport, I know that even the main-
tenance of national highways is the 
charge and duty of the State Govern-
ments. Again J wiJl write to the State 
Governments and convey the ankiety 
expressed by the han. Members. 

Shri Rawat wanted to know the 
allocation made to Uttar Pradesh under 
the NREP in UP the funds allocated 
were Rs. 3922 lakhs in the first and 
second half year of 1984-85. In this 
foodgrains are also given. About food-
grains I want to make one paint. Some 

of the States have a tendency to give 
to the public distribution system the 
foodgrains which are a110e ated under 
this Programme and they are not distri-
buted to the workers who are engag.ed 
in this kind of activity. I am sorry to 
COmm ent that in Uttar Pradesh full 
utilisation of foodgrains could not take 
place. But I will be w ritin~ to the hon. 
Chief Minister and the Minister con-
cerned that in case theY waDt more 
foodgrains, Govt. of India would havc 
no problem. At the moment, We are 
in an easy position and We can give as 
much foodgrains as they want. 

SHRI HARISH RAWAT : My only 
grouse was that they were getting less 
than what was due to them. 

SHRI BUTA SINGH: Do you think 
any State Government will leave any-
thing which is due to them '/ As a 
matter of fact, taking the overall pic-
ture, the entire economy and the 
resources availabl e at our disposal, We 
are trying to Secur e as much as We can 
from the Planning Commission. But I 
can assure the hon. Members that this 
scheme is so useful that it will be 
continued with all the vivour at our 
command even in the Seventh Five 
Year Plan. This is what 1 can say at 
the moment. 

MR. DEPUTY-SPEAKER: The 
House now stands adjourned to meet 
tomorrow at 11 A.M. 

18.35 hn. 

The Lok Sabha then adjourned till 
Eleven 0/ the Clock on Tuesday, 
May 14, 1985/Valsakha 24, 

1'07 (Saka) 
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